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LOK SABHA DEBATES

LOK SABHA

Friday, August 12, 1983/ Sravana 21,
1905 (Saka)

The Lok Sabha met at Eleven of the Clock
[MR. SPEAKER in the Chair]

ORAIL ANSWERS TO QUESTIONS
Defrauding of Banks by one Family Members

+SHRI HANNAN MOLLAH :
SHRI AJIT BAG :

Will the Minister of FINANCE be
pleased to state :

*287.

(a) whether attention of Government has
been drawn to the news-item captioned
“Rs., 6-crore faurd on 10 banks™ appeared in
Stateman dated 12 May, 1983 ;

(b) whether it is a fact that members of

one family have successfully defrauded banks
to the tune of over Rs. 6 crores ;

(c) whether there is any involvement of
top officers of the concerned banks in this

matter ;

(d) if so, action being
apprehend the culprits soon ; and

taken to

(e) if not, the reasons thercof ?

THE DEPUTY  MINISTER IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY): (a) Yes
Sir.

(b) to (e) Reserve Bank of India has
reported that ten banks, including four
foreign banks, are reported to have becn
defrauded to the extent of Rs. 7.30 crores
roughly, The Reserve Bank of India, which
enquired into the matter, has reported several
irregularities. Reserve Bank of India has
already advised the concerned banks to

2

take appropriate remedial steps and to fix
responsibility on individual officers. In the
meantime, on a complaint filed by Banks of
Baroda, Central Bureau of Investigation has
registered a case. The investigation is in

progress.

SHRI HANNAN MOLLAH : Sir, I
dont know why the Hon. Minister is
concealing the name of the particular family
which is related to this fraud on ten banks.

PROF. MADHU DANDAVATE :
Which family he is concealing ?

SHRI HANNAN MOLLAH : I don’t
know, but the Minister is concealing.
Through you, Sir, I would like to know how
could the Banks allow cash credit facilities
to a particular family and thus allow them
to defraud in such a way without proper
verification of the antecedents of the family.
Will the Hon. Minister tell the names of
these people and how has this happened ?

Part (b) or my question is why have the
law enforcing authorities failed to arrest

those people ?

SHRI SATYASADHAN CHAKRA-
BORTY : Yes, you arrest us so often ;
why don’t you arrest them ?

SHRI JANARDHANA POOJARY :
Sir, 1 would like to give the nams of the
parties concerned. One D.M. Kharus is a
senior retired Officer of the Central Bank
and the concern consists of D.M. Kharus,
the retired Central Bank Officer, his wife,
P. Kharus and his son K.D. Kharus.

(Interruptions)

SHRI JANARDHANA POOJARY :
Sir, in the year 1979, they started the
business. And they started business in a

number of concerns. They claimed that they
got some dealership and also agency arrange-
ments for the products of Johnson and
Johnson, Boyce Manufacturing Co.. Voltas

and also for Godrej products,
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SHRI HANNAN MOLLAH: 1t is
slowly becoming a feature of our banking
system —this fraud. So, I want to know
this from the Minister : during the last
three years. how many cases aof fraud
occurred, what was the total amount of
money defrauded, and what is the nature of
these frauds ? (Interruptions)

Secondly, how many people, private and
offical. were detected and arrested, and
against how many persons has action been
taken ?

SHRI JANARDHANA POOJARY : In
the year 1982, there were about 2065 frauds
involving an amount of Rs. 19.44 crores. In
the vear 1981, there were 1891 frauds
involving an omount of Rs. 20.34 crores ;
and in the vear 1980, there were 1594 frauds
involving an amount of Rs. 8.40 crores. As
far as the involvement of bank officials is
concerned, in the year 1982, 408 persons were
punished, in 1981, 450 bank officials were
punished.

SHRI SATYASADHAN CHAKRA-
BORTY : What is the nature of punish-
ment ?

SHRI K. MAYATHEVAR : Defrauding
cheating, 420 and so many other things

are there. Were they suspended or
dismissed ?
SHRI JANARDHANA POOJARY :

Some people were discharged also. Some
people were dismissed. Some pecople were
demoted. Some people were reverted. I can
place the information on the Table of the
House.

THE MINISTER OF FINANCE (SHRI]
PRANAB MUKHERIJEE) : I will give you
some examples., In some cases. people
were removed from service. For instance,
take the Central Bank of India : out of 14
persons found guilty, ten were removed from
service ;: Bank of Baroda—out of 27
persons found guilty, 16 persons were
removed from service, cither removed or
dismissed. So in a majority of cases these
officers who were found guilty have been
removed. In some cases where the ..

SHRI PRANAB MAITRA : What about
criminal cases ?

SHRI PARNAB MUKHERIJEE : Don’t
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confuse all these issues together. so far as
banks are concerned, they will have to take
action after the cases are established ; and
when the matters are brought to thec court
by the investigating agencies, then court has
to decide. So far as action taken by the
banks on the basis of certain findings by
themselves is concerned, I am just relating
to that. Therefore, it is not correct to come
to the conclusion that merely by giving
warning or by stopping increments in a
majority of cases, the punishment has been

given, So far as punishment that can be
given by banks is concerned, they can
dismiss people, They cannot kill the

people,

SHRI AJIT BAG : I would like to cite
one specific case. I know the Punjab and
Sind Bank is one of the six nationalized
banks defrauded by the particular family
under the title of P. Kharas and Co, and
this was done in collusion with the Branch
Manager of its Fort Branch in Bomb2y who
did not care to check up the store of the
said fake company before hypothecation.
May I know from the hon. Minister why no
stcp has been taken against this dishonest
officer and his allies among the higher ups ?
In view of the gravity of the problem, what
steps the government propose to take to
prevent such malpractices involving crores
of rupeces on the national plane ?

SHRI SATYASADHAN CHAKRA-
BORTY : [Isit that they are taking part
of their national wealth ?

SHRI PRANAB MUKHERIJEE: You
are responsible for that—your union.

SHRI

responsible ?

SUNIL MAITRA : Are we

SHRI PRANAB MUKHERIJEE : Yes.

SHRI SUNIL MAITRA :
giving protection to the

But you are

thieves ;  you
prosecute them,
SHRI PRANAB MUKHERIJEE : You
have never said it sc.
SHRI INDRAJIT GUPTA : What
about the Chairman of the Cyndicate
Bank ?

SHRI PRANAB MUKHERIJEE : 'Ihgt
may be one and this is 100.
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SHRI JANARDHANA POOJARY :
§o far as ingtanmt case if concerned, what
steps weé have taken we have already
meéntioned.

MR. SPEAKER :
must be Punished,
(Interruptions)

SHRI K. MAYATHEVAR : He will be

Whosoever does it

promoted because of more and more
corruption.
SHRI JANARDHANA POOJARY :

Already the RBI has sct up a special cell to
go into the cases of fraud and malpractices
with wider ramifications ; and also our hon.
Finance Minister had called a meeting of
the Chief Executives on 14.4.83 and
impressed upon them the nced for stream-
lining the administration. We have identified
dreas where there are deficiencies and we
have suggestéd remedial measures. Even the
Chief Executives of the banks, the Executive
Directors, the General Managers and also
the Regional Managers and the Divisional
Managers, all these people have been asked
to pay surprise visits to the banks and also
to identify the area where these deficiencies
are occurring. So far as co-operation of the
union is concerned, unfortunately, it is not
coming forward. On the contrary, the
threats are coming to us for paying
surprise visits, So far as surprise visits are
concerned, I myself have paid surprise
visits ; in-cognito surprise visits to so many
branches of the banks throughout the
country, I found some of the deficiencies and
that has been reported to the Finance
Minister ; in turn, the Finance Minister
convened a meeting of the Chief Executives
and that has been brought to the notice of
the banks people and remedial measures are
being taken.

PROF. MADHU DANDAVATE : Is
it not a fact that on 5.8.1983, when I asked
the Finance Minister whether it is a fact that
in 1980-81, 1981-82 and 1982-83, 5069 frauds
were committed in the public sector banks,
he indicated that this report was almost
correct, because I had made that statement on
the basis of the RB’s report, if it is so, a
lafge number of frauds have already taken
ﬁﬁce in these three successive years ? is it
not a fact that these frauds are continuing
becausé in some of the major cases of
cOrruption 46d frauds in the bank like the
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State Bank of India, no action is taken in
particular in the case of the famous
Nagarwala affairs in the State Bank of
India where Rs. 60 Jakhs were illegally
withdrawn ? May I know whether any action
was taken, whether it is true that due to a
number of manipulations, certain deaths
taken place and, therefore, the entire enquiry
is intercepted,

SHRI PRANAB MUKHERIJEE : First
of all, I would like to remove the wrong
impression the hon. Member has about the
total number of frauds running to 5000 and
odd. I had the break-up but 1 did not give

~it. I said, you are telling the figure; the

figure is not readily available with me and I
contradicted it., In 1980, the number of
cases the bans registered was 199 ; in 1981,
it was 226 ; in 1982, it was 282 and in 1983,
upto 15th March, 1983, it was 39. The
total is 746 uptodate, In regard to
Nagarwala case, 1 would most respectfully
submit that when the hon. member was the
Minister, they appointed a commission. All
these things were looked into ; and it is of
no use repeating the old story, We know
how best they tried to implicate some of the
persons who were Ministers before them.
And how miserably they failed. 1 think,
instead of repeating and bringing these old
things again and again, they should ponder
over what type of mistakes they made and
they should not repeat them in future when
they come to power.

PROF. MADHU DANDAVATE : He
has given certain figures, 1 think, he has
taken only one sector of banks, The figures
for 1980 are like this : State Bank of India
and its Associates 439, 14 nationalised banks-
1024 and 6 other nationalised banks—131.
Total for all public sector banks— 1594,
That is the break up. probably, you are
taking only one sector of banks and not all
the three sectors— State Bank of India and
its Associates, 14 nationalised banks and 6
nationalised banks, I am speaking on the
basis of the report that is supposed to be
given by the Reserve Bank of India, which

_has been published in a number of economic

journals,

SHRI PRANAB MUKHERJEE: 1
am afraid I cannot go by the report of the
economic journmals. I go by the information
given to me,
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PROF. MADHU DANDAVATE : You
have to use ecopomic journals

SHRI PRANAB MUKHERIJEE : All
these banks are Jocated in some States.
Banks are not Jocated in the sky. Cases of
fraud are registered with some authority.
And I have given the statewise break-up
starting from Assam to Gujarat and from
Jammu and Kashmir—I do not know
whether we have any branch in Pygmalion
Point — at least to the southern-most tip of
the country.

 Smugyling Racket Unearthed by Bombay
Customs

*289. TSHRI BALKRISHNA WASNIK:
SHRI K. LAKKAPPA :

Will the Minister of FINANCE be

pleased to state :

- (a) Whether it is a fact that the Air
Intellingence Unit of Bombay Customs has
recently unearthed a racket of smuggling
foreign currency out of the country through
parcels ;

(b) if so, the particulars of the party
involved in this racket ;

(c) the details of the currency seized in
the parcels ; and

(d) the action contemplated by Govern-
ment against the persons involved ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
PATTABHI RAMA RAO): (a)to(d) A
statement is laid on the Table of the
House.

(a) and (c) The officers of the Air
Intelligence Unit of Bombay Customs seized
on 7.7.1983 from an export consignment of
vegetables, foreign currencies equivalent to
Rs. 2.44 lakhs as per details given below :

Kuwait Dinars 1,190/-
UAE Dirhams : 28,000/-
Omani Riyals 2,830/-
Saudiarabia

Riyal 4,400/~
Bahrain Dinars 1,320/-
U.S. Dollars 1,600/-
Quatar Riyals 500/~
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(b) and (d) Two persons have been
arrested. Since the case 1is still under
investigation, it will not be in the interest of
effective investigation to give further dctails
at this stage. However, action under the
appropriate Jaws will be taken against the
persons found involved in the case.

SHRI BALKRISHNA WASNIK : It
has been mentioned in the statement that
the officers of the Air Intelligence Unit of
Bombay Customs seized on 7.7.83 from an
export consignment of vegetables, forcign
currencies equivalent to Rs. 2.44 lakhs. The
countries mentioned in the statement are
mainly the Gulf countries except US dollars
equivalent to Rs 1600/-. The amount of
currency received from the Gulf countries
to our country is very great and the foreign
currency seized is a very small amount, Jt
is understood that a number of trading
firms are involved in this, May 1 khow
whether the licences of such export firms
which have been found involved in this kind
of racket, have been cancelled ?

THE MINISTER OF FINANCE (SHRI
PRANAB MUKHERIJEE) : When the case
is established we will take various actions
including this. But it will not be possible
just now to indicate what type of action
will be taken when the whole matter is
under investigation.

SHRI BALKRISHNA WASNIK : Isit
a fact that some of the large industrial
houses and some of the organised groups are
involved in despatching such parcels where
the currency have been found ? 1Is the
Government aware that a sort of parallel
post office like organisation is functioning
and Is being conducted by these large
houses ? Every day parcels ate carried from
India to these countries. Has this come to
the notice of the Government ? May I
know whether all such parcels are checked

and what other remedial measures the
Government are taking in this matter ?
SHRI PRANAB MUKHERJEE : Sir,

whenever some doubts or suspicions arise or
we get some information, definitely we check
these parcels. In the text of the answer I
myself pointed out that on the basis of Air
Intelligence, some actions for safety were
taken and this is one of the devices the
foreign exchange racketeers and others do
deploy to have illegal transactions, The
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answer to tackle the problem lies jn streng-
thening the enforcement agencies and machi-
neries which we are doing,

SHRI K. LAKKAPPA : Mr. Speaker,
Sir, the Air Intelligence Unit of Customs
at Bombay have been making efforts to
unearth lot of smuggling rackets operating
through these agencies. The hon. Minister
has already stated that there is ramification
of unearthing and action is being taken
after investigation. 1 would like to know
whether it is a fact that this kind of organi-
sations have developed on certain airlines
operating between Sharjah and Bombay and
whether it is also a fact, as reported in
a news item, that pushpaka aviation Jicence
has been cancelled ? It has been reported
in that news item that all the four flights a
week of pushpaka aviation between Bombay
and Sharjah have been stopped since last
Friday by the Director General of Civil
Aviation following the seizure of sophisti-
cated communications equipment from the
hangar of the airlines at Bombay Airport
by Customs authorities ? This most jarring
situation prevails where even the air-worthi-
ness of the aircraft with an ordinary VHF
is operating in violation of the air safety
rules and one of the Directors of Pushpaka
Airlines is also escaping from our country,
he has gone to another country. Therefore,
I would like thc hon, Minister to enlighten
us on this matter. I would also like to
know what steps havc been taken for un-
earthing this kind of operations through
this airlines and whether the Air Intelligence
Unit of Bombay Customs will take more
stringent steps to See that such kinds of
operations arc stopped and what are the
actions proposed for the stoppage of civil
aviation operations where they are involved ?

SHRI PRANAB MUKHEREIJEE : Sir,
the Air Intelligence is there, therefore, [
cannot go into thc whole gamut of air-
worthiness or of the aircrafts or stoppage of
civil aviation. I am confining myself to the
question of foreign exchange or Indian cur-
rency racketeer. I have some figures with
me. If the hon. Members are interested,

I can give these. For instance, in 1980,
the total number of cases detected involving
Indian currency is 975 and involving  foreign
currency is 1,324, The number of persons
arrested in the first case is 33 and in the
second case 63, Itis not that it has any
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uniform pattern that either it is increasing
or it is decreasing : it depends on the type
or organisation they have and how we
tackle them. Therefore, this exercise is
being constantly made. 1 can give some
examples about the total effect of the antij-
smuggling operations which we are having.
For instance, even the number of seizures
has come down from 1,04,431 in 1978 to
71, 751 in 1982. The value of the goods
seized has increased substantially from Rs.
13.9 crores to Rs 66,39 crores. The number
of COFEPOSA detenus has also increased
substantially, from 122 at the beginning of
January, 83 to 307 at the end of July 1983.
The number of customs cases and prosecu-
tions have also increased substantially. The
number of cases in connection with the
foreign exchange violations has also been
brought down but it is not my claim or
anybody’s claim that we have been able to
tackle the problem totally or to eliminate
the foreign exchange of smuggling racketeer
completely. They are trying to take advan-
tage of the loopholes or take advantage of
the situation and we are trying to prevent
them. This battle goes on. 1 do not know
whether we will be able to eliminate it
totally at any time.

SHRI SATYASADHAN CHAKRA-
BORTY : [Is the hon. Minister aware of
the fact that the notorious smugglers of this
country are sometimes praised by the politi-
cal leaders ? Recently, the most notorious
smuggler, Haji Mastan, was praised by a
Maharashtra Minister for the services
rendcred by him to the country. If that is
so, what steps the Government are going to
take, particularly his party, to stop praising
such people because, after all, if that is done,
it is an encouragement to smuggling ? I
would request the Minister to take note of
it and take appropriate action against the
Minister...(Interruptions) 1 can show in the
Bombay  papers the photographs. ..
(interruptions) 1 can lay it on the Table of
the House for the information of the
Minister ... [nterruptions) Sir, why are they
shouting. .. (Interruptions)

PROF. K.K. TEWARY : In future we

will also level charges against them...
(Interruptions)
SHRI SATYASADHAN CHAKRA-

BORTY : He is capable of defending hime
self...(Interruptions)
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SHRI PRANAB MUKHERJEE: 1
would be really grateful to the hon. Member
if He shows the picture of whatever he is

saying...
SHRI SATYASADHAN CHAKRA-

BORTY :1 am prepared to lay it on the
Table of the House.

PROF. MADHU DANDAVATE : I am
prepared to lay the Chief Minister on the
Table of the House .. (interruptions)

MR. SPEAKER : At least I would not
allow that.

SHRI PRANAB MUKHERIJEE : Some
sort of social awareness against social
offénces is needed. Here my case is against
you that you people give respectability to
smugglers by releasing them all by one
stroke of the pen...(Inrerruptions) Please
take your seat. I will most respectfully
submit to the hon. Mecember who put the
question to convince the State Government
for God’s sake to apply COFEPOSA in
respect of smugglers and foreign exchange
racketeers. This is one of the steps which
they can take. The smugglers and racketeers
cannot be detainced under COFEPOSA;
each case to be brought by the Collector of
Customs from Calcutta to New Delhi so
that he can be detained. If they co-operate
I think I can handle cven bigger smugglers
than this...(/nterruptions)

SATYASADHAN CHAKRA-
BORTY : He has evaded it. That was
not my question. What ar¢ you going to
do about the Maharashtra Minister, who
praised Haji Mastan ? Sir, 1 seek your
protection . ..(Interrupiions)

SHRI

MR. SPEAKER : 1 do not give protec-
tion 1n such cases.

Failure in Production of Rubber.
%291, SHRI HARISH KUMAR
GANGWAR ; Wil the Minister of COM-
MERCE be pleased to state.

(a) whether it is a fact that there is a
failure im production of rubber lcading to
imports (Business Standard dated 30-6-83) ;

(6) whether it i8 alsg a fact that this
- represénts sérious failare of R & D of ICAR
and Agricultural Universitiecs on which
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Government are spending at least Rs. 100
crorés annually ; and

(c) whether Government will consider
closing down R & D units which have failed
to deliver goods ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRIMATI
RAM DULARI SINHA): (a) to (c) A state-
ment is laid on the Table of the House,

STATEMENT

(a) No, Sir. Rubber production has
increased from about 15,000 tonnes in
1948-49 to about 166,000 tonnes currently,
The productivity has also gone up from
around 300 kgs. hectare in 1948-49 to around
830 kgs./hectare during 1982-83. However
some imports have to be resorted to in view
of higher demand.

(b) and (¢) R & D of rubber is mainly
looked after by the Rubber Board. Increase
in production and productivity over the years
is mainly attributed to the efforts made by
the Board.

In view of the good results obtained so
far, the question of closing down the R & D
units of the Rubber Board does not arise.

st gUa AT Anar : Asad o, §
wiad T weAY §v g sAar qigar g foew
alF qaf § <@g Y g fead) sezasdr
o1, fFaar scqraT gar e gfgaw fEaar
graret fwur a7 7 ogadl a@ star fw
4197 ATT IFTH Fg7 2 fF @ fawm
F RE@IG AT IAF I AITET qaI
fasra fear sar @ e 3T gErAd
gz A fFar sar § 1 B FAT A
¢ fe swredta gfa sgaaa gfwg el
st iy fazgfaaiaa @ wg & 9dH
TqF1 sigaard fwar sar § ar agl, qife
@e afgs senifea &1 ? afq qf, a1 @F
FIE gWIg § a1 Agl A ST garal @
7 #1aifraqd & &1 391 FTw § 7 A
S|Y HET TIT 91, I I ¥ A
TR § AT H121 ¢, 9 qo1 9 &
ag M ea } 5 @ AT §§
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gga T 99T ¥ wgAarT qar fawg
uF®! J97 iy fazafaaeat s qgwaan
&1 a7 9937 8, 37 93 F@EH FF A

FH G FUT U IfgIq g4 FTAN 7
giqy IaT faar 3aw F sFgHE™
gur fasia &) qgta gew ®T ¥ @Y
NE GIT & AT &1 w7 a9t F QA
geqrEA qar FeqEwar ¥ afg gEr w0
¥ T gru fFo a0 garay &1 &7 §
‘g’ AmIHL g ATAGT IF fRav ) AR
Fga &1 Aa94 77 & fF ag @wn fF T
@y I & WAl 9T AAA & § |
afgq wieda agae ofeg @1 eg-
g917 L Wl e, ¥9 a9 ¥ FI OFF
qgqaT T 73 ¢ A7 w7 faegfaaag
HgaA T @7 8, 7 9T 100 FUT
®9g] AIT @ FI W §, AT I g
gard § a1 A&l afk g, @ wiwie [
gq 9T e FA1 Az fFar ? slq q
gara § &Y fraat ax srae fRar &z
fEaaY qT Al fFar—3qT FI1 FIF AT

gg Faiay !
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HAeqs AERT AW W & N q¥
g |

St g FATT ATAR -
2YAT AT AT W@r ¢ |

WeUH AT ¢ G919 &1 @I HA
TATEY |

sftgat T qawt fasgr ;. asgm
ugiad, (WY SENTAT FHF| A9 79 HIET
g ATAZ W AT & gaAEAGPA T |
wgi 9% #fy fgd gedlagz & @
w1 garT g, oar & wadla gger X
qur §, a1 ag ws gy g swar

sl g0 ®HI R yeae

AT AT

/ugﬁau, Y @ nizg Y qur d fw fqiaFr"}

@T F qraaFar g ? fasy fla gy
u Far @Y T fegar 3w gar &k
feaar errgra fear war—ag dvar ar
qaTd ¢ | €4 AIA S AT FIA  FT
fasiz & ar agf ? afz &, @ fraar
A &3 fg=9rw g ?

strdt - A I farg 0 sag
AT, 19 QI F S(iFT 5T IHIT § -
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weqw mgew ot % fafram
agY §, safad e feaes a8l &

There is no vagueness about it,
quite clear.
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30 BWIT A FuAT § 3I9F fad 20-22
BAIT 29 SFNZ &I AIST AT |

It is

Out of that 7,000 tonnes has alrcady been
reccived and has been distributed.

At gAw AR T QT FT TF
AA Ay T g |

qEAH WEAA Segia &g frar  fo
Yt a7 Ag gAT B

THE MINISTER OF COMMERCE
AND OF THE DEPARTMENT OF SUPPLY
(SHRI VISHWANATH PRATAP SINGH) :
May I inform the hon. Member that it would
be to the satisfaction of the country —while
in 1960 61 we were importing to the tune of
599/, of our consumption, in the year 1983-84
we are importing only 15(_‘{, of our need.
With the developmental activities we are
going ahcad, this gap is being progressively
shortencd.

SHRI XAVIER ARAKAL Hon.
Minister has just now mentioned that 30,000
tonnes will be imported.

MR. SPEAKER : No. 20,000 tonnes.

SHRIMATI RAM DULARI SINHA : 1
said 20,000 to 22,000 tonnes.

SHRI XAVIER ARAKAL : What I am
submitting is that there is serious drought
position in the entire area where rubber is
grown. My preliminary question relates to
that aspect of import. When it is imported
the price will go down. As far as the producer
or grower is concerned, there is a serious
matter of drought. Production has gone up.
Will the import not adversely affect the price
stabilisation of rubber ?

What help the Government proposes to
give to that drought effected areas in Kerala ?
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SHRI VISHWANATH PRATAP
SINGH : The price that has been prevailing
for rubber is one of the highest ever.

I may quote a few month’s figures for
the hon. Member’s satisfaction : January —
1390, February—1435, April—1750, May —
1875, June —1840, It has becn rising. That
is one indicator that imports have not depres-
sed the prices and that growers are not
affected. Again, July —1800, August —1810.
So, there has been a continuous rise in prices.
There has been no depression of prices.
Growers are not affected. Secondly, these
prices that have been prevailing are the
highest that I have got in my records.

There was a meeting between the Com-
merce Ministry and the Industry Ministry.
The Chairman of the Rubber Board was also
involved. The Rubber Board made an
assessment that there is a shortage of 23,000
to 28,000 tonnes of rubber. The Industry
Ministry estimated a shortage of 45,000
tonnes of rubber. To strike a mean, we
decided to import 30,000 tonnes. But in the
lean months, only before August, 20,000 to
22,000 tonnes have been cleared, for the lean
months this year, during the rainy season. In
September/October, the releases will not be
made.

Another thing that I must inform the
hon. Mecember is that these imports are taking
place since 1960. Tt is not a new thing that
has been done this year or so. Thereis a
gap between consumption, demand and
supply. We are making it up. This has to
be made up. There is a large investment
in the rubber industry. Thousands and
thousands of labourers are working. If we
strangulate that, there will be'another problem
of unemphloyment and also, in the long term,
it will affect the growers.

Secondly, in 1983-84, the precaution that
I have taken is not to releasc it when the
peak season of rubber growing is there. So,
all those interests have been fully taken care
of.

MR. SPEAKER : Let us have more pro-
duction.

Replanting of Tea Bushes in Darjeeling

*293. *PROF. RUP CHAND PAL :
SHRI SUBODH SEN :

Will the Minister of COMMERCE be
pleased to state :
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(a) whether it is a fact that the pro-
gramme for replanting tea bushes in Darjee-
ling has been hanging fire due to banks
‘policy not to give credit to the gardens and
the owners’ policy for making profits and cut
back production and not to make the lands
available for replanting ; and

(b) if so, how Government are going to
move in this regard ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI P, A.
SANGMA) : (a) and (b) A satement is laid
on the Table of the House.

STATEMENT

No, Sir. Funds for undertaking replanta-
tion of uneconomic tea areas in Darjeeling as
also elsewhere in India are available from the
Tea-Board under its developmental schemes
viz. Tea Plantation Finance Scheme & Re-
plantation Subsidy Scheme. Funds are also
provided by institutional sources like Com-
mercial Banks, NABARD, etc. While credit
worthiness is a criterion adopted for loans
under the Finance Scheme and loans from
banks, for grant of subsidy, no such condi-
tions are posed.

The Interest Subsidy Scheme for Darjee-
ling Tea Gardens approved by the Govern-
ment aims at making available adequate
funds for replantation of tea estates on
tea estates on liberal terms.

No additional land would be required as
the old tea area will be utilised for replanta-
tion after proper rchabilitation of the area,

PROF. RUP CHAND PAL : As you
know, there is sickness in the tea industry,
particularly, in Darjeeling tea gardens, It has
been a maitter of deep concern for all of us.
A rchabilitation and re-juvination programme
for Darjecling tea gardens ipvolving Rs. 43
crores for a period of 20 years has been
undertaken. But what happened is that
neither the agency which has to put in the
money, that is, the commercial banks nor the
producers who are interested only in imme-
diate profits, is coming forward enthusiati-
cally to fulfil the -programme. In these
circumstances, may I know from the hon.
Minister what positive steps the Government
propose to take with regard to Darjeeling tea
gardens in national interest and to save (he
interests of workers over there ?
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SHRI P. A. SANGMA : It is true that
the tea industry in Darjeeling is passing
through a very critical phase, It is because
of this that we have a number of steps (o
revitalise the tea industry.

As far as the particular question which
the hon Member has put about rehabilitation
and rejuvination scheme is concerned, it has
been cleared only this year. The implementa-
tion process has started from Ist of April.
From April to this time, we have already had
two meetings, one at Calcutta and another at
New Delhi with banks. NABARD and the
Department concerned to find out the formula
as to how this scheme can be implemented
effectively.

PROF. RUP CHAND PAL : What
happened was that in the very first meeting
the banks’ representatives were absent. Later
on the meeting, the banking quarters came
forward with a proposal, so far as I know,
that let there be a separate financial corpora-
tion to aid the rejunivation and rehabilitation
programme for Darjeeling tea gardens. Thus,
they wanted to divest themselves of the
responsibility of undertaking that pro-
gramme. It is also not a fact that the pro-
ducers have come forward with a proposal
for setting up of a marketing society and
have referred to the Government their
demands in relation to some relief in excise
duty, some subsidy in inputs, so that these
things may be helpful towards the fulfilment
of Rs. 43 crores programme for Darjeeling
tea gardens and if so, what is the reaction of
the Government thereto ?

THE MINISTER OF COMMERCE AND
OF THE DEPARTMENT OF SUPPLY
(SHRI VISHWANATH PRATAP SINGH) :
While the Interest Subsidy Scheme for
Darjeeling tea gardens had been launched,
the problem was of cash flow from the banks
due to huge indebtedness of these tea estates.
It is in this context that a meeting was held.
There was also the problem of bankable
projects and unless these are bankable pro-
jects, the banks cannot decide whether to
fund them or not. So this problem is there.
Unless the funds flow, the Interest Subsidy
Scheme does not have any meaning, as the
hon. Member pointed out. So, the Tea
Board and the Government have taken the
initiative and they are coming up with pro-
ject reports for four or five tea gardens. 1
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suppose, this impasse will be solved through
dialogue and we arc trying to find out a
solution for that.

As far as the marketing society is con-
cerned, it has been set up in consultation
with the Tea Board and tea estates located in
Darjeeling area. They are expected to come
up with projects regarding rejuvination of
gardens and these projects will be considered.

SHRI SUBODH SEN : In view of the
reluctance on the part of the banks, will the
Government contemplate setting up some
other agency for implementing the rejuvipa-
tion and rehabilitation programme for
Darjeeling tea gardens ?

SHRI VISHWANATH PRATAP SINGH:
There is no reluctance on the part of banks,
They have cartain norms of functioning and
we are trying to find out a solution within
the present framework and we are hopeful
that a solution will bg found,

SHRI SONTOSH MOHAN DFV : The
proposal for financing Darjeeling tea gardens,
if you look at it from the banks' point of
view, is not viable because these tea gardens
are already sick. In view of that, the Tea
Board in the last mecting at Siliguri recom-
mended to the Commerce Ministry to
impress upon the Finance Ministry that the
normal norms of bank finance should be
waived in the case of Darjeeling tea gardens,
I would like to know what progress the
Commerce Ministry has made in this regard.
In the absence of that, tea industry is going
to lose the international market because cent
per cent of Darjecling tea is being sold in
the international market. T know, the hon.
Minister js looking into that. In view of this
I want to know what is the progress made
and how soon it will be finalised.

SHRI1 VISHWANATH PRATAP
SINGH : It is almost a repetitive question
already put. We are trying to find a solution
within the existing framework. The rejuvina-
tion programme with a capital of more than
Rs. 40 crores has been committed to. We are
taking the initiative to draw up the bankable
projects for being presented before the banks.
(Interruptions) 1 do not want to lake a nega-
tive attitude. The banks are certainly playing
a positive role in the development of the
country. How can we say that they will
take a negative attitude 2 I do not want to
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take a negative attitude. They will come
forward to play a positive role.

Aifgaa @a $17 AR § emiafzea
"1 FY GO
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THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRIMATI
RAM DULARI SINHA) : (a) to (d) A state-
ment is Placed on the Table of the House.

STATEMENT

(a) to (d) M/s, Fortune International
Pvt. Ltd., New Delhi have informed that
they have signed a contract worth Rs. 3.4
crores for export of pharmaceutical machi-
nery with V/O TECHNOPROMIMPORT,
USSR on July, 11, 1983, No other agreement
has been brought to the notice of this
Ministry. At present there is no unit in the
public sector engaged in the manufacture of
pharmaceutical machinery, and, therefore,
the question of Soviet Unijon holding talks
with Government Companies does not arise.

DR. SUBRAMANIAM SWAMY : It is
a matter of great surprise...

(Interruptions)

DR. SUBRAMANIAM SWAMY : You
are to protect me from Mr. Indrajit Gupta
on this question.

MR. SPEAKER :

At least you are not
Shastriji !
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DR. SUBRAMANIAM SWAMY : No.
Sir, I can take care of Shastriji ! I want to
avoid Guptas who are involved in commerce!

It is a matter of great surprise that the
Soviet Union which is supposed to help us in
setting us our drug industry is now going to
the private sector to purchase...

(Interruptions)

DR. SUBRAMANIAM SWAMY : To
purchase equipment. Is this not a testimony
to the failure of the public sector in the drug
industry and may I know whether the
Government has thought about this question?

SHRIMATI RAM DULARI SINHA :
The Government has already replied. At pre-
sent there is no unit in the public sector
engaged in the manufacture of pharamacecuti-
cal machinery and, therefore, the question of
Soviet Union holding talks with Government
companies does not arise.

DR. SUBRAMANIJAM SWAMY : That
is an admission of failure, That is what I
asked, whether they admit this failure,

SHRIMATI RAM DULARI SINHA :
It is not failure,

DR. SUBRAMANIAM SWAMY : What
is it then ? You are not in a position to
supply them and the private companies are
in a position to supply them, Anyway, now
that the Minister has indirectly has admitred
failure ..

SHRIMATI RAM DULARI SINHA -
Not at all.

MR. SPEAKER : Does the Hon. Member
propose take over of the private units ? Does
he endorse it ?

DR. SUBRAMANIAM SWAMY : No.
I am ideologically against it. '

SHRIMATI RAM DULARI SINHA :
I am not in favour of it.

DR. SUBRAMANIAM SWAMY : She
is behaving like the Speaker now. You have
to protect me from her also !

The second question I would like to
know from the Minister is whether he is
aware that in such private deals, there is do
always commission element involved. The
Government may know that recently a very
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senior high-ranking Soviet diplomat in the
United Nations defected to the United States
and he said that in the trade between the
Soviet Union and private companies in India,
a certain commission is set aside for the
Communist Party of India and certain pro-
Soviet officials. Whether the Government
will ensure in future...

AN HON. MEMBER : You are allowing

already.
(Interruptions)

DR. SUBRAMANIAM SWAMY : I am
coming to that. This is all background
material. 1 would like to know whether
Government have any proposal that in future
such transactions are conducted through STC
and not directly between the Soviet Union
and the private companies.

THE MINISTER OF COMMERCE
AND OF THE DEPARTMENT OF
SUPPLY (SHRI VISHWANATH PRATAP
SINGH) : USSR enjoys some privileges as
any other most favoured nation. If any other
country can buy from private sector, we
cannot compel USSR to only from public
sector. It is as free as any other country
and we cannot impose restrictions on one
country,

As regards commission, certainly we have
no such information nor do I think that it
is a valid question. I suppose if there is any
information, it is just with the Hon. Member.

SHRI RAMAVATAR SHASTRI : Why
will he inform us ? You know the real thing.
He does not know. Therefore, he is asking.

Setting up of Inte rated Export Complexes
in Northern India,

%205, SHRI CHIRANJILAL
*SHARMA : Wil the Minister of
COMMERCE be pleased to state:

(a) whether the Pupjab, Haryana and
Delhi Chamber of Commerce and Industry
has requested the Union Government that
integrated export complexes be set up in
Northern India ; and

(b) if so,
thereto ?
THE DEPUTY MINISTER IN THE

MINISTRY OF COMMERCE (SHRI P.A.,
SANGMA) : (a) Yes, Sir,

reaction of Government
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(b) The proposal to set up inland
export cargo complexes was  discussed
recently and a Steering Committee headed
by Member (Customs) Central Board of
Excise & Customs has been set up to study
the proposals received.

SHRI1 CHIRANIJILAL SHARMA : Will
the Hon. Minister kindly state how many
other such integrated export complexes are
there in the country ?

SHRI1 P. A. SANGMA : Actually there
is no integrated export cargo complex at
the moment in the country. But we have
two other types of complexes. One is air
cargo complex. The other is Inland container
depot.

As far as air cargo complexes are
concerned, we have these complexes func-
tioning from Bangalore, @ Ahmedabad,
Hyderabad, Trivandrum, Jaipur, Varanasi,
Amritsar and Srinagar. We have under the
consideration of the Government proposals
to open the air cargo complexes at Gauhati,
Patna, Indore and Nagpur.

At the moment we¢ have got inland
container depots functioning from Bangalore
and Guntur. But we are going to have a
few more inland container depots in Delhi,
Ahmedabad, Gauhati and Coimbatore. As
far as this particular integrated cxport cargo
complex which 1is supposed to handle all
modes of transportation, is concerned, we
do not have any one functioning at the
moment, This 1is the first proposal we have
received.

SHRI CHIRANJI LAL SHARMA :
May 1 know from the hon. Minister who
are the other members of the Steering
Committee and by what date the report of
the Committee is expected ?

SHRI P.A. SANGMA : The meeting of
the Steering Committee was held on 17th
June this year. Since most of the matters
are connected with the Ministries of Finance
and Defence, the Steering Commitee has
been formed. I do not have the exact names
of the other members of the Committee.
But the connected departments are the
Ministries of Finance, Industry, Commerce
and Railways, But I do not have precise
names.

SHRI CHIRANJI LAL SHARMA :
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You must have fixed the date by which the
report of the Steering Committee is

expected.

SHRI P.A. SANGMA : We have not
fixed that, But I can assure the hon, Member
that we are going into it very seriously. In
fact, the meetting was attended by so many
other State Governments also like Rajasthan,
West Bengal, Haryana, Tamil Nadu, Jammu
& Kashmir, Assam, Andhra Pradesh,
Kerala, M. P, and so on. Almost all States
are involved. So, we are going into it very
seriously.

Loans given by Nationalised Banks under 20-
Point Programme

*296. TKUMARI PUSHPA  DEVI

SINGH :
SHRI GHUFRAN AZAM :

Will the Minister of FINANCE be

pleased to state:

(a) whether Government are aware that
loans meant for weaker sections and down-
trodden under the Twenty Points Economic
Programme have been distributed to the
people who do not fall under the calegory
by the nationalised banks in.the country ;

(b) if so, the names of those banks
which have come to notice of the Govern-
ment for such fictitious deals ;

(c) whtether Government propose to
conduct a CBI inquiry against all the
branches of the nationalised banks in this
connection ; and

(d) if so, by when and other action
taken by Government in this regard ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHR1I)
JANARDHANA POOJARY) : (a) to (d)

Statement is laid on the Table of the

House.

STATEMENT

Families belonging to the weaker
sections of the community which are eligible
to receive benefits including credit support
from banks, under the various schemes
being implemented by the State Governments
under the 20 Point Programme are identified
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primarily by State Government agencies at_
the ground level.

While aberrations in the implementation
of a programme of this size cannot be ruled
out, no bank or agency as such can be
named as being responsible for such
aberrations. However, where specific cases
come or are brought to the notice of the
Government, these are pursued for remedial
action.

The Government has recently decided to
set up an Advisory Committee at the Block
level to help the State Agencies and the
nationalised banks in the implementation
of the Intcgrated Rural Development
Programme (IRDP). This Advisory Commi-
ttee will help in the identification of the
beneficiaries of the IRDP and will also
assist the nationalised banks in the proper
implementation of the 1RDP. This Commi
ttee will consist of :

(i) Chairman of the Block Pachayat
Samiti

(ii) Block Development Officer

(iii) Branch Manager of the nationalised
bank which has the lead responsi-
bility in the district. If the lead bank
has no branch in the block, then
the manager of the nationalised bank
in the block who is the senior-most,
will be included in the Committee.

(iv) Three non-official members to be
nominated by the State Government
These persons should have know-
ledge or practical experience in
respect of agriculture, rural economy,
co-operation, small scale industry or
any other nmatter, the special
knowledge and practical experience
of which would be useful,

(v) Local M.L.A. (S).

It has been separately decided that there
should be a Sub-Group at the District
Level consisting of Lead District Officer,
District Planning Officer, Lead Bank Officer
and one or two representatives of farmers
cooperatives, dairy farmers’ cooperatjves;
small industrial association, associations of
the cooperatives of artisans and craftsmen
etc. along with one or two non-officials to
be nominated by the State Government
which could oversee grievances of the borro-
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wers and seek the redress of their grievances
to the extent possible.

KUMAR]I PUSHPA DEVI SINGH
Under the 20-Point Programme of the
Prime Minister, banks have to play a very
important . role for the economic benefit of
the rural masses. I would like know from
the hon. Minister whether he has received
any complaint that a nationalised bank like
the State Bank of India has becen most
uncooperative with State officials. I would
like to know whether the branches have
been found extending loans meant for the
weaker sections to the different classes of
trade with reduced rates of interest and
whether the CBI has been asked to take up
such cases and if so, the facts thereof.

SHRI JANARDHANA POOJARY
Banks are touching twelve points out of the
20-Point Programme and they are playing a
vital role so far as implementation of the
20-Point Programme is concerned.

as the complaint regarding the
State Bank of India is concerned, the
complaints are not confined to the State
Bank of India only ; complaints are being
received from different agencies and also
from different quarters regarding non-
implementation of 20-Point Programme by
some other banks also. We are looking into
it and wc have taken proper action also. We
have been able to give assistance under the
IRDP to 34,55,447 families in the year 1982
and the amount that has been given in the
year 1982 is about Rs. 700 crores. We have
crossed the target that has been fixed under
IRDP. So far as DRI scheme is concerned,
we have been able to give to the weaker
sections to the tunec of Rs. 305 crores and
the borrowal accounts undcr the scheme
are above 32 lakhs of people.

KUMARI PUSHPA DEVI SINGH : 1
would like to know whether the hon.
Minister knows that Rajgarh is a very
backward area and the people there have
been complaining that they do not get loans
from banks. I would request the hon.
Minister to give his consent and to assure
this august House that Rajgarh will be taken
under the Gramin Bank scheme.

SHRI JANARDHANA POOJARY
Definitely we will look into the complaint
and for the purposes of looking into the

So far
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complaint, our Finance Minister on 3rd
August 1983 has alrcady written to the
Chief Ministers to set up Advisory Commij-
ttees and these Advisory Committeces are
going to look into the proper impleme ta-
tion of the IRDP Programme.

WRITTEN ANSWER TO QUESTIONS
Hike in prices of Copper by MMTC

*288 SHRI K.T. KOSALRAM : Wil]
the Minister of COMMERCE be pleased to
state :

(a) whether it is a fact that a drastic
hike has been made in the prices of copper
by the M.M.T.C. from Rs. 23.50 per kg. in
October 1982 to Rs. 44/- in June 1983 ;

(b) the reasons therefor ;

(c) whether the winding wire industry
is consequently struggling to survive ; and

(d) the steps proposed to be taken to
rescue the winding wire industry from be-
coming extinct ?

THE MINISTER OF COMMERCE
AND OF THE DEPARTMENT OF
SUPPLY (SHRI VISHWANATH PRATAP
SINGH) : (a) Selling price of copper was
increased by MMTC from Rs. 28.50 per Kg.
(not Rs. 23,50 per Kg.) to Rs 44 per Kg.
in June, 1983. The price was reduced to
Rs. 42.00 per Kg. from Ist August, 1983,

(b) The price increase was necessitated
by an increase in the landed cost of imported
copper of a similar order, The increase in
landed cost was the result of a combination
of increase in c.i.f. prices and increase in
import duty,

(c) and (d) Production of winding wires
does not appear to have been significantly
affected by the price hike.

Export of Sugar during 1983-84

%292, SHRI B.V. DESAI : Will the
Minister of COMMERCE be pleased to
state :

(a) whether the Union Government has
released another 4 Jakh tonnes of sugar for
export during 1983 ;

(b) whethes the export of 3 lakh tonnes
was released in early stage of 1983 :
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(c) whether the State Trading Corpora-
tion has already contracted for the export of
3 lakh tonnes sugar ; and

(d) if so, which are the countries to
which the sugar will be exported and on
what rates ?

THE MINISTER OF COMMERCE
AND OF THE DEPARTMENT OF
SUPPLY (SHRI VISHWANATH PRATAT
SINGH) : (a) and (b) India has becn alloca-
ted a quota of 6,50 lakh tonnes of sugar
exports in 1983 by the International Sugar
Organisation. Government has released
the requisite quantities for the export
programme.

(¢) Yes, Sir.

(d) At this stage it is not in commercial
interest to disclose the actual quantity and
destination of export contracts.

News-Item Captioned ‘‘Nen-Residents
Benami Ring Busted”

*797. SHRT H.N. NANJE GOWDA :
Will the Minister of FINANCE be pleased
to state :

(a) whether Government’s altention has
been drawn to a Press report titled “Non-
residents ‘benami’ ring busted” published
in the Hindustan Times,” of 19 July, 1983 ;

(b) if so, full details fhereof giving the
names of the members of the gang and thcir
modus-operandi ;

(c) the result of investigations ; and

(d) the measures proposed to prevent
such clandestine deals ?

THE MINISTER OF FINANCE (SHRI
PRANAB MUKHERIEE) : (a) to(d) On
information that one Shri  Ramjibhai
Hemraj Shah was indulging in compensatory
payments, his business and residential
premises and the residential premises of his
son, at Bombay, were searched by the
‘officers of the Enforcement Directorate
(Foreign Exchange Regulation Act) on 15th
July, 1983. As a result, Indian currency
amounting to Rs. 2,065,000 and some incri-
minating documents werc seized from the
business premises of Shri Ramjibhai Hemraj
Shah. In connection with this case, the
residential premises of one Shri Kishore
Tejura at Bombay were also searched on the
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same day but nothing incriminating was
recovered. Both the aforesaid persons were
arrested by the officers of Enforcement on
16th July, 1983 and produced before the
Metropolitan Magistrate who relcased them
on bail of Rs 2.5 lakh each.

As a follow-up action, certain other
premises have also been searched subse-
quently and/or investigations against some
other persons have been started. On com-
pletion of the scrutiny of the documents
seized as a result of the searches and further
investigations, appropriate action under the
Jaw will bc taken. In the interest of
effective investigations, it will not be
expedient to disclose further details at this
stage,

The Foreign Exchange Regulation Act
contains adequate provisions to deal with
persons who make or receive such unautho-
rised compensatory payments. The Enforce-
ment Directorate remains vigilant for taking
appropriate action against such persons
under the Foreign Exchange Regulation
Act and also for preventive detention under
the COFEPOSA Act. The drive against
such unauthorised transactions is a conti-
nuous process and the matter is constanlly
kept under review for taking appropriate
measures for curbing the same.

Vayudoot scrvice for Hubli and Raichur

*298, SHRI D.K. NAIKAR : Will the
Minister of TOURISM AND CIVIL
AVIATION be pleased to state :

(a) whether he is aware that the Hubli
Aerodrome was sanctioned in 1975-76 and
an amount of rupees sevcn lakbhs was also
sanctioned for this purpose ;

(b) reasons why the project has not
been executed so far

2

(c) whether he is also aware that the
third line air service was also sanctioned by
Government for Hubli and Raichur in
Karnataka State ;

(d) if so, why it was not developed and
the reasons why air service has not yet been
started ; and

(¢) when will it be started ?

THE MINISTER OF STATE OF THE
MINISTRY OF TOURISM AND CIVIL
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AVIATION (SHRI KHURSHEED ALAM
KHAN) : (a) The construction of Hubli
Aerodrome was sanctioned in April, 1974 at
an estimated cost of Rs, 51.65 lakhs.

(b) In the early 70s, Indian Airlines had
recommended the construction of an airfield
at Hubli for possible operation of HS-748
aircraft towards the end of Fifth "Five Year
Plan. Accordingly, construction of Hubli
airport was sanctioned in 1974. Subse-
quently, duc to a very substantial increase
in the fuel prices, Indian Airlines decided
not to extend their service to Hubli since
it was not considered economically viable.
Accordingly, the project for the construction
of the airport was also given up.

(c) Yes Sir. Hubli and Raichur are
in the list of 23 stations approved by
Government for extension of Vayudoot
services.

(d) The construction and development
of aerodromes is undertaken by the Civil
Aviation Deptt. only if there are firm plans
by the airlines to introduce services to such
places. As Indian Airlines "and Vayudoot
have no plans for the present to operate to
these stations, the development of these
aerodomes has not be taken up so for.

(e) In the context of the present financial
constraints, it is not possible to indicate, at
this stage, the timc frame within which
Vayudoot services will be provided to these
two stations,

Vayudoot Service for more stacions
during 1983-85

*¥299. SHRI BALASAHEB VIKHE
PATIL : Will the Minister of TOURISM
AND CIVIL AVIATION be plecased to lay
a statement showing :

(a) whether it is a fact that for 1983-85
Government have drawn up a plan to set
up more stations for the  Vayudoot
services ;

(b) if so, the Statc-wise break-up of the
new points going to be created ; and

(c) by what time these will be made
effective ?

THE MINISTER OF STATE OF THE
MINISTRY OF TOURISM AND CIVIL
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AVIATION (SHRI KHURSHEED ALAM
KHAN) : (a) Yes, Sir.

(b) The plans on Vayudoot envisage
the provision of air services to the following
stations in different States :

1. Andhra Guddapah, Rajamundhri
Pradesh and Warangal.
2. Arunachal Along, Zero, Daparijo
Pradesh and Passighat.
3. Bihar Purnea and Bhagalpur.
4, Gujarat Surat, Dwaraka, Amreli,
Daman and Diu.
5. Karnataka Raichur, Hubli and
Mysore.
6. Kerala Calicut.
7. Madhya Bilaspur, Jagadalpur and
Pradesh Raipur.
8. Maharashtra Nanded.
9. Mizoram Aizawl,
10. Orissa Jharsuguda.
11. Rajasthan Kota, Bikaner and
Jaisalmer.

12, Tamil Nadu Thanjavur, Chettinad and

Tirunclveli.
13. Uttar Ghazipur, Pantnagar
Pradesh and Rae Bareli.

14, West Bengal Cooch-Behar.

(c) While the stations indicated have
been approved in principle for the introduc-
tion of Vayudoot services, the actual com-
mencement of the services will, however,
depend on the acquisition of a suitable Light
Transport Aircraft, development of the
requisite infrastructural facilities, availability
of plan funds and, above all, the economic
viability of the proposed operations. In the
context of the present financial constraints,
it is not possible to indicate, at this stage,
the time frame within which Vayudoot
services will be provided to these stations.

Creation of special cell to promote investment

and remittance by non-resident Indians

*300. TSHRI M. RAMANNA RAI :
SHRI KAMAL NATH :

Will the Minister of Finance be pleased
to state : .
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(a) whether his Ministry has created a
special cell in the Department of Economic
Affairs to promote investment and remit-
tance by non-resident Indians ; if so, since
when ;

(b) whether the result is encouraging ;
and

(c) whether there is any machanism to
check and see that the remittances are
genuine and not a device to make the black
money of resident Indians and white money
with the help of non-resident [ndians ?

THE MINISTER OF FINANCE (SHRI
PRANAB MUKHERIJEE): (a) and (b)
Yes, Sir. Special Cell was created by a
Press Note dated the 2nd March, 1983. It is
too early to make any assessment of the
effect of the newly created Cell,

(c) These aspects are monitored through
provisions of the Foreign Exchange Regula-
tion Act, 1973,

Decline in Foreign Tourists Due
to Compulsory Visas

301, SHRT G.Y. KRISHNAN : Will
the Minister of TOURISMS AND CIVIL
AVIATION be pleased to state :—

(a) whether it is a fact that Govern-
ment’s continuing policy of compulsory
visas for tourists will have an adverse
impact on the flow of foreign tourists to
India ;

(b) whether it is also a fact that therc
had been some decline in the number of
tourists in the country during 1982-83 ;
and ’

(c) if so, the details in this regard ?

THE MINISTER OF STATE OF THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHRI KHURSHEED ALAM
KHAN) : (a) Compulsory visas act as a
disincentive to tourism.

(b) and (c) There has been a slowing
down in the rate of growth of international
tourists arrivals to India, The statistics of
iniernational tourists visiting India arc
compiled on a Calendar year and not on
financial year basis. During the year 1982,
the tourist traffic (including nationals of
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Pakistan and Bangladeéh) to India showed
an increase of 0,79, compared to the pre-
vious vear,

During the first five months of 1983,
the tourist traffic (excluding nationals of
Pakistan and Bangladesh) showed an'increase
of 0.59%, compared to the corresponding
period of last year. (Statistics in respect of
nationals of Pakistan and Bangladesh are
not yet available),

Purchase of anti-submarine Helicopters
from Britain

*302. SHRT K. MALLANNA :
SHRI LAKSHMAN MALLICK :

Will the Minister of DEFENCE be

pleased to state :

(a) whether Government’s attention has
been drawn to the ‘Hindustan Times’ dated
17 July, 1983 that India has decided to buy
an advanced version of the ‘Sea King’ anti-
submarine helicopters and the ‘Sea Eagle’
antiship missiles from Britnin :

(b) whether it is a fact that India had
been discussing with Britain and France the
purchase of anti-submarine warfare helicop-
ters for its navy ;

(c) whether it is also a fact that West-
land, the Britain firm, had offered its new
version of the ‘Sea King’ helicopter against
the ‘Super Puma' helicopter which France
Acerospotiale was keen on selling ! to India ;
and

(d) if so, the details in this regard ?

THE MINISTER OF DEFENCE (SHRI
VENKATARAMAN) : (a) Yes Sir; a
contract has been concluded with Westland
Helicopters Ltd of the U.K. for the acquisi-
tion of advanced See-King MK 42B Anti-
submarine Welfarc Helicopters, and with
Britain Aerospace for the purchase of Sea

Eagle Antiship Missiles.

(b) to (d) After examining the relative
merits of several helicopters, negotiations
were held with Messrs Aerospatiale = of
France for their Super Puma Helicopters
and Westland Helicopters Ltd of UK. for
their advanced version of the Seaking
Helicopters. Following a detailed technical
and commercial evaluation of the two offers;
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it was decided to acquire advanced Seaking
MK 42B Helicopters.

Rates of Interest on Loans for Purchase
of Agricultural Implements and
Purchase of Cars

SHRI N.E. HORO : Will the
of FINANCE be pleased to

*303.
Minister
state :

(a) whether it is a fact that there is
more interest on loans for the purchase of
agricultural implements which are for
productive purposes and on the contrary
there is less interest on loan for purchase of
cars which are non-productive ; and

(b) if so, the details regarding the policy
of Government in this regard ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) and (b)
All scheduled commercial Banks, including
the public sector banks, are required to
charge interest on advances to the general
category of borrowers in different sectors,
according to the rates stipulated by the
Reserve Bank of India. With effect from
April 1, 1983, the Reserve Bank of India
have directed the banks to charge interest on
advances for ‘Other purposes ; in the Agri-
cultural Sector, which include acquisition of
agricultural implements, at 10 per cent per
annum from small and marginal farmers and
at 11.50 per cent from other farmers.

Purchase of a motor car for personal
use will fall in the category of ‘purchase of
Consumer durbales’. Banks generally do
not encourage lending by their branches for
sueh purposes. Where such Joans are
advanced, they are usually by way of Term
loans at a rate of interest of 15 per cent
per annum,

AT ZEt ok A ¥ erfruca dan
Tl qTEY &) qeEny
*304. =t afg = &7 T T
usA} ag Fary &) For HIT R
(%) 3a1 ag = & f& widly Qar
gfg ag &df & SYea & wg-grs  dar
% fawe varg &) § qar gy Fia.
geEr @
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Rubher Plantation in Konkan Area

*305. SHRI J.S. PATIL: Will the

Minister of COMMERCE be pleased to
state :

(a) whether it is a fact that the Rubber
Board has successfully conducted the
experiment of having Rubber plantation in

Konkan area  (Thane/Raigad/Ratnagiri/
Sindhudurg districts) ; and

(b) what specific plans do the Rubber
Board and/or Union Government have for
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exploiting the vast potential of this area for
rubber cultivation ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRIMATI
RAM DULARI SINHA); (a) and (b)
Rubber plantation work in Konkan region
has been carried out till date only on an
experimental basis on account of the
agroclimatic limitations. Regional Research
Centre has becn  established by the
Rubber Board in Thane district. Rubber
Board is also supporting efforts for under-
taking small rubber planting in Raigad and
Sindhudurg districts.

Work on commercial plantations can
only be taken up after feasibility has been
established.
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(vt & dAifedt #3z Kk
¥ fod g7%) TAF ¥ AT

« 306. =t Four wAy fag ; F47 fa=
qeeY ag FArT &1 FI0 F fF

() Far AIFHIT HT =417 feai®s 13
w1983 & “fergEard ZITFR” T ‘o
HodrTo FAT IS ddTd’ gF
gwifaa aarnT & M fesar marg ?

(@) afz g, a1 fasr gg Afsan
fye fwel & a€ 99 9T A1q7d &1
STHY qERIY [T qF a1 2 ; HI<

(1) FEFA AT YL UFT & fag
I THTET ®SH F510 9T § HEAT I

s ?

faq garwa & veg adt (=0 qgifa
| Ua)  (F) I, g0

(@) =&z (7) : ardr aa§ra fagw
F aga agfaa ges 1 ufy s @
U # FEgEl & @ aifedr fde
feFsd F1 @ § @ &) gAwa g
graY srgara fraai & 1 Wi, 1983 9
FEIFW f6g q17 F1 FIg F, a0
9T F @iy fasrdy foe qo difeqr

SRAVANA 21, 1905 (SAK A)

Written Answers 38

#3327 fwEA # gear § a@a g2 8 |
ged #) Fad feg fam dfen $az
few1e’ A ) fawray qur t@g N0 &
garal &1 1 gar I97 8 Q9r x¥  ArAAl
¥ agfag F13a1% 1 1@ § 5@ S@ew
¥ sraras arfaal & qiaa Y Ffagr a1
9T qig # widr g1 ga fams ag
qurrelY EYF 1T L G

fifeqt Az frwigN qur =g
gewdrgar miE & sxmd famy qr
geaiaxor & frrcarfgq 37 & IT=9 &
ITT EIF 9, 9T & gFET 9T, qqT
HOSIY & ®T § FAIG §74 gl 9T J4qI
gaa @i & {9 FeF 9T 81T AR SIQ
& qar garfaar A qrEy § 1 FraT G 9z
¥ &Y ATy sgacar g, foad qgd g
& ®7 H faswrgr fae wg 9« &1 39
fegfg & wsq far a1 asar g, afc @
AIAA BT FITAT ALEATHT FT IeATT FI®
g1 7 91 1T |

Role of Financial Institutions in Working
and Operations of Industrial Units

*307. SHRI GULSHER AHMED :
DR. VASANT KUMAR
PANDIT :
will the Minister of FINANCE be

pleased to state :

(a) whether it is a fact that Government
have decided to appoint a Committee to
examine the role of financial institutions in
the working and operation of the industrial
units assisted by them and if so, terms of
reference of the Committee, names of its
members and other details :

(b) whether Government are aware
that the financial institutions presently take
very little interest in the affairs of the
Companies in which they have large equity
holdings with the result that the industrialists
and their families who held controlling
positions with very thin holdings, exploit
the Companies’ assets and funds to their own
advantage and to the disadvantage of the
general class of shareholders ; and
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(¢) if so, remedial measures contemplated
by Governmcent ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOIJARY): (2) to (c)
Government have recently appointed a High
Level Committee to Jlook into various
aspects relating to investments made by
public financial institutions in the assisted
companies. The terms of reference of the
Committee are :

(i) to took into the existing system
adopted by the financial institutions
for safeguarding the public interest
in the invested companies and to
suggest measures for  effecting
improvement  therein as also
devising of appropriate guidelines
for Directors nominated by the
financial institutions in  Such
companies ;

(ii) to look into the working and the
impact of the convertibility clause
imposed by the financial institutions
while sanctioning loans and to
suggest changes if considered
desirable ; and

to make suggestions on any Other
matter which is connected with or
incidental to (i) and (ii) above.

(iii)

The composition of the Committce is as
follows : —

(1) Shri M. Narasimham ... Chairman

(2) Dr. Bimal Jalan, Chief
Economic Adviser, Depart-

ment of Economic Affairs. ... Mcmber

(3) Dr. Arjun Sen Gupta,
Special Secretary in Prime
Minister’s Office.

(4) Shri M.R.B. Punja,
Chairman, Industrial Deve-
lopment Bank of India.

Member

. Member

(5) Shri S.S. Nadkarni,
Managing Director, Indus-
trial Credit & Investment
Corporation of India
(ICICI)

(6) Shri H.T. Parekh, Former
Chairman, ICICI. ... Member

. Member
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(7) Shri A. Ghosh, Deputy
Governor, Reserve Bank

of India. ... Member
(8) Dr. N.K. Sengupta, Joint
Secretary, Department of
Economic Affairs. ... Member
Secretary.

The Commitiee is expected to submit its
report by the end of October, 1983. The
Committee would go into the kind of point
referred to in part (b) of the question.
Having regard to the recommendations of
the Committee; Government would take
appropriate decisions,

Suggestion {or Standing Committee for
Central.State Fiscal and Monetory
Relations

3261. SHRI PIYUS TIRKI :

SHRI INDRAJIT GUPTA :

SHRI1 SUSHIL BHATTA-
CHARYA :

DR. KRUPASINDHU BHOI :
SHRI CHITTA BASU :

Will the Minister of FINANCE be
pleased to state :

(a) whether it is a fact that the West
Bengal Finance Minister has suggested that
a standing committee of the State Finance
Ministers be constituted with the Union
Finance Minister as the Chairman to deal
with Centre-State  fiscal and monetary
relations ;

(b) if so, the reaction of Government to
this suggestion ;
(c) whether it is also a fact that the
West  Bengal  Finance  Minister  has
complained that the Centre has deprived the
States to the extent of Rs, 6,500 crores by

imposing administered prices on coal,
petroleum,  aluminium, iron and stee] ;
and

(d) what are the facts thereof ?

THE MINISTER OF FINANCE (SHRI
PRANAB MUKHERIJEE) : (a) Yes,
Sir.

(b) The Government of India considers
the existing mechanism for consultations
between the Centre and States on financial
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matters to be adequate to meet present
needs, and as such there is no case for
creating a Standing Committee of the type

suggested by West Bengal Finance
Minister.
(c) and (d) The West Bengal

Finance Minister has stated that the Union
Government’s decision to raise additional
resources by means of increase in
administered prices and not by adjustment
of excise duties has resulted in States’ losing
their share in that amount as per the
Seventh Finance Commission’s recom-
mendation. The Centre does not subscribe
to this view. There is no casc for keeping
administered prices frozen while raising
excise duties to raise additional resources.
Administered prices must continue to be
changed to reflect economic considerations,
such as, changes in costs and improvement
in the financial viability of public sector
units,

Joint Ventures Floated Abroad by
Industrial Houses

1262. SHRI F.H. MOHSIN : Will
the Minister of COMMERCE be pleased to
state :

(a) the particulars of the joint venture
floated abroad by the largest 25 Industrial
Houses registered under the MRTP Act, 1969,
to total capital outlay involved by way of
investment in equity capital taken from the
country ; machinery and plant; technical
knowhow and in any other forms, the
production capacity and produced, as on 1
July, 1983 ;

(b) the total amount repatriated by
these Houses by way of foreign exchange
from these ventures and what check is being
exercised by Government or the Reserve
Bank of India over proper remittances
home ;

(c) whether it is a fact that some of
these units have been taken over by the
respective foreign Governments; if so, which
are these and the reasons therefor ; and

(d) the loss caused to the Indian
investors by way of acquisition of their
liquid assets, plant and machinery installed
by them and various other counts ?
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THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRIMATI
RAM DULARI SINHA) : (a) A statement
is laid on the table of the House. (Placed
in library. See No It 6873/83).

(b) The information with regard to
amount repatriated by these Houses is
being collected from R.B.I. One of the
conditions imposcd at the time of issuing

approvals relates to submission of
progress implementation reports. RBI
calls for ccrtified copies of balance-

sheets & profit and loss accounts together
with Director’s report of the overseas joint
ventures and a certificate from overseas
auditors indicating how the amount of
dividend, royalty, ecngineering etc. due to
Indian participants have been arrived at.
Bank certificates are required in evidence of
repatriation of amonnts to India.

(c) Out of the units indicated in the
statement laid on the table of the House.
(Placed in library. See No. It 6873/83), one
unit pertaining to M/s. Century Spinning
& Manufacturing Co. Ltd., Bombay was
nationalised by the Phillipines Government
on account of rationalisation of account oil
mills.

(d) The Indian Company did not suffer
a joss.

Decline in Export of Engineering Goods
in Latin America

SHRI T.S. NEGI: Will the
of COMMERCE be pleased to

3263,
Minister
state :

(a) whether it is a fact that the export
of engineering goods to Latin America have
falien considerably since 1977-78 ;

(b) if so, the full details and reason feor
this fall and the corrective steps propeosed
to be taken :

(c) whether this erratic peiformance is
the result of not sending enough  high-
powered delegations consisting -of -IAS
officers to promote trade to Latin America
or of any other known causes ; and

(d) if any remedy has been found, the
full details thereof ?
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THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRIMATI
RAM DULARI SINHA): (a) No Sir.
On the other hand there has been
a continuous rise in the exports of
engineering goods to Latin America as may
be seen from the figures given below :

Year Rs. (Crores)
1977-78 1.7
1978-79 2.2
1979-80 2.4
1980-81 4.6
1981-82 (P) 5.0
1982-83 (P) 6.0

(P —Provisional)
(b) Does not arise.
(c) Does not arise.

(d) Does not arise.

Involvement of Army Incidents in Srinagar
in July, 1980

3264. SHRI ABDUL RASHID
KABULI : Will the Minister of DEFENCE
be pleased to state :

(a) whether it is a fact that 26th July,
1980 a contingent of Army Supply Depart-
ment was involved in an act of indiscipline,
arson and shooting incidents indiscriminately
killing innocent civilians at Srinagar ; and

(b) if so, whether any investigations was
conducted and action taken against the
persons held responible for indulging in
indiscipline and violence ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI K.P.
SINGH DEOQO): (a) and (b) Some violent
clashes took place involving some Army
personnel and the civilians on the evening of
26th of July, 1980 near the KMD Bus Stand
at Srinagar which resulted in the death of
two persons and injuries to some people and
damage to property.

A Staff Court of Inquiry was appointed
by the Army authorities on the basis of the
findings of which three Army officers have
been censured,
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Bickering on Tourism Target

3265. SHRI SANAT KUMAR MAN-
DAL : Will the Minister of TOURISM
AND CIVIL AVIATION be pleased to
state :

(a) whether there have been recently
bickerings on tourism target failure between
the two Departments of his Ministry ;

(b) if so, the reasons for such mutual
mud-slinging among different organisation
involved in the task particular in the context
of the controversial background note on
tourism circulated at the officially-sponsored
seminar on tourism promotion held recently;

(c) the steps taken by him to set matters
right and tame the two Departments to
ensure better cohesion and economy in
foreign expenditure ; and

(d) whether the Tourism Deptt. have
recently decided to open some new Tourist
Promotion Offices abroad, if so, in which
countries and the reasons therefor and the
total estimated forcign expenditure invojved
thereby ?

THE MINISTER OF STATE OF THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHRI KHURSHEED ALAM
KHAN): (a) It is not correct that there have
been any bickerings between the two Depart-
ments as alleged. While on account of
world wide recession in the tourist industry
there has been a negative growth on the
global Jevel, there has, nonetheless, been a
marginal increase in the growth of tourists
coming to India. India registered an
increase of 0.7%, during 1982.

(b) and (c) Both the Departments are
functioning in close coordination and have
been extending their best cooperation to
each other. While there have been some
inspired reports in the press to the effect
that there are differences between the two
Departments, in actual fact no differences
exist and both the Departments have been
functioning in close coordination.

There is a constant endcavour to effect
economy in all offices without diluting
promotional efforts which necd to be step-
ped up in the face of world wide recession
affecting tourist arrival figures world wide,
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(d) It is proposed to open Tourist
Promotion Offices at Kathmandu (Nepal),
Colombo (Sri Lanka), Kuala Lumpur
(Malaysia) and Dubai (UAE). The decision
is based on the assessment of tlourist
potential from these and other neighbouring

countries, The annual cstimated cxpendi-
ture on the opening of these four
offices is approximately Rs. 10 lakhs per

annum.

Procured by Hindustan Monark, Delhi

3266. SHRI RAMPRASAD AHIRWAR:
Will the Minister of DEFENCE be pleased
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to state :

(a) how much order worth in rupees
from the Defence Ministry were procured by
the Hindustan Monark, Delhi between
December 1979 and June, 1983 ; and

(b) what was the paid up capital of
the above firm when it got the first order
from the Ministry ?

THE MINISTER OF DEFENCE (SHRI
R. VENKATARAMAN) : (a) The follow-
ing orders were placed on the firm from
December, 1979 to June, 1983.

S. No. Name of the item

S. order No. & Date

Value (Rs. in lakhs)

J——

1. Links Cartridge 7.62 mm
2. Links Cartridge 7.62 ‘'mm
3. Charger 7.62 mm

4. Box H.B.

5. Box C-38-A

6. Carrier 13-A

7. Links Cartridge 7.62 mm

8. Charger 7.62 mm

9. 105 mm Sheel Forgings

(b) The first, order to  Hindustan
Monark for Rs. 11.4 lakhs was awarded on
23.10.1978. As per the Balance Sheet of
the Company for the year ending 31.5.79 the
paid up capital was Rs. 11,27,500 on
31,5.1978.

Insurance of Buildings by Insuranee
Companies

3267. SHRI MANOHAR LAL SAINI:
Will the Minister of FINANCE be pleased
to state :

(a) whether the insurance companies in
Delhi have been asked not to insure any

15 dt. 15.1.1980 34,5
4006 dt. 16,4,1981 342
4081 dt. 4.7.1981 225
4045 dt. 1.8.1981 5.00
4107 dt. 20.11.1981 28.60
CPO-1015 dt, 13.4,82 15.62
4149 dt. 28.4.1982 47.6
74197 dt. 18.8.82 12.5
CPO-1030 dt. 31.1.83 212,79
Total m

building where a completion certificate had
not been obtained ; \

(b) whether the Architects have been
contained to be held responsible for non-
compoundable deviations from sanctioned

plans ;

(¢) if so, what will be the implication of
the aforesaid directives to insurance com-
panies and architects ; and

(d) is the need of the hour not to amend
the municipal and cantonments laws on the
building bye-laws to make the concerned
official responsible for unauthorised cons-
truction as encroachment ?
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THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY,: (a) to (d) It is
reported that Declhi Administration has
advised the insurance companies not to
insure high rise buildings for which com-
pletion certificates have not been obtained.
It has also advised the local bodies to take
action against the architects who do not
conform to norms,

Promotions Effected as Chief Cashier in
Central Bank of India

3268. SHRI T. NAGARATNAM :
Wil] the MInister of FINANCE pleased to
state :

(a) the total number of promotions
effected in Central Bank of India as Chief
Cashier in the Cash Department since 1978
onwards, year-wise and region-wise ;

(b) the number of promotions as Chief
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Cashier in Cash Department effected] out of
general and reserved category lists respec-
tively, category-wise i e. general, Scheduled
Caste and Scheduled Tribe, year-wise since
1978 and region-wise ; and

(c) the total number of vacancies under
backlog for Scheduled Caste and Scheduled
Tribe to the post of Chief Cashier in the
Cash Department (Officer Cadre) category-
wise i.e. Scheduled Caste and Scheduled
Tribe, year-wise since 1978 and region-wise ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY): (a) to (c) A
Statement indicating the total number of
promotions effected in Central Bank of
India as Chief Cashier in Cash Department
since 1978 onwards area-wise, region-wise
and category-wise as also the back log of
vacancies of SC/ST candidates carried for-
ward since 1978 is enclosed.
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Funds for Transport Facilitles for Develop-
ment of Tourism

3269. SHRI MATILAL HASDA : Will
the Minister of TOURISM AND CIVIL
AVIATION be pleased to state :

The total funds released or being
released for provision of transport facilitics
to the different States for development of
tourism and the details thereof ?

THE MINISTER OF STATE OF THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHR1I KHURSHEED ALAM
KHAN) : The details of the funds released
to the State Govts/Union Territories for
purchase of boats/cruisers during the current
plan period are as under : —
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Amount
released

Year of release
of funds

Name of the
State

Himachal Pradesh 1980-81 Rs. 0,88 lakhs

-do- 1981-82 Rs, 2.36 lakhs
Gujarat 1981-82 Rs. 2.50 lakhs
Bihar 1981-82 Rs. 6,12 lakhs
Rajasthan 1981-82 Rs, 1,36 lakhs
Madhya Pradesh 1982-83 Rs. 3.51 lakhs

During 1983-84, we are planning to
provide a Day Cruiser made of fibre glass
to Andaman & Nicobar Administration at
an estimated cost of Rs, 9.38 lakhs.

A e —— e

The Department of Tourism also gives
loans for tourist cars and coaches. However,
these loans are given to approved private
operators and not to State Governments,

Amount of monney given to big Merchants by
Lakshmi Commercial Bank, Bombay

3270. SHRI E. BALANANDAN : Wil
the Minister of FINANCE be pleased to
state :

(a) the amount of money given to the
big merchants during the last three years
on account of cash credit and current
account overdrafts by the Lakshmi Com-
mercial Bank, Bombay ; and

(b) the amount of money so far given to
small merchants during the same period ?

THE DEPUTY MINISTER IN THE

—— e s
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MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY): (a) and (b) The
information is being collected and to the
extent it is available will be laid on the
Table of the House,

Rooms in Kanishka Hotel utilised for
office purposes

3271, SHRI ANANTHA RAMULU
MALLU : Will the Minister of TOURISM
AND CIVIL AVIATION be pleased to
state :

(a) whether it is a fact that a number of
rooms in the Kanishka Hotel, New Delhi
are being utilised for Office purposes ;

(b) if so,
such rooms :

the number and names of

(c) whether there has been a continuous
financial loss to the Hotel as a result of the
above rooms being utilised for office
purpose ;

(d) if so, the assessment of financial
loss, if any, since their occupation for office
use ; and

(¢) for how long these rooms will be
utilised for office purpose ?

THE MINISTER OF STATE OF THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHRI KHURSHEED ALAM
KHAN) : (a), (b) and (¢) For want of
office, space, 22 rooms are being used by
ITDC for office purposes in Hotel Kanishka
as a temporary measure. These rooms
have not yet been fully commissioned and
will be vacated shortly.

(¢) No, Sir.

(d) Does not arise.

Representation by | Maharashtra State Poultry
Farmers Association re-Income-Tax

3272, SHRI A. NEELALOHITHADA-
SAN NADAR : Will the Minister of
FINANCE be pleased to state

(a) whether the Maharashtra State
Poultry Farmers Association has submitted
any memorandum to Government regarding
income-tax ; and

(b) if so, the details and the reaction of
Government therecon ?
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THE MINISTER OF STATE IN THE
MINISTRY OF  FINANCE (SHRI
PATTABHI RAMA RAO) : (a) Yes, Sir.

(b) A statement is laid on the Table of
the House :

STATEMENT

The Maharashtra State Poultry Farmers
Association submitted a Memorandum dated
March 15, 1983 to Government against the
proposal contained in the Finance Bill, 1983
for withdrawing the tax concession available
in respect of income derived from poultry
farming under section §0)J of the Income-
tax Act. The Memorandum contained the
following suggestions :—

“(a) the status of poultry as
prevailed prior to the assessment year
1980-81 be restored, that is, at least
one-third of the income from poultry
farming should be exempted from tax.

(b) relicfs available to an industry,
such as investment allowance, (or live
stock contingency allowance) tax holiday
for backward areas, should be extended
to poultry and live-stock breeding,

(c) it should be adequately clarified

that poulry sheds would not attract
wealth tax under the proposed
amendments, ,

(d) to avoid any abuse of the relief,
income from poultry farming, livestock
breeding, etc, may be aggregated with
other income for rate purposes, as is
done in the «casc of agricultural
income.”

2. On a consideration of the various
representations received by the Government
against the proposed withdrawal of the tax
concession under section 80JJ, including the
aforesaid Memorandum from the Maharash-
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Government decided to continue the existing
lax concession under section 8 OJJ with
certain modifications and the provisions in
the Finance Bill, 1983 were modified
accordingly.

3. Under the provisions of sections of
section 80JJ, as amended by the Finance
Act, 1983, the quantum of deduction in
respect of profits from the business of livestock
breeding or poultry or dairy farming has
been reduced from 20 per cent to 15 per cent
of such profits, Where the profits from the
business of poultry farming exceed Rs.
1 lakh, such excess will be ignored for the
purposes of this deduction. In other words,
the maximum deduction in respect of profits
from the business of poultry farming will be
limited to Rs. 15,000 as at present.

4. The provisions of the Income-tax
Act and the Wealth-tax Act, as they stand
amended at present, reflect Government’s
thinking on the points made in the
Memorandum of Maharashtra State Poultry
Farmers Association,

Proposal to Improve Tourism by 1.T.D.C.
in Eastern and North Eastern States

3273, SHRI BAJU BAN RIYAN:
Will the Minister of TOURISM AND CIVIL
AVIATION be pleased to state :

(a) is there any proposal to imirove the
tourism by the ITDC in Eastern and North
Eastern States :

(b) if so, details thereof, State-wise ;
and

(c) if not, reasons thereof ?

THE MINISTER OF STATE OF
THE MINISTRY OF TOURISM AND
CIVIL AVIATION (SHRI KHURSHEED
ALAM KHAN) : (a) and (b) The following
schemes are included in ITDC’s Sixth Five

tra State Poultry farmers Association, Year Plan :
Scope Estimated cost (Rs. in lakhs)
Star Room

1 2 3 4
1. ASSAM

Joint Venture Hotel at Gauhati 3 58 150.00
2, BIHAR

(i) Joint Venture Hotel at Ranchi 3 50 141.00

(ii) Expansion of Bodhgaya Travellers’ Lodge
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3. ORISSA
(i) Joint Venture Hotel at Puri

(ii) Expansion of Hoetel Kalinga
Bhubaneshwar

(iii) Expansion of the Traveller’s Lodge
at Konark

4, MANIPUR
Joint Venture Hotel at Imphal

5. ARUNACHAL PRADESH
Joint Venture Hotel at Itnagar

3 50 134.00

102.00

55.00

(c) Does not arise.

Trade Deficits

3274. SHRI SUSHIL BHATTA-
CHARYA:Will the Minister of COMMERCE
be pleased to state : what were the trade
deficits between India and the foreign
countries i.e. Australia, Japan, Republic of
Korea, Malaysia, Singapore and China upto

June, 1983 ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRIMATI
RAM DULARI SINHA): According to
latest available data, the deficits of India’s
foreign trade in respect of specified countries
during 1980-81 1981.80 and the first 10
months of 1982-83 have been as under :

(Value : Rs. Crores)
Countries, 1980-81 1981-82% April-Jan.,
1982-83 %
1. Australia —78.46 —117.84 —132.03
2. Japan —150.97 - 248.79 —256.22
3. Republic of Korea —91.35 —120.23 —153.93
4, Malaysia —214.81 —182.38 — 122,57
5. Singapore —319.20 —282.90 —172.95
6. China People Republic —57.88 N.A. —82.04
®*Provisional & subject to revision.
Places Where Sound and Light Programmes (b) how far they are successful in

Are Carried on

3275. SHRI NAVIN RAVANI:
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state :

(a) the name of the places in the country
where sound and light programmes are
carried on by the Department of Tourism
under his Ministry ;

attracting tourists from outside and within
the country ;

(c) what

steps

are being taken

popularise this programme ;

to

(d) whether there is any proposal to

start a sound and light programme in other
places also, if so, the details thereof 2
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THE MINISTER OF STATE OF THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHRI KHURSHEED ALAM
KHAN) : (a) (i) Red Fort, Delhi.

(ii) Sabaramati Ashram, Ahmedabad

(Gujarat)
(iii) Shalimar Garden, Srinagar (J & K
State).

(b) All the three shows are popular with
the domestic as well as foreign tourists
visiting those places.

(c) All the three shows are quite well-
known in the tourist generating areas.
Promotional efforts are constantly made to
have them included in the tour itineraries of
the groups through the help of the travel
agents, local tourist agencies and other
institutions.

(d) Yes, Sir. Presently at Buxar in

Bihar.

IAT N F IHUET Wy O
quzs fasmrg

3276. =t gWAAT AFTH FGIAOT 1 FAT
gqgza @ix AmT famima #@F @g aq1d

FIT & fF :

(%) @1a dra agt & 0T IFT 92w
& ggUEE &7 § 9g2q faxg F fao
feq o gaEY 1 salr AT & ;&R

(@) =7 &% & mFlas a¥a7, g7 ¥
qqzd F Afgs ggea §< anfgs afez g
za% fags go g7 F Araqz % “qiz
%1, 1 grgsagear & favrg § mgeaqd
afasr far asan g, st #39 & 347
FI07 g °

qgEq YN AWT  faRAw weEg
& I5A vl (S wEta  wEe at) ¢
(%) &R (@) =33 qgzsi # faq adeq
FTaIfed G=9a1 & (3ar9 a1 faegamy
geaq: usa gImir & g faaw fex
gareat ¥ gfygyY sk qwyT g9
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fagaral & sav 1gd gq 9gF w1 g9F
g, 5ty mzraar ) S R

1981-82 & 2Y717 fawmm 7 39T wqq
F qzist g7l ¥ A & fag afEw
ITERT 99177 27 5,70 AT Go F TH
ufa tesi)w &Y fasm §  qaadf
Fraarat o sfafq T3y, ard-ara sy,
a7 grezar %17 F fanin g fasafafes
grania fFar -

-

(qriaar gt fgm-mrfaT)

1. FATT G1AFIIHI a1
97 FIRTFIT AT, F ]
fsedt it &A1 H-
gHral #HR
Framg=t g fgume

TE

agm
1.50 119 %o

2. ((STATTITE HIY
50-50 F HITIT )
digars amwf F
a-1g fawrg g
q AR 2.78 A1@ Fo

T 9T N AN Ay
¥z (qTT. FEO§
fag.1iaa)

'_J..)

0.68 91& %o

4. GdAE W oy geed
(7or7: Fe= & fag-
q1.q7)

3.47 91§ %o

57 9727 faaer & 39T 939 s
¥ qiza & fagig & fao @i g9adig
TR H 1,500 ATE To H1§2A T@T @ |
g7 wifar @ ¥ sprar sgEd gAY 750 A9
IqzEve afgd ST g aw & Qg
fast ¥ famia & fag &1 @3 Juadfa
NTITH UST KT & qEafas o
AT TH FHIT §
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Be! el 37 ggw qgigy faad
F far & fao s
FTA AT TA

1980-85 1,500 vy 750 #19

%o Go

aifes atwng

1980-81 268.19 132.42

(m&afaw sqa)

1681-82 286.25 129.68

(areqias =u7)

1982-83 292.00 140.00

(z1eafas ema)

1983-84 400.C0 225.00

(rga1ET #iged)

Improvement in the Living Conditions of
Jawans Posted at Nathula

3277. PROF. MADHU DANDAVATE:
Will the Minister of DEFENCE be pleased
to state :

(a) whether it is a fact that the jawans
posted at an altitude of 14000 feet at the
Nathula Pass, have to face a very hard life;
and

(b) if so, whether the conditions of
living of these Jawans and their emoluments
will be improved so that they will be com-
mensurate with the hard and risky life that
these jawans lead ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHR1 K.P.
SINGH DEO) : (a) Yes, Sir.

(b) Jawans posted at Nathula Pass are
entitled to get Full Field Service Concesssions
in addition to their normal pay .= and
allowances.

Gauhati as Dry Port

3278. SHRI SONTOSH MOHAN DEY :
Will the Minister of COMMERCE be
pleased to state :

(a) whether the Centre had agreed to
make Gaubhati a dry port ; and

(b) if so, the details thereof ?
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THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRIMATI
RAM DULARI SINHA) : (a) and (b) The
possibilities of setting up an inland container
depot at Gauhati are being explored. Under
the Scheme the proposed ICD is propsed to
be set up and managed by the Ministry of
Railways, who will arrange to provide all the
requisite infrastructural facilities needed for
handling, storage, Customs clearance,
stuffing and destuffing of containers and
transportation of containers by rail from
Gauhati to Calcutta/Haldia. The proposed
ICD at Gauhati would be set up and
commissioned after the broad railway link is
extended upto Gauhati,

Proposals of E E.C. For 1983 Scheme
in the Frame Work of G.S.P

3279. SHRI R.L. BHATIA : Will the
Minister of COMMERCE be pleased to
state :

(a) whether he has since received the
proposals made by the Commission of the
European Communities (EEC) to the
Council of Ministers for its 1984 scheme in
the frame work of the Generalised Scheme
of Preferences (GSP) ;

(b) if so, its broad outlines ; and

(¢) how will it benefit the Indian indust-
rial sectors ?

THE MINISTER OF STATE IN THE
MINISTRY OQF COMMERCE (SHRIMATI
RAM DULARI SINHA) : (a) to (c) The
Commission of European Communities have
submitted proposals for the GSP Scheme for
1984 to their Council of Ministers for
approval. The proposals do not contain any
radical improvements over the 1983
scheme.

In so far as the items of major interest
to Inaia are concerned, slight improvements
have been suggested in the proposals of the
Commission. Improvements in quotas have
been proposed in respect of footwear with
uppers of leather, sheep and lamb skin
leather and hand-knotted carpets. Duty for
shrimps and prawns and cuttle fish has been
proposed to be reduced. The benefit to
India would depend upon the extent to which
tho scbeme is actually improved in regard to
items of our export interest,
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Setting up of Regional Offices by L.1.C.

3280. SHRI AK. ROY: Will the
Minister of FINANCE be pleased to state :

(a) whether LIC is considering to set up
regional offices on the basis of regions and
languages as has been done by the
nationalised banks to secure more business
from the rural areas ;

(b) if so, facts in details : and
(c) if not, the reasons therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY): (a) to ()
The LIC has five zonal offices located at
Bombay, Calcutta, Delhi, Kanpur and
Madras, to supervise the working of the
divisional offices/branch offices in the

States/Union Territories included in "the
regions assigned to them. As zonal offices
have only a supervisory role, and the

existing arrangement is working satisfactorily,
there is no proposal to open any more zonal
offices.

The business of the LIC is secured at
the branch level and, for securing more
business in the rural areas, emphasis is being
laid on improving the branch infrastructure
and strengthening the agency forcee.

Allotment of Depots of N.-T.C. at Bhinandi

3281. SHRI BHEEKHASHAI : Will
the Minister of COMMERCE be pleased to
state :

(a) whether it is a fact that more than
One lakh powerlooms and a large quantity
of varn is used at Bhiwandi, district Thana,
Maharashtra, if so, why the godowns of
National Textile Corporation have not been
alloted at Bhiwandi ;

(b) whether it is a fact that some of the
parties of Bhiwandi have applied for allot-
ment of Depots of NTC (South Mills),
if so, what action has been taken thereon :

(¢c) what is the policv for allotment of
depots of N.T.C. at Bhiwandi ;

(d) whether it is a fact that some of the:

applications are pending for consideration
for allotment of depots at Bhiwandi ; and
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(e) if so, the details of each application?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI P.A.
SANGMA) : (a) There are a large number
of powerlooms at Bhiwandi., NTC Mills
in Bombay have their own arrangements at
Bombay through agents, who stock and
deliver yarn at Bhiwandi based on the sale
at Bombay depot.

(b) No, Sir.

(c) As NTC have no plans to alter the
existing arrangements, no policy has been
framed for allotment of depots at Bhiwandi.

(d) No, Sir.

(e) Does not arise.

Working of Elgin Mills Company
Limited, Kanpur

3282, SHRT ANAND SINGH: Wwill
the Minister of COMMERCE be pleased to
state :

(a) whether it is a fact that the rate of
production and fuller capacity utilisation of
the Elgin Mills Company Limited, Kanpur
a Covernment of India Company— have
been going down since July 1982 which have
rendered the workers of the mills to remain
under growing discontent ;

(b) whether it is also a fact that a very
grim sitvation has arisen due to want of
working finance ;

(¢) if so, the details and facts thereof
idcluding the number of workers so far
rentrenched and or laid off during the
period ; and

(d) what steps have been taken to enable
the Company to secure adequate financial
help either from Public Sector Bank or from
other institutions immediately to protect the
interest of this Government Company and
its large number of workers ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRIMATI
RAM DULART SINHA) : (a) The rate of
production and fuller capacity utilisation of
the Elgin Mills has gone down slightly
since July 1982 due to problems of working -
finance but there is no discontentment
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among the workers of the Mill on this

ground.

(b) Although there are financial pro-
blems various steps have been initiated in
order to increase production,

(¢) No worker has been retrenched and/
or laid off during the period for want of
work or working finance,

(d) In order to solve the ftinancial
problems of the Mill, Government Guaran-
tee to the tune of Rs. 2.75 crores was
provided in 1982 to the Bank of Baroda
for financing supply of cotion by the Cotton
Corporation of India against usance bills to
Elgin Mills and this Guarantee has further
been extended upto the end of October,
1983. This year, Coiton Corporation of
India have agreed to supply cotion to Elgin
Mills against Government Guarantee and the
supply has already commenced.

News-Item Captioned “Rickerings on

yTourism Tar: of Fuilure™
. 3283. SHRI1 SATISH AGARWAL :
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased 1o refer to
news report “Bickerings on tousism target

failure” in ‘Hindustan Times' dated 29 June,
1983 and lay the following :

(a) a copy of the background paper on
“Marketing India Abroad™ on the Table of
the House ; and state .

(b) the names of management, staff
members of the Institute of Tourism and
Travel Management along with their acade-
mic and professional qualifications and
the basis on which thcy have been selected ;
and

(c) the programmes of this Institute
scheduled for next two or three years and
the manner, criteria, minimum quaiifications
and selection procedure on the basis of
which faculty/staff members will be selected?

THE MINISTER OF STATE OF THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHRI KHURSHEED ALAM
KHAN) : (a) A copy of the background
paper on Seminar on ‘Marketing India
Abroad’, organised by the Indian Institute
of Tourism and Travel Management on 25th
"& 26th June, 1983 will be laid before the
House, The background note was for
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discussion purposes only. The views con-
tained therein did not necessarily reflect
those of the Institute,

(b) A list of members of Board of
Governors of the Institute 'is also attached
statement. Only one staff member has been
appointed so far viz, an Assistant in the pay
scale of Rs. 425-800 on deputation from
the Central Department of Tourism. She is
BA, LLB.

(¢) The Institute will organise Seminars/
Workshops during the initial stages. A list
of Semirars proposed to be held by the
Institute during the next 8 to 10 months is
at statement I1. Faculty and staff members
will be recruited in accordance with prescri-
bed procedures. Professional faculty and
staff will be persons of the highest educa-
tional professional qualifications and with
the requisite experience.

STATEMENT I

INDIAN INSTITUTE OF TOURISM AND
TRAVEL MANAGEMENT

BOARD OF GOVERNORS

1. Shri Khursheed Alam Khan, Chairman
Minister of Tourism &

Civil Aviation

2

. Dr. B, Venkataraman, Sn, Vice-Chairman
Secretary (Tourism)

3. Shri G.N. Mechra, Vice-Chairman
Director General (Tourism)

4. Dr. Jagdish Parikh,
Management Educationist

Vice-Chairman

5. Shri Prabhu Ghate, Member
Additional Director General
(Tourism)

6. Shri Raghu Raj, Member
Chairman, Air India

7. Shri R.P. Billimoria, Member
Chairman, Indian Airlines

8. Capt. A.M. Kapoor, Member
Chairman, IAAI

9. Shri Rajan Jately, Member
Managing Director, ITDC

10. Miss T.E. Phillip, Member

Principal, Institute of Hotel
Management & Catering
Technology, Bombay
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11. Shri R.D. Gupta, Member
President, All India Manage-
ment Association

12. Dr. 1.G. Patel, Member
Director, Indian Institute
of Management, Ahmedabad.

13, Shri Karan Sarwal, Member
President, TAAI

14, Shri H.K. Kohli, Member
President, FHRAI.

15. Shri V.H. Dalmia, Member

Federation of Indian Chambers
of Commerce & Industry.

STATEMENT 11

ADVANCE HOTEL MANAGEMENT AND
OTHER PROGRAMMES

1. Advanced Hotel Management Programme.

Tourism Management Programme.

woN

Independent Hotel Management Pro-

gramme,

4. The Restaurant Management Programme.

5. The Travel Agency Management
Programme.
6. Tourism Planning and Development

Programme.
7. Functional Areas Programme on

(a) Marketing (b) Finance (c¢) Human
Resources Development (d) Miscellaneous,

ITDC programme to Construct Hotels,
Conducted Tours, Light and Sound
Programme

3284, SHRI AJIT BAG : Will the
Minister of TOURISM AND CIVIL
AVIATION be pleased to state :

(a) whether there is any proposal to
expand the ITDC’s programme to construct
hotels, conducted tours, light and sound
programme and so on in different States ;

(b) if so, what
the different States,
thereof ;

are those proposals in
State-wise  details

(c) when and how the ITDC is going
to expand its programme in the States ;
and '
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(d) details of the activities of the ITDC
in the different States now ?

THE MINISTER OF STATE OF THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHRI KHURSHEED ALAM
KHAN) : (a) to (d) Among the schemes
proposed to be implemented by ITDC in
different States are setting up of hotel
projects in collaboration with States/Union
Territories at Gauhati, Ranchi, Puri, Bhopal,
Pondicherry and New Ilanagar. Some of
ITDC's existing hotels are being expanded
at Mysore, Hassan, Bhubaneshwar, Varanasi
etc. The schemes regarding conducted
tours, sound and light programmes have
been taken up for implementation by ITDC
as under ; —

A. CONDUCTED TOURS

1. Andhra Pradesh — Karnataka
Hyderabad —Bangalore

2. Karnataka — Maharashtra
Bangalore—-- Bombay

3. Madhya Pradesh - Uttar Pradesh
Indore — Agra

4, Madhya Pradesh— Gujarat
Indore —Ahmedabad.

5. Delhi—Himachal Pradesh
Delki—Chandigarh — Jawalamukhi,
Chintpurni—Dharamshala & back.

B. SOUND & LIGHT PROGRAMME

Sound and Light Show on Tulsidas
Ramayana is being mounted at Buxur in
Bihar,

Uniformity in Scholarships of Students of
Sainik Schools in States

3285. PROF. NARAIN CHAND
PARASHAR : Will the Minister of
DEFENCE be pleased to state :

(a) whether the Union Government
ensures any uniformity in the number, rates
and eligibility to scholarships of students of
Sainik Schools in various States ;

(b) if so, the nature of uniformity
regarding these and other items ; and

(¢) if not, whether such a uniformity
would be ensured ?
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THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI K.P.
SINGH DEO): (a) to (c) Scholarships
in Sainik Schools are granted either by the
Ministry of Defence or by the State Govern-
ments concerned. The scholarships granted
by the Ministry of Defence are uniform in
all the Sainik Schools. However, each
State Government grants scholarships to
eligible children of that State studying in the
Sainik School based on the Scholarship
scheme approved by the State Government.
It would not be possible to enforce unifor-
mity as State Governments are competent to
sanction their own scholarships.

Charter of Demands from State
Governments Employees

3286. SHRI SUNIL MAITRA : Will
the Minister of FINANCE be pleased to
state :

(a) whether Government have reccived
charter of demands from State Government
Employees’ Association in various purts
of the country on the occasion of obser
vance of All India Demands Day on April
29, 1983 ;

(b) if so, what were the major demands
contained in the Charter ; and

(c) whether the State Government
Employees have demanded more funds for
the States for bringing the pay-scales of
the Govt. employees at par with the public
sector employees ?

THE MINISTER OF STATE IN
MINISTRY OF FINANCE (SHRI
PATTABHI RAMA RAO): (a) Yes, Sir.
Copies of a few representations from Siate
Government Employees’ Associations
addressed to State Government concerned
containing resolution adopted in the Rallies
held on 29.4,1983 have been received by
Central Government.

(b) and (c¢) The demands relate to
Bonus, fixed duty hours, wage parity with
peublic sector employees, stopping retrench-
m nt and victimization. trade union rights
and recognition of All India State Govern-
ment Employees’ Federation, besides dele-
tino of Article 310 and 311 (2) (c) of the
Const itutions and scrapping of National
Secur'ty Act and Essential Services Mainte-
nance Act and provision of funds by Centre

THE
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to the States for giving higher D.A. to
employees’ etc. The service conditions of
State Public Services fall within the purview
of respective State Governments,

Handing over the licences personally to
Liaison Officers or Representatives
of firms

3287. SHRI DIGAMBER SINGH:
Wwill the Minister of COMMERCE be
pleased to refer to the reply given to U.S.Q,
No. 10384 on the 6th, May, 1983 regarding
issue of import licences by hand and state :

(a) whether in reply to an earlier U.S.Q.
No. 3363 on the 22nd October, 1982 he
stated ‘‘Branches/Section in the Office of
the CCI & E are not authorised to hand
over licences/CCPs to Liaison Officers/
Representatives of firms™ ;

(b) the exceptional circumstances in
which some licences were handed over per-
sonally to the represcntatives of the Large
Industrial Houses referred to in part (b) of
U.S.0. No. 10384 dated 6-5-1983 and how
thev manipulated to get these ;

(¢) whether he will have the matter
investigated to prevent such a thing taking
place in future and take necessary action
against the Officer handing over the Licences
personally and against the representatives
of the Industrial Houses who managed to
get these ; and

(d) if not, the reason therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI P.A.
SANGMA) : (a) Yes, Sir.

(b) The information regarding import
licences handed over personally to the
representatives of the firms is not compiled.

(c) So far no case has come to the
notice where any officer has indulged in
malpractice in handing over a licence by
hand to a Liaison Officer/Representative of
a firm for a consideration. As such the
question of investigation does not arise,

(d) Question does not arise,

Import of Stainless Steel Sheets and Ingots

3289. SHRI MOHAN LAL PATEL :

Will the Minister of COMMERCE be pleased
to state : -
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(b) the number of import licences issued
during the years 1980-81, 1981-82 and
1982 83 for the import of stainless steel
sheets and ingots ;

(b) how many metric tonnes of stainless
steel sheets have been imported during the
said period and from which country ;

(c) the quantity imported by S.T.C.

during the said period :

(d) what was the criteria adopted for
distributing the stainless steel sheets amongst
the States ; and

(e) the quantity allotted to  Gujarat
during the years 1980-81, 1981-82 and
1982-83 ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRIMATI
RAM DULARI SINHA) : (a) Particulars
of all import licences are published in the
Weekly Bulletins of Import Lincences,
Export Licences and Industrial Licences
issued by the Chief Controller of Imports &
Exports, New Delhi, copies of which are
available in the Parliament library,

(b) During the period 1980-81 and
1981-82 (upto October, 1981), the total
quantity of stainless stecel sheets imported
was 18731 metric tonnes. The imports were
made mainly from Federal Republic of
Germany, Italy, Japan and USA. Import
statistics for the period beyond October
1981 are not yet available.

(c) The Minerals & Mectals Trading
Corporation imported about 12524 metric
tonnes of stainless steel sheets and plates
during the years 1980-81, 1981-82 and
1982-83,

(d) Import of stainless steel sheets is
canalised through Minerals & Metals Trad-
ing Corporation of India. The imported
material is distributed to Actual Users on
the basis of demands registered by them
with the canalising agency in the form and
manner laid down in Chapter 6 of Hand
Book of Import-Export Procedures, 1983-84.

(e) The allocation of stainless steel
sheets is not made State-wise by the canalis-
ing agency.
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Grants of dearness relief to widows of
Central Government servants receiv-
ing Family Pension

3290. SHRI RAMAVATAR SHASTRI :
Will the Minister of FINANCE be pleased
to state :

(a) whether the widows of Central
Government servants receiving family pens-
ion are not eligible for the grant of dearness
relief when they happen to be in government
service themselves ;

(b) if so, the reason therefore ;

(c) whether he is aware that there is no
uniformity followed in this matter by the
various Ministries when some pay the
dearness relief and other demur it ; and

(d) the precise position and place on
the Table of a copy of the relevant orders
issued by his Ministry in this behalf ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI PAT-
TABHI RAMA RAOQO) : (a) Yes Sir.

(b) A widow receiving family pension
when employed in Government is not
entitled to relief on both pension and family
pension because such a payment to double
conpensation viz. (i) an Dearness allowances
pay ; and (ii) as dearnmess relief on
pension,

(c) The instructions regarding relief on
family pension are uniformally applicable
to all the Ministries/Department etc. When-
ever any case of mnon-compliance with the
instructions comes to notice, the Ministry
concerned is requested to follow the instruc-
tions,

(d) A copy of Ministry of Finance’
O.M. No. F. 13 (3)-EV (A)/78 dated
21.2.1978 is laid on the table of the House.
(Plased in Library. LT No. dt. 6674/83).

Funds Allotted to Orrissa for Exploiting
Tourist Potentialities

3291, SHRI CHINTAMANI JENA ;
will the Minister of TOURISM AND CIVIL
AVIATION be pleased to state :

(a) the amount allotted to the State of
Orissa during the year 1982-83 for exploiting
the tourist potential in Orissa ;
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(b) the amount actually spent and the
details of the work done ;

(c) the amount spent by other States
during the year 1982-85 for exploiting the
tourist potential in those States ; and

(d) the details of amount allotted for
the year 1983-84 to each State on the above
project ?

THE MINISTER OF STATE OF THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHRI KHURSHEED ALAM
KHAN) : (a)to (d) The Central Depart-
ment of Tourism does not allocate funds
for tourism promotion on Statewise basis.
The schemes taken up during 1982-83 for
promotion of tourism in Orissa are :—

(a) Development of Lion Safari Park at
Nandan Kanan at an estimated cost
of Rs. 24.00 lakhs. Of this an
amount of Rs, 17.73 lakhs was
released during 1982-83,

INDIAN TOURISM DEVELOPMENT
CORPORATION

(i) Joint Venture Project in collaboration
with the Orissa Tourism Development Cor-
poration for the construction of 3-star Hotel
at Puri at an estimated cost of Rs. 134.00
lakhs. An expenditure of Rs. 548 lakhs.
was incurred during 1982-83 on preliminary
works.

(ii) Expansion of Hotel Kalinga (Ashok),
Bhubaneswar at an estimated cost of
Rs. 100.00 Jakhs. An expenditure of
Rs. 0.05 lakh was incurred during 1982-83
on preliminary works.

During 1982-83 the Department of
Tourism incurred Capital expenditure of
Rs. 206.66 lakhs and ITDC an expenditure
of Rs. 1897.87 lakhs in all the States. During
1983-84, therc is a provision of Rs,231.03
lakhs under Capital Head in the Plan Budget
of the Department and Rs. 1350.00 lakhs
in the Plan Budget of ITDC for provision
of tourist infrastructure in the country.

Establishing of Bilateral Trade with Iran

3292. SHRIMATI JAYANTI]
PATNAIK Wwill the Minister of
COMMERCE be pleased to state ;
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(a) whether Government have taken
steps to establish bilateral Cooperation with
Iran in economic and industrial fields ;

(b) if so, what efforts have been made
to establish bilateral trade ;

»

(c) the names of the items on which
relationship are going to be established ;
and

(d) the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRIMATI
RAM DULARI SINHA) : (a) Yes.

(b) A Memorandum of Udnerstanding
was signed between India and Iran in
August, 1982, during the then Commerce
Minister’s visit to Iran. An invitation was
also extended to the Iranian Commerce
Minister to visit India. The Indo-Iranian
Joint Commission which met in Tehran
from 19-21st July, 1983, also reviewed
bilateral trade.

(c) and (d) The Memorandum of
Understanding identified a number of comm-
odities for export to Iran, namely buffalo
boneless meat, rice, sugar, barley, maize,
tea, eggs leather and its products, engineer-
ing goods, etc. The Joint Commission also
discussed the possibility of exporting some
additional items to Iran, namely cigarettes,
spices (turmeric, cardamom, ginger, etc.),
coffee, text books, textiles, chemicals,
metals, plastics and wood products.
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Alleged Misuse of Facility of low interest
of loan to Poor people by nationalised
banks.

3294, SHRIMATI KISHORI SINHA :
Will the Minister of FINANCE be pleased

to state :

(a) whether attention of Government has
been drawn to the alleged misuse of the
facility of low interest loan to the poor
people by nationalised banks ;

(b) if so, whether Government have
conducted any enquiry in this regard ;

(c) if so, the agency other than the
Banking department which conducted this
inquiry and  the details of the inquiry
report ; and

(d) the action taken by Government

thereon ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY) : (a) to (d) Some
general complaints have been received by
the Government from time to time alleging
misuse of some funds under Differential
Rate of Intercst Scheme. These complaints
are genecrally forwarded to the concerned
banks for investigation and remedial action.
However, in 1981 to asscss whether D.R.I.
loans were reaching the intended beneficiaries
or not, National Institute of Bank Manage-
ment was requested to conduct a study of the
working of the D.R.I. Scheme with the
objective of ascertaining :

(i) whether the D.R.I. loans were reach-

ing intended beneficiaries ; and

(ii) to evaluate whether the scheme was

achieving the purpose of assisting
these people to improve their socio-
economic conditions.
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According to a sample study carried
out by N.I.B.M., the D.R.I. Scheme has
for most part covered the class of people for
whom it is meant and a majority of benefi-
ciaries have recorded positive changes in
their socio-cconomic position, as reflected
by increase in incomes and value of assets
possessed.

The National Institute of Bank Mana-
gement submitted its report in December,
1982. Some of the findings of the National
Institute of Bank Management required
further examination in the light of the data
collected by it, Presently, a Task Force bas
been set up for reviewing the Scheme.

Outgoing and inflow of hard Currencies
throughk Hindustan lever,

3295. SHRIMATI GEETA MUKHER-
JEE : Will the Minister of FINANCE be
pleascd to state :

(a) whether Government have made any
progress in matter of finding out the out-
going and the inflow of hard currencies
through Hindustan Lever Limited a subsi-
diary of Uni-Lever PLC, UK : and

(b) If so, the details thereof ?

THE MINISTER OF FINANCE
(SHRI PRANAB MUKHERIEE) : (a) and
(b) According to available information, the
exports of M/s Hindustan Lever Limited to
non-rupee payment arecas exceed their
imports from those areas.
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Losses to NTC or ITS Subsidiaries in
Eastern Region

3297. SHRI SATISH PRASAD SINGH :
Will the Minister of COMMERCE be
pleased to state :

(a) whether it is a fact that National
Textile Corporation Ltd. or its subsidiary
whose mills are located in the States of
Bihar, West Bengal, Orissa etc. in the ecast-
ren region have suffered huge losses on
account of heavy power cuts during the past
three or four years ;

(b) whether these units could not suit-
ably make profit due to such power cuts
which would have made sufficient profit
otherwise ;

(c) if so, the facts thereof and names of
total such units under the aforesaid manage-
ment, details of each such units which incurred
loss due to power cut including total hours
on an average power cut per operational
days during the last six months ; and

(d) efforts being made to take up the
issue for providing regular power supply by
respective State Government to these sick
units regularly ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI P.A,
SANGMA) (a) The production losses
sufferred by the mills under National Textile
Corporation (West Bengal, Assam, Bihar
and Orissa) Ltd., during the last three years
due to power cuts are indicated below : —

1980-81 1981-82 1982-83
Market Yarn
(Lakh kgs.) 19.5 20.3 17.7
Cloth (lakh
Mtrs,) 138.0 115.1 69.1

(b) The loss of production due to power
cuts has adversely affected the working
results of these mills.

(c¢) The required information is given in
the statement attached.

(d) The concerned State Government
have been approachcd for exempting NTC
mills from load sheddings/power cuts,
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STATEMENT

Name of the Units Approximate operating
loss average per month
due to power cut during
the last six month from

Feb, 83 to July’83

Average power cut per
operational day during
the last six months from
Feb. ‘83 to July’83 after
using the DG set

(Rs. in lakhs) (in hours)
(A) MILLS IN WEST BENGAL :
1. Bengal Luxmi Cotton Mills 2.70 4
2. Central Cotton Mills 5.28 9
3. Rampoorin Cotton Mills 4.80 6
4, Shree Mahalaxmi Cotton Mills 0.72 1
5. Bangarsi Cotton Mills 0.48 1
6. Bengal Fine Spg. & Wvg. Mills-1 2.10 3
7. Manindra Mills 2.80 4
8. Jyoti Weaving Factory - -
9. Luxmi Narayan Cotton Mills 1.07 3
10. Arati Cotton Mills 0.85 2
11. Kanoria Industries (CMS) 3.20 4
12. Bengal Textile Mills 4,15 3
13. Bengal Fine Spg. & Wvg,
Mills No. II 1.85 2
14, Sodepur Cotton Mills 0.10 1
30.10 43
(B) MILLS IN BIHAR :
15. Gaya Cotton & Jute Mills 6.56 15
16. Bihar Cooperative Wvgs® Spg, . 0.36 5
; 6.92 20 a
(C) MILLS IN ASSAM :
17, Associated Industries (Assam)
Spg. Units 0.24 1
(D) MILLS IN ORISSA :
- 18, Orissa Cotton Mills 3.28 4
TOTAL : _‘40—5_4— 6_8-—
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Passengers Stranded Abroad on ‘A.TL.
Boeing-747 at Rome

3298. SHRI BHIKU RAM JAIN : Will
the Minister of TOURISM AND CIVIL
AVIATION be pleased to state :

(a) whether Government have seen the
press report appeared in the ‘Tribune’ dated
22 July, 1983 whercin it has been stated
that 350 passengers were stranded abroad on
Air India Boeing 747 bound for Delhi and
Bombay at Rome on 21 July, 1983 due to
the failure to take off :

(b) what were the causes thereof ?

(¢) whether any inquiry was conducted ;
and

(d) if so, the derails thereof 7'

THE MINISTER OF STATE OF THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHRI KHURSHEED ALAM
KHAN) : (a) Yes, Sir.

(b) to (d) On the basis of praliminary
investigations, it has been found that the
aircraft was delayed duc to failure of engine
no. 3. All 8 main wheels of the right hand
side were found deflated and the brakes of
the right hand side damaged,

Export of Spices

3299. SHRI A.C. DAS : Will the
Minister of COMMERCE be pleased to
state :

(a) whether there has been a better
scope on the part of the country to expand
spices trade in view of the rise in the prices
of spices in International markets ;

(b) if so, whether steps have been taken
to expand spices trades :

(c) what was the export position of
spices in 1981-82 and 1982-83 ; and

(d) what specific steps are proposed to
be taken to increase the export of spices in
1983-84 ?

THE MINISTER OF STATE 1IN THE
MINISTRY OF COMMERCE (SHRIMATI
RAM DULARI SINHA) : (a) to (d)
According to provisional figures compiled,
export of spices excluding small cardamoms
in 1982-83 was 74012 tonnes valued at Rs.
76.29 crores against 65994 tonnes valued at
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Rs. 62.14 crores in 1981-82, Efforts are
made to increase our exports by promotional
activities like conducting market studies,
deputing sales-cum-study teams to potential
markets and participating in exhibitions
abroad,

Allowances paid to the Officers of AEPC

3300. SHRI ANANDA PATHAK : Will
the Minister of COMMERCE be pleased to
refer to the reply given to Unstarred Ques-
tion No., 4193 on 5 November, 1982
regarding recruitment, promotion and servi-
ces rules of Apparels Export Promotion
Council and lay a statement showing a list
giving the quantum of all allowances other
than salaries under columns four, five and six,
paid to the current Officers and past officers
of the Apparels Export Promotion Council ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRIMATI
RAM DULARI SINHA) : The information
is being collected and will  be laid on the
Table of the House,

Tandon Committee report on Export
Strategy for 1980°s

3301, SHRI ASHFAQ HUSSAIN : Will
the Minister of COMMERCE be pleased to
state :

(a) what are the sailent features of the
Tandon Committee on Export Strategies for
the i980s endorsed by the Estimates
Committee of Parliament ;

(b) is it a fact that Tandon Committee
recommend for a Natjonal Export plan ;

k]

(c¢) what are Government’s view on this
National Export Plan ; and

(d) have Government approved or
rejected this National Export Plan ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRIMATI
RAM DULARI SINHA): (a) The salient
features/recommendations of the Tandon
Committee on export strategy for 1980's are
contained in Chapter 2 on pages 5-46 of the
Report, a copy of which is available in
Parliament Library.

(b) Yes, Sir.

(c) and (d) Government have accepted
the recommendation in principle.
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Visit of the Defence Minister to Soviet
Union

3302. SHRI N.K. SHEJWALKAR :
SHRI JAGPAL SINGH :
SHRI NARAYAN CHOUBEY :
SHRI G.Y. KRISHNAN :

SHRI P. NAMGYAL :

SHRI JAIPAL SINGH
KASHYAP :

SHRI VIRDHI CHANDER JAIN:

SHRI CHHOTEY SINGH
YADAY :

Will the Minister of DEFENCE be
pleased to state :

(a) whether it is a fact that he recently
visited Soviet Union for arms talks as repor-
ted in the “Hindustan Times” dated
22,5.1983 ;

(b) if so, names and status of the
persons who accompanied him during the
course of his visit ; and

(c) whether it is also a fact that Defence
Secretary also visited Soviet Union, if so,
the names and status of other officials who
accompanies him (o USSR ?

THE MINISTER OF DEFENCE (SHRI
R. VENKATARAMAN) : (a)to (c) Yes,
Sir. I recently went to the Soviet Union on a
week long official visit at the invitation of
the Minister of Defence of the USSR,
Marshal D.F. Ustinov. I was accompanied
by the following officials :

1. Shri P.K. Kaul, the then Def. Secy,

2. Dr. V.S. Arunachalam,
Adviser to Raksha Mantri.

Scientific

3. Vice Admiral S. Mookerjee, Vice

Chief of Naval Staff,

4, Lt. Gen, H. Kaul, Deputy Chief of
Army Staff.

5. Air Marshal C.V. Gole,
Chief of Air Staff.

Shri Ashim Chatterji, Jt. Secy.
Shri A.K. Pandya, Jt. Secy.
Shri I, Ramamohan Rac, DPR

Deputy

© @R

Shri Deepak Das Gupta, PS to RM
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This was essentially a goodwill visit in
response to an invitation extended by the
Soviet Defence Minister, Marshal Ustinov,
during his visit to India last year. The
visit helped to promote the close and friendly
ties that exist between our two countries.

Errors in Data on India’s Arms Purchase
3303. SHRI RAJESH KUMAR
SINGH :
SHRI JAIPAL SINGH
KASHYAP :
SHRI N.E. HORO :

Will the Minister of DEFENCE be
pleased to state :

(a) whether it is a fact that glaring
errors in the data on India’s arms purchases
published in the Jatest Stockholm Interna
tional Peace Research Institute Year Book
have come to the notice of Government ;
and

(b) if so, the details thereof and the
reaction of Government with regard there
to ?

THE MINISTER OF DEFENCE (SHRI
R.  VENKATARAMAN) : (a) and (b)
Government have seen the data on India’s
arms purchases published in the latest
Stockholm International Peace Research
Institute Year Book. It is, however, not the
policy of the Government either to confirm
or contradict such non.-official reports.

/YL AT FrwrEr § |ia) &t
LR |
3304, =it |eawm AewY fag
ot Wiw fag
FA1 qdeq WT qmx  fawiAA 97 ag
I F7 FIr H4 ¥ .

(%) a1 gz @9 § f& awrq
qqar T gD I el gy 9y
& gfag wg.@iE & ggg & eqd)
FGUIT! 5037 FLQA T AN F1 g FIA

1 F@ F oo w57 8 ;
(=) afzgl, @t 39 @39 & AW

&[S AT G ;
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(7) FT HIEHIX Y Al & T &
N e@W ¥ fag F1§ wearg sieq g
g; sk

() afe g, ar acgase) sTYRT 4T
2 ?

qiEq WX am fqaaq weAwg &
ST weE (it gt e |f) - (F)
A (v) Yaerfas, aiewfs, grraifas
wgea & eqrAl, ¥ v wgan s aruoE,
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GIFIT 1 FFFR 21 57 agU & 7ai-
qI, =371 AT fARIFT qEF 7 AT
qA & fag smig gfufaaifia #@ &
3¢ Fraffrag 530 & fag ag geaT @
fF ¥eg &YT ST GIFIT F AIGAT FY
vy fRar sw 1 z@ oI OH O WIzae
gfzzgaal otr Sfeas geli @1
ggafag fear sironr  amfa, =313 &
sy erfram & /Y fzar aar g

U.S A. Arms Supply to India

3305. SHRI RATANSINH RAIDA :
Will the Minister of DEFENCE be pleased
to state :

(a) whether Government have expressed
interest in buying arms worth $ I billion
the U.S.A. ; and

(b) what is the range of sophisticated

arms supply, if any, to be supplied by the
USA ?

THE MINISTER OF DEFENCE (SHRI
R. VENKATARAMAN) : (a) and (b) There
is no specific proposal under consideration
of the Government for purchasing arms
worth § one billion from the USA. How-
ever, for maintaining our Armed Forces in
an optimum state of readiness, procurement
of sophisticated defence equipment is a
continuing process. For this purpose, evalua-
tion of equipment produced in a number of
countries, including USA, is an on-going
process, It would not be in the public inter-
est to disclose further details,

AUGUST 12, 1983

Written Answers 84

Delays in the Office of Accountant
General Bihar

3306, SHRIMATI SUMATI ORAON :
Will the Minister of FINANCE be pleased
to state :

(a) whether Government are aware that
consequent upon the release, from time to
time of fresh instalment of dearness
allowance to Central Government Employees,
fresh/revised Pay Authority Slips in respect
of All India Services Officers in Bibhar were
generally not issued suo moto by Bihar
Accountant General’s Office and that the
same were issued only after undue delay or
on being pursued by the officer(s) ;

(b) if so, Government’s reactions there
to and proposals, if any, to remedy this
situation ; and

(c) whether Government propose to
issue orders on the lines they had done
earlier for other Central Government Emplo-
yees for All India Services Officers of Bihar
to rid them of avoidable harassments/incon-
veniences they are subjected to by AG,
Bihar, if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
PATTABHI RAMA RAO): (a)to (c) In
view of the large number of officers (about
750 in number) involved, issue of revised pay
slips usually takes about a month after the
receipt of Government orders releasing fresh
instalment of Dearness Allowance. In May
1981, the State Government prepared a
scheme for taking over work relating to
authorisation of salary to Gazetted Officers
from the Account General. The scheme was
scrutinised and returned by the Account
General with his comments. No final
decision has  been taken by the State
Government in the matter.

Shipment of Barjamda Iron-Ore from
Vizag and Haldia Ports

3307. SHRI M.M. LAWRENCE : will

the Minister of COMMERCE be pleased to
state :

(a) whether Government are thinking of
exploring the possibilities of shipping and
Barjamda iron-ore from ports like Vizag
and Haldia ;

(b) if so, the details thereof ; and
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(c) if not, the reasons thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRIMATI
RAM DULARI SINHA): (a) to (c)
Government has been considering various
possibilities for exports of iron ore from
Barajamda Sector. However, export of iron
ore from this sector through Haldia port or
Vizag port has not been found to be feasi-
ble. In the case of Haldia port, the main
constraint is that this port cannot handle
large sized vessels which foreign buyers
prefer to nominate. In the case of Vizag
port, the main constraint is the excessive
freight arising out of the long distance
between Barajamda sector and Vizag port
which makes exports of Barajamda ore
Vizag port uneconomical.

Arms Procurement Policy

3308. SHRI AMAR ROYPRADHAN :
will the Minister of DEFENCE be pleased
to state :

(a) whether it is a fact that Government
have decided to modify arms procurement
policy from the developing countries consi-
dering the present situation of the develop-
ing countries ; and

(b) if so, the details thereof ?

THE MINISTER OF DEFENCE
(SHRI R. VENKATARAMAN) : (a) No,
Sir,

(b) Does not arise.

T GIHT FT @A FAT
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qifrs A¥TT@a W TS HAr (SHFE
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Provision of SR. P.As, To Director/JSs
and Introduction of S.Os, Grade Exam
in Ministry of Defence

3310. SHRI KUMBHA RAM ARYA :
Will the Minister of DEFENCE be pleased
to state :

(a) whether all instructions issued by
the Department of Personnel and Adminis-
trative Reforms are applicable to all Central
Government servants irrespective of whether
they are posted in the Ministries or attached
or subordinate offices (whether participat-
ing or non-participating) unless any specific
category of employees are excluded from
the applicability of those instructions ;

(b) if so, whether the Office Memoran-
dum No. 7/22/73-CS (11) dated 12 Novem-
ber, 1975 and Notification No, 8/11/75-CS (1)
(ii) dated 30 March 1976 regarding provis-
ion of Sr. P. As to officers of the rank
above that of ! Director and below that the
Joint Secretary and introduction of Section
Officers’ Grade Limited Departmental
Competitive Examination, respectively, are
not applicable to Ministry of Defence
C.A.O. ; and

(c) if not, what are the reasons that
these orders have not been implemented in
the Armed Forces Headquarters and what
steps have been taken to implement the
sama ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI K.P.
SINGH DEO): (a) No, Sir.

(b) Does not arise.

(¢) The Armed Forces Headquarters
Civil Services are governed by their own
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statutory rules, which are amended/supple-
mented, as required, from time to time,

Alleged removal of Cigarettes by National
Tobacco Company for Evasion of Texes

3311. SHRI JAGPAL SINGH: Wil
the Minister of FINANCE be pleased to
state :

(a) whether it is a fact that 407 cartons
containing 48,84,000 cigarettes were removed
from the premises of the factory of National
Tobacco Company at Agarpura West Bengal
on June 22, 1983 for evading taxes ;

(b) if so, what are
regard ; and

the details in this

(c) what are the details of cigarette
production in the factory during the month
of May-June, 1983 ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI PAT-
TABHI RAMA RAOQ): (a)and (b) The
concerned Collectorate of Central Excise
has reported that M/s. National Tobacco
Company, removed 407 cartons containing
48,84,000 cigarettes on the 25th and 26th
May, 1983 (and not on 22.6.83) without
payment of duty and without complying
with the Central Excise procedure prescribed
under physical control system, with the
remarks on the related Gate Passes that the
goods were cleared under order of the High
Court. The Collectorate has also intimated
that no such order of the High Court was
received in the Collectorate, Accordingly,
407 cartons of jthe unauthorisedly removed
cigarettes were seized on 18.6.83., The party
moved the High Court of Calcutta against
the seizure, As per High Court’s order,
the seized goods were released provisionally
to the party.

(c¢) The number of cigarettes produced
during May, 1983 was 34,61,16,700 ; and
during June, 1983 it was 40°61,56,810.

ay & A fabea Teal § ey wy
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Group Insuraunce scheme for agricul-
tural Labourer

3314, SHRIMATI MADHURI SINGH:
Will the Minisrer of FINANCE pleased to
state :

(a) whether it is a fact that the Life
Insurance Corporation has prepared a
scheme for group insurance to give protec-
tion to agricultural labourers ; and

(b) the areas where the scheme will be
applicable and the estimated number of
agricultural labourers to be benefited therc-
from ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE ( SHRI JANAR-
DHANA POOJARY): (a) and (b) Last
month, the Life Insurance Corporation
introduced, for the first time, a group life
insurance scheme for agricultural landless
labourers, The scheme has been introduced
at six centres in the districts of Bulsar and
Surat in Gujarat State and the present covers
1,758 persons.

Increase in wholesale price Index

3315, ISHRI BAPUSAHEB PARULE-
KAR : Will the Minister of FINANCE
be pleased to state :

(a) whether it 1s a fact that the whole-
sale price index registered an increase of
9.5 per cent on one year and the wholesale
index rosc by 1.4 per cent in the four weeks
ending April 23 and galoped by 2.4 per
cent in the next four weeks ending May 21 ;

(b) do Government feel that at this
rate, the price situation may go out of
control with the prospects of an uncertain
monsoon and poor industrial growth ; and

(c) the steps Government
take to control the price rise ?

THE MINISTER OF FINANCE (SHRI
PRANAB MUKHERIJEE) : (a) to (c) The
Wholesale Price Index on week ending May
21, 1983 showed an increase of 9.8 per cent
over the level of index a year ago. The
index rose by 2.1 per cent in the 4 weeks
ending 23rd April, 1983 and by 2 per cent
in the next 4 weeks ending May 21, 1983,

propdses to

Price usually come under pressure during
this period due to seasonal factors. With
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wide §spread rainfall the prospects of agri-
cultural and [industrial production have
improved. This is reflected in the modera-
tion of price pressure. The annual rate of
inflation was 7 per cent as on week ended
July 23, 1983 (latest available). The increase
in the wholesale price index at 1.0 per cent
in June and 1.1 per cent in July (upto 23rd)
was lower than that 1o the previous two
months.

A series of steps have been taken by the
Government to control the rise in prices
which include strengthening of the Public
Distribution System, regulated releases of
sugar and cdible oils, import of rice and
wheat and cautious monetary and credit
policy. The price 'situation is being kept
under surveillance and further necessary
steps will be taken in the light of the emerg-
ing trends.

Report of Commissioner of Hoshangabad
(M.P.) over unauthorised Collection
of scrap of metal from exploded
shells at Itarsi Proof Range

3316, SHRI MADHAVRAQO SCINDIA:
Will the Minister of DEFENCE be pleased
to state : :

(a) whether Mr. H.G. Obhrai, the
Commissioner of Hoshangabad (MP) has
submitted his report on the problem created
by the unauthorised collection of scrap of
mental from exploded shell at the Itarsi
proof range ;

(b) if so, the details of his
dations ; and

recommen-

(c) the reaction of Government thereon?

THE MINISTER OF DEFENCE (SHRI
R. VENKATARAMAN) : (a) Yes, Sir.

(b) The Commissioner has inter-alia
recommended tightening up of security
measures, review of legal provisions as well
as implementation of socio-economic
measures with a view to weaning away the
villagers from the temptation of entering the
proof area.

(¢) The matter is under consideration
in consultation with the State Government.

Denial of loan to weeker sections of
Society by nationalised banks

3317, SHRI M. RAMGOPAL REDDY:
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Will the Minister of FINANCE be pleased
to state :

(a) whether Government have seen the
press reports appeared in the “Times of
India” dated 15th July, 1983 whergin it has
been stated that weaker section and down
trodden of the Society have been mostly
denicd loans by a Nationalised Bank while
giving loans in Nirankari Colony ; Delhi ;

(b) whether it has also been stated that
the loans have been given to Advocates,
small transistor and radio manufacturers
instcad of down-trodden people ; and

(c) the action Government have taken
against the persons responsible for committ-
ing such crime ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRTI JANAR-
DHANA POOJARY): (a) and (b) Yes,
Sir.

(¢) Only two public sector banks have
a branch each in Nirankari Colony ; Delhi,

Once of the banks has opened its
branch only on 1.7.83 and has reported
that neither any loan has been granted to
Advocate/Lawver nor any application for
loan from weaker section has been rcfused
by it at that branch.

The other bank has reported that out
of 433 borrowers with an outstanding
amount of Rs. 39.45 lakhs as at the end of
July, 1983, 325 borrowers with outstanding
amount of Rs. 22,70 lakhs were covered
under priority sector/DRI Scheme. Category-

wise break-up of borrowers under D.R.I.
Scheme is a under :

Rehri walas 108
Small Traders 68
Mechanics 28

Others (for knitting machines, paper
cutting machine, winding machine,
cloth hawkers etc.) 95

No loan is reported to have fbeen given
under D.R.I. Scheme to Advocates/Radio
“Manufacturers,

Lending to big Houses by IRCI

3318. ,SHRI SAIFUDDIN CHOU-
DHURY : Will the Minister of FlNANCE
be pleased to state :
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(a) the total amount of lending- to+ big
houses over the year at the end of May,
1983 by the Industrial Reconstruction
Corporation of India (IRCI) ;

(b) the total lendings to genuine sick
units that have not been taken over or
nationalised since the inception of IRCI ;
and

(c) the reaction of Government therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY) (a) Till the end of
May, 1983, the Industrial Reconstruction
Corporation of India (IRCI) has disbursed
Rs. 18.78 crores to the undertakings registe-
red under seciion 26 of the MRTP Act.

(b) Till the end of May, 1983, IRC] has
disbursed Rs. 62.66 crores to units which
had niether been taken over under I (D&R)
Act nor nationalised.

(c) IRCI extends financial assistance to
all potentially viable sick industrial units
including those belonging to |large industrial
houses. The parameters laid down by
Government in the matter of sanction of
assistance are being followed by IRCI.

Places of Tourist Interest jn Sikkim

3319. SHRI CHATURBHUJ : Will the
Minister of TOURISM AND CIVIL
AVIATION be pleased to state :

(a) the names of main places in Sikkim
State considered by State and Union
Government to be of tourists interests ; and

(b) the details of the arrangements that
exist for board and lodging of the tourists ?

THE MINISTER OF STATE OF THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHRI KHURSHEED ALAM
KHAN) : (a) The Department of Tourism
in consultation with the State Government,
has identified the following two Travel
Circuits for phased development through the

combined resources of Centre, State and
private sectors :

1. (Darjeeling)— Nayabazar — Pema-
yangste — Yaksum — Kewzing—
Navangla — Timitarku — Shirwani
(Singtam) — Rumtck — Gangtok —
Singtam — Rangpo -— Teesta —
Silguri.
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2. Namche —Nayabazar — Chakung—
Soreng — Burikhop — Burshey —
Hilley —Otterey — Dantam —
Burmiok —- Legship — Tatapani—-
Sikip— Namche.

(b) The details of existing arrangements
for board and lodging at places of tourist
interest are as under :

Gangtok One Government Lodge
and 20 private hotels

Pemayangtse One Government Lodge,
one Dak bungalow and 4
private hotels

Namchi One Dak bungalow and
4 private hotcls

Nayabazar One Dak bungalow and

Jorethang 7 private hotels

Zongri Tourist huts

Yoksum One Dak bungalow

Singhik One Dak bungalow

Phurchachu Tourist huts

Rumtek One Lodge

Apart from the above, the Department
of Tourism has approved a plan for the
construction of a Youth Hostel at Namchi
at an estimated cost of Rs. 31.49 lakhs.

Proposal {to Export Earth-Moving and
Construction Equipment

3320. SHRI CHITTA MAHATA :
Will the Minister of COMMERCE be
pleased to state :

(a) whether Government 'propose to

cxport earth-moving and construction equip-
ment to developing countries ; and

(b) if so, the details thereof and progress
so far made in the matter :

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRIMATI
RAM DULARI SINHA) : (a) Government
is keen to have earth moving and construc-
tion equipment exported to all destinations
including developing countries.

(b) Indian has been ‘exporting earth
moving and construction equipment in the
past and such exports have been of the
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order of about Rs. 4-5 crores annually
during the three period ended 1982-83.

Industrial Finance Corporation of India Ltd"

3321. SHRI RASABEHARI BEHERA :
Will the Minister of FINANCE be pleased
to state :

(a) whether the Industrial Finance Cor-
poration of India Ltd. is moving tpwards
fulfilling the basic objective for which it was
set up ; and

(b) if so, how much amount has been
given as assistance to less developed areas
since its inception to remove regional im-
balance ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY) : (a) Yes, Sir.

(b) As on 31.3.1983, Industrial Finance
Corporation of India (IFCI) had sanctioned
assistance aggregating Rs. 759.76 crores to
a total number of 686 projects located in
notified less developed districts/areas of the
country. This assistance amounts to 45.39
of the total finance assistance sanctioned by
IFCI, for al] projects in the country, as on
31.3.1983,

Chairmen and Directors Holding Posts

3322. SHRI XAVIER ARAKAL : Will
the Minister of FINANCE be pleased to
state :

(a) how many Chairmen and Managing
Directors have been continuously holding
these posts in the same establishment for
more than five years, in the Public Sector
Undertakings and statutory bodies ; and

(b) what is the reason to allow them to
hold on the same post of the same companies
and bodies ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHR]I PAT-
TABHI RAMA RAO) : (a) According to the
available information, there are 18 out of 196
industrial and commercial undertakings of
the Central Government in which the full
time Chief Executives (Chairman-cum-’
Managing Directors/Managing Directors)
have continued to hold their posts for more
than five years.

(b) This is in view of the expertise and
the experience that they have gained.
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Scheduled Tribe Officers sent abroad for
Foreign Courses/Foreign Deputations

3324. SHRI DALBIR SINGH : Will
the Minister of FINANCE be pleased to
state :

(a) whether Scheduled Tribe Officers are
considered for foreign courses and foreign
deputations ;

(b) if so, the total number of group
‘A’ Tribal officers in the Finance Ministry
who. were sent abroad during the last five
years, with the name of the course and the
country alongwith duration of the course ;
and percentage of such officers vis-a-vis other
officers of general category sent abroad ;
and

(c) if not, whether any steps are proposed
to be taken to encourage good officers ?

THE MINISTER OF STATE IN THE

MINISTRY OF FINANCE (SHRI PAT-
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TABHI RAMA RAO) : (a) to (c) The infor-
mation is being collected and will be laid on
the Table of the House as soon as possible.

Refusal for Rrgistration of Shares of Purchased
by Non-Resident Indians

3325. SHRT GULSHER AHMED : Will
the Minister of FINANCE be pleased to
state :

(a) whether it is a fact that in keeping
with the liberalised policy of Government for
non-residents investment in India, some non-
residents in London and their group of
companies purchased equity shares of Delhj
Cloth and General Mills Co. Ltd,, but regis-
tration of their shares has been refused by
the company as reported in the press;

(b) if so, full details of the names of the
transferees and other particulars of the shares
of which transfer has been refused ;

(c) the reasons for such refusal ;

(d) the effect of such refusal on the share
markets, negotiability of shares and non-
residents investment in India, and Govern-
ment’s reaction thereto ;

(e) whether Government is considering
any revision in the policy for investment in
India by non-residents ; and

(f) what is the role of financial institu-
tions who hold bulk equity shares of the
company in the reported refusal ?

THE MINISTER OF FINANCE (SHRI
PRANAB MUKHERIJEE) : (a) Yes, Sir.

(b) During the period from 1st March
1983 to 2nd May, 1983 80,000 shares of Rs.
25/- each of Delhi Cloth and General Mills
Company Limited were purchased on behalf
of each of the following 13 overseas com-
panies of the Caparo Group, U.K, :;

1. Caparo Tea Company Ltd.

2. Empire Plantations & Investment
Ltd.

3. Assam Frontier Tea Holding Plc.

4. Caparo Investments Ltd.

5. Steel Sales Limited.

6. Atlantic Merchants Limited.

7. Buchanan Limited.

8. Seymour Shipping Limited,



99 Writien Answers

9. Natural Gas Tubes Ltd.
10. Singlo Holdings Limited.
11, Osborne Hotel Terquay Limited.
12,
13,

Caparo Properties Limited.
Caparo Group Limited.

The shares so purchased constituted 12,95
per cent of the total paid up equity capital
of Rs. 20.06 crores of D.C.M. According to
the information available with the Delhi
Stock Exchange, the D.C.M, at their Board
Meet ing held on 15th July, 1983 rejected the
transfer of 10,33,192 shares lodged on behalf
of the 13 Caparo Group of Companies by
M/s Raja Ram Bhasin & Co., Members of
the Delhi Stock Exchange and 9,782 shares
lodged for transfer in the name of Shri Bharat
Bhushan and Shri Vijay Bhushan,

(c) and (d) The Board of Directors of
the Company have refused transfer of these
shares without giving any reasons. Such
refusal to register shares on a large scale is
likely to have an adverse effect on the share
markets, negotiability of shares and non-
resident investment in India.

(e) No, Sir.

(f) The financial institutions who hold
bulk equity shares of the company will play
a stabilising role,
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Theft at Allahabad Ban k, Allahabad

3327. SHRI SUDHIR /GIRI:
SHRI RAM LAL RAHI:

Will the Minister of FINa NCE be
pleased to state :

(a) whether Government have mad, 2
thorough probe into the affairs of serious thefy
at Allahabad Bank, Allahabad on the night
of 29/30 January, 1983 ; and
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(b) if so, the findings of the enquiry ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY): (a) and (b) Allahabad
Bank has lodged a report about the theft
with the police and the outcome of police
investigations are awaited, The bank has
reported that the concerned Chief Manager
of the branch and the Head Cashier have
been suspended and chargesheeted,

Less Financial Assistance for Aid India Club

3328, SHRI MOTIBHAI R. CHAU-

DHARI :
PROF. AJIT KUMAR MEHTA:

SHRI SATYENDRA NARAIN
SINHA :

Wwill the Minister of FINANCE be
pleased to state :

(a) whether it is a fact that India has
received less financial assistance this year
from Aid India Club ;

(b) if so, the extent to which assistance
received this year is less as compared to the
assistance reccived last year ;

(c) the projects of the country which are
likely to be affected thereby ; and

(d) the alternative arrangements proposed
to be made to meet the financial difficulties
to be caused by the reduction in the assist-
ance ?

THE MINISTER OF FINANCE (SHRI
PRANAB MUKHERIJEE) : (a) and (b) In
SDR terms the aid indicated at the India
Consortium meecting for 1983-84 was about
3.3 billion SDRs which is about the same
level as in 1982-83.

(c) and (d) Do not arise.

Report on Demand of Rayon Industry

3329, SHRI RAVINDRA VARMA :
Will the Minister of COMMERCE be pleased
to lay a statement showing :

(a) whether the Textile Commission has
submitted its Report on the demand of the
rayon industry to met over their eight month
old crisis ;

(b) if so, the salient features of the same;
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(c) which are the recommendations
accepted by Government ; and

(d) when the industry is likely to resume
normal working ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRIMATI
RAM DULARI SINHA) : (a) Government
has neither appointed, nor is aware of any
such Commission.

(b) to (d) Question does not arise.

India’s Membership in African Development
Bank

3330. DR. KRUPASINDHU BHOI :
Will the Minister of FINANCE be pleased to
state :

(a) whether the African Development
Bank representatives adopted a resolution
clearing the way for India to become its
latest non-African member ;

(b) whether Government have ratified the
decision ; and

(c) how far India is going to benefit from
its membership with the names of non-
African countries who are members of the
African Development Bank ?

THE MINISTER OF FINANCE (SHRI
PRANAB MUKHERIEE) : (a) Yes, Sir.

(b) The Government of India have
decided to become a member of the African
Development Bank, The African Develop-
ment Bank Act, 1983 enabling India’s contri-
bution to the Bank bhas also been enacted.
Action is on hand to complete the procedural
and legal formalities to sign and ratify the
Agreement and thereby to give effect to our
membership.

(c) Apart form the political goodwill that
would accrue, membership of the Bank will
also enable Indian exporters of equipments
and services to participate in Bank financed
projects which are open only to Bank
members,

The non-regional members in the African
Development Banks as on 31.5.83 are :—
Austria, Belgium, Canada, Denmark, France,
Germany, Italy, Japan, Korea, Kuwait,

-Netherlands, Norway, Sweden, Switzerland,

United Kingdom, United States of America
and Yugoslavia,
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Increase in rent limit for requisition of
Private Houses for Allotment Cols.
Lt. Cols and Majors

3331. SHRI KRISHNA CHANDRA
PANDEY :

PROF. AJIT KUMAR MEHTA:

Will the Minister of DEFENCE be

pleased to state :

(a) whether Government have recently
decided to increase the rent limit for requisi-
tion of private houses for allotment to Cols.
Lt. Cols and Majors of the army, etc. in
Delhi and other cities ; and

(b) if so, the details of the increase for
the above mentioned officers and the date
from which it is effective ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI K. P.
SINGH DEO) : (a) No, Sir.

(b) Does not arise.

Balance of Trade between India and Soviet
Union

3332, SHRI BRAJAMOHAN
MOHANTY : Will the Minister of COM-
MERCE be pleased to state :

(a) whether Soviet Union is incurring
adverse balance of trade with India during
the last three years and if so, the annual
figures of each year ;

(b) whether it is a fact that import from
Soviet Union to India is not picking up to
the contemplated level and if so, the reasons
thereof ; and

(c) whether this matter figured in any
discussions or negotiations hcld between top
level leadership of both the countries during
this year and if so, what new proposals
emerged to promote the balanced growth of
Indo-Soviet Trade with details ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRIMATI
RAM DULARI SINHA) : (a) Yes, Sir. The
Soviet Union had adverse balance of trade
with India to the tune of about Rs. 213
crores, Rs. 349 crores and Rs. 133 crores in
1980-81, 1981-82 and 1982-83 (April to
January) respectively.

AUGUST 12, 1983

Written Answers 104

(b) Nearly 809, of our imports from
the Soviet Union consist of crude oil and
petrolcum products. The quantities of these
items offered by the Soviet Union for 1983
have been fully contracted for,

(c) The question regarding imbalance in
bilateral trade was discussed with the Soviet
delegations which visited India in April and
May, 1983, As a follow-up measure of these
discussions, Government have set up an
Inter-ministerial Workirg Group and a
Standing Working Committee to monitor
India’s trade with the Soviet Union and to
study problems relating to import of equip-
ment and technology from the USSR. Efforts
are also being made to find solution to the
problems during bilateral trade talks.

Large Scale Benami Applications for
Maruti Car

3333, SHRI K. RAMAMURTHY :
Will the Minister of FINANCE be pleased to
state :

(a) whether the bookings for Maruti Car
have been investigated by the Directorate of
Revenue Intelligence for large scale benami
applications ; and

(b) if so, the results of the investigation
and the action taken thereon ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI PAT-
TABHI RAMA RAO) : (a) No, Sir.

(b) In view of (a) above, the question
does not arise.

Setting up Branch of A.G. Office at
Aurangahad

3334, SHRI UTTAM RATHOD : Will
the Minister ¢f FINANCE be pleased to
State :

(a) whether it is a fact that seven districts
of Marathwada region in Maharashtra are
controlled by A.G’s Office at Nagpur ;

(b) whether it is also a fact that so many
Government servants have complained against
inconvenience caused to them ; and

(c) whether Government propose to set
up a branch of A.G’s Office at Aurangabad
for the convenience of Marathwada region ?
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THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI PAT-
TABHI RAMA RAO) : (a) Ths distribution
of work between the A.G’s office at Bombay
and that at Nagpur has been made on func-
tional-cum-geographtcal basis. In so far as
entitlement functions are concerned, the office
at Nagpur has jurisdiction over Vidarbha
and Marathwada Regions.

(b) No.

(c) No such proposal is under considera-
tion at present.
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Opening of Branches of Banks in
Villages of West Bengal

3337. SHRI AJIT KUMAR SAHA 1
Will the Minister of FINANCE be pleased
to state ;

(a) the criteria for opening branches of
banks in the villages ;

(b) whether the Government are aware
that the number of branches of banks in the
villages of West Bengal is not sufficient ;

(c) the reasons for not opening branches

in the villuges in West Bengal by the
nationalised banks ; and
(d) the number of villages in West

Bengal having a bank as compared to the
other States, State-wise details thereof at the
end of 1982 ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) During
the current branch licensing period, covering
the three years 1982-83 to 1984-85, branch
expansion in rural and semi-urban areas is
being planned with the objective of attaining
a banking coverage of, on an average, 17,000
people per branch in rural and semi-urban
areas by March 1985. The centres for
location of branches at rural/semi-urban
centres are finalised by the Reserve Bank of
India in consuliation with the State Govern-
ments and the banks, Primary responsibility
for opening these branches in rural areas
is to be borne by the Regional Rural Banks
in the districts of their operations,

(b) to (d) Data reporting system of the
Reserve Bank of India does not yield
information in the manner asked for.
However, a statement showing State-wise and
population groupwise number of bank
offices in India as on 31st December 1982 is
set out in the attached statement. As at
the end of December 1982, the commercial
banks had 40828 branches functioning in
the country of which 21648 were located at
rural centres. Corresponding figures for
West Bengal are 2557 and 1082 branches
respectively. The bank  branches are
expected to cater to the banking needs of not
only the centres wnere these are located but
also of the villages in the surrounding
areas. While the branch network of the
rural and semi-urban areas is being streng-
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thened, keeping in view the overall facilities become available to the residents
considerations of viable operations, it may of such villages also, emphasis is being laid
not be feasible for the banks to open on organisation of Agricultural Primary
branches at or provide direct coverage to all Societies, Farmers’ Service Societies and
the remote villages. To ensure that credit LAMPS etc.

STATEMENT

STATE-WISE AND POPULATION GROUP-WISE NUMBER OF BANK
OFFICES IN INDIA AS ON 31ST DECEMBER 1982

Sr. Name of State/Union Rural Semi- Urban  Metropo- Total
No. Territory Urban litan
1. Andhra Pradesh 1733 702 282 411 3128
2. Assam 383 195 54 - 632
3, Bihar 2127 535 318 — 2980
4, Gujarat 1142 663 377 344 2526
5. Haryana 525 287 98 — 910
6. Himachal Pradesh 364 63 — — 427
7. Jammu & Kashmir 387 52 126 - 565
8. Karnataka 1603 632 319 512 3066
9. Kerala 1112 986 227 142 2467
10. Madhya Pradesh 1746 499 426 — 2671
11. Mabharashtra 1558 794 690 979 4021
12, Manipur 27 2 14 — 43
13. Meghalaya 43 33 - - 76
14, Nagaland 33 17 — — 50
15. Orissa 932 200 134 7 1273
16. Punjab 919 459 346 — 1724
17. Rajasthan ' 1082 436 320 —_ 1838
18. Sikkim 4 3 — — 7
19. Tamil Nadu 1343 872 555 533 3303
20. Tripura 60 28 - -— 88
21. Uttar Pradesh 3102 870 914 198 5084
22, West Bengal 1082 513 236 726 2557
23. Andaman & Nicobar Islands 8 — — 4 12
24. Arunachal Pradesh 30 - — — 30
25, Chandigarh 14 — 77 - 91
26, Dadra & Nagar Haveli 5 1 — — 6
27, Delhi 72 ! — 855 928
28. Goa, Daman & Diu 171 75 _— 3 249
29. Lakshadweep 5 — — — 5
30. Mizoram 10 5 — — 15
31. Pondicherry 26 9 — 21 56

—— R S B S e A e e e A——— e i~ -

TOTAL 21648 8932 5513 4735 40828
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Demands involved in I.A. technician’s
strike in Bombay

3338. SHRI GEORGE FERNANDES :
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state :

(a) the demands involved in the Indian
Airlines line technicians strike in Bombay
from April 16 to May 4, 1983 ;

(b) the settlement arrived at on these
demands and when ;

(c) the reasons for such a long delay in
settling these disputes; and

(d) the total loss suffered by the Indian
Airlines as a result of this strike ?

THE MINISTER OF STATE OF THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHRI KHURSHEED ALAM
KHAN) : (a) and (b) Determination of the
shift strength in consultation with the Union
and maintenance of this shift strength

irrespective of its relationship to the
workload. Subsequently on 2lIst April,
1983, the Regional Secretary of the

Association at Bombay issued a directive to
the Members to resort to certain restrictive
trade practices.

The Regional
Indian Airlines, Western Region, held
discussions with the representatives of the
Association, Discussions were also held
with its central office bearers at the
Headquarters of Indian Airlines. Further
the Regional Labour Commissioner (Central)
as well as the Joint Chief Labour
Commissioner (Central) also held discussions
with the office bearers of IAIA in connection
with the agitation that commenced on 16th/
17th  April, 1983. While these discussions
were no avail, the agitation was, how-
ever, called off on 4th May, 1983,

(c) In view of the reply to (b) above,
does not arise.

(d) Indian Airlines did not sustain any
loss as a result of this strike since the
flights were rescheduled/combined.

Request to IRCI to Take Over Machinery
Manufacturers Company

3339. SHRI NIREN GHOSH : Will
the Minister of FINANCE be¢ pleased to
state :

Management of

(a) whether Industrial Reconstruction
Corporation of India was requested to take
over and own Motor Machinery Manu-
facturers Company of Dum Dum ;

(b) has Industrial Reconstruction
Corporation of India agreed to it ; and

(c) if not, the reasons therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) Indus-
trial Reconstruction Corporation of India
(IRCI) has reported that they had been
requested by Ministry of Industry to convey
their decision in regard to take over of the
undertaking of Motor Machinery Manu-
facturers Ltd. on natonalisation so that
Government could accordingly take action
on denotification or extension in the period
of take over of the management of
undertaking which was to expire on 8.1,1983.

(b) and (c) The above matter was
considered by the Board of IRCI at its
meecting held on 17.12.1982, in which there
was no unanimity above IRCI owning the
unit on  nationalisation, Subsequently
Government issued instructions that IRCI
should refrain from accepting managemen t
responsibilities.,

Demands of LIC Employees

3340, SHRI INDRAJIT GUPTA:
Will the Minister of FINANCE be pleased
to state ?

(a) whether at a meeting with
representatives of the LIC employees and
management held on March 24 and 25, 1983,
he had approved the commencement of
negotiations between the two sides on
outstanding demands of the employees ;

(b) if so, whether he is aware that
subsequently the LIC authorities have been
pleading their helplessness and lack of
powers in the matter ; and

(¢) whether the proposed negotiations

will be resumed or remain stalled as at
present ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI

JANARDHANA POOJARY : (a)to (c) At
the meeting held on 24th and 25th March,
1983, the Finance Minister advised the
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representatives of Class IIT & IV employees
of the LIC to identify and concretise their
demands and refer them to LIC management
for further action.

The Corporation has informed Govt.
that the representatives of the employees
met the management on 19th & 20th April,
1983 and discussed their demands. It has
also been reported that since then some of
the representatives of the employees have
been occassionally meeting the management.

The Corporation has also reported that
some of the demands have already been
settled and others are being considered for
appropriate action,

Growing Indebtedness

3341. SHRI CHITTA BASU: Wil
the Minister of FINANCE be pleased to
state :

(a) whether country’s indebtedness is
growing and likely to be permanent ;

(b) if so, the factors responsible for this
state of affairs ;

(c) whether Government have given any
thought to the possibility of reaching a stage

of zero indebtedness : and
(d) if so, long-term steps in that
direction ?

THE MINISTER OF FINANCE (SHRI
PRANAB MUKHERIJEE) : (a) to (d)
External debt of the Government has
increased to some exient in recent vears due
to borrowings and faster utilisation of aid
required for planned development of the
economy to achieve the objectives of growth,
modernisation, self-reliance and  social
justice. The Government’s policy on
external borrowings is guided by the
economy’s requirecment consistent with the
need to maintain the country’s indebtedness
within limits of prudent debt nianagement,
A very careful watch is kept on this matter.
The Indian economy has the capacity to cope
with the present level of external debt.

Financial Assistance by Financial Institutions
to Big Business Houses

3342, SHRI
CHAKRABORTY :

SATYASADHAN
Will the Minister of
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FINANCE be pleased to state the reasons
why the big business should be allowed to
get financial assistance from Public Financial
Institutions, like LIC, GIC, Banks, IDBI
etc., when the modus operandi of the
MRTP houses has been the diversion of
funds out of profit to set up other establish-
ments in search of profits ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) :  Before
granting assistance to any industrial concern
including MRTP concerns, the financial

institutions satisfy  themselves that the
project meets the norms of technical,
financial and economic viability. They also

examine the management aspects of a project
and stipulate appropriate conditions while
granting assistance. The institutions meet
only the genuine and legitimate requirements
of the borrowers and they exercise utmost
caution to ensure that the amount drawn by
the borrowers is in fact justified by their
legitimate needs and are used for the purpose
for which it is drawn, The directors
nominated by the institutions on the Board
of assisted concerns also ensure that the
funds sanctioned by the institutions are not
diverted for other purposes. Necessary
action jncluding change of management,
recall of advances, etc. ‘s resorted to when
any diversion of funds by the management
of assisted concerns come to the notice of
the institutions.

Strike by Officials of State Bank of India

SHRI RAMJIBHAI MAVAN] :
SHRI TARIQ ANWAR :

Will the Minister of FINANCE be
pleased to state :

3343,

(a) whether it is a fact that the officials
of the State Bank of India and its
subsidiaries have gone on agitation on one
day token strike all over India very
recently ;

(b) how much loss occurred to public,
banks, employees and officials of Banks,
Government and various commerce and
industries ; and

(¢) what action has been taken against
officials for going on the said strike for the
harassment and inconvenience c¢aused to
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public and business communities ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE ((SHR1 JANAR-
DHANA POOJARY) ; (a) The officers of
State Bank of India (SBI) and its associate
banks went on one day’s token strike on
27th June, 1983 as a part of their agitational
programme for acceptance of their demands,

(b) It is not possible to quantify the
loss caused to banks, commerce, industry
etc. as a result of the strike.

(c) The officers who were absent from
duty on the day of the strike lost one day’s
wages, Besides, the bank has also instructed
the Local Head offices to take severe action
against officers who may have indulged in
violence, intimidatijon or other acts of
indiscipline,

Rise in Wholesale Price Index

3344, SHRI K. PRADHANI: Will
the Minister of FINANCE be pleased to
state :

(a) whether Government are aware that
continuing its climb the official wholesale
price index for all commodities, base 1970-71,
rose to yet another record high at 3082
(provisional) during the week ended 2nd
July, 1983 whereas the index was 308 during
previous week ; and

(b) if so, the efforts of Government to
maintain the wholesale price in*order ?

THE MINISTER OF FINANCE (SHRI-
PRANAB MUKHERIEE): (a) and (b)
Prices usually come under scasonal pressure
during this period. Since the middlc of
May, however, there has been a moderation
In the price increase. The annual rate of
inflation of the Wholesale Price Index which
had increased to 9.9 per cent as on week
ended May 14, 1983 has declined to 7 per
cent as on week ended July 23, 1983,
However, the price situation is being closely
monitored. A number of steps have been
taken both on the supply and demand side ;
these include further strengthening of the
Public Distribution System, effective use of
the release machanism in respect of sugar
fmd edible oils, augmentation of stocks by
Import of wheat and rice and cautious
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monetary and credit policy consistent with
the requirements of the economy.
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FT AT fRar qar g+ gy ar
¥ qT fRaar sqy fHar a1 9971 98 @9

fea aga fear ; atx

(@) fagw @17 ast & Nua gafq
derd # @@ 91 5% ¥ sgw &
FUATT SN 74T § 79T g9N fogar @d
FIFTT  3S1qT 7

aiforsy " A weg A8
(sfimat Tia gt fasgr) o (F) Al
sq1qr AT grfasTor gry fazay  fosga

AT agl & amifag feg 7 AAYY
gaar fagl T €7 w«i/gI@fqal
feq 70 @9 FT AU i AAT TH
fagvor aur 929 9T @1 q47 | | Q1A

v @t aar | dfag qear A & 6875/
§3] | WIEIT B7MATX HaT AUFAFT I

qrarg s g4l g1 geafaat § q
F4 9T gI7 a1 @ aXFIT gra sifa-
FI0T F1 AT FIAA F ©T H HIT
frar srar § 1 faddiwa acg wET 9T A
qir suq &1 AT 60 Afawa IR
1T wifgwor &) @graar a1 & &9

W g9 fagr s g |

(@) wafs dzF & @-2@E, A9l
HT0 qYT AT G 7 AAT @F  qGT
5q SE 7 ¥ [T asIT g fagar drq gaf

¥ qreq @& ® A 77 AR —
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1980-81

(1) |rarFg @-1gqE 84.39

(2) @=adieg A+ &1 fadlw  qea
EF-1gq

am ; 34.39

ATHIT H A1 AT 25.00
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(F1E %o U)
1981-82 1982-83
(wafan),,
78.59 83.12
132.49 105-14
211.08 188.26
50.00 50.00

* gz safran & 39i0F 19R2-83 & 1% |d % a0 g} 1 yafan =q

feqr st zar &

Criteria for Selection of Officers for
Directorate of Revenue Intelligence

3346. SHRI SOMIJIBHAI DAMOR :
Will the Minister of FINANCE be pleased
to state :

(a) whether the staff and equipment
requirements of the Directorate of Revenue
Intelligence have been assessed during the
last three years, if so, details thereof,
particularly in Gujarat areas ;

(b) the details of the criterion for
selection of officers for this organisation,
whether indiscriminate selection of officers
has an adverse impact on its efficiency since
its transfer from Deptt. of Personnel to
Finance Ministry ; and

(c) the details of the steps taken during
the last three years to strengthen this
organisation ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
PATTABHI RAMA RAO): (a) and (c)

The staff and equipment requirement of the
Directorate of Revenue Intelligence are
reviewed from time to time. Depending
upon the exigencies of work the manpower
and equipment resources are augmented or
re-deployed.

To strengthen the Directorate of Revenue
Intelligence, 190 additional posts for Central
Excise anti-evasion woark and 93 additional

posts for anti-smuggling operations have

been sanctioned. Additional vehicles have
also been sanctioned,

In the State of Gujarat, the Zonal Unit
of the Directorate of Revenue Intelligence
shifted from Ahmedabad to Surat in

was
1981 and a regional office set up at
Jamnagar.

(b) The officers in the Directorate of
Revenue Intelligence arc generally selected on
the basis of their experience, apititude,
competence and general reputation and not
indiscriminately. There has been no adverse
impact on efficiency since the transfer of the
Directorate of Revenue Intelligence from the
Deptt. of Personnel to the Ministry of
Finance.

Irregularities in Advance of Loans in
Lakshmi Commercial Bank

3347. SHRI BASUDEB ACHARIA ; Will
the Minister of FINANCE be pleased to
state :

(a) whether Government are  aware
about the serious irregularities in the
advancing of Joans in the Lakshmi
Commercial Bank ; Sion Kolivadu,
Bombay-37 ; and

(b) if so, whether Government are

considering a thorough probe into this
irregularity committed by the bank ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI]
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JANARDHANA POOJARY) : (a) and (b)
The information is being collected and to
the extent it is available will be laid on the
Table of the House.

Partially Running of Textile Mills in Bombay

: Will the
pleased to

3348, SHRI A.T. PATIL
Minister of COMMERCE be
state :

(a) whether Government are aware of the
fact that eight textile mills in Bombay, name-
ly, Tata, Finlay, Gold Mohur, Poddar,
Poddar Process, New City, Modern and
Simplex are running only partially and some
of them with a skeleton staff only ;

(b) whether Government are aware of
the fact that as a result of partial running of
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these mills about 26,000 workers have been
rendered jobles and are starving ; and

(c) what action Government propose to
take to see that all the 26,000 jobless workers
get the jobs ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRIMATI
RAM DULARI SINHA) : (a) and (b) A
statement indicating the number of workers
on roll on these mills prior to commencement
of strike and the number of workers reported
for duty and the number of shifts, worked as
on 29th July 1983 is attached.

(¢) A Task Force headed by Deputy
Governor of Reserve Bank of India is look-
ing into the problems of individual mills to
solve them on top priority basis.

STATEMENT

Name of Mills Workers on roll Workers reported Number of

(prior to commence- for duty on 29th shifts worked

ment of strike) July, 1983
Tata 7301 221 1
Finlay 4303 553 1
Gold Mohur 2758 762 2
Poddar 3643 653 3
Poddar Process 814* 279 1
New City 3162 1015 3
Modern 3380 1744 3
Simplex 3920 1787 3
29281 7014

*The represents average daily attendance prior to the strike.

Grievances of SC/ST Employees of N.T.C.

3349. SHRIMATI PRAMILA DANDA-
VATE : Will the Minister of COMMERCE
be pleased to state :

(a) whether National Textile Corporation
Scheduled Caste/Scheduled Tribe Employees’
Association has approached Government to
attract its attention to the discrimination
meted out to them in N.T.C, ;

(b) if so, what are their grievances ; and

(c) what action has been taken to redress
their grievances ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI P. A,
SANGMA) : (a) to (c) National Textile
Corporation’s Scheduled Caste/Tribe Emp-
loyees® Welfare Association, Bombay, had in
March, 1983, addressed a representation to
the various authorities in the Central Govern-
ment, including the Commissioner of Sche-
duled Caste/Tribe alleging discrimination,
injustice etc. to Scheduled Caste/Tribe emp-
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loyees of National Textile Corporation
(Maharashtra North) as well as non compli-
ance of the directives in regard to reservation
of posts of candidates belonging to SC/ST
communities by this Subsidiary Corporation.
The Management has been making all possi-
ble efforts to implement the policy with
regard to reservation of posts for Scheduled
Castes/Scheduled Tribes and to ensure that
there is no discrimination against or injustice
to the employees belonging to Scheduled
Castes/Scheduled Tribes.

Study of Sick Darjeeling Tea Gardens
by R.B.I.

3350, SHRI R. P. DAS : Will the
Minister of FINANCE be pleased to state :

(a) whether it is a fact that the Reserve
Bank of India is undertaking study of sick
Darjeeling tea gardens ;

(b) if so, the details thereof ;

(c) has any progress been made so far in
this regard ;

(d) if so, the details thereof ; and
(e) if not, the reasons for the delay ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY) : (a) No, Sir.

(b) to (e) Does not arise, However, in
the second meeting of the Standing Com-
mittee on Co-ordiration of Institutional
Finance for Tea Industry held on 17th May,
1983, it has been decided to undertake a
study of sickness in tea industry in general,

Proposal to hire L.1.C. Building Housed
ic Delhi Cantt, Sadar Bazar

3351. DR. A. U. AZMI : Will the
Minister of DEFENCE be pleased to statc :

(a) whether it is a fact that the building
in which LIC office used to be housed in
Delhi Cantt, Sadar Bazar, is lying vacant
since long as the same has been vacated by
LIC ;

(b) if so, when was the building vacated;

(c) have proposals been received by the
Board to hire the building ; and
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(d) if so, is the Board proposing to
accept the proposal, if not, the reasons there-
of 7

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI K. P.
SINGH DEO) : (a) No, Sir.

(b) Does not arise.

(¢) and (d) The Hon'ble member himself
had requested the Cantonment Board, Delhi
to allot the buildings to a private party. In
view of the fact that the buildings are still
in occupation of the Life Insurance Corpora-
tion of India, the question of hiring of build-
ings to any other party does not arise.

Bouus to Coffee Board Employees

3352. SHRIMATI SUSEELA GOPALAN:
Will the Minister of COMMERCE be pleased
1o state :

(a) whether the Coffee Board has sent a
proposal to Government for paying a higher

percentage of bonus to the Coffee Board
Employees ;

(b) if so, what was the reason for not
taking a decision for the last three years ;

b

(c) when will Government take a decision
on it ;

(d) whether the employees of the Coffee
Board have submitted a memorandum to
Government for minimum requirements ;

(e) why Government are dragging on
without taking a decision ; and

(f) what are the reasons for not granting
25 per cent HRA to the employees of the
Board which Coffee Board has already recom-
mended to Government ?

THE MINISTER OF STATE IN THE
MINISTRY OR COMMERCE (SHRIMATI
RAM DULARI SINHA) : (a) to (f) The
Coffee Board and the Coffee Board Labour
Upion had submitted proposals for payment
of bonus and HRA (House Rent Allowance)
to the Coffee Board Employees at increased
rates. On careful consideration of these two
proposals, the Government did not find it
feasible to grant increase in the rates of
Bonus and HRA.
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Acquisition of Atom Bomb by Pakistan

3353, SHRI BHOGENDRA JHA : Will
the Minister of DEFENCE be pleased to
state :

(a) whether Government have come
across statements of some U.S A. diplomats
that Pakistan has a right to have its own
Atom Bomb and reports in some journals
abroad and India that Pakistan has actually
acquired Atom Bomb insides F-16 bombers
etc. ;

(b) if so, Government reaction thereto ;
and

(c) the latest sophisticated offensive
weapons acquired’by Pakistan including their
sources and Government steps to ensure
India’s defence ?

THE MINISTER OF DEFENCE (SHRI
R. VENKATARAMAN) : (a) and (b)
Government are not aware of statements by
US diplomats that Pakistan has a right to
have its own nuclear weapons. Government
have also not seen any report to suggest that
Pakistan has acquired any nuclear weapon
inside F-16 aircraft,

(¢) Pakistan is known to have becen
acquiring a variety of military hardware from
a number of countries including USA, China,
France and UK. These items would include
aircraft, helicopters, tanks, armoured per-
sonnel carriers, missile boats, artillery and
air defence systems in addition to some anti-
tank weapons and communications equip-
ment,

Government keep a constant watch on
all developments affecting our security and
take appropriate steps for maintaining
defence preparedness.,

Setting up more of Ecological Units
Comprising of Ex-Servicemen

3354. SHRI G. NARSIMHA REDDY:
Will the Minister of DEFENCE be pleased
to state :

(a) whether it is a fact that Government
are proposing to set up more ecological units
mainly comprising of ex-servicemen ;

(b) if so, the details thereof ; and

() whether they have drawn up detailed

plan to improve the ecology of the canton-
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ments where with the growth of civilian
population the ecology has received a severe
set back and if so, the particulars of the steps
taken in this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI K. P.
SINGH DEO) : (a) and (b) An Ecological
Task Force consisting of ex-servicemen was
first raised in December 1982 and deployed
in Shahajhanpur Block near Dehra Dun for
ecological work in the form of afforestation
and soil conservation measures. Based on
the performance of this Task Force, an
Infantry Battalion (Territorial Army) Ecolo-
gical Unit is being raised for development in
Rajasthan to take up afforestation and
pasture development along the Rajasthan
Canal, over a length of 150 km. The creation
of other Ecological Task Force Units for
deployment in Himachal Pradesh and J&K
will be considered in due course of time.

(c) The Ministry of Defence are alive to
the importance attached to the implementa-
tion and maintenance of ecological balance
in Cantonments/Military Stations. The tree
plantation Programme has been vigorously
implemented during the last few years. In
addition, Cantonment Boards have started
amending bye-laws to avoid congestion of
population and concentration of households
as well as to provide open spaces.

Backlog of Reserved Vacancies in BEL
Ghaziabad

3355, SHRI TRILOK CHAND : Will
the Minister of DEFENCE be pleased to
state

(a) whether it is a fact that vacancies
“exclusively reserved for SC/ST Communi-
ties’’ have never been advertised in National
Newspaper in the last two years to fill the
backlog of reserved vacancies in Bharat
Electronics Ltd., Ghaziabad ;

(b) whether it is also a fact that no letter
is written to Director of Social Welfare of
U.P./Delhi States and SC/ST Organisations/
Associations in this regard, if so, their refre-
nces ; and

(¢) in how many cases the Management
of BEL, Ghaziabad has imparted training to
SC/ST employees to improve their chances
of promotions ?
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THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI K. P.
SINGH DEO) : (a) No, Sir.

(b) No, Sir.

Reference are made to the Prescribed
SC/ST Authorities and Organisations,

(c) 86 SC/ST employees have been
trained since 1st April, 1982, in BEL,
Ghaziabad.

1983-84 BT 1984-85 & F7iw IALTAM
% qgeq gfamwi & afg

3356. w0 UM Waw : 37 qyaEd
gl T faRET + o9 43 G149 7§91
w3 &

(F) g &1 a6t 99T 1983-84
YT 1984-85 ¥ YT IALH3 § qAeA
glasiat & afg #3@ % faa g giv
¥4T IOT FIA F1 GEGIT § 5 T

(@) ITT I_W WL IO f7q7 Ay
qEq1at 9T IFT 177 ¥F aF  FAT FIG-
argr #Y w§ & Az s fay faadr 4.
ufa wiga at ac ¢ 7

q@aq X AT famaA geEeg ¢
TR gl (o @it Awa at) - (F)
#1T (@) ggeq fawmr & usi &FITF
qUHE § &7F, UST AT q134E g4I
% faw 9o @eqEAl & weaw @ JaEq0-
ag fawra & faqg wsg ¥ 28 gex gl
1 wifas &@ gu da g gfag
afufaaifa fee § 1| 83 g93dis Dam
% Y q¥ qul 1983-84 1T 1984-85 W
qgeid fawa #1 39 92w § farafafas
eal & fasqiga &1 weaig 2 99 qv
AN AN HAIST §734 F qUeq9
WIEET A1 1T USAg feargd qeqm
WEWIEIE & Hiegw I grgwmr cwrfan
dax UL fasy agl & wse aw
qgs g Q0 fawar s 9% § ¢
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(i) &g A arferay oY srasasaray
%1 g 37 F fag gataa< atg
HIT qrEEd ¥ qges  gfaame
F gAA ) FTFHIAF 1A A
w9 far 91 @1 ¢ |

®IgqT W& 7 qqeF glaqsi
1 ga/eary & sfaw w9
frar st wgr g

g7 wfw § afesar @ gz
gfauret &1 exacqr, faas faog
saidl & sifaw ®a fgar
W

AgaF § WEH, i & fFy
R fasau # g%137 9’7 sngqy
fsax faw 15.79 st s9°7 +1
us gazifa qge g faslls
S Cig

UF qaIFT  GIEIgEr  WiEy
qiAt erarg fawrg afafs &
qTegH ¥ 11,50 W@ T4 AT
Fgarfad e g F=ET § qF
gaarer &1 faafor

5.63 M@ ®IT FI AWG 9%
afdT FueFT wTA fFo mo

(ii)

(iii)

(iv)

(v)

(vi)

Cut in Coffce Export quota for 1983-84
3357. SHRI V.S. VIJAYARAGHAVAN:

Will the Minister of COMMERCE be pleased
to state :

(a) whether the International Coffee Orga-
nisation has drastically cut the quota of
coffee export for 1983-84 ; and

(b) if so, the steps being taken to avert
the situation ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRIMATI
RAM DULARI SINHA) : (a) No, Sir.

(b) Does not aries.

S.T.C. to Export Tuna Fish

3358. PROF. P.J. KURIEN : Will the
Minister of COMMERCE be pleased to
state :
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(a) whether the State Trading Corpora-
tion has a proposal to enter into collabora-
tion with foreign firms to undertake export
¢f tuna fish on a large scale ; and

(b) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRIMATI
RAM DULARI SINHA) : (a) and (b) For
the present STC is only considering a pilot
Operation to establish the availability of
Tuna Fish. Success in the pilot project could
result in joint ventures for commercial fishing
and exports at a later stage,

Amount Allocated for Maintenance and
Improvement of Airports

3359. SHRI HARITHAR SOREN : Will
the Minister of TOURISM AND CIVIL
AVIATION be pleased to state :

(a) the amount allocated in 1981-82 and
1982-%3 for the maintenance and improve-
ment of the airports in the country ;

{(b) the amount spent on each airport in
the above mentioned years (year-wise) for the
maintenance and improvement ;

(c) whether Government have enhanced
the allocation in 1983-84 ; and

(d) if so, the amount allocated in 1983-84
for the maintenance and improvement of air-
ports ?

THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHR1 KHURSHEED ALAM
KHAN) : (a) The amount allocated for the
maintenance and improvement of airports in
the country including the four international
airports viz. Delhi, Bombay, Calcutta and
Madras was Rs. 55.79 crores during the year
1981-82 and Rs. 76.82 crores during 1982-83,

(b) The amount spent on all -airports
including international airports was Rs. 59.53
crores during 1981-82 and Rs. 74.44 crores
during 1982-83.

Information relating to the amount spent
on each airport (year-wise) is being collected
and will be laid on the Table of the Sabha.

(¢) Yes, Sir

(d) The amount allocated for the main~’

tenance and improvement of airports in¢lud«
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ing  the international airports for the year
1983-84 is Rs. 93 crores.

Funds for light and should Show at Konark

3360. SHRI CHINTAMANI PANI-
GRAHI :
SHRIMATI JAYANTI PAT-
NAIK :

Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state :

(a) whether Government of Orissa has
requested the Centre to sanction fund for
introducing light and sound show at Konark
in the State ;

(b) whether the above proposal was
under the consideration of Government ; and

(c) if so, the steps taken by his Ministry
to expedite the implementation of the above
proposal ?

THE MINISTER OF STATE OF THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHRI KHURSHEED ALAM
KHAN) : (a) Yes, Sir.

(b) and (c) The question of mounting
more sound and light shows in the country
has been examined and it has been decided
that during the Current Plan period, we
should concentrate mostly on floodlighting of
monuments. A dctailed scheme has been
drawn up for floodlighting of tourist attrac-
tions. The State Government have now sent
proposals for floodlighting of Jagannath
Temple, Rajrani Templ®¢ and Khandagiri-
Udaygiri.

a1 wfw WX et FEvwa & qear-
wg A aaa wfuzifzal = qeqeg
war

3361, = = fag mea o F1 T
qed) gg aaiT &1 91 30 fF

(%) #ar g a9 g fr e wfw a7
gladl fadmiEr & gemeg § §qd
afasifea) &1 gem=g wear fgar snar §
safs g7 afawmfxar §1 ag war ag
fear sirar; &t

(w) afe g, @ war wfa & gEd
fagea & gearma § A e ant §
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sdwifeal ® gegrag wor 7 Ko 9@ &
F4T FTT § qar g sqarfeal &1 9§
weaar 3y & fag s s@aEy w oS

wT e !

THT qAIST & ST A7 (aﬁ Foqro
fag ¥) : (F) &1 (F) @r yfa a2
Biadl 991 & Fgq o ‘& Ffgwifgl
®1 gata Fga a@m A fawfan §
qga faliy Faq o frar srar g 9w
S7g gemag satag 4 fagifa safa
& fag gre fear srar & 1 @eo @t
gforgl & sAad faaw Jga @ &
gaare agl § #ifs ¥ adla Jaa agm
grur fadw 3aq & foq fagife feo w1q
HIqRYE FI QI TGN T § |

TAAEA BT AATT J GFIT 7qT
qERI W1 QA

3262. =1 fazar wwm gwarfarn:
FqT faq |74 9§ T917 &1 F91 FQ fF .

(F) a¥ 1982-83 H I(FEAIT AT
qaug @Al 91 Fw (§37 qeF #
qEGY FT IHIA THET TA7 ; HIT

(@) fead aes¥ frwae &g g
dYuT TE G99 H GURIT 9 YT SYA(TUHS
17 feu &Y aEadr sl Far §

fa o § ve aer (s agife
Tq uE) : (F) a9 1982 &IT 1983
(97 aF) & ua uaedrT AN qTug
¥ 9§€ TQ JEFO F HIA &1 Qoa  fAwA-
fafaa § ;

(gea v =qal )
q¥ AV T 9FE  UTAHA § qFS
N AT KT HeT A ATH FT Goq

1982 658 52.47
1983 1195* 33.01*
(37 %)
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(F) TIT TS HT ATETA T
¥ a¥ 1982 AT 1983(IT a%) & AU
gexd-ufafafaal & geq g1 & &0
frvgare feg oo safaqal «) gear farq-
fafas g :—

g frzgaix feg wq safwm
(%) (%)
JEEAG) AATATA
1982 88 16
1983 71* 16*
(517 a%)

T &g § foafg gaia Fgtaal
gas @Y F @gaw * fegag g A
ga # @rmges favrr & faars &k
agaAr aF 1 &1 waTifay . ggend
w1 gfez &, ggg aaman &1 @1 | ¥y
a1 UST gIFIT & gafgg sfawifal &
arg qu a19-Ae eaifag &7 qewd-fAao
% SogFd I9ig W feg aq § 1 wgfaa
FIFIIET gF WA a1 §Id wAlE@r A
FY ST1at I@ar g

Air service for Kargil, Zanskar Karnah
in Kashmir Area

3363. PROF. SAIF-UD-DIN SOZ :
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state -

whether there is any proposal to have
far flung areas like Kargil, Zanskar, Karnah,
Keran, Gurez, Madwa, Bani, Doodubasant-
garh connected through an air service as
these areas remain inaccessible for most
part of the year ?

THE MINISTER OF STATE OF THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHRI KHURSHEED ALAM
KHAN) : There is no proposal at present
to connect these areas by an air service.

Export of Processed Food

3364, SHRI NITYANANDA MISRA:
Will the Minister of COMMERCE be
pleased to state :

«wiey Fafram §
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(2) the names of the countries to which
India has been exporting processed food ;

(b) the amount worth of the export in
processed food in 1981-82 and 1982-83 ;

(c) the steps taken by Government to
increase the export of processed food in the
financial year 1983-84 ; and

(d) the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRIMATI
RAM DULARI SINHA) : (a) Exports are
largely to USSR, Kuwait, Saudi Arabia,
United Arab Emirates, Iraq, United Arab
Republic, Australia, Iran, Bangladesh, U.K.,
etc.

(b) A statement showing export figures
is attached.

(¢) and (d) Periodical review of exports
is made in consultation with the representa-
tives of trade in order to overcome the
constraints in exports,
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STATEMENT
Qty. M.T.
Value : Rs. lakhs.
Item 1981-82%* 1982.83*
Qty. Value Qty. Value
Mango Juice 8,395 499 11,166 701
Other canned
& bottled
fruits 20,685 1,639 51,056 4,770
Canned
Vegetables 1,114 98 1Y) 85
Dehydrated
Vegetables 1,184 154 1,063 180
Pickles &
Chutneys 7,004 611 6,233 568
Total —- 38,382 3,001 70,489 6,304
*Provisional

Commission for Agents Working in
National Savings Scheme

3365. SHRI A K. BALAN : Will the -

Minister of FINANCE be pleased to state ;
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(a) whether there is any proposal to
increase the commission for the agents
working in the National Savings Scheme
implemented in 1972 ;

(b) wheter these agents are getting any
additional income from Government other
than -the present rate of commission of per
cent ; and

(c) whether Government have any
proposal to increase the Recurring Deposit
upto Rupees 100/- in the National Savings
Scheme ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY) : (a) The rate of -
commission payable to agents under the
Mabhila Pradhan Kshetriya Bachat Yojana
introduced in 1972 is 4 per cent of the
monthly deposits in 5-Year Recuring
Deposit Accounts and 10-Year Cumulatjve
Time Deposit Accounts received through
them. There is no proposal to increase
the rate of commission,

(b) Apart from the commission of 4
per cent of the deposits received through
Mahila agents, no other remuneration is
payable to these agents.

(c) A Recurring Deposit Account can
be opened with a monthly deposit of five
rupees or in multiples thereof, There is
no maximum limit on the monthly deposits
in Recurring Deposit Account. There is
no proposal to change these limits.

Examination for Direct Recruitment to [the
Grade of Assistant Civilian Staff Officers
in Armed Forces Headquarters

3366. SHRI HARISH KUMAR GANG-
WAR : Will the Minister of DEFENCE
be pleased to state :

(a) in which year was the examination
for the 50 per cent Direct recruitment to the
grade of Assistant Civilian Staff Officers
in the Armed Forces Headquarters started,
what was the basis of holding such an
examination ;

(b) are all the orders on promotion and
recruitment issued by the Department of
Personnel & AR as the nodal azency appli-
cable in the Armed Forces Headquarters

without exception ;
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(c) if so, the reasons for not following
the policy on promotion and recruitment in
the matter of giving promotion to the Assis-
tants on the basis of merit-cum-seniority
as against the laid down principle of senio-
rityscum-fitness and not filling the 25 per
cent of the Assistant Civilian Staff Officers
posted by a limited departmental competi-
tive examination ; and

(d) what measures are proposed to
implement the promotion and recruitment
policy laid down by Government and to
implement the orders not given effect
so far ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI K.P.
SINGH DEO) : (a) Examination for filling
25% (and not 50%) of the substantive

vacancies in the grade of Assistant Civilian
Staff Officer commenced in 1966, Direct
recruitment was introduced 1o improve

quality and to ensure continuity in service.
(b) No, Sir.

(c) and (d) Do not arise.

Grant of Overdrafts to States

3367. SHRI D.S.A. SIVAPRAKASAM :
Will the Minister of FINANCE be pleased
to state :

(a) whether Government have given any
instructions to Reserve Bank of India
regarding grant of Overdrafts to State
Governments ; and

(b) if so, details thereof ?

THE MINISTER OF FINANCE (SHRI
PRANAB MUKHERIJEE) : (a) Grant of
overdrafts to State Governments is not
specifically provided in the Reserve Bank of
India’s Act. Monetary transactions of the
State Governments take place simultaneously
at n‘umerqus treasuries/sub-treasuries and
banks. Overdrafts arise when disbursements
in the accounts of the State Governments
exced their receipts and authorised ways and
means limits. The overdraft disappears
when . the imbalance in the cash flow is
removed,

-(b) The Overdraft Regulation Scheme in
force is as under :
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(i) If a State Government is indebted
to the Reserve Bank of India for
over 45 days, even within the limits
-of the Ways and Means advance,
the position will be discussed with
the State Government, initially at
the official level to reactify the
imbalance and, if necessary, at the
level of the Chief Minister to devise
such corrective measurcs as may be
called for ; and

(if) As soon as any State Government
has availed itself of 759 of the
authorised ways and means limit,
the Reserve Bank of India will
caution, the State Government and
if despite such caution, the State
Government’s accounts is oOver-
drawn for more than geven working
days, the Reserve Bank will suspend
payments of the State Government
which will not be resumed until
after the overdraft has been cleared.

ag 1980 ¥ Wiw as qufqa {#3 a3
glEe/alza AT A2« gay g3
& &3
3368. S Vasns Tarz Faf ;. Far

quEA T Ay famag aA gz @qE
Fr Far 37 fF

(F) =197 g131 1980 & AIF a%
ifeg Y a7 Atz enfyg R @1 <@
graet/Areal A1 glew g9 g
FET &1 TRIT FAT g I I Al F
ATR 41 § 91 ¢ I wifas fagr e
IF1 g AT eaifag faar orower

(@) s97 &7 FrFT18Y 9% frator 14
Fq TF QU AT 91 A7 39 A AATAY 9T
w17 faaifig aug & ame qua @
FFr F197 2 AT @AE R F ok
fFaar gag an? £ gargar 2 ; &t

(7) sA9 & fAst &= § famfo &
faw gzt #1 dear #11 §, v 37 wekw
Ffensarey & fag qdeq faam o
ALHIT I {37 a7 =goit & e 741 §?
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q@Ea WY A fAAEA Ao §
e wat (st grits  amw af) o (F)
fagy Y awf & A, wiq g42q GaE
frag & feeat § dva gresl, a9r ®fqsw,
FWF giar  fagrg AT gHIE &
faafor sreew fmar | fgaras g3, IO
gaq, sy waw, agA, fafawa &9
AoraT § ¢ A1 faeafama geqAl &
IGITAT &3 & (qC F1a1E F q1 @l
2 feud d@iq awt o fH&Er mea &
fagtor 7Y fwar mar |

(@) @At geal &0 fawio sgq,
1980 T faaway, 1982 & @19 U &
AT fAfEad a1 | 19 & 619 F a3 S,
afafca otz qgax gfaad g &4,
frafor arasy £ &51 g1, 7aicd qaadr 41
Famaz qaA aqr faa- & Sqasg g
§ ¥ @17 AT aF arad § fasz-yq gfvar
% 4g 917 & H0 gAFT fAmio qu A
# a0 g€ 1 sfasy & FmE arl
faara & sned, 1983 aF q41 WHIE &
AFIAL, 1983 aF qU g TH A
g1 ¢ |

(m) qaza fawm gzel & fAnin s
fag =gor q¥ qar

Committee to Moniter Progress of
Joint Ventures

3369. SHRI SUBHASH CHANDRA
BOSE ALLURI: Will the Minister of
COMMERCE be pleased to state :

(a) whether Government propose to set
up a committee to monitor the progress of
joint ventures ; and

(b) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRIMATI
RAM DULARI SINHA) : (a) No, Sir.

(b) Does not arise.
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gL WX WA & @i ST qiEn

1370. =t AW IS ¢
oft sarafag :
FaT  aqiforsg ¥+l 9§ I3 & OFA
3 & :

(%) 1983 84 ¥ 1T WG § gad
&) fagfg &Y a7 @Y o § aw 3ar §
AT FaE qfTaET®q AIIq F gAd &
w7 ¥ fHady s g ;

(&) #a1 A AT W@ & qF
sqIqI7 12T § &1 afg gi, @1 g% geq
FILT FJT & ; AT

() ATRE FAd LI AT HY A
§Y H qF7e g% 5% 7, QA W & Aw
faa agi & st At faafa &0 FgA
¥ fag ==t &t 7€ 9Y 39% a7 v §,
AT IF HII & AT F47 § fqaswr GIEn
grar fagla agiar <11 QT g 9T gl

qT 8417 FAT§ 7

arforsy "ateg W A FEr (s
Ta g fasgr) : (F) 198384 & A
Na § gadt &1 faqg wmia % frafa o2
SF & garEar g sgd 1 oafas §
Y ATEF, TG TIT A FIGT, 904,
o 9" 41 qYAg @Hat N ara gy
IqNIT aq1 g snfaad qre

BUd F @19 U A €T q
afigddla gar ¥ fvar wET @ AR
fratdd &1 wiar feg wq aaq & gar
FAARAF W srg7r gfqarn feafa gran
fafeaq &t st § 0 Fwfe swwT 20
fufaaa g & frafa @wa sdta g §
faeg A1 9EF A2 qaT SeAw faalad &
LT AFT-HAT FYAT |

(@) wra & fasg sfoga sarqre
A9 § | g€ ®9 & A owy Fada gmr
gaet Ffeaigal a gqia § wea Aoy
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HYEH TUT FIT F) &7 AT *F FIW
g0 gru &w srarg frg ag 1 @
avs gadt gru 9 sfas fagia fFg ng
STAFT FIW F1H g5 aF A« fawarge
gfaer & spax 9T & 7§ GEH13AT 97 |

(1) wiA-gad  d7%a & A
AgEaT, 1982 ¥ g€ 43% § QA q&) 7
Mz fear fx wreag & gadt &1 Aow qan
Yushtg @y, aAiwT fwmg gaea
araul, gAI<aa gadr gafazfAar @i,
fasrst &7 sis, arsfasa & afafiaa
g, staifis swaw, aEd! star, €@-
wifea sfafeaa g aar 99 & s9§ gfga
9qg & " g4 937 & faafal v ae
A & FwgaIe’ F | g7 191 & fAgfar
1 agia & fag gatg fsgsr @
gIQ & &1l &1 g@aedt aegwifagw
s, qxq fafqaio, saf, aftag agqige
g & &7 7 wfasr & 47300 gar
SaewT & fagfa o &

Export of Good Quality Tobacco by
Private Traders and STC

3371, SHRI KUSUMA KRISHNA
MURTHY : Will the Minister of COM-
MERCE be pleased to state :

(a) specific steps taken to export only
good quality tobacco by private traders as
well as STC ;

(b) in view of our experience with China
in a tobacco deal by one of our private
traders, what measures have been taken to
permanently prevent such people from
indulging in such nefarious trape practices ;
and

(c) the present position of the
stocks of tobacco in Andhra Pradesh ?

huge

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI P.A.
SANGMA) : (a) Grading and Marking of
tobacco before export under Agmark is
carried out on compulsory basis in order
to ensure that good quality of tobacco is

exported.,
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(b) Quality control measures are being
strictly enforced by the Directorate of

Marketing & Inspection on  exports of
tobacco.
(b) The STC, which was asked to

purchase virginia tobacco from the growers
of Andhra Pradesh to alleviate their hard-
ship, has purchased about 18,000 Mts. of
virginia tobacco. The bulk of the growers’
tobacco has already been purchased and the
growers may be left with small quantity of
tobacco, which is not significant having
regard to the production and the quantity
of virginia tobacco purchased by the STC
and traders in Andhra Pradesh.

Review of repayment obligation and
foreign exchange reserves

3372. SHRI1 B.D. SINGH : Will the
Minister of FINANCE be pleased to state :

(a) whether Government have made any
critical review of India's position with
regard to the repayment obligations and the
strain on foreign exchange reserves within
the next 5-10 years keeping in view the
current trend in India’s foreign trade,
increasing level of subsidies, capital inflow
and the debt servicing ; and

(b) if so, what are the details thereof
stating the measures contemplated by
Government to evolve a viable strategy to
meet the situation ?

THE MINISTER OF FINANCE (SHRI
PRANAB MUKHERIJEE) : (a) The medium
and long-term outlook for India’s external
sector, including the repayment obligations
and foreign reserves, is under periodic review
of the Government.

(b) India has been facing a difficult
balance of payments mainly because of a
number of exogenous shocks that the econo-
my has experienced. The balance of pay-
ments situation will continue to be under
pressure over the medium term partly
because of the size of trade gap and partly
due to operation of some adverse inter-
national factors over the past three or four
years. The long run viability of the external
sector will depend on a substantial reduction
in the trade gap and thus in the current
account deficit. A major effort has been
launched to achieve this objective through
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a programme of investment in oil and other
crucial sectors of the economy with a view
to reducing the requirements of bulk imports
and through measures designed to achieve
a more dynamic export performance in
furture.

Seizure of Gold from Alitalia Flight

3373. SHRI P. RAJAGOPAL NAIDU:
will the Minister of FINANCE be pleased
to state :

(a) whether it is a fact that 100 gold
biscuits were scized from an Alitalia flight
which arrived from Singapore on the night of
June 22, 1983 ; and

(b) if so, the value thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI PAT-
TABHI RAMA RAO) : (a) and (b) The
Customs authorities at Bombay seized 100
gold bars of 10 tolas each totally valued at
about Rs. 20.64 lakhs from two passengers
arrived from Singapore by an Alitalia flight
on 22.6.1983.

Superannuation Heads of Public Sector
Undertakings

3374, SHRI K.A. RAJAN : Will the
Minister of FINANCE be pleased to state :

(a) whether on a directive from the Prime
Minister, superannuated heads of public
sector undertakings have been retired ;

(b) if so, their number and particulars ;

(c) whether exceptions have been made
in some cases and some of the heads have
been allowed to continue and extension given
to them ;

(d) if so, particulars of such cases ;

(e) whether some of those rctired heads
are being considered for appointment as
heads of other public sector undertakings ;
and

(f) if so, the details thereof and reasons
thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI PAT-
TABHI RAMA RAO) : (a) and (b) Pursuant
to the directive of the Prime Minister, the
following full-time Chief Executives of
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Central Public Sector Undertakings, on the
basis of available information, have since
retired/resigned on or after reaching the age
of their superannuation :

S/Shri

1. N.C. Nijhawan,
CMD, Andrew Yule & Co. Ltd.

2. R, Darta,
CMD, Braithwaite & Co. Ltd.
3. B.S. Kochar,
CMD, National Hydro-electric

Power Corporation.
4, Dr. B.C Seetharam,

CMD, Hindustan Teleprinters Ltd.
5. Brig, T.A. Abraham,

CMD, Praga Tools Ltd.
6. D.P. Gupta,

CMD, Western Coal Fields Ltd,

7. P.K. Roy,

CMD, Bharat Opthalmic Glass Ltd.
8. Brig. Y. Narula,

CMD, Instrumentation Ltd.
9. J1.G. Saggi,

CMD, Mogul Lines.

10. Dr. J.M. Katyal,

MD, Orissa, Drugs & Chemicals
Ltd.

(c) to (f) Where in public interest, the
circumstances merit the continuation/appoint-
ment of a superannuated officer as the Chief
Executive of a Central Public Sector Enter-
prise, this is done after careful consideration.
On the basis of available information, the
particulars of such cases are given below :

1. Shri Raghu Raj,
CMD, Air India.

2. Shri V. Krishnamurthy,
CMD, Maruti Udyog Ltd.
3. Capt. A.M. Kapur,
Chairman, International
Authority of India.
4. Maj. Gen. S.N. Bhaskar,
CMD, Bharat Earth Movers Ltd.
5. Shri H.C. Malbotra,
CMD, Engineering Projects (I) Ltd,
6. Shri M.S. Gujral,
Chairman, Coal India Ltd.
7. Shri S.S. Sisodia,

Chairmna, Food Corporation of
India,

Airports
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CMD : Chairman-cum-Managing Director.

MD : Managing Director.

Show-Cause Notice to Government of
Karnataka for Accumulation
of Deficit

3375. SHRI ERA MOHAN : Will the
Minister of FINANCE be pleased to state :

(a) whether the State Government of
Karnataka has been given show cause notice
for accumulating a total deficit of Rs. 215
crores ;

(b) whether the RBI has been asked to
stop payment of cheques issued to the State ;

(b) the names of States that have been
given such notices for accumulating huge
deficits along with the amount of deficit of
individual State ; and

(d) the names of States that have not
drawn any over-draft from the RB] during
1982 and how they have met their resources

gap ?

THE MINISTER OF FINANCE (SHRI
PRANAB MUKHERIJEE) (a) Union
Finance Minister wrote to the Chief Minister,
Karnataka on 6th June, 1983 requesting him
to clear the State’s overdraft of Rs. 47.26
crores with the RB] as on 30th May, 1983.

(b) No, Sir.

(¢) Finance Minister wrote to Chief
Ministers of Bihar, Haryana and West
Bengal on 6th June, 1983 requesting them to
clear their overdrafts which stood at Rs.
200.42 crores, Rs. 61.72 crores and Rs.
158.18 crores respectively as of 30th May,
1983,

(d) Overdrafts occur when States have
exhausted their ways and means limit avail-
able from the RBI. Among the States banking
with RBI, Tamil Nadu was the only State
which managed to live within the ways and
means limit available from thc RBI and thus
avoided overdrafts during 1982-83.

Acquisition of Modern War Machine from
USA by Pak
3376. SHRI NARAYAN CHOUBEY :
Will the Minister of DEFENCE be pleased
to state :
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(a) whether it is a fact that Pakistan is
continuously acquiring various types of
modern war machines from USA and has
recently contracted for more ;

(b) if so, what are they and whether the
same will change the balance of power in the
subcontinent ; and

(c) the effective taken to

counter the threat ?

THE MINISTER OF DEFENCE (SHRI
R. VENKATARAMAN) : (a) and (b) Pakis-
tan is reportedly known to be acquiring
sophisticated arms and equipment from the
USA which would include advanced aircraft,
tanks, armoured personnel carriers, guns,
missiles, artillery and air defence systems in
addition to some anti-tank weapons, naval
missiles and communications equipment,
This is an on-going exercise.

measures

The acquisitions will substantially aug-
ment Pakistan’s offensive capability.

(c) Government have been closely moni-
toring all development affecting our security
and are taking appropriate measures to
maintain adequate defence preparedness.

Flights for Haj Pilgrimes from Delhi and
Bombay

3377. SHRI MOHAMMAD ASRAR
AHMAD : Will the Minister of TOURISM
AND CIVIL AVIATION be pleased to state:

(a) how many flights operate Delhi and
Bombay to Jeddah to carry pilgrims for Haj
pilgrimage ;

(b) the total number of persons carried
by these flights ;

(c) whether any concessional air fare is
available to Haj pilgrims ; and

(d) if so, details thereof ?

THE MINISTER OF STATE OF THE
MINISTRY OF TOURISM AND ClVIL
AVIATION (SHRI KHURSHEED ALAM
KHAN) : (a) Twenty-nine Boeing 747 flights
have been organised as special Haj charter
flights to carry pilgrims during this year,
Twenty-five flights would operate from/to
Bombay and four flights would operate from/
to Delhi, subject to requirements.

(b) It is ‘estimiated that approXimiately
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ten to eleven thousands pilgrims would travel
on the special charters.

(c) and (d) Yes, Sir. The normal publish-
ed Haj fare for travel Bombay/Jeddah/
Bombay or Delhi/Jeddah/Dclhi on Haj flights

is Rs, 7,240, For the pilgrims travelling on
the special Haj flights, Air India would be
charging Rs. 7,040 on the sector Delhi/

Jeddah/Delhi and Rs,
Bombay/Jeddah/Bombay.

6,587 on the sector

U.S. Preventing India for Getting Credit from
International Financial Institutions

3378. DR. KRUPASINDHU BHOI :
Will the Minister of FINANCE be pleased
to state :

(a) whether it is a fact that USA was
actively working to prevent India getting
credits from international financial institu-
tions ;

(b) if so, the reaction of Government
thereto ; and

(c) whether the matter has been taken up
with the U.S. Government, if so, outcome
thereof and the steps taken or proposed to
be taken to counteract the influence of the
U.S. Government in this regard ?

THE MINISTER OF FINANCE (SHRI
PRANAB MUKHERIJEE) : (a) to (c) India
is already getting credits from World Bank,
IDA and other International Financial Insti-
tutions, As far as the Asian Development
Bank is concerned, India announced its
intention to borrow only recently. The USA
was not in support of this on the ground
that ADB resources were adequate only to
meet requirements of existing borrowers,
The Government of India has, however, been
taking the position that it is not for any one
M:=mber country to decide upon the Bank’s
lending programme and that it is entirely for
the management of the Bank to decide on
this issue and with the recent capital increase
it would be within the capability of the Bank
to lend to India. 1t is now understood that
after India took up the matter there has been
some rethinking in the matter on the part of
the US Administration.

Action taken on Recommendations made by
Committee headed by Deputy Governor,
R.B.I.

3379. SHRI S.A. DORAI SEBASTIAN:
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Will the Minister of FINANCE be pleased
to state :

(a) the recommendations of Expert Com-
nmittee headed by the Deputy Governor of
RBI which studied the question of mobilisa-
tion of resources for expansion and growth
during the second half of the Sixth Plan by
the private sector ; and

(b) the action taken thereon ?

THE MINISTER OF FINANCE (SHRI
PRANAB MUKHERIEE): (a) and (b) In-
formation is being collected and will be laid
on the table of the House.

giega Mavatw 4% 71 Jluamr aen
q 9T FIT AAT

3380. = @iz fag amaw

S HAITIT qIE

Fq7T faeq " ag 9am@ 4 ¥ & fF

(%) ®I7 ATFIT FT 57 AT F F19-
10 & f& gfozra agwts 95 ) wzdt
Fai, qfgaiar 7 oF ata, feaq aEr §
7 JATS, 1983 F FIAYT AT 77
qz g ¥

(@) afz gf, at srorfad) & fasg
Fq1 F1AAIE FY 1Y & ; 3T

() #a1 gqfa Rz §¢ & Ty
g atw afz adY, ar #ar gAY FIUHT
HIE gAI1FAT 3 7

faw wag § gq wat (st qAEA
qart) @ (F) & (1) gfena sawwya
g% 4 gaa1 A g e gaaT s Faf
erEr T 7 JA1E (983 FT 44.149/- wAX
Y ufa g9 gror Az +1 0 @ FHF
gfaa & ara wuq ggar fand . (gwe
ATEoHI70) & w1 &t & atr gfaw &
FEIIAG 177 gam & § &
& AW TUAE A gE ] |
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Nationalisation of Peerless Chits

3381. SHRI ERA ANBARASU : Will
the Minister of FINANCE be pleased to
state :

(a) whether it is a fact that a firm by
names Peerless Chits is affecting the public
undertakings like Life Insurance Corporaiion
and Unit Trust of India and even the
Reserve Bank of India with lucrative offers
to the public ;

(b) if so, what are the steps taken by
Government to prevent the losses caused by
the said firm ; and

(c) whether there are any proposals to
nationalise this firm ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY): (a) and (b) Persum-
ably Hon'ble Member has in mind Peerless
General Finance and Investment Company
Ltd. of Calcutta, According to available
information the company is operating certain
schemes which reportedly come within the
purview of Prize Chits and Money Circula-
tion Schemes (Banning) Act, 1978. In pur-
suance of the provisions of the above Act
and rules framed thereunder, the Government
of West Bengal had issued a notice to the
company on 10th September, 1979 to submit
its winding up programme. The company,
however, contended that its business was not
covered by the above Act and filed a writ
petition in the Calcutta High Court against
the Union Government, State Government
and Reserve Bank of India and obtained a
stay order. The case is still sub-judice.

(c) There is no such proposal at present,

Progress of on-going projects of Bharatiya
Yatri Avas Vikas Samiti

3382. SHRI R.P. GAEKWAD: Wil
the Minister of TOURISM AND CIVIL
AVIATION be pleased to state :

(a) whether the Central Department of
Tourism has set up a Bharatiya Yatri Avas
Vikas Samiti to provide clean and inexpensive
accommodation to the pilgrims, particularly
from the weaker sections of society ;

(b) if so, the project for construction,
expansion, improvement of Dharamshalas,
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Musafirkhanas, etc. undertaken by the Vikas
Samiti at major pilgrim tourists centres in
Gujarat to meet the requirements ; and

(c) the details of the on-going and com-
pleted projects with the amounts allocated
and spent as well as facilities to be extended
in respective Centres in the State ?

THE MINISTER OF STATE OF THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHRI1 KHURSHEED ALAM
KHAN) : (a) Yes, Sir.

(b) For the present the Samiti is propo-
sing to construct one Yatrika (Dharamshala/
Musafirkhana) in each State. In Gujarat,
the Samiti is planning to construct the
Yatrika either at Dwarka and Somnath.

(¢) The Samiti has nor yet succeeded in
procuring a suitable site at cither of these
places,

FFY AT IAY Y gy grAA

3383. it Seyawis g=o g3 ;. FAT
fasa 9= 98 a71A &1 FI1 A 7

(F) #a1 @®FIT &1 saiq f7i% ¢
g€, 1983 F us qaudr §faw a7,
‘IR mAET F qE5 13 97 “@lrres
afear & sMai §1 79 FOT W F
qH419 F1 FeF" NAF § garfara qar-
AT w17 fawrar qar g, faaw usgia.
Fq G6) #1 9Ff UST HIFET THFAFOT
afafqy 7t gaifag 5@ g7 gauq & fag
M qrFAT 7Y gIU fIC 10 FFASH FY
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(@) afz g, @t acgast st Far
g

(7) sAEt R Fw, GEEEr, e
qgraar aar +q gfaarg 37 F faq a7

39 IO qTZ ;

(9) 321 A% 9% F wfafafaay &
qu agiadar 7 F1 399 far § ;

(¥) a9a &1 QU 37 & fag zar
FIW IS AT § ; &R
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(F) &7 s & g g1 § faeg
fafym d%1 g0 7 s agr@w X T8/
WL &) wAY F q9T A THT F AAF4AT
g &l wedd A% U, asar, feaar
|graqar ar war 2 |

faer g=rw § 39 AT (e-ﬂ AATTA
qmiy) o (F) S, &f )

(=) wRr=EiT 94t & gwifag faord &
qYATT, 7157 & fas N qRraar adr 9
q&! § sfia 71 41 fr a usg F 41
qfeai @t wzg £7 ¢ 951 & gfafafaqar
7 g difsal &1 a9iE AT qEAr 9 FU
igq1aT faar av | 541 4g13a 7 IF1 H
qg g o1 fgar aqid £ 6 4 guiFaq
gy fasra Fa%a & @ fzgar
famifear @ afagfa 7 sizq fgg @
¥ gy & wrAr iz &% 2 9
fazal =1 aqaraq &3 0 fROE & am
garar w4t & % wesa ¥ fag are Al
J41 73T A g wOmr A1 & & a3
FiaTAAr &1 wafg % Jua qAUg &
ait faal @ gl 96 @i &g g |

(M) &7 (A) aFi § wgraarg fw 3
qig qifedt % qratr & FigFr X e &
HT Y7 ST ATHI K QT FIANT F
arg & gwifag saf¥34at &1 gAatd agEar
fag s17 & grarg &, W ka3 9%
gIN Wl 14.7.¢3 & AR F1 HITAEF
faga st &7 fag g § o

51 @ gg W w31 narg % Qg
FEITAT % WFAT H HIHFT QHo OFo dlo
@Yo (wrafa A1 4F) F qANIF % 917 4
§ aife weraarn 3ot &1 gafq £ qoyer
1T & ey, fq g va gfafa &
graa uF gaq {27 siga fear @1 @%
T gaieas INT w5 91 855

gufy gar &% 7, T88 U FFIIAT
ST I 7 8 O & A &1 AT
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&, IFFIT Fqfaar (ITFAA FT FT q9qT
s=aw o) afafigs, 1970 &1 @i 13
wat ¥ argare a7 357 7 wafaa sare
X Af frgrat & agae, 5§ awn-
AAT qAZF] (T IO TA) & Al
g F g7 $77 € @D 2, gafAg
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Filling up of Reserved Posts of Section
Officers in Defence Accounts
Department

3384, SHRI DAYA RAM SHAKYA :
Will the Minister of DEFENCE be pleased
to refer to the reply given to Unstarred
Question No, 4597 on 25 March, 1983
regarding promotion and reservation of

posts of Section Officers in Defence
Accounts for Scheduled Castes apd
Scheduled Tribes and state :

(a) whether Government propose to

take action to fill up the reserve post for
scheduled castes and scheduled tribes, and
if so, when and if not, the reasons

therefore ;

(b) what are the shortfall in Section
Officer (Accounts) of scheduled castes and
scheduled tribes quota ; and

(c) reasons why Government have not
filled up the reserved posts for scheduled
castes and scheduled tribes by a depart-
mental promotion for the posts of Section
Officer (Accounts) ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI K.P.
SINGH DEO) : (a) The quota for Scheduled
Castes and Scheduled Tribes can be filled in
only when sufficient number of Subordinate
Accounts Service Examination  passed
candidates become available.

(b) The short fall is given below for last
three years : —

Year Fresh Provided  Shortfall
Reservation
SC ST SC ST SC sT
1979 80 40 36 NIL 4 40
1980 47 23 15 2 32 21
1981 20 10 22 2 el iOL
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(c) As per Recruitment Rules, the
promotion to Section Officer (Accounts)
grade is limited to those who qualify in the
Subordinate Accounts Service Examination.
Inspite of the qualifying standard having
been relaxed in favour of Scheduled Castes/
Scheduled Tribes, sufficient number of
qualified candidates from this category are
not available,

Subsidies for Scheme Provided Ministry-Wise

3385. SHRI GIRIDHAR GOMANGO :
will the Minister of FINANCE be pleased

state :

(a) the schemes and the programmes of
the government of India in which the
subsidies are being provided during the
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_current financial year giving Ministry-wise

details therefor ;

(b) the amount to be spent by the
Ministries therefor ; and

(c) the subsidy schemes and programmes
extended by the Ministries for weaker
section of the society under the 20-point
Programmes so far ?

THE MINISTER OF FINANCE (SHRI
PRANAB MUKHERIEE) : (a) to (¢) The
following table indicates the important
schemes and programmes which account for
the bulk of the subsidy amount being
directly provided by the Government of
India as well as the amounts of subsidy as
per Budget estimates for 1983-84,

Schemes/Programme

Ministry

Amount of Subsidy
(1983-84 B.E)
(Rs. crores)

Public distribution of fooodgarins
Supply of fertilizers :

(a) Indigenous
(b) Imported

Assistance for export promotion &
market development,

Supply of Controlled Cloth

Investment subsidy for new industrial
units etc. in selected backward areas,

Food & Civil Supplies 800
Chemicals & Fertilisers 700
Agriculture 98.15
Commerce 550
Commerce 54,50
Industry 23.20

The Revised 20-Point Programme cons-
titutes an integral part of the Plans of the
States/Union  Territories and  Central
Ministries. It lays particular stress on
programmes designed to ameljorate the
economic and social conditions of the poorer
and less privileged sections of the community
such as strengthening and expanding the
Integrated Rural Development Programme
and the National Rural Employment
Programme, development and dissemination
of technology and input for dry land agri-
culture, supply of drinking water to problem
villages, promotion of family planning,
expansion of public distribution system,
facilities for growth of handicrafts,
handlooms, small and village industries etc.
Although some of these programmes contain

—

a subsidy element, there are no separate
subsidy schemes under the 20-Point
Programme,

Pilotless Target Aircraft

SHRI EDURADO FALEIRO :
SHRI CHIRANIJILAL
SHARMA :

Will the Minister of DEFENCE be
pleased to state :

3386.

(a) whether India’s proto-type of

Pilotless target aircraft (PTA) is almost
ready and will be testflown in a few months’
time ; and

(b) what are the broad features of this
aircraft ?
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THE MINISTER OF DEFENCE (SHRI
R. VENKATARAMAN) : (a) It is expected
to be test flown by mid 1984,

(b) The Pilotless Target Aircraft (PTA)
is an unmanned flight vehicle which is
being developed to provide a realistic
target for the training of the crew operating
air-to-air and surface-to-air missile systems.
The flight is controlled from ground through
radio links. Suitable augmentation is
provided to make it realistically simulate an
aircraft target.

Proposal Submitted by Late Chief Minister
of J & K to Defence Deptt,

3387. SHRI ABDUL RASHID
KABULI : Will the Minister of DEFENCE
be pleased to state :

(a) whether there was a proposal to the
affect that many army barracks and posts at
vulnerable places at Batamalu, Batwara and
at other places in the close vicinity or
Srinagar and other towns be shifted away in
order to make way for these urgently needed
sites for State’s administrations own use ;

and

(b) what
proposal ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI K.P.
SINGH DEQO): (a) and (b) No specific
request regarding shifting of Army barracks
and posts at Batamalu, Batwara and other
places in the close vicinity of Srinagar was
received by Defence Department. However,
the late Chief Minister had written to the
then Defence Minister in May, 1975 for
release of Tatoo Ground land which is in
the close vicinity of Batamalu for the
proposed transport complex. The then
Defence Minister had informed the Chief
Minister of J & K in August, 1975 that
Defence Ministry would have no objection
to transfer to the State Government an area
of 6.274 acres already under their occupation
in Tatoo Ground and the area of 29.63
acres to be vacated by the Border Roads
Organisation subject to the condition that
the State Government agreed to the per-
manent retention of 36 acres of land by the
Army at Pandrethan. On a further

action was taken on this

reference from the Chief Secretary, J & K, -

in Jan., 1982, the Ministry of Defence has
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agreed to release the entire Tatoo
Ground in lieu of 209 acres of land at
Damodar Karewa near Srinagar Air Field
to be provided by the State Government.
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World Bank Loan to India

3389. SHRI K. MALLANNA : Will the
Minister of FINANCE be pleased to
state :

(a) whether Government’s attention has
been drawn to the news item which appeared
in the ‘Hindustan Times® dated 11th July,
1983 that the World Bank group has
approved loans and soft credits totalling
$ 1950.9 million to India in the fiscal year
ending June, 1983 against % 2164.8 million
to fiscal year 1982 ;

‘b) if so, what was the original demand
of Government and the reasons for not
granting the loans as per Government’s
request ,

(c) whether it would make any effect on
the projects which are under operation
(covered) mainly by IDA credits and if so,
to what extent ; and

(d) the reaction of Government in this
regard ?

THE MINISTER OF FINANCE (SHRI
PRANAB MUKHERIJEE) : (a) Government
have seen the ncws-item.,

(b) The World Bank group have
approved loans/credits to India totalling
$ 2150.9 million for fiscal year 1983.

(c) No, Sir.

(d) Does not arise,

Representation by India to U.S. To Review
The Decision to Remove Indian Nuts and
Bolts I'rom the List of Items Eligible
for Duty-I'ree Treatment

3390, SHRI K. MALLANNA : Wil
the Minister of COMMERCE be pleased to
state :

(a) whether any representation has been
made by India to the United States Govern-
ment urging a review of the latter’s decision
to remove Indian nuts and bolts from the
list of items eligible for duty-free trecatment
under the Generalised System of Preferences;
and
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(b) if so, the details in this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRIMATI
RAM DULARI SINHA): (a) No, Sir.
The present rates of customs tariff in USA
on bolts and nuts are understood to be only
0.79, and 0.29, respectively.

(b) Does not arise.

Duty Free Shops

3391, SHRI K. MALLANNA :
SHRI LAKSHMAN MALLICK:
Will the Minister of FINANCE be

pleased to state :

(a) whether it is a fact that Government
have recently taken a decision to start duty-
free shops for incoming passengers at certain
airports ; and

(b) if so, the names of such airports
where such facilities arc being provided for
the passengers along with the average income
likely to be earned through this process
annually 7

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
PATTABHI RAMA RAO): (a) Yes, Sir.
Government have agreed to opening of duty
free shops for incoming passengers to be
managed by the India Tourism Development
Corporation at Bombay, Calcutta, Delhi
and Madras international airports.

(b) The Delhi and Bombay duty free
shops have since become operational from
Ist and 9th July, 1983, respcctively, The
other two shops are yet to be set up, It is
too early to give any realistic assessment of
the average income likely to be carned by
India Tourism Development Corporation
through this scheme, annually,

Iack of Facilities to Staff Working in
1.T.D.C- Hotels

3392, SHRI ANANTHA PAMULU
MALLU : Will the Minister of TOURISM
AND CIVIL AVIATION be pleased to
state :

(a) whether it is a fact that no proper
arrangements/facilities exist for the staff
working in ITDC (Hotel Units) particularly
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for the lower staff who are experiencing
greating difficulties ;

(b) whether it is also a fact that accomm-
odation facilities are also not provided to the
staff ;

(c) if so, whether Government propose
to approach the Works and Housing Ministry
regarding house accommodation for the
lower staff (Class 1V) ;

(d) if no, the reasons thercof ;

(¢) whether Government also propose to
approach the Health Ministry to give them
medical facilities through CGHS dispen-
saries; and

(f) if no, the reasons therefor ?

THE MINISTER OF STATE OF THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHRI KHURSHEED ALAM
KHAN): (a) A number of facilities as
listed in the attached Statcments are
available to the staff working in various
ITDC hotcls.

(b) In many ITDC hotels residential
accommodation is allotted to essential and
opcrational staff. Employees not provided
with accommodation are paid House Rent
Allowance as per rules of the Corporation,

(¢) to (f) The employees of Public Sector
Undertakings, as a rule, do not fall in the
eligible catcgory for allotment of Govern-
ment accommodation and are not covered
under the Central Government Health
Scheme.

STATEMENT
(i) Reimbursement of Medical expenses/
Dispensaries.
(i) Uniforms,
(iii) Grant of land for House Building.

(iv) Advance for purchase of Bicycle/
Scooter/Motor cycle.

(v) Salary Advance.
(vi) Festival Advance.
(vii) Leave Travel Concession,

(viii) Childredn Education Allowance —
Reimbursement of tuition fees,
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(ix) Laundry facilities/washing allowance.
(x) Barber shops.
(xi) Staff Canteen facilities.

(xii) Discount on food and beverages
items.

(xiii) Welfare shop.
(viv) Staff Rest Rooms.

(xv) Group Gratuity cum life Insurance/
Group Insurance,

(xvi)
Scheme,

Contributory  Provident Fund

(xvii) Family Pension Scheme.

(xviii) Leave Encashment etc.

Representation hy Lakshmi Commercial
Jank Employees’ Union

3393, SHRI A. NEELALOHITHADA-
SAN NADAR : Will the Minister of
FINANCE be pleascd to state :

(a) whether the Lakshmi Commercial
Bank Employees’ Union has submitted any
representation to the Government ; and

(b) if so, the details thereof and the
action taken thereon ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY) : (a) and (b) Presum-
ably, Hon'ble Member has in mind the
representations submitted by the Lakshmi
Commercial Bank Employecs Union (Regis-
tered), Dclhi and All India Lakshmi Com-
mercial Bank Employces Federation against
the Manager of Agra Branch of the bank.
According to the Reserve Bank of India
certain cases of irregular advances granted
by the Maunager of the Agra Branch of the:
bank have come to their notice, Reserve
Bank have already advised the bank for
taking nccessary corrective action including
suitable action against the delinquent
official. Mecanwhile the concerned Branch
Manager has been placed under suspension.

Cadre Review in Armed Forces

3394, SHRI J.S. PATIL: Will the
Minister of DEFENCE be pleased to refer
to the replies given to Unstarred Question
No. 5321 on 13 August, 1982 and Unstarred
Question No. 6319 on 8 April 1983 regard
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ing cadre review in Armed Forces and state
the progress made in conducting the cadre
review in respect of service officers working
in Defence Inspection Organisation ?

THE MINISTER OF STATE IN THE
MIDISTRY OF DEFENCE (SHRI K.P.
SINGH DEO): Proposals for a cadre
review of service officers formulated by the
DGI are now in an advanced stage of con-
sideration, 1in the Government.

Development/Expansion of Tourist Centres

SHR1 SUSHIL BHATTA-
CHARYA.:
SHRI ANANDA PATHAK :

will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state the
development — State-wise of new  tourist
centres or the expansion of the existing ones,
opening of airports for increasing tourism
as well as the expenditure involved during
the last three financial years ?

3395.

THE MINISTER OF STATE OF THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHR1I KHURSHEED ALAM
KHAN) : During the last three years i.e.
1980-81, 1981-82 and 1982-83 the Depart-
ment has incurred capital expenditure
amounting to Rs. 429,85 lakhs in the various
tourist centres by way ,of construction/
expansion of tourist facilities such as Youth
Hostels, Forest Lodges, Yatrikas, provision
of transport facilities, tented accommodation,
trekking equipment, introduction of water
sports, illumination of monuments, sound
and light show and preparation of Master
and Micro Plans of places of historical and
cultural interest.

During the same period Indian Tourism
Development Corporation has constructed/
expanded and commissioned 3 hotel projects
in Delhi, one each in Uttar Pradesh, Tamil
Nadu, Karnataka and West Bengal at a total
cost of Rs. 26.31 crores,

No airports are being developed exclusi-
vely for developing tourism.

Joint Venture Tourist Project Initiated

by 1.T.D.C.

3396, SHRI SUSHIL BHATTA-
CHARYA : Will the Minister of TOURISM
AND CIVIL AVIATION be pleased to state
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details of the scheme which had been drawn
up by India Tourism Development Corpora-
tion for taking up joint venture tourism
projects by forming a new company in each
State ?

THE MINISTER OF STATE OF THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHRI KHURSHEED ALAM
KHAN) : Under the Joint Venture Scheme
of ITDC, medium-priced quality hotels
will be constructed in collaboration with
State Governments/State Tourism Develop-
ment Corporations at important tourist
centres. The Scheme envisages setting up of
a separate company in each State/Union
Territory where Hotel projects are being
put up, with nearly equal equity participa-
tion by ITDC and State Governments/State
Corporations. 1TDC would provide con-
sultancy services in planning, designing and
construction of hotels and also manage and
market these hotels after commissioning.

Stabilisation of Rubber Prices

3397. SHRI B.V. DESAI: Will 1he
Minister of COMMERCE be pleased to
state :

(a) whether it is a fact that the reduction
in the customs duty on rubber to 35 per cent
now from 81.5 per cent will stabilise the
rubber price at Rs. 18,000 a tonne ;

(b) if so, whether the price of RMA-I
grade has been fluctuating between Rs.
18,000 and Rs. 19,000 since May, 1983 due
to an acute shortage ;

(c¢) whether Government’s decision to
cut import duty is responsible for total
removal of import duty in view of the sharp
recent rise in the rubber price in the inter-
national market ; and

(d) if so, what are the other steps
Government propose to take in this regard ?

THE MINISEER OF STATE IN THE
MINISTRY OF COMMERCE (SHRIMATI
RAM DULARI SINHA) : (a) to (d) The
rubber imported at concessional rate (359/,)
of import duty is to be sold around Rs.

16,000/- per tonne and this is expected to
have a stabilising affect on the indigenous

rubber prices.
There has been a rise in the indigenous
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prices of natural rubber since May, 1983
(average price of RMA-I grade rubber at
Kottayam during May 1983 was Rs. 19,200
per tonne) which is mainly attributable to loss
of production during April-May, 1983. As
per Rubber Board’s report, this loss in
production has been partially’ made up
during June, 1983 and increased production
in the coming months will improve the
situation further.

Strike by L.1.C. Employees

3398. PROF. MADHU DANDAVATE :

Will the Minister of FINANCE be pleased
to state :

(a) whether it is a fact that the Life
Insurance Corproration employees observed
a two-hour token strike throughout the
country on 15th July, 1983 ;

(b) if so, the issues on which the LIC
employees observed the strike ; fand

(c) the reaction of Government thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY): (a) and (b) We
understand from the Corporation that, to
press their demands, some Class III and
Class 1V employees resorted to two-hours
taken strike on 15th July, 1983,

(c) Government has already requested
the Management to examine their demands
and take appropriate action,

Resumption of Purchase of Tea by Pakistan

3399. SHRI R.L. BHATIA : Will
the Minister of COMMERCE be pleased to
state :

(a) whether Pakistan is likely to resume
purchase of Indjan tea ;

(b) whether Pakistan is also 'likely to
purchase the Green Tea produced in Palam-
pur Tea Gardens and Kangra Regions for
which Pakistan had been a traditional
market ;

(c) whether any quality control and tea
marketing organisation is being set up at
Amritsar to handle the trade which will be
routed through that city .
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(d) if so, the broad outlines thereof ;
and

(e) if not, whether Government will
takes this into consideration when the deal
with Pakistan for tea export is finalised ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRIMATI
RAM DULARI SINHA): (a) and (b)
Pakistan is stated to have allowed import
of forty items, including tea, from India by
its private importers through the Trading
Corporation of Pakistan, Regular export
of tea from India to Pakistan has not yet
resumed. Between April and July, 1983 Tea
Board has issued licences only for 2781 kg.
valued at Rs, 61,182 for export to Pakistan,
The above cornsignment was Green Tea
exported by a party based in Amritsar,
Information about the region of produce of
the Green Tea is not available,

(¢) No, Sir.
(d) Does not arise.

(e) This is not considered necessary.
The existing arrangements of tea shipment
from India to various countries in the
world are working satisfactorily and as such
no special unit for qualitvy control of exports
of tea to Pakistan is called for. However
any importer is free to appoint a surveying
agency for carrying out pre-shipment inspec-
tion on its behalf.

Monitoring of Cloud-Seeding Operations
of Rain Makers

3400, SHRI R.L. BHATIA : Wil
the Minister of TOURISM AND CIVIL
AVIATION be pleased to state :

(a) whether his Ministry has monitored
the cloud-seeding operations launched by
the US Team of rain-makers in Madras :
and

(b) if so, how far these have been suc-

cessful in bringing rain in water-starved
Madras ?

THE MINISTER OF STATE OF THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHRI KHURSHEED ALAM
KHAN) : (a) India Meteorological Depart-
ment and the Indian Institute of Tropical
Meteorology of this Ministry have been

1
|
|
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associated with the experiment with a view
to evaluating its results.

(b) Cloud-seeding operations started on
15th July, 1983 and will continue till
September, 1983. [t is too early to give
any assessment of the outcome of the experi-
ment.

New stations to be covered in Punjab
by Vayudoot

Will the
CIVIL

3401, SHRI R.L.. BHATIA :
Minister of TOURISM  AND
AVIATION be pleascd to state :

(a) whether any assessment of the opera-
tions of the Vayudoot has been made now
that it has completed more than one¢ year of

its operations ;

(b) if so, what is its outcome so far as
traffic and revenue earning potential is
concerned ;

(c) whether the operational areas which
are profit-yielding and nonprolitable yiclding
have been identified ; if so, which are these ;
and

(d) whether anv new stations will be
covered by the Vayudoot in Punjab in the
near future ; if so, which ?

THE MINISTER OF STATE OF THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHRI KHURSHEED ALAM

KHAN): (a) Yes, Sir,

(b) There has been an increase in the
traffic as well as revenue generation in as
much as the system-wise load factor has
risen to 449/ approximately during 1982-83
from 29.5% during 1981-82 and the total
revenue earned during 1982-83 was about
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Rs. 2.10 crores as against only Rs, 17.6
lakhs during 1981-82,

(¢) During 1982-83, all the routes opera-
ted by Vayudoot services resulted in an
operating loss.

(d) There are no immediate plans to
add new stations in Punjab on the Vayudoot
network,

Postings and Transfers of Officers in Life
Insurance Corporation

3402, SHRI AK. ROY: Will the
Minister of FINANCE be pleased to state ;

(a) particulars of Class I Officers in the
Divisional Office of the Life Insurance
Corporation at Patna as on 1 January, 1983
with the date of posting there :

(b) whether it is a fact that there is no
policy of transfer of the Executives in the
Life Insurance Corporation and many
officers are there for decades seriously
affecting the efficiency and working atmos-
phere in the Life Insurance Corporation ;
and

(c) if so, the reasons thereof and the
steps taken thercon ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY): (a) The relevent
information is given in the statcment
attached.

(b) and (c) All employees of the Corpo-
ration can be transferred from one office
of the Corporation to another, The
Corporation has reported that employees
including officers are transferred periodi-
cally keeping in view their suitability and
exigencies of office.

STATEMENT

PARTICULARS OF CLASS I OFFICERS IN THE DIVISIONAL OFFICE OF
THE LIFE INSURANCE CORPORATION OF INDIA AS ON 1,1.1983.

S. Name of the Officer Cadre Month and Year Remarks
No. of posting

1 3 3 4 5

1. Shri A.K. Biswas DM-IN-CHARGE June, 1981

2. ,, P.K. Choudhury SBM (G AND S) February, 1971

3. » D.P. Garg ADM (A/CS) August, 1931
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1 2 3 4 5
4, Shri R.N. Jha ADM (PHS) July, 1977
5. ,, C.H. Mahadevan ADM (PERS) June, 1982
6. ,, D.N. Mishra ADM (MACH) July, 1979
7. ,, S.M.A. Nassar ARM (DEV) May, 1982
8. ,,» D. Prashad ADM (NB) May, 1982
9. ,, LP. Singh ADM (CLAIMS) June, 1982
10, ,»  R.K. Srivastava SBM (G AND S) October, 1982
11, ,» S.P. Bhattacharjee AO (DEV) August, 1981
12. ,, C.R. Bhowmick AO (SECY) June, 1960 Retired with
effected from
1.3.1983,.
13. ,, A.K. Dwivedi AO (NB) September, 1982
14, » C.O. Mathai A0 (SSS) July, 1981
15. ,» C.R. Mukherjee AO (A/CS) December, 1982
16, ,. A, Prasad AO (MORTG) December, 1972 Since transfe-
red to Zonal
Office
Calcutta,
17. ,» M. Shukla AO (NB) June, 1981
18. »» R.N. Sinha AO (PHS) September, 1966 Retired with
effect from
2.1.83.
19. ,, A. Aziz AAO (A/CS) February, 1975
20. ,, S.K. Bagchi AAO (A/CS) July, 1982
21. ,, S. Bhattacharjee AAO (A/CS) May, 1975
22. ,, M.K. Chatterjee AAQ (A/CS) February, 1975
23, »  3.K. Dutta AAO (OSD) February, 1980
24, ,, D.P. Ghosh AAO (NB) November, 1982
25. ,, L.N. Mishra AAO (LEGAL) June, 1980
26. », G.S. Prasad AAO (HINDI June, 1981
OFFICER)
27. »»  S.B. Roy AAO (DB’S SECT.) February, 1975
28. ,, R.N.Singh AAO (PERS) July, 1979
29, ,, S.XK. Srivastava AAO (CLAIMS &
INVESNMENT) September, 1979
30. ,, S.P. Srivastava AAO (MACH) March, 1981
31. »» V.K. Tripathi AAO (PUBL.) June, 1981
32. ,, N. Pandey AAO (SSS) January, 1982
33. ,, K.P. Sinha ABM (D) (AGTR) October, 1981
34, G.S. Sarkar AAO (BLDGS.) December, 1981

LR
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Tax Arrears

3403. SHRI A.K. ROY: Will the
Minister of FINANCE be pleased to state :

(a) details of the tax arrears in the
country as on 31 March, 1983 both direct
and indirect in the central sector with cate-
gory-wise break-up ;

(b) same locked in the court cases and
other litigation :

(c) whether the tax arrears and the
same locked in litigation are on the increase

for the last five years, if so, details of that
with year-wise break-up for the last five
years ;

(d) tax attributable and that wunder

litigation to the first ten biggest industrial
houses, facts in details for each such house ;
and ;

(e) steps taken to recover the arrears and
end litigation quickly ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
PATTABHI RAMA RAO) : (a) to (¢) The
information is being collected and will be
laid on the Table of the House.

Infarmation on Tax Evasion Received by
I.T. Department

3404, SHRI PIYUS TIRKI : Will the
Minister of FINANCE be pleased to statc :

(a) whether it is a fact that the Income
Tax Department in Delhi does not take
prompt and appropriats action on the infor-
mation given to them by the public regard-
ing income tax evasion ;

(b) if so, the reasons therefor ;

(c) if not, the details of the number of
information received and action taken by
them in this regard from December 1982 to
June 1983 ; and

(d) the details of the commission paid to
the informants ?

THE MINISTER OF STATE IN THE

MINISTRY OF FINANCE (SHRI PAT-
TABHI RAMA RAO) : (a) No, Sir.

(b) Question does not arise.

(c) Over 500 informations were received
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by the Income Tax Department in Delhi
during December 1982 to June 1983, Appro-
priate action as found necessary has been
taken.

(d) No commission is paid to informants.
However, reward as admissible under the
rules laid down in this behalf is paid to the
informants,

Sales made at Vienna International Fair

3405. SHRI BHEEKHABHAI : Will
the Minister of COMMERCE be pleased to
refer to the reply given to Unstarred question
No. 9237 on 29 April, 1983 regarding parti-
cipants in Vienna International fair and
state :

(a) the date on which the Vienna Fair
was closed and when the test sales were made
by each of the participants ;

(b) the total earnings from test sales of
products referied to in reply to part (¢) of
the question ;

(c) the reasons why any of the partici-
pants could not procure any wholesale order;
and

(d) the total expenditure incurred by the
Trade Fair Authority of India in Indian and
foreign currency in holding this Fair and its
achievements ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRIMATI
RAM DULARI SINHA) : (a) The fair was
closed on the 19th September, 1982, Test
sales were conducted after the fair.

(b) The total earnings from test sales
amounted to Rs, 1,08,851,90.

(c) Foreign buyers normally want to
study and examine the products carefully
with reference to their quality and market-
ability before placing wholesale orders. As
India participated in Vienna Fair after a gap
of more than ten years, it will take some
time before the exporters are able to make
an impact on the market,

(d) The total expenditure incurred was
as under ¢

Indian Currency : Rs. 1,45,216.69

Foreign Currency : Rs. 6,96,521.08
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As a result of the participation, it was possi-
ble to introduce India’s exports in the
market,.

Policy of Development Banks regarding
inclusion of Convertibility Clause

3406. SHRI SATISH AGARWAL :
Will the Minister of FINANCE be pleased
to refer to news item ‘Abolish convertibility

clause’ “Economic Times” dated 4 July, 1983

and state :

(a) the present policy of each develop-
ment bank with regard to inclusion of con-
vertibility clause and whether there are
proposals to modify this policy ;

(b) the policy of LIC, UTI and other
ingurance companies with regard to inclusion
of convertibility clause and the manner in
which they have acquired equity capital of
private sector companies ;

(c) the reasons for Public Sector banks
having locked funds in equity shares of
Private sector companies and the present
policy of such banks in investing/disinvesting
shares in private sector companies ; and

(d) names and addresses of committee
members recently appointed to examine this
issue, their terms of reference, deadline and
whether they will invite suggestions from
non-Government academics and profes-
sionals ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY): (a) and (b) The All
India Financial Institutions, namely, Indus-
trial Development Bank of India (IDBI1),
Industrial Finance Corporation of India
(IFCI), Industrial Credit & Investment
Corporation of India (1CICI), Life Insurance
Corporation of India (LIC), General Insu-
rance Corporation of India (GIC) and Unit
Trust of India (UTI) follow a common policy
in regard to stipulation of convertibility
clause in the loan agreements. As per the
present policy, stipulation of the convertibili-
ty clause is mandatory in all cases where the
aggregate financial assistance exceeds Rs.
1 crore. The financial institutions are now
required to exercise conversion option in such
a way that they acquire not more than 409,

of the share capital of the concern. However.

in cases of persistent default in repayment of
dues ; mismanagement of the company ;
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continued closure for over 3 months of afi
industrial unit of a company producing goods
and services essential to the community, the
financial institutions may with the concur-
rence of the Government, exercise the option
of conversion in such a way that their share
holding can go upto 519, or above. The
convertibility clause is not stipulated in cases
of modernisation assistance, assistance for
acquiring additional balancing equipment
within the existing capacity, rehabilitation
assistance extended to sick units or financial
assistance to cover small overruns in respect
of projects already financed by the institu-
tions,

Government have recently appointed a
High Level Committee to look imto, inter
alia, into the working and impact of the
convertibility clause and to suggest changes
if considered desirable. Having regard to the
recommendations of the Committee, Govern-
ment would take appropriate decisions.

The Investment Institutions, namely,
LIC, GIC and UTI acquire equity capital of
private sector companies by way of their
normal market operations. These institutions
also acquire equity shares on account of (i)
development of shares as a result of undér-
writing commitment (ii) direct subscription
to public issues (iii) subscription to right
issues of equity shares and (iv) through exer-
cise of conversion option .

(¢) The public sector banks do not sub-
scribe 10 the equity capital of private sector
companies or divest the shares as an invest-
ment operation. However some shares may
devolve on the banks as a result of their
underwriting commitment. It exceptional
cases of bad and recalcitrant management,
with a view to ensure the requisite financial
discipline, banks may acquire shares through
conversion into equity of a part of the loans
disbursed.

(d) The composition of the High Level
Committee appointed by the Government
and the addresses of the members of the
Committee are as foflows :

1. Shri M. Narasimham ...Chairman
2. Dr. Bimal Jalan, Chiéf

Bconomic Adviser, De-

partment of PBeoromic

Affairs, New Delhij. .o MEMbEr,
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3. Dr. Arjun Sen Gupta,
Special Secretary, Prime
Minister’s Office, New
Delhi. ...Member.

4, Shri M.R.B.
Chairman,
Development
India, Bombay. ...Member.

5, Shri S. S. Nadkarni,
Managing Director, Indus-
trial Credit & Investment
Corporation of India
(ICICI), Bombay. ...Member.

Punja,
Industrial
Bank of

6. Shri H.T. Parekh,
Former Chairman, ICICI,
Bombay.

7. Shri A. Ghosh, Deputy
Governor, Reserve Bank
of India, Bombay.

8. ShriN.K. Sengupta, Joint
Secretary, Department of
Economic Affairs, New
Delhi.

...Member.

.. Member.

... Member

Secretary.

The terms of reference of the Committee
are . —

(i) to look into the existing system
adopted by the financial institutions
for safeguarding the public interest
in the invested companies and to
suggest measures for effecting im-
provement therein as also devising
of appropriate guidelines for Direc-
tors nominated by the financial
institutions in such companies ;

(i) to look into the working and the
impact of the convertibility clause
imposed by the financial institutions
while sanctioning loans and to
suggest changes if considered desi-
rable ; and

(ifi) to make suggestions on any other
matter which is connected with or
incidential to (i) and (ii) above.

The term of the Committee is upto the
end of October, 1983, The Committee is to
decide whether they will invite suggestions
from non-Government academicians and pro-
fessionals,

AUGUST 12, 1983

Written Answers 168

Participation in Workshop of Teachers in
International Marketing held in Dublin
and New Delhi

3407, SHRI SATISH AGARWAL :
Will the Minister of COMMERCE be pleased
to refer to intergrated programme of techni-
cal cooperation in trade promotion SIDA/
ITC and state : )

(a) the institutions identified to partici-
pate in workshop of teachers in International
Marketing held in Dublin and New Delhi
(Projects 9.2 and 9.4) and whether these
instjtutions have been able to introduce suit-
able courses in their respective institutions, if
so, the details thereof ;

(b) whether as a result of participation
in this workshop Department of Commerce,
University of Delhi has been able to device
a post graduate diploma in International
Marketing if so, the date from which it will
be implemented, number of students to be
admitted and admission rcquirements ; and

(c) the reasons why a case-writing work-
shop for teachers of International Marketing
originally scheduled under the programme
has not been held so far and when it will be
held in future ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRIMATI
RAM DULARI SINHA) : (a) A list of insti-
tutions identified to participate in the “Work-
shop on the Teaching of International
Marketing” held in Dublin and New Delhi
is given in the attached (Statement). Accord-
ing to information available with Govern-
ment, the University of Cochin have intro-
duced an elective paper in International
Marketing for their MBA programme. They
have also sent a proposal to the University
Grants Commission for starting a one-year
Diploma Programme in International Market-
ing. The University of Delhi have also sent
a proposal to institute a one-year Diploma
Course in International Marketing to the
University Grants Commission for approval.
The Indian Institute of Foreign Trade are
already having a Post Graduate Diploma
Programme in International Trade. How-
ever, the Institute have effected some
improvements in teaching Innternational
Marketing after the Dublin and Delhi Work-
shops,
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(b) According to information received

from the University of Delhi, its Department
of Commerce has formulated a course out-
line and other operational details for a one-
year Post Graduate Diploma in International
Marketing. The Course will be introduced
as soon as approval of the University Grants
Commission is received. The University
proposes to admit 20 students for the 1st
batch, which could later on be increased.
The Course will be open to graduates, post-
graduates in Commerce, Economics, Mdnage-
ment, Engineering and other related

disciplines.

(c) The workshop on case-writing could
not be held due to non-availability of funds
for the purpose.

STATEMENT

1. Indian Institute of Management,
33, Langford Road,
BANGALORE.

2. Department of Commerce & Business
Management, Punjab University,
CHANDIGARH.

3. Small Industries Extension Training
Institute, Yousufguda,
HYDERABAD.
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4. Indian Institute of Foreign Trade,
93, Nehru Place,
Ashok Bhawan,
NEW DELHI.

5. Department of Commerce,
Delhi School of Economics,
University of Delhi,
DELHI.

6. Motilal Nehru Institute of Research
and Business Administration,
University of Allahabad,
ALLAHABAD.

7. School of Management,
University of Cochin,
COCHIN.

Distribution of Loans sanctioned by I.D.B.I.

3408. SHR] AJIT BAG : Will the
Minister of FINANCE be pleased to state
the area-wise and State-wise distribution of
loans sanctioned by the I D.B.I. during the
years 1980, 1981 and 1982 ?

THE DEFUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POQJARY) : Statements I and II
showing the area-wise and State-wise distri-
bution of assistance sanctioned by I.D.B.I.
during 1979-80, 1980-81 and 1981-82 (July-
June) respectively are attached.

STATEMENT 1

STATEMENT SHOWING AREA-WISE DISTRIBUTION OF
ASSISTANCE SANCTIONED BY IDBI

(Rs. in Crores)

Sanctions
1979-80 1980-81 1981-82
(July-June) (July-June) (July-June)
1 2 4 5
1. Northern Area (Comprising of
Haryana), H.P., J & K, Punjab '
and Rajasthan) 150.76 282,34 207.04
2. Southern Area (Comprising of
Andhra Pradesh, Tamil Nadu,
Kerala & Karnataka) 346.28 540.55 450.32
3. Central Area (Comprising of
Uttar Pradesh and Madhya
Pradesh) "147.36 145,25 209,50
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1 2 3 4 5
4, Eastern Area (Comprising of
Sikkim, Bihar, Orissa, West
Bengal) 104.29 157.31 177.85
5. North Eastern Arca (Comprising
of Assam, Manipur, Nagaland,
Tripura and Meghalaya) 8.07 11.49 22.43
6. Western Area (Comprising of
Gujarat & Mabharashtra) 425.83 - 389.78 542.15
7. Union Territories 33.90 40.86 70.33
STATEMENT 11
STATEMENT SHOWING THE STATE-WISE DISTRIBUTION OF
ASSISTANCE SANCTIONED BY 1DBI
Sanctions
State 1979-80 1980-8 1 1981-82
(July-June) (July-June) (July-June)
1. Andhra Pradesh 67.93 138.24 143.42
2. Assam 4.76 7.98 14,26
3. Bihar 29.67 32.01 33.11
4, -Gujarat 230.49 140,21 272.11
5. Haryana 30.79 41.50 48,67
6. Himachal Pradesh 8.29 26.84 - 23.82
7. Jammu & Kashmir 10,50 18.62 17.67
8. Karnataka 121.47 92.97 121.78
9. Kerala 48.82 40.27 38.67
10. Madhya Pradesh 39.41 48.03 82.99
11. Maharashtra 195.34 249.57 270.04
12, Manipur 0.35 0.46 0.73
13.  Meghalaya 0.70 1.18 2.15
14. Nagaland - 1.12 0.72 2.09
15, Orissa 25.80 41.74 78.59
16. Punjab 39.95 80.35 38.63
17. Rajasthan 61.23 115.03 78.25
18. Sikkim 0.06 0.21 0.17
19. Tamil Nadu 108.06 269.07 146.45
20. Tripura 1,14 1.15 3.20
21. Uttar Pradesh 107.95 97.22 126,51
22, West Bengal 48,76 83.35 65.98
23, Union Territories 33.90 40.86 70.33

Total : 1216.49 4567.58 1679.63

—— caipn —————. S — —
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Wage Negotiations in Banking Industry

3409, SHRI AJIT BAG: Will the
Minister of FINANCE be pleased to state
the position of wage negotiations in Banking
Industry after the expiry of the last settle-
ment on 31 August, 1982 ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY): The Settlements
entered into by the Indian Banks’ Associa-
tion (JBA) and the Unions of Bank
Employees on 1.8.1979, 13.10.1979 and
19.11.1979, commonly known as the
3rd Bipartite Settlement, 'was to be in
force for a period of 4 years w.e.f. Ist
September, 1978. Notwithstanding the
expiry of the Settlements, they continue to
govern and bind the parties till such time
they are terminated by either party by giving
to the other a statutory notice as prescribed
in Law. The parties had recorded an
agreement in the 3rd Bipartite Settlement
that the demands of the workmen not
covered by the 3rd Bipartite Settlement as
also issues raised by IBA on behalf of the
management of the banks would be discussed
with a view to arriving at a negotiated
Settlement. Some of the important unresolved
issues relatc to  computerisation and
mechanisation, enlargement of duties to post
attracting special] allowances, voluntary
abandonment of service by employees, etc.
Discussions betwecn the IBA and the Unions
with a view to reaching at a negotiated
Settlement is in progress. Meanwhile, the
Unions of workmen have submitted fresh
Charters of demands to the IBA. IBA has

taken the stand that the question of
negotiations on the fresh Charters of
demands would arise only after the

outstanding issue currently being discussed
are settled.

Development of Tourism for Buddhist
Pilgrimage in North Western hill

States
3410. PROF. NARAIN CHAND
PARASHAR : Will the Minister of

TOURISM AND CIVIL AVIATION be
pleased to state :

(a) whether the ITDC or the Depart-
ment of Tourism (Government of India)
have drawn up any programme for the
development of tourist facilities at the places
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of Buddhist pilgrimage in North Western
Hill States of Jammu and Kashmir and
Himachal Pradesh as also the hill region of
Uttar Pradesh ;

(b) if so, the details of this programme ;
and '

(c) if not whether such a programme
would soon be drawn up as has been drawn
in the case of such places of pilgrimage in
Eastern parts of India ?

THE MINISTER OF STATE OF THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHRI KHURSHEED ALAM
KHAN) : (a) to (c) Proposal relating to the
development of tourist facilities at places of
Buddhist pilgrimage in the North Western
Hill States of Jammu and Kashmir,
Himachal Pradesh and Uttar Pradesh are as
follows: —

JAMMU AND KASHMIR : Budget
accommodation in Leh and provision of
wayside amenities on the Srinagar Leh
Highway. These proposals will be
finalised in consultation with the State
Government,

HIMACHAL PRADESH. There is no
proposal at present before the Department
for the provision of facilities in the
Buddhist places in the State,

UTTAR PRADESH : There are no
proposals under consideration of the
Department for development of Buddhist
places in the Hill region of U.P. The
Department however, has several schemes for
development of tourist facilities in other
parts of the State such as Kushinagar and
Sravasti, though these have not yet been
finalised.

Opening of Branches of Nationalised
Banks in Each Development Block

3411, FROF. NARAIN CHAND
PARASHAR : Will the Minister of
FINANCE be pleased to state : (a) whether
Government have ensured that the branches
of the banks nationalised banks are opened
so as to cover all geographically difficult
and inaccessible areas ;

(b) if so, whether there are any develop-
ment blocks which have either no branch
or only one branch of the nationalised
banks ;
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(©) if so, the names of such Community
Development blocks for each of the two
categories at (b) above, for each State/Union
Territory district-wise ; and

(d) whether Government propose to
ensure that at least there are three branches
in each development block ; and

(e) the likely date by which it would be
done ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY): (a) The
basic objectives of the branch expansion
policy, so far, have been to accelerate the
pace of expansion of bank offices in the
hitherto unbanked rural and semi-urban
areas and also to rectify the existing
imbalances in the spread of banking facilities
in the country.

(b) and (c) There are over 5000 blocks
in the country. The information system of
the Reserve Bank of India does not provide
at present the maintenance of record of
bank branches on blockwise basis. Tt is
not, therefore, possible to give information
in the manner asked for. However, provision
of banking facilities in each block has been
an objective pursued by the Government and
the Reserve Bank of India since 1976. Of
the over 700 unbanked blocks identified then,
according to available information banking
facilities have been provided in all, but 28 of
the difficult blocks.
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(d) and (e)' In the context of the
growth in the population and extension of
I.LR.D. Programmes to all the blocks in the
country, branch expamsion during the
current branch licensing policy period April
1982 to March 1985 is being planned
blockwise with the objective of attaining a
banking coverage of, on an average, 17,000
people per branch in rural and semi-urban
areas by the end of March 1985,

Charter of Demands Received From Different
Bank Employees’ Associations

3412, SHRI SUNIL MAITRA : Will
the Minister of FINANCE be pleased to
state :

(a) whether Government have received a
charter of demands from the different Bank
Employees® Associations ; and

(d) the names of the Associations/
Unions/Federations which have submitted
charter of demands with the date of
submission of their respective charter of
demands ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) and (b)
The Indian Banks® Association (IBA) have
reported that the following unions have
submitted their Charter of Demands on the
dates mentioned below : —

Name of the union

Date of submission of Charter of Demands

1. Indian National Banks Employees
Congress

Bank Employees Federation of India
All India Bank Employees Association

National Organisation of Bank Workers

a v

National Confederation of Bank
Employees

15th October, 1982 in respect of ‘A’ Class
banks and 6th December, 1982 in respect
of ‘B’ & ‘C’ Class banks,

15th November, 1982,
3rd January, 1983.
29th January, 1983.
22nd February, 1983,

Improvement in Industrial Production

3413, SHRI MANOHAR LAL SAINI:
Will the Minister of FINANCE be pleased
to state :

(a}) whether there is need for substantial

improvement in working of public sector
undertakings, management practices, intro-
duction of institutionalised programme of
induction and short-term training for senior
public sector managers as adequate attention
has not been paid towards improvements in
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technology and quality of products ;

(b) whether the industries have tended
to gravitate towards existing centres and
the backward areas remained substantially
untouched ;

(c) has the pattern of industrial develop-
ment not been sufficiently guided by cost
consideration as a result of which such
industries have not been able to withstand
competition and there has been addition to
sick industries list ;

(d) if so, the steps taken to remove the
shortcomings and to accelerate the industrial
production in the country, particularly
backward areas ; and

(e) the details of the steps taken to
locate some public sector undertakings in
Jaunpur, UP ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
PATTABHI RAMA RAO) : (a)to (e) As
regards parts (a) and (d) of the question, it
may be stated that Government is keenly
aware of the mneed to upgrade the
performance levels of the public enterprises
and has therefore included the subject in the
New Economic Programme. Among the
major steps taken to upgrade the
performance levels, mention may be made of
the following : —

(i) Constitution of special study teams
to go into specific causes of continued low
capacity utilisation wherever noticed and
recommend short term and long term
remedial measures.

(ii) A Cabinet Committee on Infrastruc-
ture is entrusted with the task of conti-
nuously monitoring the performance of
enterprises providing infrastructural
facilities and take steps for improving their
working.

(iii) Additiona] inivestments are provided

as balancing facilities and captive power
plants wherever justified.

(iv) Regular monitoring by the concerned
administrative Ministries and Departments
through  quarterly performance review
meetings in respect of individual enterprises.

(v) Improving the selection and

appraisal of top managerial personnel, timely
filling up of vacancies in top management
and organisation of a number of training
programmes of both short and long term
duration.

(vi) Approval of incentive schemes
linked to productivity improvements.

(vii) A high Jevel Committee on
Monitoring of Execution and Expeditious
Completion of major projects is reviewing
on a continual basis, the progress of
important projects under implementation.

As regards (b), (c) and (e), mention may
be made that the pattern of investment in
public enterprises is determined by plan
priorities included in the national Five Year
Plans which duly take note of regional
development aspects,

Investigation Into custom Raid on
Pushpaka Aviation Office

3414, SHRI DIGAMBER SINGH :
Will the Minister of TOURISM AND CIVIL
AVIATION be pleased to state :

(a) whether the Customs conducted a
raid on the Pushpaka Aviation office and
hangar in Bombay sometime back resulting
in the cancellation of their licence by the
Director General of Civil Aviation ; and

(b) if so, the outcome of the raid and
action taken against this Company for the
various malpractices indulged in by them
in operating some of the Gulf services in
association with the Air-India ?

THE MINISTER OF STATE OF THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHRI KHURSHEED ALAM
KHAN): (a) and (b) The information is
being collected and will be laid on the Table
of the House.

Issue of Complimentary Tickets by Al

3415. SHRI DIGAMBER SINGH :
Will the Minister of TOURISM AND CIVIL
AVIATION be pleased to refer to the. reply
given to Unstarred Question No. 10492 on

6 May, 1983 re. issue of complimentary
tickets by Air India and state :

(a) whether the requisite information has
since been collected ;
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. (b) if so, whether he will Jay it on the
table of the House ; and

“(c) if not, how long more will it take
to do the needful ?

THE MINISTER OF STATE OF THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHRI KHURSHEED ALAM
KHAN) : (a) to (¢) Some information has
been received from Air India which is not
complete and certain clarifications have been
sought. The Department of Parliamentary
Affairs have been requested for extension of
time upon 31.10.1983 for fulfilment of this
assurance. The assurance will be fulfilled
within the extended period.

Blank foreign exchange permits issued to
large industrial houses

3416. SHRI SANAT KUMAR
MANDAL : Will the Minister of FINANCE
be pleased to refer to reply given to Unstar-
red Question No. 4522 on 25 March, 1983
and state :

(a) the typical cases in which foreign
exchange was reduced or disallowed as a
result of screening referred to in reply to
part (c) of the above Question in the case of
these 5 large industrial houses during the
year 1982-83 ; and

(b) whether there is no limit to the
foreign jaunts of directors/executives of these
houses in the name of ‘business’ and some
of them are out for a large number of times
during the year ?

THE MINISTER OF FINANCE (SHRI
PRANAB MUKHERIJEE): (a) and (b)
The necessary information is being collected
from the Reserve Bank of India and will be
laid on: the Table of the House.

. Taxes outstanding as on 1-1-83

3417.  SHRI SANAT KUMAR
MANDAL : Will the Minister of FINANCE

be pleased to refer to the reply given to .

Unstarred Question No. '3449 on 18th
March, 1983 regarding Taxes outstanding
as on 1-1-83 and state :

_(a) the names of companies controlled
by the following large industrial houses from
whom Central Excise Duty amounting to
more than ‘Rs. 10 lakhs is outstanding—
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Birlas, Mafatlal, J.K. Singhania,
Thapars, Shriram ;

Modis,

(b) the steps being taken to get early
settlement of the court cases or recover
these outstandings ; and

(c) whether any outstanding court cases
involving huge outstandings have been trans-
ferred to the newly set up Tribunal to ensure
expeditious disposal ; if so, the details there-
of and if not the reasons therefor ?

THE MINISTER OF STATE IN
MINISTRY OF FINANCE (SHRI
PATTABHI RAMA RAO) : (a) Informa-
tion as to the names of the Central Excise
licensees against whom demands for duty
amounting to Rs., 10 Jlakhs or more were
outstanding as on 1.1.83, is being collected
and will be laid on the Table of the House,

THE

(b) Recovery of arrears of revenue is
an on-going function. Such measures
(administrative, legal and others aimed at
liquidating the arrears) as are considered
necessary from time to time, continue to be
taken ; and these measures include steps
to expedite the finalisation of the cases
whether in Courts or before quasi-judicial
bodies of disputed demands where recoveries
had been stayed, and enforcing, through
persuasive oOr coercive action as necessary,
the demands that are not in dispute,

(c) No, Sir. The relevant law does not
provide for transfer to the Appellate Tribu-
nal of the matters pending in courts,

IANT A AT & gana fafaa
gfvar & weaat &1 §19a

3418. =it TIRIAFTT WIEAT ¢+ FAT &7
get g gdid ®Y FI7 SO fF .

(F) 7ar =FIgT  BraAr N &
srana feaa fafas ofrar & senfas
TR T AIHIST §

(@) #ar ziAigR fafaw aqeqqe &
W AT A aRAr g e fraar
ggar §

(7) #ur fofaw ofwar & aaia
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Break down in supply of water in
Danapur Cantonment Board

3419, SHRI RAMAVATAR SHASTRI :
Will the Minister of DEFENCE be pleased
to state :

(a) whether it is a fact that frequent
break downs are taking place in the existing
pump house of Danapur Cantonment Board
disrupting water supply to the tax payers of
the area ;

(b) if so, the number of lines with dates
and period specified for which break downs
have taken place in the water supply since
January 1980 till June, 1983 ;

(c) the total expenditure incurred on
repairs of the break downs ; and

(d) whether responsibility has been fixed
for the break downs and the results thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI K.P.
SINGH DEO): (a) to (d) The informa-
tion is being collected and will be laid on
the table of the House.

Water Scarcity in Danapur Cantonment
Board

3420, SHRI RAMAVATAR SHASTRI:
Will the Minister of DEFENCE be pleased
to state :

(a) whether complaints of drinking water

scarcity in Danapur Cantonment Board, have
been received by him from time to time ;

(b) if so, whether Government have
allocated funds to Danapur Cantonment
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(c) if so, whether it is also a fact that
despite the Government’s assistance, drinking
water crisis has not been removcd sO far s
and

(d) if so, the causes of this delay and
the action taken by Government to remove
them ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI K.P.
SINGH DEO) : (a) Yes, Sir.

(b) Government have sanctioned grants-
in-aid totalling Rs. 7.05 Jakhs during the
period 1978-79 to 1980-81 for improvement
of drinking water supply.

(c) and (d) The per capita supply of
drinking water in the Cantonment is higher
than that in the Danapur Municipality.
However, there has been shortage of water at
the time of festivals or when there is a break-
down of machinery or power., The position
of water supply is likely to further improve
when the plans of the Cantonment Board for
augmenting the water supply at a cost of Rs
2.74 lakhs are implemented,

Shortage of Staff in C.D.A. Patna — —

3421. SHR] RAMAVATAR SHASTRI:
Will the Minister of DEFENCE be pleased
to state :

(a) the State-wise datas of Section
Officers, Auditors, L.D. Clerks and group
‘D’ employees in the Controller of Defence
Accounts, Patna Command where they 'are
posted ;

(b) the authorised strength of each cate-
gory of staff in Controller . of ., Defence
Accounts, Patna Command ;

(¢) whether there is a shortage of staff
in the said command ; and

(d) if so, the action Government propose

to take in the matter ? ; Vv el

THE MINISTER 'OF $TATE IN'THE

MINISTRY OF DEFENCE (SARY K P,
SINGH DEO) : (a) to (c)- The authb¥isel

strength of each ;-;a(tegogy q[ Staff, é,;q . Con-

troller of Defcnce Acqc?qnts_, I iﬁ“?ﬁ
actual in position and shortages are as
followsiim=s 16il) Junl 6 21 31 yuiliadw (<)
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Authorised strength Men in position Shortage

—

(i) Section Officers (A)

(ii) Selection Grade Auditors/
Auditors/Clerks

(iii)  Stenos

(iv) Group ‘D’ employees and
Record Clerks

277 : 251 26
2163 2001 162
10 6 4
234 188 46
2684 246 28

The State-wise datas of Section Officer
(Accounts), Auditors, Lower Division Clerks
and Group ‘D’ employces is given in the
enclosed statement.

(d) Whenever therc is shortage as per
work-loan, action to fill up the same is
injtiated as per the normal procedure, i.e,
recruitment, promotions and transfers.

STATEMENT

THE STATE-WISE DATAS OF POSTED STRENGTH OF SECTION OFFICER
(ACCOUNTS)/AUDITORS/CLERKS AND GROUP ‘D' EMPLOYEES OF
CDA, PATNA IS AS UNDER : -

Sl. State Section Auditor/ Group ‘D’ Total
No. Officer (A) Clerks employees
1. Andaman & Nicobar 7 50 1 58
2. Arunachal Pradesh & Bhutan 8 56 - 64
3. Assam & Sikkim 39 314 19 372
4. Bihar 102 842 119 1063
5. Manipur 1 15 — 16
6. Meghalaya 17 143 16 176
7. Mizoram 4 51 — 55
8. Nagaland 60 — 67
9. Orissa 3 14 3 20
10. West Bengal 63 456 30 549
Total : 251 2001 188 2440
Export of Marine Fisheries large industrial houses have expressed their

3422, SHRI CHINTAMANI JENA :
Will the Minister of COMMERCE be pleased
to state :

(a) what steps Government propose to
take to boost the export of marine fisheries ;

(b) whether it is a fact that a number of

dissatisfaction and have give up the trade ;

(c) if so, the names of those industrial
units ;

(d) the names of the multi-national
companies which are exporting marine pro-
ducts ; and "



185 Weritten Answers

(e) whether any multi-national company
or other large industrial unit has applied for
issuing licence for the export of marine pro-
ducts ; and if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRIMATI
RAM DULARI SINHA) : (a) Steps taken
by the Government to boost the export of
marine fisheries include : —

(1) Augmentation of deep sea fishing
fleet through charters, imports, making avail-
able soft loans ;

(2) Development of fishing harbours and
other infra-structural facilities ,;

(3) Setting up of 1009, export-oriented
units ;

(4) Augmentation of production through
prawn farming in brackish water ;

(5) Participation in specialised trade fairs
and exhibitions abroad ;

(6) Product and market surveys abroad ;

(¥) Dissemination of trade information
and market intelligence ;

(8) Sponsoring of delegations and sales
teams abroad, etc.

(b) and (c) Government is not aware of
any such development.

(d) The Multi-national Companies which
are exporting Marine Products are ITC Ltd.,
Union Carbide, Hindustan Lever, Brooke
Bond, Wimco Ltd., Britannia Industries and
Larson & Toubro,

(¢) M/s. Hindustan Lever Ltd., has
applied for a licence for setting up of a 100%
export-oriented unit for processing of marine
products in Orissa.

Financial Assistance by State Bank of India
in Elgin Mills Company Limited

3423. SHRI K. LAKKAPPA : Will the
Minister of FINANCE be pleased to refer to
the reply given to the Unstarred Question
No. 10501 on the 6th May, 1983 and state :

(a) whether State Bank of India is yet
to provide the need based financial assistance
to Elgin Mills Company Limited, Kanpur,
on its proposal/projection ;
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(b) whether Elgin Mills Co. is facing
extreme crisis and is almost on the verge of
closure with total inability to execute
Government orders including of defence
sector due to non-availability of working
finance from the bank ;

(c) if so, the details thereof including
present rate of its capacity utilisation with
consequent result and number of its work-
men so far retrenched or laid off ; and

(d) the steps being contemplated for
Government’s immediate intervention to
direct the bank for expeditious financial
assistance to Elgin Mills Company Limited,
Kanpur for safeguarding national interests
and the working class ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY) : (a) Elgin Mills
Company Limited (EMCL) have only a
demand draft purchase limit of Rs, 1 crore
with State Bank of India (SBI). On being
requested for additional finance SBI advised
the company to approach their existing
bankers viz. Grindlays Bank and Hindustan
Commercial Bank.

(b) and (c) EMCL is a sick unit, It has
been suffering from a liquidity crisis and
raw materials shortage for some months.
The capacity utilisation of the mill for spin-
ning and weaving are reported to be about
539, and 739%, respectively during the last
onc year ending July, 1983. No worker has
been retrenched or laid off for want of work
or working finance.

(d) Government cannot direct a bank to
provide financial assistance to a unit, It is
for the banks to exercis: their commercial
judgement while deciding about financial
assistance to a unit, The problems being
faced by EMCL have been brought to the
notice of the concerned banks,

. Various financial arrangements for supply
of cotton to EMCL were also examined.
Government guarantee to the tune of Rs. 2.75
crores was provided in 1982 to the Bank of
Baroda for financing supply of cotton by the
Cotton Corporation of India against usance
pbills to EMCL. This guarantee was initially
provided for a period of 3 months upto
September, 1982 but was further extended
upto the end :of Qctober, 1983. Cotton
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Corporation of India who were approached
by EMCL has also agreed to supply cotton
for the value of Rs. 278 lakhs against 90
days credit to EMCL against Government
guarantee and the supply has already com-
menced. The EMCL has also approached
the Life Insurance Corporation of India for
a short term loan of Rs. 10 crores in order
to overcome their present crisis,

I.D.BI. Assistance to Small Scalc_Units

3424, SHRI K. LAKKAPPA : Will the
Minister of FINANCE be pleased to refer to
the reply given to Unstarred Question No.
9332 on 29 Aprii, 1983 regarding release of
funds to flood-affected small scale industrial
units and state

(a) whether 1.D.B.I. Calcutta Regional
Office had never informed the concerned
small scale unit about the requirement of
State Bank of Hyderabad and on the con-
trary the Company had by its various corres-
pondences both to the bank and 1.D.B.I.
intimated about furnishing all required dates
to establish its losses ;

(b) whether I1.D.B.I.,, Calcutta by its
letter No. IDBI CRO. No. 10453/RF. D/79-
80 dated 9.2.1980 had informed the company
that no application from bank bad been
received ;

(c) if so, how could IDBI now state that
the datas or information were not sent by the
Company to the Bank ; and

(d) steps being contemplated to render
assistance in accordance with the policy of
IDBI and Government ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY) : (a) to (d) The indus-
trial Development Bank of India (I.D.B.1.)
referred the case of the concerned small scale
unit to the State Bank of Hyderabad (SBH).
An official of the Bank was specially deputcd_
to assess the loss suffered by the unit on
account of floods. Despite the efforts made
by the Bank the unit failed to furnish the
requisite additional data and information
about the extent of the alleged loss incurred
by the unit. In the absence of the relevant
details, SBH could not apply to the IDBI for
refinance assistance to the concerned unit.

In'view ‘of continued non-cooperation by
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the unit SBH does not propose to seek fresh
refinance assistance for the unit from the
I.D.B.L.

Liberalisation of Import Policy for Export
Oriented Ulnits

3425, SHRIMATI JAYANTI PAT-
NAIK : Will the Minister of COMMERCE
be pleased to state :

(a) whether his Ministry has taken series
of measures in liberalising the import policy
for export-oriented units ;

(b) if so, what are the various relaxation
given to export oriented units ;

(c) whether some special relaxations have
been allowed in the case of 100 per cent
export oriented units ; and

(d) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRIMATI
RAM DULARI SINHA) : (a) to (d) A state-
ment indicating the new facilities given to
exporters after the announcement of ¥mport
& Export Policy for 1983-84, is enclosed.

STATEMENT

In order to boost exports, Government
have recent offered the following major
incentives/facilities to exporters :

(i) The upper limit for allowing import
of technical designs and drawings against
REP licences, has been raised.

(i1) The upper limit for import of non-
banned machiner against REP licences with-
out indigenous clearance, essentiality certifi-
cate and other C.G. licensing procedure, has
been raised.

(iii)) In the case of import of goods
carried in Indian vessels against REP licences,
the freight paid shall not be debited to the
licence value provided the freight is paid in
non-convertible rupees in India.

In the case of exports from India in
Indian vessels, the exporters will be given
REP licence on the exports in question at the
rate of 109, higher than the normal repenish-
ment rate.

(iv) Sale of goods manufactured iina



189 Written Answers

Free Trade Zone in India can be allowed
upto 259, of the production of the same
item by the unit concerned to the holder of
valied GCA licence in the Domestic Tariff
Area (DTA).

(v) Issue of Green Cards to all 1009,
export-oriented units for priority treatment,

(vi) Cash compensatory support has been
increased on certain commodities such as
instant tea, handicrafts of metal and wool
etc. CCS has been also allowed on some new
items like hand knotted silk carpets, dehydra-
ted castor oil etc.

(vii) Decision has been taken to set up
four new Free Trade Zomes at Cochin,
Madras, Noida and Falta.

(viii) The quantity of raw wool allowed
duty free against export of woo] tops has
been raised from 1.08 Kgs to 1.11 Kgs
against one Kg. of wool top exported.

Cases of Corruption against Civilian
Working in INS

3426, SHRI MANOHAR LAL SAINI:
Will the Minister of DEFENCE be pleased
to refer to the reply given to Unstarred
Question 10523 on 6 May, 1983 regarding
cases of corruption against the civilians work-
ing in INS and state :

(a) if by now the disciplinary action
against the Government servants has been
finalised for availaing of C.G.H.S. facilities
for over a decade in respect of his parents
who were not dependent upon him ;

(b) if so, the details thereof together with
the details of penalty imposed, if any, under
the relevant Rules ;

(c) has the C.B.I. rendered its report
into the acquisition of immovable property
by the same individuals ; and

(d) if so, the details thereof ; if not, the
details of steps taken to expedite the finali-
sation.

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI K.P.
SINGH DEO) : (a) and (b) The disciplinary
action against the Government servant con-
cerned has since been finalised and the
following penalties have been imposed on
him : —
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(i) Withholding of increment of his pay
for two years ; and

(ii) Witholding of his promotion for two
years. -

(c) and (b) No, Sir. The export of the
C.B.1. is awaited.

Concession on Excise Duty to Tyre Industry

3427, SHRI SANAT KUMAR
MANDAL : Will the Minister of FINANCE
be pleased to state :

(a) whether tyre industry is likely to get
a fresh gift package from Government that
new tyre units are being allowed 60 per cent
excise concession for a specified number of
years - although earlier also Government had
raised the concession rate from 38 to 50 per
cent ;

(b) if so, which of the Units will be
benefited by this bonanza : and

(c) the reasons for this new concession
and why Government have not seen to it
that these beneficiarics also reduce their
prices to benefit the users ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI PAT-
TABHI RAMA RAO) : (a) No such decision
has been taken,

(b) and (c) Do not arise.

wealet faa w Tsdlaga awi &
FGT GIAAT
3428. it g¥twt @A ;. #AT faw
9+ ag aard &1 F90 &3 fF
(%) Fa1 srearer (97 F o faear
galg &t Feier 7 UsEiaFa I8 &1
M@ GET 1 F13 98417 § ; AW

(@) afe agl, @1 w77 g &
i) & FI-OIy TEF arer @MY #y
a fen Jar sa&sg FU4 & a0 41 g
SSIA ST & 7

fag Ax9a #§ Iq ") (s @wAEA
qad) : (F) &7 (@) @sw, 1982 ¥
ATH, 1985 % ) ATt faeae Afy &
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ggavnr & faad I« & w91 o
grar foel & a5 g wro @t a9-
Fedl &4 § % & grEd @ey )
qfeweqar 1 7€ & qrfs T s a9
gl @41 # &% %1 gear agr F< wfa
17,000 safgaal & 418 & @@ g1 A1,
qradta frgg @6 ¥ aqrar g & sremist
faor o g @rEid @IS (19 &Y ATARARAT
¢\ wd 3ia F1 gfagaa s@ & fag &
a8 &1 wrEr {qEqar, sy gIEFR H
fagigFga F1AFA § @gra® g1, Hda
feaq 4 i@l @i9d & 999 § a1 aq1
faar auaaaE afafaal & @sea &=
gfaFTo & quAd 4 aF Aga arfay/
gy-agd a1 &1 fqgir &7 & fag
eg gIFTT 9T fAage gar & 1 JIEs
frorg a5 7 gfaa fear g fr gaT 9da
gerrt @1u fagifeg T8 g g1 # 9ga
gl d%f # afz fagragrd o g@A
sfeafga 2l 0 3 fady oY 71 & Usq
gIFIT g7 g9 Afg Fafg & Yy aiar
giad & faq faaifza adf faar aar §
srga=r, Wi oo a5 #1 ag gfafzag
4 &1 g1 510 @1 § fF ag ag gfafaq
F2 {5 g #5) F1 9% gdr F1AAFAC
a1g-q1g 41 faaam § aEe g 9y-
faq &7 & g9 gt Wy

Issues of annual statements of P.F. accounts in
respect of members of all India services and

other gazetted officers in Bihar

3429, SHRIMATI SUMATI ORAON :
Wwiil the Minister of FINANCE be pleased
to state :

(a) whether Government are aware that
the members of the All India Services as
also other Gazetted Officers in Bihar have
not so far been issued with the annual
statement of their Provident Fund Accounts
for the year 1980-81, 1981-82 and 1982 83
by the Accountant General’s office in Bihar;

(b) if so, the Government's reaction
thereto and the reasons, if any, for such an
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unusual delay on the part of AG's office in
Bihar in Compilation of such accounts and
issuance thereof to the officers’ ; and

(c) the steps, if any, proposed to
remedy this situation within a specified
time-frame as also to ensure the non-recur-
rence of such situations ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
PATTABHI RAMA RAO): (a)to (¢) The
posting of Provident Fund Accounts feel
into arrears due to persistent late rendition
of accounts by the Treasuries and Public
Works Divisions in Bihar and shortage of
staff in Accountant General’s Office. In
May, 1981, the State Govt. made proposal
for taking over the work relating to main-
tenance of Provident Fund Accounts and
authorisation of Pay and Allowance to
Gazetted Officers from the Accountant
General. As 497 persons were likely to be
rendered surplus with this proposed transfer
of work, a ban on further recruitment was
imposed. This measure led to increase in
shortages and the work fell into further
arrears. After repeated reminders, the
State Govt. decided only in April 1982, that
it would not be possible for them to take
over Provident Fund Accounts during the
next 5 to 6 years. The uncertainly which
prevailed for about a year and consequential
shortages gave a set-back to Provident Fund
work. The ban on recruitment has since
been removed. Accountant General has
been advised to take concrete and definite
steps to liguidate the arrears. The State
Government have also been requested to
ensure timely submission of accounts by
Treasuries and Public Works Divisions,

Production of Gun

3430. SHRI BHEEKHABHAI : Wil
the Minister of DEFENCE be pleased to
state :

(a) whether it is a fact that India has
designed and developed indigenously a gun
which incorporates the latest technological
features ;

(b) if so, whether the annual production

of the gun will meet the requirement of the
country ; and

(c) the amount of foreign exchange India
would be saving ?
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THE MINISTER OF DEFENCE (SHRI
R. VENKATARAMAN) : (a) Yes, Sir.

(b) Yes, Sir.

(c) This is an improved version of an
existing indigenous gun. However, the
pational foreign exchange savings at full
production level would be of the order of
around Rs. 37 crores per year.

Defence acreement between Pakistan
and Saudi Arabia

3431, SHRI B.V. DESAI: Will the
Minister of DEFENCE be pleased to state :

(a) whether it is a fact that Pakistan
and Saudi Arabia have reached a defence
agreement during July, 1983 ;

(b) if so, whether Pakistan has been
making such pacts with many countries for
the last three months ;

(c) if so, whether this has encouraged
Pakistan to air violations on the Indian
territories in almost all sectors ; and

(d) what steps Defence Ministry have
taken to check the air violations that have
taken place during the last month ?

THE MINISTER OF DEFENCE (SHRI
R. VENKATARAMAN) : (a) and (b)
Government have no confirmed information
in this regard.

(c) There is nothing to suggest that
Pakistan has been encouraged to violate
our airspace due to any such defence agree-
ment.

(d) There was no violation of our air-
space by Pakistani aircraft during the last
month., Adequate arrangements exist for
guarding the security of our air space.

Indo-Soviet arms agreement

3432. SHRI BALASAHEB VIKHE

PATIL :  Will the Minister of DEFENCE
be pleased to state :

(a) whether it is a fact that Soviet Union
has agreed to sell latest arms like missiles,
Migs and tanks to India ;

(b) whether it is also a fact that a simi-
lar offcr has been received from America for
armament sell ;
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(c) what are the comparative benefits of
buying arms from each country so far as
sophistication, credit facilities and delivery
of spare parts is concerned ; and

(d) whether the American offer assures
full and regular supply of spare parts in
years to come ?

THE MINISTER OF DEFENCE (SHRI
R. VENKATARAMAN) : (a) to (d) India

has been procuring stores from various
sources depending upon its needs. Soviet
Union has also been assisting India in

building up its defence.
to transfer to India
technology.

They have agreed
advanced defence

Procurement of armament is done from
external sources after carefully considering
all relevant aspects. The offers, best suited
to the country are accepted.

It will not be in the national interest to
divulge any further information in thijs
regard.

Exports to Bulparia
3433, SHRT ANAND SINGH : Wil

the Minister of COMMERCE be pleased to
state :

(a) whether it is a fact that India is
anxious for more exports to Bulgaria, as
reported in the ‘“Hindustan Times” dated
2 April, 1983 ;

(b) if so, the names and status of the
leader and other Members of Bulgarian
delegation who visited India, outcome of
discussions held with Ind:an counter-parts
and also with the Minister ;

(c) the subject which were discussed
between the (wo countrics and what types
of help, if any, assured to be provided to
each country ; and

(d) the details of assistance to be pro-
vided by Bulgaria for setting up a leather
factory in Haryana, what will be the pro-
duction capacity of the factory and how
much quantity of the produce will be expor-
ted to Bulgaria ?

THE MINISTER OF STATE IN THE

MINISTRY OF COMMERCE (SHRIMATI
RAM DULARI SINHA) : (a) to (¢) During
the call on Commerce Minister by Mr.
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Pncho Kubadinski, Member Politburo of the
Central Committee of the Bulgarian Com-
munist party, who led a Bulgarian delega-
tion of the Fatherland Front, the Commerce
Minister expressed India’s desire for increas-
ing exports to Bulgaria as rcported in
“Hindustan Times” dated 2nd April, 1983,
The two leaders discussed thc need for
greater co-operation between the two coun-
tries in the fields of agriculture, forestry
and technology transfer in forest based
industries. The possibilities of export for
Indian canned fruits and also of grapes for
wine making in Bulgaria and also for export
to third countries were also discussed. This
non-official delegation also made courtesy
calls on Finance Minister and Minister of
Extcrnal Affairs. Others in the delegation

included Mr. Ganev and Mrs. Poncheva.
The Bulgarian Ambassador was also
present,

(d) For the proposed Ileather factory,
Bulgaria would provide 409/, equity capital
and technical know-how and equipment
against payment, The capacity of the unit
would be around 3 lakhs pairs of leather
gloves per annum. The agreement provides
for 100% buy-back arrangements by
Bulgaria.

qEAITT Wi faAmg el & wagfaa
ot wY qreErst gy aufwra e
fazia ®IawH & & ana Ol H1
faazw
3434, =1 gOQ Tda : 47 faq
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(%) F@19g w9 § & sgvvdw &
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usgigEa X aqgfag 51 7 aulea
yrit fasrg #19%9 & Faqa fagifrg
a&T ® JFAT MM 1 wo faafa g
&y § ;

(g) afz g, a1 @& usdlasa &k
aggfea & Y weEE & a3 @
1T & wgi 9 fega & ; ale

() faaifea aeq wifer & &5+
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Export of Sugar by Sugar Factories

3437, SHRI BALASAHEB VIKHE
PATIL : Will the Minister of COMMERCE
be pleased to state:

(a) the quantity of levy and non-levy
sugar exported by factories quring 1981-82
and 1982-83 factory-wise ; and

(b) profit/loss on these exports and
foreign exchange earned thereon ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRIMATI
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RAM DULARI SINHA): (a) and (b)
Export of sugar is canalised through the
State Trading Corporation of India Ltd.
The Quantities of levy and non-levy sugar
lifted by STC from factories is as under :—

1981-82 1982-83
(lakh tonnes) (lakh tonnes)
Levy sugar 1.43 3.52
Non-Levy sugar 0.80 —

The profit/loss is on the overall exports.
It is, therefor not possible to furnish factory-
wise information.

Mandays lost in 1952 due to strike in
Textile Industries in Bombay

3438. SHRI K. MALLANNA :

SHRI RAIJNATH SONKAR
SHASTRI:

SHRI CHHOTEY SINGH
YADAYV :

SHRI RAM VILAS PASWAN :

Will the Minister of COMMERCE be
pleased to state :

(a) whether Government have made any
assessment regarding the man-days lost in
1982 duec to the textile workers’ strike in

Bombay ;

(b) whether Government have also
studied the number of workers rendered
jobless and dismissed from service for parti-
cipating in the ‘illegal strike’ ; and

(c) if so, the details thereof and the
steps Government have taken to provide
jobs to the unemployed workers ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRIMATI
RAM DULARI SINHA) : (a) Number of
man-days lost during 1982 due to the textile
workers’ strike in Bombay has been estima-
ted at 473.05 lakhs,

(b) and (c) No precise estimate is avai-
lable regarding the number of workers
rendered jobless. The number of workers
dismissed for participation in the illegal
strike is reported to be 45,400, Of these
dismissed workers 28,500 have been taken

. back and remaining 16,900 did not report
! for work as on 30-6-1983. A task force
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headed by the Deputy Governor of Reserve
Bank of India is Jooking into the problems
of individual mills to solve them on top
priority basis.

Objectives of IRCI

3439, ISHRI SAIFUDDIN CHOU-
DHURY : Wil] the Minister of FINANCE
be pleased to state :

(a) the objectives of the Industrial
Reconstruction Corporation of India (IRCI)
when it was established in 1971 ; and

(b) how many sick units in the States
have been revived, State-wise ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY) : (a) The Industrial
Reconstruction Corporation of India (IRCI)
was cstablished in 1971 with the main
objectives of promoting and operating
schemes and projects for industrial develop-
ment and, in particular, for rehabilitating
sick industrial units in the Country.

(b) Till the end of June, 1983, 9 indus-
trial units assisted by IRCI had been revived
and had paid back the Corporation’s dues
in full. Of these 9 units, 6 units are located
in West Bengal and one each in Delhi,
Punjab and Tamil Nadu. Besides the
number of assisted units which have reported
cash profit during the last 5 years from
1977-78 to 1981-82 were 10,8,15,11 and 18
repectively.

Sick units and amount sanctioned by IRCI

3440. SHRI SAIFUDDIN CHOU-
DHURY : Will the Minister of FINANCE
be pleased to state :

(a) the number of sick units in the
country, State-wise ; and

_ (b) State-wisc amount of rupees sanc-
tioned by the Industrial Reconstruction
Corporation of India (IRCI) ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY): (a) and (b) The
information as readily available relating to
the State-wise break up of the number of
large sick units (each enjoying bank credit
limits of Rs, 1 crore and above) and small
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scale sick industrial units in the assistance
portfolio of scheduled commercial banks as
at the end of December, 1981 (provisional) is
given in statement 1. The State-wise break
up of the number of sick units in the direct
loan portfolio of the all India financial
institutions, namely, Industrial Development
Bank of India (IDBI), Industrial Finance
Corporation of India (IFCI), Industrial
Credit & Investment Corporation of India
(ICICI), Industrial Reconstruction Corpora-
tion of India (IRCI), Life Insurance Corpo-
ration of India (LIC), General Insurance
Corporation of India (GIC) and Unit Trust
of India (UTI) as at the end of December,
1982, is given in Statement II. Information
relating to State-wise break-up of financial
assistance sanctioned by IRCI is given in
Statement III.

STATEMENT I

STATE-WISE BREAK-UP OF LARGE

SICK UNITS AND SMALL SCALE SICK

UNITS IN THE -ASSISTANCE PORT-

FOLIO OF SCHEDULED COMMERCIAL

BANKS AS AT THE END OF DECEM-
BER, 1981 (PROVISIONAL)
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17. Uttar Pradesh 55 1301
18. Gujarat 37 878
19. Maharashtra 84 2471
20. Drada/Nagar Haveli - 3
21, Goa, Daman & Diu 5 62
22, Andhra Pradesh 17 1048
23, Karnataka 20 1110
24. Kerala 15 697
25, Tamil Nadu 34 1659
26. Pondicherry : 2 34

STATEMENT 11

STATE-WISE BREAK-UP OF THE NO.

OF SICK UNITS IN THE DIRECT LOAN

PORTFOLIO OF THE ALL-INDIA

FINANCIAL INSTITUTIONS (IDBI, 1FCI,

ICICI, LIC, IRCI, GIC AND UTI) AS AT
THE END OF DEC., 1982

Nome of State/ No. of large No. of

Union Territory sick units small scale

sick units
1. Haryana 5 204
2. Himachal Pradesh == 74
3. Jammu & Kashmir — 59
4. Punjab 2 699
5. Rajasthan 5 545
6. Chandigarh — 30
7. Delhi 2 812
8. Assam 2 1595
9. Manipur —_ 284
10, Meghalaya - 26
11. Nagaland — 4
12, Tripura — 107
13, Bihar 12 981
14. Orissa -3 849
15, West Bengal 106 7826
16, Madhya Pradesh 16 490

Name of the State/ Number of

Union Territory sick units
1. Andhra Pradesh 20
2. Assam 5
3. Bihar 10
4. Gujarat 17
5. Haryana 7
6. Himachal Pradesh
7. Jammu & Kashmir 1
8. Karnataka 17
9. Kerala 14
10. Madhya Pradesh 4
11. Meghalaya 1
12, Orissa 5
13. Maharashtra 42
14. Punjab 5
15. Rajasthan
16. Tamil Nady 13
17. Uttar Pradesh - 33
18. West Bengal 47
19. Goa 4
20. New Delhi 1
TOTAL : 257

—— u—
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STATEMENT I1II

STATE-WISE BREAK UP OF AMOUNT

OF FINANCIAL ASSISTANCE SANC-

TIONED BY IRCI AS AT THE END OF
JUNE, 1983

SRAVANA 21, 1905 (SAKA)

(Rs. in crores)

Name of State/ *Sanctions
Union Territory
1. Andhra Pradesh 2.87
2. Assam 0.03
3. Bihar 2.44
4, Delhi 2.79
5. Gujarat 11.32
6. Haryana 0.76
7. Karnataka 3.93
8. Kerala 3.95
9. Madhya Pradesh 1.23
10. Maharashtra 10.69
11. Orissa 2.65
12. Pondicherry 0.40
13. Punjab 0.62
14. Rajasthan 3.30
15. Tamil Nadu 7.40
16, Uttar Pradesh 6.41
17. West Bengal 163.24
Notes* : (i) Include term loans and hire-

purchase  assistance granted
for diesel generating sets.

(i) Figures are provisional.

T@a # 99 1 fawat s f can

3442. =t avf@g w&EAT AT
arforsg 930 9g @19 F1 0 FE {5

(F) gIUT H 98T & g 9d W@
fagslaxal &' F& a&qr 3ar § alx
W I "9 fa&y 9% Ay faasl.
I F1 AT 3T § 91 qcqgE Gy
§q1 g .

(@) sggfaa sifaat @ gafag @l
#1 feaq fwaq fasrsll 9 37 @1 weqa
RAR 9§ feay guwg & +Waw? fag

Written Answers 202

Ay ety Iamr @+ fH&g  gHT #
gZ1aar &t AT 2 ;

(1) #qr fassNFza} w1 @dT &
fad 9& #7T gag | 9 F 9 2
YFAT 1T afe 72, a7 #97 9IFIC T
faarz Y F1€ oisAT FAA F1 g 7

atforsa wat@a / UsE Rar (s|ay
g gt faqgr) o (F) 30-6-1983 FV
qed 7 gifaga faga 391 81 7 dear
100025 91 | &3 qisrar sgfg & A
Sqarr ¥ @ig & fa¥ gaIud & 700
faga g safza f&d a7 &

(=) faawim Aff & agq ¥
faga 79 Faa g F7ET  AgHEQ
gfafaat a1 =igfza 57 w3 &1 5=
gag w sggfat oifgl & fay f1€ fagy
sqFEqT AT § |

(1) a2 U §THFN T A9 F3ar
g fes ufe 3 =i ar Q& Frgar daix
FI |

Law to Check Investment of Black Money
in Purchases of Cars

3443, SHRI BHEEKHABHALI : Will the
Minister of FINANCE be pleased to state :

whether Government would consider to
make law to check investment of black
money in the purchase of cars ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
PATTABHI RAMA RAO) : Under the
existing provisions of the Income-tax Act,
the amount of unexplained investment made
by a person in any asset, including motor
cars, is chargeable to income-tax and the
person is also liable to penalty and prosecu-
tion. The existing provisions in the Jaw in
this regard are considered to be adequate,

Crisis in Carpet Industry

3444, SHRI BHEEKHABHAI : Will
the Minister of COMMERCE be pleased to
state ;
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(a) whether Government are aware of
the fact that the carpet industry in
the country is facing acute crisis ;

(b) whether it is also a fact that there
has been great loss in carpet export in
international market ; and

(¢) if so, what action, Government
propose to take to improve the condition of
carpet industry in the country ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI P.A.
SANGMA) : (a) and (b) No Sir. The
exports of hand knotted woollen carpets
including druggets, etc. had marginally
declined from Rs. 157.66 crores in 1980-81
to Rs. 156.69 crores (prov.) in 1981.82,
However, they have picked up subsequently
and reached Rs. 163.86 crores (prov.) in
1982-83.

(c) Does not arise.

Increase in Bus fares of Indian Airlines
from City Office to Agartala Airport

3445. SHRI BAJU BAN RIYAN : Will
the Minister of TOURISM AND CIVIL

AVIATION be pleased to state :

(a) details of the increase in bus fares
of Indian Airlines running from city office
to Agartala Airport ;

(b) whether Government are aware that
the passengers of Agartala do avail private
vehicles at cheap fares ; and

(c) whether Government have any
proposal to reduce the bus fares of 1A at

Agartala ?

THE MINISTER OF STATE OF THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHRI KHURSHEED ALAM
KHAN) : (a) Indian Airlines has been
charging Rs. 15/-per passenger for travel
between city and airport since Ist September,
1981, There has not been any increase
thereafter.

(b) Government has no information in

this regard.

(¢) No, Sir. In view of the cost of
operation, Indian Airlines has no proposal
to reduce the bus fares at Agartala,
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Rules for transfer of TA Employees from
One Station to Another

3446, SHRI BALKRISHNA WASNIK :
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state :

(a) whether Indian Airlines have adopted
any rules for the transfer of its employees
from one station to another after a prescri-
bed period ;

(b) if so, the details thereof and how
many employees of Indian Airlines have
been transferred from Delhi to outside
during the last two years ;

(c) whether it has come to the notjce
of Government that some employees are
working at particular stations since the last
15 to 20 years ;

(d) if so, whether it is against the policy
of Government ; and

(e) if so, by when Government would
rotationally transfer the employees of Indian
Airlines outside Delhi ?

THE MINISTER OF STATE OF THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHRI KHURSHEED ALAM
KHANj;: (a) Yes, Sir.

(b) Employees of Indian Airlines borne
on the All India cadres are normally posted
to a particular station for a period of three
years except in cases where the exigencies
of service require a longer stay. At stations
which have been designated as ‘Hardship’
stations, however, the tenure is normally for
only one year.

Unskilled and skilled workmen up to
the level of the First Line Supervisors, com-
prising Peons, Helpers, Loaders, Sweepers,
Assistants, Superintendents, Technicians,
Foremen, etc., who constitute the large
majority of the employees of Indian Airlines,
are recruited and appointed either at
the Headquarter Office at Delhi or at
the main bases at Bombay, Calcutta,
Delhi, Hyderabad and Madras,
While the employees in the unskilled catego-
ries are normally not transferred at all, the
skilled employees are normally transferred
only to out-stations within the same Region,
In such cases, the transfer is normally for
three years, though can employee may re-
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main at a station for a longer duration if
the exigencies of work so require.

During the last two years, 13 employees
of Indian Airlines Headquarters and 153
employees of the Northern Region at Delhi
were transferred to outstations.

(c) to (e) As indicated in the reply to
(b) above, employees in the unskilled cate-
gories are not transferred at all, which is in
accordance with the rules and policies of
Indian Airlines. Conseguently, these emplo-
yees continue to work at a particular station
for a long duration,

i = afama swraTn 13 gay Aifa

3447. ot via @R} qfawr: #91 fa=
g 77 FqTA F Fa KA fF

(F) #1m gIFR § d& § afaqa
cgrAfa o &1 faug faar &;

(=) afr g, @1 Ao fAvia &3 &
geT FTIM FI1 §;

(r) #FTT ATFIT A IAF  EqAI-
gt % A9 d FF aaEfa A gn
Y faaifg 1 & ; T

(w) afz &f, a1 qegTE saRr Far §
a7 afz agf A1 3% F711 FIy § 7

fag AT | Iq AN (=0 «A0ET
qar<t) © (%) § (9) vslgga dE &
afem?y sagifal & Far a7 ag
sfasifral & ¥ar fafaaar grar fagfag
adt & gad s ;s sawfat
Jar & g fafws caistqur a1 &
gasg®l T sAArfen & g9 F
gug-gaq 9 57U 00 w07 g fagfag
gral 8 | gfgaifrat = qar fFfagq) #
qera wsaFa a8 & afgwifa) &
g% & fadY Y @rar s9qr wafag F
gazar ud fagfaa Y ar asn 3
grag A€ ¥ ANT fFar sAFFANN
& GITIXOA: I UST d9qar 171 qF
gigz aamear ag) fFar orarfaad  ag
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FIATT §rar § | g9 a1 W @y gu fe
afg agifral 1 aga avN qafe as
UF EY EqT 99T a0l & T3Y frar srr
aY g6 9AH fafzg eard segem @Y% Y

HITHN G F TR A R Y w4y

fe T 577 sfawifeaY agqr fafislr &4
TR 1 39 €qra/ mar & Faa: 3 W
5 a9t 41 §31 QO #7393 IIAT FIY
W | aAIFT & THa aF aqrafaw
FERTFardl ety wgaifiay aY snfagng
wfzArgal &1 Ay sqr7 § A § )

Visit of US Tax Expert for consultation
on Agreement on avoidance of double
Taxation

3448. SHRI B.V. DESAI : Will the
Minister of FINANCE be pleased to state :

(a) whether the US Department of the
Treasury is sending a tax expert to India
for consultations on the agreement on
avoidance of double taxation ;

(b) if so, whether experts have already
arrived in India ; and

(c) if so, what expert advice they have
provided to India in this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANFE (SHRI
PATTABHI RAMA RAOQ) : (a) to (c) An
official of the US Department of Treasury
is scheduled to be in Delhi on August 16
and 17, 1983 for exploratory informal dijs-
cussions op the possibility of resuming
negotiations for an agreement on avoidance
of double taxation between India and USA.
No question of any expert advice arises.

High Powered Committee to Examine
Role of Financial Institutions Regar-
ding Ownership Pattern of
Companies

3449. SHRI B.V. DESAI :
SHRI H.N. NANJE GOWDA :
SHRI D.M. PUTTE GOWDA :

Will the Minister of FINANCE be
pleased to state :

(a) whether the whole question of the
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role of financial institutions which hold the
key to the ownership pattern of companies
in which non-resident Indians have acquired
substantial shares, is being examined by a
high powered committee ; and

(b) the composition of the Committee
and by what time it will submit its report ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) and (b)
A High Level Committee to look into the
various aspect relating to investments made
by public financial institutions in the assisted
companies has been set up by the Govern-
ment. The composition of the Committee is
as follows :

(1) Shri M. Narasimham

(2) Dr. Bimal Jalan, Chief
Economic Adviser, De-
partment of Economic
Affairs. ..Member.

(3) Dr. Arjun Sen Gupta,
Special Secretary, Prime
Minister's Office.

4 Shri M.R.B.
Chairman,
Development
India.

(5) Shri S.S. Nadkarni,
Managing Director, Indu-
trial Credit & Investment
Corporation of India
(ICICI).

(6) Shri
Former
ICICI.

(7) Shri A. Ghosh, Deputy
Governor, Reserve Bank
of India.

(8) Dr. N.K. Scngupta, Joint
Secretary, Department of
Economic Affairs.

...Chairman.

..Member.

Punja,

Industrial

Bank of
...Member.

..Member.

H.T. Parekh,

Chairman,
..Member.

..Member.

... Member
Secretary.

The Committee is expected to submit its
report by the end of October, 1983,

Anti-Hijacking Security Arrangements
at Airports

3450. SHRI CHIRANIJILAL
SHARMA : Will the Minister of TOURISM
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AND CIVIL AVIATION be pleased to
state :

(a) the measures taken or proposed to
be taken to strengthen anti-hijacking secu-
rity arrangements at airports ; and

(b) the details thereof ?

THE MINISTER OF STATE OF THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHRI KHURSBEED ALAM
KHAN) : (a) and (b) Anti-hijacking measures
-adopted at our airports are in conformity
with international standards. These in brief
are as follows :- -

(1) Installation of sophisticated electro-
nic equipments viz. Door Frame
Metal Detector (DFMD), Hand
Held Metal Detector (HHMD) and
X-Ray Baggage Inspection System
at various airports ;

(2) Frisking of the passengers and search
of their hand baggage ;

(3) Incrcased surveillance at the
airports

(4) Strict control on entry into the
airports ;

(5) Guarding of the aircraft
contigents ;

by armed

(6) Ladder point check of the passen-
gers’ boarding card ;

(7) Anti-sabotage check of the aircraft
before it is brought out from the
hanger for operation by airlines ;

(8) Cooling-off period of 24 hours in
respect of cargo (parcels and other
packages) booked at sensitive air-
ports ; and

(9) Dummy checks by senior officers to
test the efficiency and alertness of
the security staff,

Exports of Cigarettes, Cigars, and Bidis

3451, SHR1 BALASAHEB VIKHE
PATTIL : Will the Minister of COMMERCE
be pleased to state :

(a) the total export cffected during the
last three years, year-wise, of cigarettes,
cigars and bidis from our country ;
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(b) the total foreign exchange earned
as a result of these exports during each vear
and the names of the companies who had
exported them with quantities mentioned
against each . and the foreign exchange
earned by each ;

(c) whether Government have received
any complaint that some of these companies
have supplied inferior quality of cigarettes,
cigars and bidis to foreign countries and
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have charged higher prices for them ; and

(d) if so, the names of the companies
against whom such charges have been
levied, the enquiries made in this regard and
the punishment given, if found true ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI P.A.
SANGMA): (a) and (b) Exports of
cigarettes, bidis and cigars & cheroots during
the last three years are given below :

Quantity— In tonnes
Value—In Rs. Lakhs.

Exports during

1980-81 1981-82 (Prov.) 1982-83 (Prov.)
Qty. Value Oty. Value Qty. Value
Cigarettes 2277 708.66 4758 1525.55 5469  1181.50
Bidis 295 114.08 31 112.46 332 153.11
2 0.40 — — — —

Cigars & Cheroots

exports of major
and bidis

Statement showing

exporters of  cigarettes is

enclosed.

(c) No such complaint has been received

by the Tobacco Board.

(d) Does not arise,

STATEMENT

EXPORTS OF MAJOR CIGARETTE AND BIDI EXPORTERS
ARE GIVEN BELOW

Ltd., Bombay.

Quantity : In tonnes
Value : Rupees lakhs.
'S. No. Name of exporter Exports during
1980-81 (Prov) 1981-82 (Prov) 1982-83 (Prov.)
Qty. Value Qty. Value Qty. Value
1 2 3 4 5 6 7 8
CIGARETTES
1. Navabharat Tobacco 1702 593.81 4000 12910 4405  1518.3
Company Ltd., Hyderabad ‘
2. 1LT.C. Ltd., Calcutta. 70 22.5 546 169.7 975 334.2
3. Golden Tobacco Company, 185 30.3 82 21.6 44 12.5
Bombay.
4. Godfrey Philips India 58 16.1 128 42.7 44 15.5
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1 2 3 4 5 6 7 8

BIDIS

1. MSN Sundaram Pillai & 17 6.6 15 7.2 14 7.8
Company Trichy.

2. Engine Beedi Company 13 4.6 17 7.4 13 6.4
Trichy.

3. A. Habeebur Rahman & Sons, 3 1.2 3 1.6 2 1.1
Guidyattam.

4, Bharat Beedi Works (P) Ltd., 16 5.8 18 8.3 27 14.0
Mangalore.

5. Shah Harilal Bhikhabai & 3 1.0 7 2.3 21 9.8
Sons, Bangalore.

6. Sopariwala Exports Bombay. 38 14.0 107 41.5 140 73.3

7. Nimex Trading Corporation, 35 15.2 29 15.9 89 30.3

Bombay.

(Source-Tobacco Board, Guntur)

Income Tax Raids

3452. SHRI VIRDHI CHANDER
"JAIN :  Will the Minister of FINANCE be
pleased to state :

(a) how many raids were conducted by
the Income-tax Department in search for
tax evaded income and wealth from January,
1982 till Junec, 1983 ;

(b) particulars of these persons who
evaded income-tax and wealth-tax amounting
to more than rupees fifteen lakhs ;

(c) what follow-up action, if any, is
being taken in this regard ; and

(d) have any criminal cases been
instituted against them ; if so, against
whom ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
PATTABHI RAMA RAO): (a) The
Income-tax Department conducted 6743
searches during the period 1.1.1982 to
30.6.1983,

(b) to (d) The information is being
collected and will be laid on the Table of
the House.

fagiz & =g ) a1aga da
T HIAT

3453. *7 ®sor warq fag : #47 quaA
R A fewae 75 ag am &Y Far
w3 fF
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g foreg a1gga qar 9319 FI F1 fA §;
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g &1 997 7 & fAC 9971 #1908
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F F1L00 (T § AT, 9IAT qAT GAIHL-
g & §91¢ g3 FT & 75 9T |

(@) fagrt & giorar aar A1aag &9
age § foad garadl &1 anfas faw@
gaql /sqagraar & e 9y qiggy
CE S CACEE A B (e

() argEa Fae HT TAFIGT F
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F qA1g § A F W AN JIT FF AIG-
gue) § ¥ 9 Hi93s farafafaa § - —

(1

agdl &V qqEAGr  Agqr qgid
g gfgarat a1 w4t ;

qgZq HT g fez q @gU T 943@;

(2)

(3) afaa &= %1 arnfos qgr sfas
fasra ®) sFEgHAC
(4) @@= gI=EARAS giage aife
FI ITASHAT |
Government Dues Against 1.T.C,
3454. SHRI JAGPAL SINGH : Will

the Minister of FINANCE be pleased to
state ;

(2) whether it is a fact that India
Tobacco Company owes the Government
Rs. 108.58 crores all involved in court cases
on the issue of post manufacturing expenses
etc;

(b) if so, what are the details in this
regard ; and

(c) what is being done to recover the
amount ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE : (SHRI

PATTABHI RAMA RAO) : (a) and (b) The
total amount involved is about Rs. 117.87
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crores, of which Rs. 54.05 crores are due
to duty on ‘post-manufacturing expenses’,
However, these figures are liable to change,
depending on the final detailed decision of
the Supreme Court which has so far
delievered only the operative part of its
judgement on certain issues relatable to the
valuation provisions of the Central Excise
law. The full judgement, with its supporting
reasons, has yet to be delivered. In the
light of this general pronouncement the
individual cases will be heard by the Court
for making specific orders in each case
baving regard to its facts and merits. Till
the individual cases are decided, the total
amount of duty which will become
recoverable consequent to the court’s
judgement cannot be precisely worked out.

(c) According to the legal advise
received, necessary action to enforce recovery
of dues in the matters pending before the
courts can be taken when these are finally
disposed of by the courts and the orders of
the stay granted in the individual cases got
vacated,

Liquidation of Public Financial Institutions

3456. SHRI R.L. BHATIA : Wil
the Minister of FINANCE be pleased to
state :

(a) whether the public financial
institutions are faced with a liquidity crunch
with the resources at their disposal just
enough for funding industrial investments
for the next two three months only :

(b) whether there has been a ‘slackness’
in the funding proposals from Jarge
industrial houses and monopolies covered
by M.R.T.P Act ; and

(©) if so, the steps Government propose
to take to retrieve the situation ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY) : (a) Although the
all-India financial  institutions are facing
resources constraints, they are fully
capable of meeting their commitments and
ensuring that assistance to any worthwhile
viable project is neither denied nor
curtailed.

(b) No, Sir. There is no slackness in
financing any worthwhile viable project,
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(c) Institutions have been advised to
make all possible efforts to further augment
their resources by improving their recovery
position and by tapping non-conventional
sources etc.

YRIA & e qER ®HT AW

3457. sit ®& 9z gal : #1 fas
&4y gg qar¥ &Y 91 FA fF

(%) =Fa1 s@ gug By SIHIIN,
@IAT SIIH] g AFGA ®T W H AT
afg #t =1 ¥ @q g fFama awm &
Yeq qFTH AT AT FT W@ & ; AR

(=) afe gi, @ FIHI U g9 g9g
wegl § fegq afqug afg &7 «@ &

fasiz g 7

faw wawwa 7 wea war (o qgifa
R UF) : (F) TIFIT F AFT ITEHT
%) T § F§ Ary1IIT Wieg gq &, foad
FRAFI FI 3T ARIA-Hea] §  FEATH]
afg 37 & fag srgae fear aar g

(@) W@ & AGA F1 IQRA -
aar fagiategeEt g | fags & @as g1
w9l AN &Y ga19 Fegfas qears i1
Q@Y gU WD A H) faza e @
sfacagt & s o w9 @ # fAeaz
AFFHAT S | FA(AT, ST G097 AR F
gedt § afg &3 F1 K1 FEIT GIFIL

& fasrueta agf 8

agraaifas safgaal &Y Iy ¥ o

13458, =t & =+g FAl : W faw
g+ gg Iq1d #F F7 W@

(%) 7ar ag g9 § f& fafwea afa.
- gfag JF1 7 ewgarfas  aufaaal &t
(s, agret| g Wfaady afe) #Avew
grsfew, ©pey, InlaET  a9ar gdl
T &1 7 aegC g3} Ffaq qram
feeval ax = fag § ;

AUGUST 12, 1983

Written Answers 216

(@) afe gf, @ FaT @t 9% €9
Mfa &1 srafraaT T W ; AR

(1) sat ag W @9 g fF 8T awal
F A T AZY I9sH Py & W qAQT
WY &1 HITAY GZIAAT AHT GHIT AT
1 F1T FII § A IAF gHIA HY
g3 & facte ai &1 @ s & 7

faa Aa@a § sq a0 (3 swEA
qaet): (F) § (7) AT @iglHa, ehad
gifs g8y & fao feg s17 a1 =
“sufeqnd wmo'’ & HaaT o g1 Al
% 39 wAIal & fae ®wo g7 § afeq
a8 & grafaFararca g & afas
U 34 & fag S0 fdo qo qErEEt
fagial qur sicaraqa® qegant 1 qgay/
fagzor, faala @fz st &1 & avga
@Y 1A ey seq sfqani g &1 F|@a
gL aF T H{ul &t farq wafasar @
8 | SYAEH FIAT F AAL,FIT §Y %,
dfaea sz 93, @a iz 9T, Faawifaa
w safgang wow A & 1 Q¥ wo g
FOUFAT FV FT TH1T T &gATT 9T fF70
feg ad & aig faq sid & &< = Al
9%, 59 WIHA ¥, suraqifas safegat &1
fafwea s foray 5 wawre w7 faar star
qH ® AIFE @A & FIAT IAT
quirelt ¥ IF1 & HOUSITAT F sgIaTd
F AT FIAT &1 a1 A0 qIqar A
zafaq aswial & @ag § gaar guAsy
g8
gl a% S, gEdiFel, gatfaadl afy
g1 A gigfnal, e, AUnfae
HAqT F7q QHY aEgHT w1 @A & fau fag
STd g Frfumi &1 grary g, 6 grU &9
sfaaY wr grafasargreg g7 & afaw
qrarT qrar g R I I grafy o
AAT-HT ORI TAT F1 Froqy g
A #) gaar & agary, freat gy fag
SIId § | QSFIHET FI I HIH § GEIAGT



517 Written Answers SRAVANA 21, 1905 (S4K4)  Written Answers 218

& faq @iz aixfea/ehze & @A77
a1y fag s arer afae W @ wol
& arfyay & aﬁaﬁa AT § I

TSATFA T gIT AF JGAT B BT {7

3459. =it & ¥7q qAT: F4T fa«
9+l gg qd1q F FI7 4 5 ;

(%) #xr ag a= g & fafwsA ag-
gfaa a1 g av 198283 F «qUA
ay Safadl & am arF & w-ufc q
TS ot

(@) afz g, @t sa% a1 &0 §
&I

() g glakaa @ & @3 qm
Fqq IaIq 91 g § fF ag safzat &
gy ¥ =wo fae gwar g@ @ag @
srafafe & @ are) Trars &1 g3 FE
¥ faq Far 39 IBIT JT G & !

faw wmwamaw & 99 AAT (A qAIEA
qwidt) : (¥) T (@) a9 safag) &
feq sid T aifws sigfasan sica &x &
graaa fafwea geRi A 9 0 "92F ¢ |
geq gAY g0 I9AT § Iy Ay gH9
% EUN & JT AGAA] §  HIAIX
gagfaa afufeas a8 gra mafasar.
gicd ga # fe¥ T FfaAl Fr awan
ufer 719 1982 F AT A 10,676 FAS
WA § I AT 1983 H 12,226
® &Y g1 T4l A TF 9FIT, A
1550 %03 T9q #1 afg fwe a1 of
g | sfaal 1 gq afe & &aq ag s
F1 fgear 546 FUT wIq 41 |

() | STWI FY wgaT [T & fog
wida frad a5 go famfafas agda
T fey a7 § —

1. % %1 gg gfafkaa swar g f&
SAF EIU MAfFIr I1q &7 &I
fogsr @ sarr qe fgean g,

1985 a% fa¥ @y arr ga afaw
F1 40 Sfaga wr fagar afgg i
gud  FA1ET q%1 &1 9g W ghAa-
fega wiar aifge fF gas g
ag INm F1 R .y aw g
afgsi & 25 B T9A g% A
= gfaarsy ars a9 T B
sfaara 12,5 g1 =M

frm =g ST Fowatal 0
HIFFAFAIT 2 FIeT 97 & AfgF
7 g 3% @I H &1 &1 =fgQ
fé & uF guE 9| A1FFA-97
HIT AIAITHIX UF JATHT  BIAT
FT ITGNT FT |

Seg Al Gaal  ATIZAFAE] &
fag a=tet g feesiosigamaT Fifgg
T 7z gl feaa ®YAl qifge &
Fga qifsd & swig § foar qan
SEA1d 1 I T fHar g

geg q1a: 9 qIFATST FY AFFHGT
F1 €917 4 @IA1 91fgq | 97 u&
qraTeg g & a1 9T J97  qf-
geefea orgar a+q g&fy MIA &
®q § ®9a grafeds sfaygfa ax
ST agh a1 =fgq | 37 ag gfa-
feva F3ar =@ifgn {5 aiqfeas
gfagfa/mEt & sma & fd
ATAST ST &7 1T 7 fagr s11q

grg atfze f& 7 wiafa =mof &
qras 9 JITH AN F FGHY
qaq aare 9T Ag! afew gl
% 7 @ 9 gifq % aag fawg &l
A& f9%Y TeIIGA HHAT F
gaaR fagifka f&g sg |

FATHAT FTONTU HIIT Fratoy/
FEC CFHI &1 I9EHT faw g9
FEAEA I ar A & fag
25 T W97 a% <1 | glaag
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78 10 a9 o971 T W1 Ffgw
WY FIgEr sy &Y afg F
919 Q% 93%7 qafg o & w9 H
HAT & FIC A §F qa9 H
sfaafa aicfeas /mi /mfsT a3
e a fear so

7. %0 Y IaF g0 A /gty /
FAT @ T Hfg g dx F
aFRl 1 fad w3 afgal 9%

JUWERHF I Ag! aqtar Ffga |

FiEr (gaFadl w1 qafa faasi-
fusmrz fag st =nfga arfs 3 aran
GIXITH HM & a9 A 60
go wfama fawa & ax | %)
F1 ag W gfafzaa s =fgg
f& 25 gL ®IA aF FT H|T
AT F qAT § g w7 wyifeq
1 GG § I GQIE F AT
A& AT 25 AT &I § AFT 2
A1 ®IY aF & KT AIH] &
qHS § ¥ 9 TEIIZ & ATL-ATY
fagar fex srg

Items SmuB3gled in and Out of India

3460. SHRI SUDHIR GIRI : Will the
Minister of FINANCE be pleased to state :

(a) what are the main items which are
smuggled in and out of India ;

(b) what is the quantity of silver seized
by the customs from the smugglers in 1981 ;
and

(c) what is the quantity of gold seized
in 1981-82 and 1982-83 ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
PATTABHI RAMA RAO): (a) The main
items which are smuggled into India are
gold, electronic goods, watches, textiles and
. marcotic drugs. The main items smuggled
out of India are silver, wild life skins and
narcotic drugs.
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(b) The quantity of silver seized by
the Customs authorities during the year
1981 and 4739 Kgs.

(c) The quantity of gold seized during
the years 1981-82 and 1982-83 (upto June) is
as under :—

Year Quantity (in grammes)
1981 1,51,868

1982 8,18,591

1983* 86,176*

(upto June)

Conference of Custom Officers

3461, SHRI MOHANLAL PATEL:
Will the Minister of FINANCE be pleased
to state :

(a) whether a conference of Custom
Officers was held in New Delhi recently ;

(b) if so, the agenda discussed ; and

(c) the suggestions made to improve the
efficiency in the Department and implecment
the ant-smuggling and anti-evasion
measures ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI1
PATTABHI RAMA RAO): (a) Yes, Sir.
A conference was held recently at New
Delhi of Collectors of Customs and Central
Excise.

(b) and (¢) The agenda discussed and
suggestions made related to the problems of
litigation and court cases, simplification of
procedures/legislation/tariff and measures
for combating evasion of Customs and
Central Excise revenue, besides anti-
smuggling measures Narcotics Control and
Enforcement.

Financial aid by Banks to Small and
Marginal Farmers
3462, SHRI LAKSHMAN MALLICK :
SHRI K. PRADHANI :

Will the Minister of FINANCE be
pleased to State :

(a) whether Central Government have
sanctioned some grants to the State of

*(Figures provisional)
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Orissa 10 extend facilities to the small and
marginal farmers by financial aid to the
scheme of boring and pumpsets ;

(b) if so, whether some directions have
also been issued to the bank in this regard,
particularly in rural areas where tribal
people are uneducated and not acquainted
with the procedure in this regard ; and

(c) if so, the details regarding the
farmers (small and marginal) in rural areas
who have been benefited by the banks,
district-wise, during the last three years ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) Under
the Scheme for Assistance to Small and
Marginal Farmers for increasing agricultural
production there is a financial component
“Subsidy to the extent of 509, on the
IRDP pattern on wells and Pump Sets’,
Under this component Rs. 3.50 lakhs per
block have been sanctioned to Orissa
Government for 314 blocks.

(a) and (c) Banks have been asked to
cooperate with State agencies. Since it is
a new programme, details rogarding the
farmers who have been benefited during the
last three years are not available.

Complaints Against Exporters Violating
Trade Fair Practices

3463, SHRI CHITTA MAHATA:
Will the Minister of COMMERCE be
pleased to state :

(a) whether it is a fact that Government
have received complaints that exporters are
violating the fair wade practices and the
terms and conditions of the contracts ; and

(b) if so, the details thereof _and the
action taken thereon so far ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRIMATI
RAMDULARI SINHA): (a) Yes, Sir (b)
During the year 1982, 77 cases of complaints
from various importers in  different
countrics Indian Exporters were brought
to the notice of the office of the Chief
Controller of Imports and Exports. In
49 cases investigations are in progress. In
the remaining cases, some have been settled
amicably and in other cases penal action has

been/is being taken against the defaulting

gxporters,
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Stoppage of the purchase of Items by USSR

3464. SHRI RAVINDRA VERMA :
Will the Minister of COMMERCE be pleased
to state :

(a) what are the regular items which
USSR has stopped purchasing from India
during the year 1983 ; and

(b) the rcasons for the same ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRIMATI
RAM DULARI SINHA) : (a) As far as the
Government is aware the Soviet side has not
contracted in 1983, so far, for import of
cashew kernels, cosmetic goods, carpets and
certain engineering items from India.

(b) The Soviet buyers have informed
Indian exporters that they have not been able
to contract for import of certain items from
India mainly for want of rupee resources.

Transfer of Shareholdings by IDBI to ITC

3465. SHRI RAVINDRA VERMA :
Will the Minister of FINANCE be pleased
to state :

(a) whether the Industrial Development
Bank of India has transferred its sharehold-
ings and management of Ashok Paper Mills
to Indian Tobacco Company along with
shares of India Cement Ltd. ;

(b) if so, what are the terms and condi-
tions of such transfer ; and

(c) whether the loan given by Industrial
Development Bank of India and other finan-
cial institutions, have been secured with
guarantees from Indian Tobacco Company ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY) : (a) to (c) In October,
1982, the Industrial Development Bank of
India (IDBI) sold to the ITC Group of Com.
panies equity shares of Ashok Paper Mills
(APM), at par, for a value aggregating
Rs. 99.31 lakhs. As a part of a package
scheme for revival of APM, the sale of shares
of APM was linked to the sale of 32,64,770
shares of India Cements Ltd. (ICL) held by
Life Insurance Corporation of India, General
Insurance Corporation of India and Unit
Trust of India to ITC. The shares of ICL,
¢ach of face value of Rs, 5/- were sold at a
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price of Rs. 30 per share. IDBI did not hold
any shares of ICL.

Terms and conditions relating to transfer
of management of APM to ITC and guaran-
tees from ITC for institutional loans have not
yet been finalised by the institutions. Loans
granted by the institutions to ICL are, how-
ever, secured with a first charge over the
assets of the company.

Stepping of Exports to Japan

3466. SHRI RAVINDRA VERMA :
Willthe Minister of COMMERCE be pleased
to state :

(a) whether Japan has indicated its
willingness to import 50 per cent more from
developing countries ;

(b) if so, what would be its effect on our
export to Japan ;

agreement has been
respect of specific

(c) whether any
arrived at with them in
items ; and

(d) the actual steps taken by Government
to step up our exports to Japan ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRIMATI
RAM DULARI SINHA) : (a) and (b) Japan
is reported to have declared that it would
expand by 509/, quotas for imported mineral
and industrial products to which preferential
duties are applied. It would be to India’s
advantage in Japan implements this policy
because India is one of the beneficieries of
Japanese Generalized Scheme of Preferences.

(¢) No, Sir.

(d) Efforts arc being made to increase
our exports to Japan through a number of
means, including participation in fairs and
exhibitions, exchange of delegations between
the business communities of the two countries
and through official level trade talks.

Rupee Trade with USSR

3467. SHRI RAVINDRA VARMA :
Will the Minister of FINANCE be pleased
to state :

(a) whether India has favourable rupee
trade account with USSR to the tune of
dollar 600 million ;
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(b) whether such credit is interest free ;
and

(c) if so, the reason for the same especial-
ly when USSR, has better per capita annual
income ?

THE MINISTER OF FINANCE (SHRI
PRANAB MUKHERIJEE) : (a) to (c) The

balance of trade between India and the USSR

has been fluctuating oOver the years. The
Trade Agreement subsisting between the two
countries provides for a Central Account
maintained by RBI, through which such
imbalances are adjusted over a period of
time,

Enactment of Seaward Artillery Practice
Rules 1978

3468, DR. KRUPASINDHU BHOT -
Will the Minister of DEFENCE be pleased
to state :

(a) the States which sent information
regarding the rules superseded by the enact-

ment of the Seaward Artillery Practice Rules,
1978 :

(b) the details of rules framed by the
various coastal States and whether the same
have been received by Government ; and

(c) the steps taken to expedite informa-
tion from the concerncd States ?

THE MINISTER OF STATE IN THE
MINISTRY OF '‘DEFENCE (SHRI K. P.

SINGH DEO) : (a) The following States/
Union Territories framed rules which are
deemed to have been superseded :—

(a) Andaman and Nicobar Islands

(b) Orissa

(c) Tamil Nadu

(d) Gujarat

(¢) Andhra Pradesh

(f) Kerala

(g) Maharashtra

(h) West Bengal

The following Coastal States/Union Terri-

tories with whom correspondence was made,
stated that they did not frame any rules ;: —

(a) Karnataka
(b) Pondicherry
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(c) Lakshadweep
(d) Goa, Daman and Diu

(b) and (c) The rules notify the areas
where Seaward Artillery Practice is to be
carried out and the steps which the local
administration have to take to clear the area
from the security point of view.

Falling Occupancy of Rooms of 1.T.D.C.
Hotels in 1982-83

3469. DR. KRUPASINDHU BHOI :
Will the Minister of TOURISM AND CIVIL
AVIATION be pleased to state :

(a) whether two thirds of ITDC hotels
around the country, have reported falling
room-occupancy in 1982-83 as compared to
the previous year ;

(b) if so, the factors responsible for the
same ;

(¢) whether it is a fact that apart from
visa restriction, competition from private
hotel industry has also added to the problem;
and

(d) if so, the steps proposed to be taken
in the matter ?

THE MINISTER OF STATE OF THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHRI KHURSHEED ALAM
KHAN) : (a) and (b) The main factors for
decrease in room occupancy in some of the
ITDC hotels in 1982-83 were economic reces-
sion in the tourist generating markets, high
air-fare structure, increased supply of hotel
rooms, etc.

(c) Besides visa restrictions, additional
hotel capacity available in private hotels hag
also affected occupancy,

(d) Steps taken to improve room occu-
pancy in the ITDC hotels include standard
of service, maintenance, renovation and
modernisation, frequent and intensive inspec-
tions, better supervision streamlining of
financial, budgetary and cost control, adop-
tion of appropriate tariff and discount
policy ; intensification of marketing and sales
promotion efforts, setting up of JTDC’s own
Travel Agency viz. Ashok Travel & Tours,
inclusion of the hotgls for chain yse by the
Foreign Tourists etc,
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Wealth Tax Laws in Jammu and Kashmir

3470. SHRI BRAJAMOHAN
MOHBANTY : Will the Minister of FINANCE
be pleased to state :

(a) whether wealth tax laws have been
declared inoperative in Jammu & Kashmir by
J.K. High Court ;

(b) which of the fiscal statutes of India
are in operative in J & K on account of Art.
370 of the Constitution ;

(c) are Government considering any
statutory change to meet the situation ; and

(d) if so details there of ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI PAT-
TABHI RAMA RAO): (a) The Jammu &
Kashmir High Court in their judgement
dated 19.4.1983 have held that the Wealth
Tax Act, 1957, in so far zss it purports to be
applicable to the State of Jammu & Kashmir,
is ultra vires of the Constitution, as applied
to the State,

(b) The following statutes enacted by the
Parliament have not been extended to the
State of Jammu & Kashmir : —

(i) The Indian Stamp Act, 1899.

(ii) The Opium and Revenue Laws
(Extension & Application) Act, 1950.

The Compulsory (Donations to
National Funds) Act, 1951,

The Gift Tax Act, 1958,

(i1i)

(iv)

(v) Chapter XXA of the Income Tax
Act, 1961 (inserted by the Taxation
Laws (Amendment) Act, 1972,

(vi) The Interest Act, 1978.

(c) and (d) The fiscal statutes enacted by
Parliament without extending them to the
State of Jammu & Kashmir can be extended
to that State only within the framework of
the provisions of Article 370 of the Constitu-

tion.

As regards the applicability of the
Wealth-tax Act, 1957 to the State of Jammu
& Kashmir, the position is that the judge-
ment of the Jammud&Kashmir High Court has
not been accepted and a petition for special
leave to appeal to the Supreme Court has e
filed, Steps have been taken to filo & peti
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to obtain stay of the operation of the judge-
ment. The question whether and if so, on
what lines, the law or the Constitution have
to be amended can be considered only in the
light of the decision of the Supreme Court in
the matter. The precise steps cannot be
formulated at this stage when the matter is
sub judice.

1.T. Raid on Cinema Stars in Bombay

3471. SHRI BRAJAMOHAN
MOHANTY : Will the Minister of FINANCE
be pleased to state :

(a) how many raids tax authorities had
conducted at the residences and bsuiness
establishments of cinema stars and cinema
producers in the city of Bombay and Madras
during the year 1982-83 and 1983-84 (upto

end of May, 1983) ;

(b) whether evasion of tax and violation
of foreign exchange and customs regulations
have been brought to light and if so, give
details; '

(c) whether action has been taken against
persons involved ; and

(d) the names of the persons or business
houses involved ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI PAT-
TABHI RAMA RAO) : (a) to (d) The
Income-tax Department conducted searches
under Sec. 132 of the Income-tax Act, 1961
in cases of 119 persons connected with film
industry during the period 1.4.82 to 31.5.83
in Bombay and Madras. Prima facie, un-
accounted assets of the value of Rs. 104.65
lakhs approximately were seized. A number
of bank lockers were sealed. The seized
material is under scrutiny and further investi-
gations are also under process under the
various direct tax Acts. In view of the large
number of persons involved, it is not practi-
cable to furnish detailed information. If,
however, the hon’ble Member desires to have
information in a particular case, the same
could be furnished.

As regards violation of foreign exchange
and customs regulations, if any, associated
with these searches. information is being
collected and will be laid on the Table of the
House,
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Values of Rupee

3472, SHRI BRAJAMOHAN
MOHANTY : Will the Minister of FINANCE
be pleased to state :

(a) wheéther world value of Indian rupee
against US Dollar and Russian Rouble and
sterling pound has been reduced in between
month of May and June, 1983 ; and

(b) if so, the reasons therefor ?

THE MINISTER OF FINANCE (SHRI
PRANAB MUKHERIJEE) : (a) and (b) The
value of Indian Rupee in relation to Pound
Sterling, US § and the Russian Rouble at
the beginning of May and at the end of
June, 1983 was as follows :

1.5.83 30.6.83
£ Stg 1=Rs, 15.65 15.45
US $ 1=Rs. 10.0100 10.0705
Russian Rouble 1=Rs, 10,0176 10,0176

It will be noticed that while the value of
Indian Rupee has depreciated marginally
against the US Dollar, it has appreciated
against the Pound Sterling and remained un-
changed against Russian Rouble during this
period. Fluctuations in the value of curren-
cies is normal in a period of floating ex-
change rates regime. The exchange rate of the
rupee is determined since September, 1975 in
terms of a basket of major international
currencies with Pound Sterling used as the
intervention currency. The relative changes
in rupee exchange rates with other currencies,
therefore, reflect the movement in the value of
basket of currencies used for determining the
value of rupee in relation to the intervention
currency as also the relative developments in
the exchange rates of Pound Sterling with
these other currencies.

Group Travel Scheme and Janta Hotels for
Convenience of Domestic Tourists

3473. SHRI K. LAKKAPPA : Will the
Minister of TOURISM AND CIVIL AVIA-
TION be pleased to state :

() steps being taken to promote domestio
tourism ;

(b) group tragek schemes applicable in
railways and air txavel introduey d to promote
domestio tourism ; and
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(c) whether any Janta hotels have been
set up in places of tourist importance for the
convenience of domestic tourists ?

THE MINISTER OF STATE OF THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHRI KHURSHEED ALAM
KHAN) : (a) The Department of Tourism is
placing increasing emphasis on the promotion
of domestic tourism. Thus the Department
constructed nine tourist bungalows in various
tourist centres in the Fourth Five Year Plan
all over the country. It has also constructed
eighteen youth hostels in various parts of
the country, namely Amritsar, Aurangabad,
Bhopal, Dalhousie, Darjeeling, Jaipur,
Madras, Panchkula, Patni Top, Panaji, Puri,
Gandhinagar, Hyderabad, Nainital, Trivan-
drum, Pondicherry, Mysore, and Port Blair.
The Department purposes to construct nine
more Youth/Tourist hostels at Patna, Namchi
(Sikkim), Shillong, Gauhati, Imphal, Itanagar,
Aizwal, Agartala and Dimapur.

The Ministry of Tourism has also set up
a Society called Bharatiya Yatri Avas Vikas
Samiti for construction of yatrikas (Dharam-
shalas/Musafirkhanas) all over the country
to promote domestic and pilgrim tourism.

(b) The Indian Railways offers the
following facilities to promote domestic as
well as foreign tourist traffic :

(1) Reserved Carriages, Tourist Cars/
Saloons and special trains are arranged for
group travel as and when demanded by
parties or tourist agents, subject to availabi-
lity of stock and accommodation on trains.
Tourist Cars and Saloons have been provided
with kitchen facilities.

(2) Circular Journey Tickets are issued
for fixed itineraries as well as itineraries pro-
posed by tourists.

The Indian Airlines offers the following :

The domestic group package scheme
offers a discount of 309, on basic fares for
groups travelling with 2 minimum of 8 and
a maximum of 32 persons within,validity of
30 days. The package scheme includes air
travel, hotel accommodation, sight secing
and other arrangements.

(c) Yes, Sir.
A Janta hotel named Ashok Yatri Niwas
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has been set up in Delhi. This is for the
benefited of domestic as well as foreign
tourists with a limited budget.

A number of 3 Stars hotel are being
constructed in different States as joint venture
between I.T.D.C. and State Govts./States
Tourism Corporation.

Finance from Banks to Tea Industry

3475. SHRI SUBODH SEN : Wiil the
Minister of FINANCE be pleased to state :

(a) whether Government are aware that
the financing is necessary for the tea industry
because these units do not get adequate credit
from the banks ; and

(b) the steps to be taken so that the

industry gets adequate credit from the
banks ?
THE DEPUTY MINISTER IN THE

MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY) : (a) and (b) Banks
have been advised that all genuine require-
ments for productive purposes of industries,
which would inter-alia, include tea industry,
should be fully met.

To study the financial problems of the
industry on an ongoing basis, a Standing
Committee on co-ordination of institutional
finance for tea industry has been constituted
by the Reserve Bank of India under the
Chairmanship of one of its Deputy
Governors.

Misappropriation of Amount by Bank
Employees

3476. SHR1I K. RAMAMURTHY :
Will the Minister of FINANCE be pleased
to state :

(a) the detaiis of Rs. 1.32 crores lost on
account of dacoities in 1982 in the nationa-
lised banks as has been recently stated by
the Deputy Minister of Finance at
Bangalore ;

(b) the details of Rs. 15.74 crores lost
on account of misappropriation by bank
employees in the nationalised banks ; and

(c) the steps taken to avert dacoities
and to recover the misappropriated money
from the bank employees ?
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THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHR] JANAR-
DHANA POOJARY) : (a) As reported by
banks, the details of bank robberies/dacoi-
ties occuring during 1982 are :

Year No. of Amount involved

incidents

1982 77 Rs. 140.48 lakhs approx.
-+ gold valued at

Rs. 16.36 lakhs.

(b) An amount of Rs. 15.94 crores was
involved in 1574 cases of frauds. The cases
of frand generally cover instances of misre-
presentation, breach of trust, manipulation
of books of accounts, fraudulent encashment
of instruments like cheques, drafts and bills
of exchange, unauthorised bandling of secu-
rities charged to banks, misfeassance,
embezzlement, shortages, irregularities, etc.
The total amount involved in these frauds
does not necessarily represent the amount of
loss to banks.

(c) The State Governments, who are
primarily responsible for the maintenance
of law and order, have been requested to
take suitable preventive measures. Govern-
ment have also issued instructions to all
public sector banks to tighten security
measures within their premises. Detailed
instructions have also been issued by the
Government to public sector banks regar-
ding the specific additional security measures
that should be taken by them.

Whenever any fraud/misappropriation is
detected by the bank, the bank immediately
orders a domestic enquiry or hands over
the matter to the local police or Central
Bureau of Investigation for investigation.
On the basis of the findings of the domestic
enquiry or of the local police/CBi, suitable
action is taken by the bank against the
guilty person(s).

Guidelines for Foreign Assistance

3477. SHRI A. NEELALOHITHA-
DASAN NADAR : Will the Ministér of
FINANCE be pleased to state ;

(a) what are the existing guidelines for
foréign financial assistance ;

(b) whether Department of Economic
Affairs is having any idea to review those
guidelines, if so, the details thereof ;
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(c) whether the idea for the review of
those guidelines by the Department of Eco-
nomic Affairs is standing in the way to
accept Canadian aid offer to Kabhalgaon
Super Thermal Power Project in Bihar ;
and

(d) if so, the details thercof ?

THE MINISTER OF FINANCE (SHRI
PRANAB MUKHERJEE) : (a) and (b)
Foreign financial assistance from various
Countries/international institutions is nego-
tiated after mutual discussions are under-
taken on a case by case basis, It is ensured
that such assistance is concessional in nature
and in-conformity with our national plan
priorities and does not in any manner im-
pinge upon our complete freedom in the
matters of choice of development strategies
and policy formulation. There is no proposal
to revise these guidelines.

(c) and (d) Do not arise.

Setting up of Special Committees by
Banks for Implementation of 20-
Point Programme

3478. PROF. NARAIN CHAND
PARASHAR : Will the Minister of
FINANCE be pleased to state :

(a) whether nationalised banks have set
up special committees for monitoring their
contributions in the various items of the
20-Point Programme ;

(b) if so, the names of the banks which
have set up such committees alongwith the
dates on which they have been set up ; and

(c) the likely date by which the banks
which have not set up such committees so
far, are likely to set up these committees,
alongwith the reasons for delay ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHR] JANAR-
DHANA POOJARY) : (a) to (c) The
requisite information is being collected and
will be laid on the Table of the House.

Categorisation of Cities

3479, PROF. NARAIN CHAND
PARASHAR : Will the Minister of
FINANCE be pleased to state :

(a) whether there is any categorisation
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of the cities and towns of India for the
purpose of payment of House Rent and
Dearness Allowances to the Central Govern-
ment Employees ;

(b) if so, the basis for the categorisation
and the names of the towns in all these
categories, Statewise separately for each

category ,

(c) whether some change has taken place
in the categorisation of stations conse-
quent upon the population as enumerated in
the 1981 census ;

(d) if so, the details thereof ; and

(e) if not, the likely date by which the
necessary changes in the categories of cities
and towns be made consequent upon the
changes in population as per 1981 census ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
PATTABHI RAMA RAQ): (a) to (e) For
the purpose of payment of Dearness Allow-
ance to Central Government servants there
is no categorisation of cities/towns as it is
paid at uniform rates throughout the
country. For the purpose of payment of
House Rent Allowance to Central Govern-
ment employees, cities/towns are classified
on the basis of their decennial census popu-
lation as follows :

POPULATION CATEGORISATION
Over 16 lakhs A Class

Over 8 lakhs and B-1 Class

upto 16 lakhs

Over 4 lakhs and B-2 Class

upto 8 lakhs

50,000 and above C Class

and upto 4 lakhs

The population for this purpose is that
of the municipal area of the city as revealed
in the decennial census.

On the basis of population figures as
revealed by the 1981 census, fresh orders
classifying/upgrading cities/towns have been
issued in Ministry of Finance O.M. No.
11016/5/82-E. II (B) dated 7-2-1983, effective
from 1-8-1982. The dectails of cities/towns
classified on the basis of 1981 census cate-
gory-wise and State-wise are available in
Arnnex II to the O.M. dated 7-2-1983 (Copies
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of which have been made available in the
Parliament Library).

The class-wise break up of the cities
classified anew/upgraded on the basis of
L981 census is as under :

From to Number of cities

B-1 A 2

B-2 B-1 3

C B-2 7
Unclassified C 133

Total : 145

.Suggestions made at Meeting of Reserve
Bank’s Standing Committee on Tea in
Calcutta

3480. SHRI ANANDA PATHAK
Wil] the Minister of FINANCE be pleased
to state :

(a) what were the suggestions made at
the meeting of the Reserve Bank’s Standing
Committee on Tea in Calcutta on 17th
May, 1983 ; the details thereof ;

(b) the steps taken, if any, on those
suggestions ;

(c) if so, what are those ; and

(d) if not, the reasons for the delay ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY): (a) to (d)
The discussions in the meeting held on 17th
May, 1983 centred around recommendations
made by ‘Chore Committee” on finance to
tea industry, These suggestions broadly
related to flexibility in implementation of
the recommendations made by the Commi-
ttee particulary in regard to margin, study
of sickness in tea industry and clarification
of some of the guidelines issued by Reserve
Bank of India. These suggestions are being
considered by the Reserve Bank of India
for suitable action.

Fall in Export of Iron Ore to Japan

3481. SHRIMATI JAYANTI
PATNAIK Will  the Minister of
COMMERCE be pleased to state :

(a) whether it is a fact that there has
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been a sharp fall in the export of iron ore
from various parts of the country to Japan ;

(b) if so, the year since when such
declining trend in export of iron ore to
Japan has been continuing ;

(¢) the reasons of the fall of iron ore
export to Japan ;

(d) the name of the ports which are

affected due to this trend ;

(¢) whether mining industry in some
States have been hit hard due to this fall
in export ; and

(f) the name of the States where mining
industry have been affected ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRIMATI
RAM DULARI SINHA) : (a) and (b)
Export of iron ore to Japan during the last
five years has ranged between 14.12 Million

Tonnes and 16.49 Million Tonnes, as
under : —
Qty. in Million Tonnes
1978-79 14,76
1979-80 15.92
1980-81 14.12
1981-82 16.49
1982-83 15.38

(¢) The main reason for the fall in iron
ore exporls to Japan during the year 1982-83
has bcen the severe recession in the world
steel industry.

(d) Paradip Port has been  most

affected.
(e) Yes, Sir,

(f) Barajamda Sector comprising of
certain areas of Bihar and Orissa States has
b:en affected.
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Meeting between India and United States
business held in San Francisco

3483. SHRI N.K. SHEJWALKAR : Will
the Minister of COMMERCE be pleased to
state :

(a) whether it is a fact that a meeting
between Indian and United States business
was held in San Francisco as reported in the
“Hindustan Times'’ dated 22nd April,
1983 ;

(b) if so, the names and status of the
leader and other Members of U.S. delegation
who visited India, details of discussion held
with Indian counterparts and outcome there-
of together with the details of facilities etc.
assured to be provided to Indian business
with USA ;

(¢) names and status of the persons on
both the sides who participated in the

deliberations of the mecting ; snd
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(d) the names and status of the leader
and other members of Indian delegation
selected to visit USA to meet the US Presi-
dent for the purpose ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRIMATI
RAM DULAR] SINHA): (a)to (d) The
news item reported in the Hindustan Times
dated the 22nd April, 1983, relates wholly
to the 8th Meeting of the Indo-US Joint
Business Counci]l held in San Francisco
(USA) from May 2-4, 1983. The Federation
of Indian Chamber of Commerce & Industry
on the Indian side and the US Chamber
of Commerce on the Us side arrange
periodical meetings of Joint Business Council
alternatively in India and USA. Accordingly,
8th Meeting of Joint Business Council was
held in San Francisco (USA) in May, 1983,

The names and status of the leaders and
the other members of both the sides are as
in the Annexure I and II Jaid on the table
of the House., (Placed in Library See No.
LT-6876/83).

The main theme of the meeting was
High Technology Revojution and its impli-
cations on Indo-US Commercial Relations,
In the deliberations of the meceting, after
taking into account the various facets of
Indo-US Economic Relations, a consensus
was arrived at that there was scope for
high technology application specially in
Agriculture and Industry to improve pro-
ductivity and efficiency. The other topics
covered were :

—Review of the US economy and
Indian economy ;

— Investment Climate in India — Regula-
tions and Procedures ;

— Indo-US Investment Issues ;

—Recent Global Trade Developments
affecting India and the US with parti-
cular reference to current US Trade
Policies towards the Developing World
and Current Indian Trade Policies ;

—Selected US Government Programme
in support of Indo-US Commercial
Relations ;

— Multilateral Development Bank Pro-
jects in India ; and

~Third gountry Cooperation Projects,
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The Indian delegation did not meet the
U.S. President.

Unemployment of Adivasi due to closure
of iron-ore mines of Keonjhar and
Sundargarh

3484, SHRI PIYUSH TIRKI: Will
the Minister of COMMERCE be pleased to
state :

(a) whether it is a fact that 25000 Adivasi
workers employed in the iron-ore mines of
Keonjhar and Sundargarh threatened to be
jobless as the MMTC has decided to stop
procurement of ore from these mines ;

(b) if so, the steps being taken by
Government to arrange alternative jobs for
these workers ; and

(c) the reasons for the decision by the
MMTC to step procurecment of ore from
these mines ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRIMATI
RAM DULARI SINHA) : (a) and (¢) On
account of huge inventories of iron ore with
MMTC and unwillingness of the foreign
buyers to nominate ships to Paradip Port,
MMTC notified its intention to the mine-
owners in Barajamda sector that the Corpo-
ration may have to either suspend or reduce
drastically procurement of iron ore from
1-7-83., MMTC has, however, been directed
to continue procurement of iron ore from
the Eastern Region for another three months
commencing from 1st Ji]v, 1983 as a short
term measure.

(b) Government have taken the following
steps to maintain exports of iron or¢ through
Prradip Port : —

(1) MMTC have been asked to explore
new markets for export of iron ore
to countries willing to nominatc
vessels with  capacity upto 60,000
DWT.

(2) Two port loading has been sugges-
ted to major buyers of iron ore

from India.
(3) MMTC has decided that it would
compensate  buyers for higher

incidence of frecight involved in
lifting ore from Paradip by giving
discounts on priges,
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(4) Night navigation has been introdu-
ced to handle vessels during night
time.

(5) The expansion and modification to
the iron ore handling plants at
Paradip Port to increase the annual
throughput to 4 million tonnes is
being completed.

(6) MMTC and SAIL have been direc-
ted to work out an agreed pro-
gramme Of procurement of ore
from this rezion to meet the
residual requirements of domestic
steel plants.

Overdrafts by States

3485, SHRI BALASAHEB VIKHE
PATIL ; Will the Minister of FINANCE
be pleased to state :

(a) whether the question of overdrafts
by the State Governments could be settled ;

(b) if not, the difficulties being faced
by the State Governments ; and

(c) how do the Central
propose to deal with it ?

THE MINISTER OF FINANCE (SHRI
PRANAB MUKHERIJEE) : (a) Monetary
transactions of the State Governments take
place simultaneously at numerous treasuries,
sub-treasuries and banks. Qverdrafts arise
when the disbursement in the accounts of
the State exceeds their receipts and the
authorised ways and means limits. They
disappear when imbalance in the State
accounts is removed. This is a continuing
process and hence settling the question of
ovecdrafts does not arise.

Government

(b) The Plan cutlays of all the States
for 1983-84 were fully financed by the State’s
own resources and Central assistance at the
time of their formulation, Normally, there
should be no difficulty in the State being
able to avoid overdrafts. However, some
of them take up new commitments and get
into difficulties in balancing their expendi-
tures and receipts.

(¢) The Government of India has been
having continuous dialogues with those
States facing such difficulties and have been
advising them te improve their resources
angd alsa reduce nen-plan expenditure.
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Loan given by financial institutions to
Mohan Machines

3486. SHRI KRISHNA CHANDRA
HALDER :

SHRI N.K. SHEJWALKAR :

Will the Minister of FINANCE be

pleased to state :

(a) whether it is a fact that financial
institutions have loaned money to Mohan
Machines (a Pure Drinks Company) ;

(b) how many years ago and how much
has been given ;

(¢) how many instalments of the loan
have been repaid to date ; and

(d) how many times have the loan repay-
ments been rescheduled ?

THE DFPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY): (a) and (b) Details
of loan assistance provided in 1974 by the
financial institutions namely Industrial
Development Bank of India (IDBI), Indus-
trial Finance Corporation of India (IFCI),
Industrial Credit & Investment Corporation
of India (JICICI1) and Life Insurance Corpo-
ration of India (LIC) to M/s. Mohan
Ortman Herbst Ltd. (since renamed as
Mohan Machines Ltd,) are indicated in the
statement below :—

(Rs. in lakhs)

Institution Rupee loan
of foreign cur-
rency loan

I.D.B.I 49.00 —
LF.C.I 10.36 23.49
I.C.1.C.I 40,00 —_
L.I.C. 28.00 =
127.36 23.49

(¢) and (d) The operations of MML
have not been satisfactory for the reason of
lack of demand for its products, Due to
unsatisfactory operations and consequent
adverse financial position, MML had defaul-
ted iq the payment of instalments of
principal and in the payment of jnterest to
the ‘financial jnstitutions, The fipancial
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institutions discussed the affairs of MML
and according to the consensus, the out-
standing principal amount shall become
payable only from 1.7,1984.

The repayment of institutional loans

have been rescheduled thrice in 1979, 1981
and 1982,
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Screening Large Houses/Companies for
Unearthing Black Money

3488. SHRI RAM LAL RAHI: Wil
the Minister of FINANCE be pleased to
state :

(a) whether Government propose to
screen all large companies/houses through-
out the country for unearthing black money
and evasion of Income Tax ; and

(b) if so, the steps proposed to be taken
in that behalf ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
PATTABHI R/AMA RAO): (a) and (b)
The Government is quite concerned with
the generally believed large evasion of tax
and proliferation of black money over the
recent years. Consistent legislative and
administrative measures from time to time
have been taken to fight this evi] as thijs
programme forms Point 19 in the 20-Point
Programme of the Government,

Some of the notable aspects of the
Income-tax Department’s drive for curbing
tax evasion and generation of black money
are as under : —

(i) The machinery for collection,
collation and dissemination of
useful information both for djsco-
vering new assessees and for locat-
ing concealment in the cases of
existing assessees i3 being streams,

lined,
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(ii) The cases/group of cases suspected
of large scale tax evasion and other
cases requiring detailed investiga-
tions are assigned to Central
Charges. In order to effectively
deal with such cases, the number
of Charges of Commissioners of
Income-tax (Central) has been
increased from 11 to 15. These
Commissioners are actively involved

with the investigations made by
their I.A.Cs. and Income-tax
Officers.

(iii) For effectively dealing with cases
of professionals, like, doctors,
lawyers, chartered accountants,
architects, etc. their cases have
been/are being centralised in pro-
fessional circle in cities having
population over 7 lakhs. Similarly,
in order to make concerted investi-
gations the cases of persons con-
nected with film industry have
been concentrated in Film Circles

at Bombay, Calcutta and Madras,

(iv) The Department has now built up
a permanent organisation under
the guidance of Director of Inspec-
tion (Survey) to conduct survey on
a continued basis,

(v) To keep a track on lavish and
ostentatious expenditure ‘the Com-
missioners of Income-tax have been
instructed to make vigorous use of
the powers enjoined upon them
under section 133A(5) of the
Income tax  Act. Under section
133A(5) of the Income-tax Act the
Income-tax authorities have the
power to collect information and
record statements of persons who
are likely to possess the relevant
information at any time after any
function, ceremony or event, if they
are of the opinion, that having
regard to the nature and scale or
extent of expenditure incurred it is
necessary to do so,

Keeping in view the need for curbing
tax evasion, the Commissioners of Income-
tax have been advised to make more
vigorous use of the provisions relating to
prosecutions and to ensurg that prosecutions
are laynched in all cases whepe having regard



245 Written Answers

to magnitude of the tax evasion, such prose-
cution is warranted.

Suspension of Government Employees in
M/o Defence

3489. SHRI KUMBHA RAM ARYA :
will the Minister of DEFENCE be pleased

to state :

(a) how many Government se.rv.aqts
working in the Ministry of Defence, ang.
try of Defence (Production) and the Arm_ed
Forces Headquarters and the Inter-Service
Organisations were suspended during -the
course of the last five years whose period
of suspension exceeded over three months ;

(b) will the details of the employe&'as
suspended together with the details be laid
on the table of the House ;

(c) have his Ministry issued instructions
to all the authorities under it having powers
to suspend a Government servant under
them “to ensure that action is initiated_ in all
such cases in sufficiently well in time so
that the requisite order can take effect as
soon as the suspended employee has com-
pleted threc months under suspension ; and

(d) if so, will a copy of the same be
laid on the table of the House ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI KP
SINGH DEO) : (a) to (d) Information is
being collected.

Alleged Corrupts practices against Chairman
and Deputy General Manager of
Syndicate Bank

3490. SHRI NARAYAN CHOUBEY :-

SHRI HARISH KUMAR
GANGWAR :

will the Minister of FINANCE be
pleased to state :

(a) whether it is a fact that the CBI has
found prima facie cases of alleged corrupt
practices against Syndicate Bank’s Chairman
and Deputy General Manager ;

(b) whether the First Information
Reports submitted by the CBI indicated that
both of them had amassed wealth dispor-
tionate to their known income ;
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(c) if so, the details :

(d) whether Government have appointed
Shri R. Raghupathy as a director of Export-
Import Bank of India ;

(e) if so, the action being taken against
him to cancel the appointment ; and

(f) why Government have not taken any
action like suspension etc. against the two
officers ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY): (a) to (c) CBI
has reported that Chairman, Syndicate Bank
as well as a Deputy General Manager of the
Bank were alleged to be in possession of
assets disproportionate to their known
sources of income. A case under Prevention
of Corruption Act was accordingly registered
against each of them. As the cases are still
under investigation, it would not be in
public interest to divulge the details at this
stage.

(d) Yes, Sir.

(e) and (f) Necessary action, as appro-
priate, will be taken after the findings of the
CBI are available.

Economic Administration Reforms
Commission

3491. SHRI P.M. SAYEED : Will
the Minister of FINANCE be pleased to
state :

(a) whether Economic Administration
Reforms Commission appointed by Govern-
ment about two years ago has completed
the major portion of the assignment ;

(b) if so, by what time full report is
likely to be submitted ;

(c) whether any interim report has been
submitted so far ; and

(d) if so, whether Commission has been
asked to submit the report immediately ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
PATTABHI RAMA RAO): (a) to (d)
The Economic Administration _ Reforms
Commission had completed the major
portion of the work assigned to it by 30th
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June, 1983, By that date 30 reports had
been submitted by the Commission covering
various aspects. The Commission is func-
tioning as one man Commission with effect
from 1.7.1983, and it is expected that it
will submit some more reports during its
tenure.

Recommendations of the Economic Admi-
nistrative Reforms Commission

3492, SHRI RAM PRASAD
AHIRWAR : Will the Minister of
FINANCE be pleased to state :

(a) the recommendations of the Econo-
mic Administrative Reforms Commission ;
when were they submitted ;

(b) the particulars of the recommenda-
tions accepted by Government and how far
each of the accepted reccommendations has
been implemented ;

(¢) which recommendations were not
accepted and the reasons of non-acceptance ;
and

(d) the present and future course of
related action ?

THE MINISTER OF STATE IN THE

MINISTRY OF FINANCE (SHRI
PATTABHI RAMA RAO): (a) to (d)
The Economic Administration Reforms

Commission had submitted 30 reports on
different topics falling within its terms of
reference upto 30th June, 1983. These
reports are in the nature of internal advise
to the Government and have been and are
being taken into consideration while formu-
lating Government policy.

Workshop of Indo-American Chamber
of Commerce

3493, SHRI SYED MASUDAL
HOSSAIN : Will the Minister of COM-
MERCE be pleased to state :

(a) whether Government are aware of
a workshop organised by the Indo-American
Chamber of Commeérce, recently at Calcutta
on how to promote trade relations between
the two countries ;

(b) if so, the deliberations in the said
workshop ;

(c) whether Government intend to follow
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up the deliberations that took place in the
said workshop ; and

(d) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRIMATI
RAM DULARI SINHA): (a) to (d)
According to the information obtained from
the Indo-American Chamber of Commerce,
it is reported that the Fast India Council of
the Indo-American Chamber of Commerce
had organised a Seminar in Calcutta on the
27th May, 1983, The main points covered
during the Seminar are briefly as under :—

(i) Opportunitics for bilateral trade

between India and U S.A.

(ii) Trade promotion/commercial
services being provided by Indo-
American Chamber of Commerce
and the U.S. Consulate in Calcutta
to the Businecss community of the
two countries.

(iii) Favourable climate for investment

in India,

(iv) Regarding protectionism and high
interest rate on U.S, Trade credit
and tariff barriers on export of
certain Indian items,

(v) A brief resume of the Indo.US
Business Council (JBC) mecting
held in San Francisco on May 2-4,
1983,

The Indo-American Chamber of Com-
merce is a Non-Governmental organisation,
The deliberations as indicated above were
mainly of informative nature to the trade.
Government has also taken note of the
same.

Memorandum from the Electrical Appliances
Manufacturers Association

3494, SHRI NIHAL SINGH : Will the
Minister of FINANCE be pleased to state :

(a) whether Government have received

any Mamorandum from the Electrical
Appliances Manufacturers Association in
March, 1983 regarding new taxation

measures which have adversely affected the
growth of small scale sector ; and

(b) if so, the action being takem by
Government ?
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THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
PATTABHI RAMA RAO) : Yes, Sir.

(b) So far as Central Excise Duty is
concerned, full exemption limit under the
gencral small scale exemption scheme appli-
cable to specified excisable goods manufac-
tured in the small scale sector, which was
reduced 1o the level of Rs, 5.00 lakhs as
part of the 1983 budget proposals originally,
has since been restored to the level of Rs
7.50 lakhs.

In regard to Income Tax, the proposed
provision in the Finance Bill, 1983 for
disallowance in the computation of taxable
p:-ofits of 20 per cent of expenditure incurred
on specified items, was modified so as to
exclude the expenditure on travel by rail,
motor-car, ship, powered-craft or air-craft
from the ambit of the proposed disallowance.
Further, the provision for disallowance of
20 per cent was made only in respect of
aggregate expenditure under specified heads
in excess of Rs, 1 lakh.

12.00 Hrs,
(Interruptions)
SEVERAL HON. MEMBERS ;5.

DR. SUBRAMANIAM SWAMY
(Bombay North East) : Arc you going to
allow a resolution in the House after Prime
Minister’s statement, A resclution of the
House is long overdue. S0 many massacres
have taken place in Sri Lanka and this
House is not given an opportunity 1o pass a
resolution,

qLqer wEgtay | A7 & AT AIGH 37
g1 31T e oY Iy AT & 9w fafaeae
Fama F a1z ST Fe0 I Q7 FAAT,
g% gai F1f gans ag g

PROF. MADHU DANDAVATE
(Rajapur) : I have one suggestion to you,
The Business Advisory Committee has
already discussed the issue regarding non-
residents’ investments in Indian companies.
You have already admitted a call attention.
There is a national debate on this issue and
I suggest - the person has moved the call
attention motion has no objection— that
this can be discussed under Rule 193, that
way all Parties will be able to participate.
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This is an issue which is being discussed
all throughout Indja and outside India and
you cannot dispose of it by call attention,

A=ay wgieg ;- A7 fasgw feeqiar
HIF F73 F 1T q50 FI

There was no other time left for discus-
sion, Otherwise, we would have taken it
because we have decided to take it as a
discussion, Is it not ? We have decided.
But if the whole House gets together 1 have
no objection.

PROF. MADHU DANDAVATE :
Both sides want to have a discussion.

MR. SPEAKER: You will have to
find the time. 1 have no objection. But
1 would request the Parliamentary Affairs
Minister... .

PROF. MADHU
No Parliamentary Affairs Minister
lable.

MR. SPEAKER :

DANDAVATE :
is avai-

What can I do ?

PROF. MADHU DANDAVATE :
I have also suggested to the Finance
Minister.

MR. SPEAKER : ] only tried to have
it discussed otlciwisc, it come in the way
of other discussions.

PROF. MADHU DANDAVATE :
Both sides of the House are interested.

MR. SPEAKER : But to-day is the
Private Members' day. That is ‘&nother
difficulty.

PROF. MADHU DANDAVATE :

We can have it on some other day.

MR. SPEAKER : But we have to find
the time. There are other discussion also,
We have decided on that, It was only after
1 found that we were not finding time that
I allowed it in this way so that it might get
discussed.

PROF. MADHU DANDAVATE :
That is also the sense of the House.

MR. SPEAKER : I agree with you, My
only problem is to find time...

(Interruptions.)
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PROF. MADHU DANDAVATE :
Where is the Miunister for Parliamentary
Affairs ? He is not available. Neither the
Prime Minister npor the Parliamentary
Affairs Minister is available.

PROF. N.G. RANGA (Guntur) : You
cannot expect This is the time for raising

voices.
PROF. MADHU DANDAVATE :

I am not raising my voice. I am ouly whis-
pering into the ears of the Speaker,

(Interruptions.)

SHR1 SATYASADHAN CHAKRA-
BORTY (Calcutta South) : What about
our call attention ? We have been shouting
about it...

(Interruptions)
MR. SPEAKER :

SHRI SATYASADHAN CHAKRA-
BORTY : When are you going to decide ?

Pending with me.

MR. SPEAKER : 1 do not know. 1
cannot reply to that like that.

PROF. K. K. TEWARY (Buxar): I
want to raise a very important issue, There
is a big conspiracy by the Scindia Trust to
sell a temple and its adjoining property at
a throwaway price in Allahabad. This trust
belongs to Mr. Vijayaraje Scindia ..

MR. SPEAKER :
up under the law.
it.. ?

PROF. K.K. TEWARY :
given a notice.

This has to be taken
How do we come into

We have

MR. SPEAKER : Under Rule 377 we
shall see. We have got nothing to do with
it

(Interruptions)

PROF, MADHU DANDAVATE :
What happened to this issue ? All are agreed
on this ; the Finance Minister has no
objection,

MR. SPEAKER : You will have to
forgo one of your discussions

SHRI SATYASADHAN CHAKRA-
BORTY : No, Sir. We have been sitting
cven upto 9-30 PM. Why should we forgo ?
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This is not correct. There should be two
discussions in a week.

MR. SPEAKER : There will be no

time.

SHRI SATYASADHAN CHAKRA-
BORTY : We have been sitting even upto
9.30 PM.

MR. SPEAKER : No time.

SHRI SATYASADHAN.V CHAKRA-
BORTY : Yesterday we sat upto 9-40 PM.

SHRI K. MAYATHEVAR (Dindigul):
Let the Prime Minister make her statement
before the Calling Attention.

MR. SPEAKER : Thereare certain
things to be done.
PROF. MADHU DANDAVATE :

The Parliamentary Affairs Minister has now
come.

... (%999 )...

weger wgtaw - 48 faadg gaarga®
wue) 7 fearge fear ar, §3 feage g
fwar | :

PROF. MADHU DANDAVATE :
Mr. Minister of Parliamentary Affairs, all
are agreed that this issue about investment
in the Indian companies by non-resident.
Indians should be taken up in the form of
discussion under rule 193 so that various
parties will be able to participate on this
debate of very important national signifi-
cance. Therefore, I would request that
since all are agreed on the issuec to be
discussed —both sides are agreed—you
should have some time for a discussion
under 193 and not in the form of calling
attention only.

SHRI K. MAYATHEVAR : May I
submit that the Tamils of Sri1 Lanka are
suffering...(/nterruptions)

MR. SPEAKER : After the Prime
Minister’s statement, if something is needed,
we will do that. No problem,

SHRI SATYASADHAN CHAKRA-
BORTY : What is the decision about the

irregular appointments in the Railways m
West Bengal ?
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MR. SPEAKER: No decision.
(Interruptions) You don’t be a student.
You are a professor. I have seen that. It
is under consideration and I will take some
time. I am not to be bound down like

that.

THE MINISTER OF PARLIA-
MENTARY AFFAIRS SPORTS AND

WORKS AND HOUSING. (SHRI
BUTA SINGH) : Mr.  Speaker, you
kindly recall that in the B.A.C. you

were kind enough to pick up this as one of
the subjects and the B.A.C. was unanimous
that this would be taken up as one of the
subjects before the House. You had alloca-
ted priority to that also. But, in the
meantime, this calling attention has come.
1 will have to ascertain from the hon.
Finance Minister. It cannot be done just on
the spur of the moment. I should be given
time and after I have consulted the Finance
Minister we will decide.

MR. SPEAKER : Along with that you
will have to find time also for this.

(Interruptions)

MR. SPEAKER : If you can adjust
this, I do not mind as far as you are con-
cerned and 1 am happy. (Interruptions)

SHRI K. MAYATHEVAR : Sir, 1,000
Tamils in Sri Lanka are suffering.
(Interruptions)

THE MINISTER OF FINANCE (SHRI
PRANAB MUKHERIJEE) : Sir on this
subject, I have a suggestion. It is for the
Speaker and the House to decide about the
mode of the discussion or about the time of
the discussion. I have nothing to comment
on it. I have only one point. I would like
to submit that next week. I have some
important business, particularly, the Supple-
mentary Demands. I understand—1I do not
know that - next week, in the other House,
we shall have a discussion on prices. That
is why I thought that perhaps this could be
discussed in this week itself in the form of
a calling attention. The very subject has
been discussed in the other House in the
form of calling attention notice. It is for
you to decide. I am npot coming in the
way. I am not going to comment on this.

PROF.
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In the calling attention only two parties are
speaking to-day.

SHRI PRANAB MUKHERIJEE : That is
for you to decide. I am not coming in the
way as to what will be the mode of discus-
sion I am only pointing this out. The
House has its own problem of accommodat-
ing some other business which will get
priority over it. The supplementary demands
and other things ought to be passed. Keep-
ing this in mind, the House may decide.

SHRI K. MAYA1HEVAR: 1am
happy to note that the Prime Minister is
going to make a statement. (Interruptions)

MR. SPEAKER : Any other thing ?

SHRI SATYASADHAN CHAKRA-
BORTY : What is happening to my
request ?

MR. SPEAKER : That is not allowed.

SHRI SATYASADHAN CHAKRA-

BORTY : The whole House should know...
(Interruptions).

MR. SPEAKER :
(Interruptions)
MR. SPEAKER : I will not take it as

a Calling Attention. When you all decide
and give me your proposal I will see.

No questions,

ol ua fa=ra quaara (B1919) -
A Fifqw AT &1 Far gar ?

yeqq AT © AT &g W@ & wifwq
#2qA 8g &7 |
(caama)
SHRI INDRAJIT GUPTA (Basirhat) :

It should be held over till that matter is
decided.

MR. SPEAKER : Please sit down, Mr.
Mayathevar, 1 have heard you. I have been
seeing you all the time,

SHRI K. MAYATHEVAR : You have
not heard me today, Sit.
=t v faetre qrgar o saE S

q1g A JIg A A'FQ | gE@F A aF
grasd § | 98 HEFT & 7y 9T I
feq sifam agaq 91 gae Fiad 3 fRar
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fergoa & are faaw =ifan adgas &
i ¥ at=l wigd g, Al afafess
qffa & =m 4 qifzfodz fear o afz
T T ®@ w1 W@ E ar § JaC g
gz ¥ar & & gasr @ &1 frar ¢
Yt feesqa var s ar & 3a% fag
giie JE) §
(zoauT )
PROF. MADHU DANDAVATE :

Then there is no difficulty. We leave it to
you, It should be included in this.

SHRI BUTA SINGH : We also leave
it to you whether you want it.

SHRI SONTOSH MOHAN DEV
(Silchar) : Sir, it should be in the Calling
Attention form.

SHRI SATISH AGARWAL (Jaipur) :
Sir, in Calling Attention every party should
get a chance 10 speak.

(Interruptions)
TEqEH Hg‘f‘é?{ . 3T 71z fawiT @,
ﬁﬁ' #E ugaT a:y 8 | 4';’,'_? v d Vg
gafmo #7 sifan 2w &7 fzar ar)

SHRI SATISH AGARWAL: It is

such an important issue, 1 think every party
should have a say on this subject.

PROF. MADHU DANDAVATE :
Sir, the whole country is expressing, but we
are not expression our opinion,

qeqer wgtzg ¢ 417 &7 AAfsar
q@™ %A Q9 &/ 3 < J1 FITET & |

PROF. MADHU DANDAVATE :
They will sabotage the discussion.

SHRI SATISH AGARWAL: Sir, it
should be held over for the time being,

PROF, MADHU DANDAVATE :

I am only happy that you have not admitted
377 on this.

MR. SPEAKER : :f&aq 017 gsrs ng

&g |

You are doing injustice to me,
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PROF. MADHU DANDAVATE :
I said I am happy to that extent.

MR. SPEAKER :
Professor ?

Are you joking

SHRI C.T. DHANDAPANI (Pollachi) :
I am bappy that the Prime Minister is going
to make a Statement today. So far we haye
seen three Statements from the Government,
but actually nobody was satisfied, particu-

larly the public or the Opposition,
MR. SPEAKER : 1 don’t know.

(Interruptions)

SHRI CT. DHANDAPANTJ :
allow me to continue,

Please

MR. SPEAKER :
rupt him ?

SHRI C.T. DHANDAPANI : Since
the Prime Minister is going to make a
statement, I would like to appeal that the
Government should insist on Sri Lanka
Government to accept Indian army to be
deployed there for supervising ...

Why do you inter-

(Interruptions)

MR. SPEAKER : Government are
better placed and they will do whatever
they can to safeguard the interests. Let us
hear the Statement first, I cannot suggest

anything.
SHRI C.T. DHANDAPANI: Simply
Statement will not do anything, Earlier

three Statements did not contain anything.
Nothing is going to come out

(Interruptions)

MR. SPEAKER : Not allowed.

SHRI INDRAJIT GUPTA : Sir, since
the last Session also the Hon. Finance
Minister is keeping quiet on the question of
the implementing the Supreme Court
decision in the case of the Pensjoners.
Lakhs and lakhs of old-age pensioners upto
retired before 1979 are entitled to get enhan-
ced rates of Pension, You are ignoring the
supreme body and ' holding back their
pension illegally.

MR. SPEAKER :
allowed.

SHRI INDRAJIT =GUPTA : Session

No statement is
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will be finishing soon, the Minister must
say something. I have given you a notice
for Call Attention and you know that. Will
you say anything Mr. Finance Minister
about the decision of the Supreme Court on

the enhanced pension for lakhs of
pensioners 7 What are you doing about
that ?

THE MINISTER OF FINANCE (SHRI
PRANAB MUKHERIJEE) : I have written
hailf a dozen letters to you.

SHRI INDRAJIT GUPTA : There
will be a contempt of the Court if you don’t
do anything on that.

7T TATIATT STEST (A1) @ 3qeue
oY, &7 g sy wAY FHegeAAT H

faares mater 97 &1 939 A9F G
AAT E |

REAEY HEI : 3G T |

) TTATEATT ey © Taq Far yaifqay
F X I ww@a s fgar g

Not allowed. I will

MR. SPEAKER :
look into it.

PROF. K.K. TEWARY : Ihave given
a Calling Attention Notice against the
Shudh Vanaspati Company, a Delhi-based
firm. They have fraudulently imported beef
tallow, and it is being sent around for

mixing with vanaspati ghee. It involves
crores of rupees. I wonder why it has not

been confiscated.

qeaet Rglay : faart @1 OF qE
Yt g8} T fgar g1 1 difes-gE Al
TEd Y 1 AR § G A |
Ao Fodko faardt ; 3F g, T |
... (F@E) ..,
SHRI K. MAYATHEVAR : ose.
(Interruptiony)

MR. SPEAKER. No; I do not. I
will outright reject it, if you persist new.

SHRI K. MAYATHEVAR : We have

Zot reliable information from persons who
- have come to Delhi and Madras —1 mean
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Shri Lanka Tamils. They have said that
in the refugee camps, the suffering people
did not got food, medicines or clothes at all.
We are sending them by ships. But they
are not distrsbuted there. (Interruptions)
I want them to be distributed to our people,
to save our pcople. For that, we demand
that the Central Government should the
Army. We demand that this Government
should send the Army, because we have
failed in all peaceful negotiations.

MR. SPEAKER : Now sit
There is always the question of talks.

SHRI K. MAYATHEVAR : Therefore,

down.

Indian Army should march on towards
Sri Lanka ..
(Interruptions)**
MR. SPEAKER : Sit down. Not

allowed.
(Interruptions)™™

s HITo Ao XM (FF) : F+dlg
fagriaa & <@ g1 AsAI9F FIA FiMN
F1 AFT qIfFarfz AT K AN ATF FY
@ g l...(@agm) ...

qeqst AET {1 74T |

it T fawia qraane | g9 W e
FLIWEE |

qeqey REEd AT W wg @ §, &

war |
.. (FEEE)...

HARIKESH BAHADUR
They are not listening...

SHR1
(Gorakhpur) :
(Interruptions)*®*

MR. SPEAKER : Not allowed.

SHRI HARIKESH BAHADUR : It
is not good that you are never allowing any
important issues to be raised. Twenty
thousand teachers of Kendriya Vidyalaya are
agitating, but you are not allowing the

matter to be raised here,
FEqE HEI | THD IS FT AT
F1E areqw §, @ gt IeRq 1 fAww

377 ¥
... (zag9m). ..

>

**Not recorded.
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st ghm a@gige : T AMITEA
AT WE
wemw WElaw : FA A A W E )
... (FTEEE)...

weaw wgiga : § ¥ HwAM) HA
& THIT (RAT E | AT IFE HEATAI]
aa fear SIFFT | T AYATAZI AT !

st gfcdar agEe : AT FE fe &
smad fagg T A A

... (3ga"m™)...

qeqer watzw - 97 FATS fEHar g
f& we ga Faaar &7

... (FaEEE) ...

qeaw nglay @ 377 & &, # g3
qar g |
... (FTEEIA)...

st ghedm agige: & 837 ¥ 1w
ATIT HAT § | FIFIT IS 1T g g
';3'} a \ “Either you direct the Govern-
ment...
12.18 Hrs.

MR. SPEAKER : Note allowed.

Shri Harikesh Bahadur and some other
Members then left the House.

SHRI SATYASADHAN CHAKRA-
BORTY : 20,000 teachers are coming, Sir.

Government should say something.

(Interruptions)"*

MR. SPEAKER : Order, order.
allowed ; no body is allowed.
(Interruptions)"*

MR. SPEAKER : Mrs Dandavate, do
you want to say anything ?

Not

(Interruptions)**

MR. SPEAKER : Not allowed,

... (jagaF) ., |,
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sivat wfaer geaa (F7a§ SWT
weq) : Aegey WERd, {9 UF QIFAAC
@iz fzar g1 faes o ara § faqar
gaeafq Tarer g% H o AT 91, IAA
NGZAT II1 7 @Y |

weqer wglag ; UF v &3ar fzar @
#T F3aAT A 1, (s7F91A). ..

siat 9faaT IAX: It has not
been confiscated. Theconsumers’ organi-
zations have represented. Nothing is being

done. It is coming from parts of West
Bengal.

MR. SPEAKER :
perturbed as you are.

I am as much

SHRIMATI PRAMILA DANDAVATE:
It should be done immediately.

=5y fanegy Fqg (HETT) ; ey
wgtga, agt 7 A, 1980 F Ffwr Fo
At & oA fawar fs gw & oafaga
¥ FHEHT AT 1@ & | 99F FIT 16 HIFA
®1 1981 7 qw gfear fram {AY g8,
Sgd g9t HAY § y@E fEar fF ogw
Wea! §F §1A &1 IIF @ § |

qeasy wgiza &2 Fa7 gar ?

=it fanrae fag : 9% @19 #3F a1
agi g1k "4t ot 7 FFr | gHIR ST gL
FITHA §, IFIA FIT ) F9T A agk
TSI § FE1 | TIF TUT FT ST
Mifew g2, 397 areney 3Y Bfgaa & anad
Fgl fo gowl amr 7igy § 1 gadt @i §
gg FFAT ATZAT § 18 BI@U &1 guik agf
qe-11 gfafea fasar, sa ghafea ¥ ag
FT w41 a1 % g0 sriEdHz F1 qifcg A
fwar sroar (sagam)...

Aeqer wglaa - & a1 T gFAT §
... (Fagg™). ..

**Not recorded,

R o
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MR. SPEAKER : Why don’t you listen?
This is very important.

(Interruptions)"*
sit faneas fag @ &9 91 F197 48
w1 91 f& & 591 $T gHAT § 417 g T
g% & fn oY § ®gar 9gar § S¥ FgA
fsT |

gIFIT F qiiFqide 1 Jrargq fgar
g7 X 18 F@A & gafea § g Fgl
T § fF 1982 & @ AWUEHT &1 99
LA 1T zaFr wwg uw sengfaa faq
1g% | aaz qod 91 aqr, ag faq qgf
FAT, IAF A2 48 YAA AT TG g, TOA
W §8 g7 g1 Wl ...

weaer Aglam ;. § AR A&
ggad g | qifearder sead fafaee e
FY AT FT1GT @ 2 |

5 faneac fag © sifa qar #9 a5
grar g ?

weae WEiad : ag F19 aFg-grafan
% qia g1 8, Segia g faar g

st @Yodto fag : YR1A Ag! A1 § |

=Y fanvax fag : g9IX @8 H1d g
3T F§ 8 & !

DR. SUBRAMANIAM SWAMY : This
House had agreed to have a discussion on
the charges by Mr. Seymour Hersh against

Mr. Morarji Desai. You said you would
allow it. It is not being allowed.

qeuet WY ¢ A1 |

Tro GUTIAR Trd} : AT G JAT H
1A ?

qEqel AEIAT : GOA H AT |

ot e g qis (GANATAE) ;- areqer

ugiag, 17 gg aeqfq qrat ¥ gaeafq A
=df faard &1 w19 foan @, 39 feewam 9T
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grar wifgd | a7 gz gacafy arer fgeg a9

AT FT 1F §—39% faars @) H4-
FIEr i Frfgd |

SHRI PRATAP BHANU. SHARMA
(vidisha) : I had given notices for a
discussion for crcating new employment
potential for unemployed manpower in the
country. It is a very important and urgent
matter of public importance. I request you
to consider it in the next week.

MR. SPEAKER : T will see.

SHRI BRAJAMOHAN MOHANTY
(Puri) : Infilterators from Pakistan are
coming into Kutch area. T have given a
notice about it in writing.

MR. SPEAKER ; Please give it under
Rule 377, One at a time.

(Interruptions)

MR. SPEAKER : Not allowed,
(Interruptions)™*

SHRI K. LAKKAPPA (Tumkur) : As
far as the calling attention is concerned, it
is the right of an individual member to have
a discussion on it ; it should be discussed
when its turn comes ; it should not be
sabotaged.

MR. SPEAKER : where were you
earlier when this was raised ?

SHRI K. LAKKAPPA : Since it was
on the agenda, I was waiting for my turn
here. As soon as Mr. Sunil Maira
presented the Reports of the PAC, the next
item on the agenda was the calling attention,
It should not have been saboted in the
meantime. Wec must have a discussion on
the calling attention.

SHR1 SUNIL MAITRA (Calcutta
North East) : The business of the House
is being run on the basis of give and take.
If he insists on his position, then we
should also insist on our position.

SHRI UTTAM RATHOD (Hingoli) :
During the last session, Shri Bhishma
Narain Singh, the then Parliamentary
Affairs Minister had withdrawn the Land

**¥*Not recorded.
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Acquisition (Amendment) Bill saying that a
new Bill would be brought in the ensuing
session with amendments beneficial to the
landholders. It is more than two weeks in
this session now and this Bill is being
delayed, this Bill is not shown even in the
agenda. The landholders whose land 1is
being acquired, are very much agitated over
it.

qEFY WEAY © 31F §, AT fa@ W
a1

SHRI P. NAMGYAL (Ladakh) : I had
given notices under different rules for the
embezzlement of crores of rupees. What has
happened to them ?

MR. SPEAKER :

(Interruptions)**

SHRI K, MAYATHEVAR : On a point
of order, Sir, under rule 380 and rule 376.
I find that you have expunged every word
that 1 had uttered yesterday...

Not allowed.

MR. SPEAKER : There is no point of
order. It is overruled.

SHRI K. MAYATHEVAR : My point
of order is under rulc 380 and rule 376,
Only unparliamentary "or indecent words
etc, can be expunged. Only when such
words are uttered, you can direct that they

should be expunged. If the words are
defamatory, yon can direct their
expunction,

MR. SPEAKER : Whatever is said

without my permission that will not form
part of the record.

(Interruptions)™*

SHRI K. MAYATHEVAR :
a Point of order.

I am on

MR. SPEAKER :
over-ruled.

Point of order is

(Interruptions)**

MR. SPEAKER : Mr, Mayathevar,
listen to me. If I have permitted any hon.
Member, that will go on record. That is

why the Speaker is there. You have to
seek his permission. If you do not seek his

permission, then whatever you say will not
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form part of the record. That is what I am
trying to do. But you are usurping all
those rights. You are trampling them under
your feet.

(Interruptions)"”

MR. SPEAKER : Whatever is said
without my permission will not go on
record.

SHR]1 C.T. DHANDAPANI :
about my speech ?

MR. SPEAKER : Your speech forms
part of the record because I have allowed
you, Then I said ‘not 2llowed’, that is not
there. That is my practice and will always
remain so.

What

(Interruptions)**

it USATY FIFHT et (IR ¢
gardy ara W gfag

qEaW WEIY : AT 95 AITY Qe
A, gga g aar g |

S UAATF TITHT AT - 71T AT
1T ALY T W@ § |
weqy 9gleq ;- {4 T &1 g, @ G
TE @ | AT FAT FAT FIZA & |
.. (F@IETA). ..

&l AT AVAFT ATERT © A1 7 7Y
@ ¢ 1 faar g9 9199 ' qQ A9
7gF 37 § 1 swfag gw 99919 d3 gu §
Fq a9 g 917 gfag

qeaet Agiea {9 § ag wigAr
FT W 91 & ang ane mg Tifad &z
a3 |1IQC |

st TIIg WAwT e - S"EF g+
ST & @ 99 gUR IO gF A ¥ §

geae agiay : & F8ar qia ) gy,
g A9y saigr fasar g

ol UTY  FFAET ATEH ¢ A
E% FIRA &gT 41 JfFT Hrgdr I

fear @Y, at ag gar agl 1... (saawm)

**Not rccorded,
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.9 A &g g fF gw o< fae aar
grfee &Yt g9 59 qT fage 3T 1 agi
qx GqT FF A 43 gU § | g B
ur fw faq @@ Sifge | waw S35 S
¥ w51 a1 & faw @@ Srfgg i ow
Frax &1 ag Azargd fear var ar f§ a3
fae qrgr STTQTr | &g & 98 & N ITW
AT W gF FAFI FE W & ...

(maagm)...

qeusw T@Eq 99 AT TSI @A
Qifag | faaet wfsa @eq @ el i)

sg&! g fAwE @ § X T G
s17 ua fagifag | § &7 TSI |

5T} THATT BT WEAY © 3T &, g
qIgF! 1T WIAA & AT AT HIT I
q1d &1 eq Had |

12.26 hrs,
PAPERS LAID ON THE TABLE

Mineral Concession (Amendment)
Rules, 1983

THE MINISTER OF STATE OF THE
MINISTRY OF STEEL AND MINES
(SHRI N.K.P. SALVE) : I beg to lay on the
Table a copy of the Mineral Concession
(Amendment) Rules, 1983 (Hindi and English
versions) published in Notification No.
G.S.R. 296 in Gazette of India dated the
9th April, 1983 under section 28 of the
Mines and Minerals (Regulation and
Development) Act, 1957.

[Placed in Library. See No. LT-6857/83]

Notification under Central Excise Rules.
1944, Reserve Bank of India (Note issue)
Regulations 1935, Report on the Working and
activities of New Bank of India for the year
ended 31.12.1982 and Annual Report of Export-
Import Bank of India. Bombay for 1982 and
Auditor’s Report thereon,

THE DEPUTY MINISTER IN THE

MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY): I beg to
lay on the Table — -

SRAVANA 21, 1905 (SAK A)

Papars Laid 266

(1) A copy each of the Notification Nos.
G.S.R. 612 (E) and 613 (E) (Hindi
and English versions) published in
Gazette of India dated the 6th August,
1983 together with an explanatory
memorandum regarding exemption to
all goods cleared for supply to the
Oil and Natural Gas Commission and
Oil India Limited for production for
installation of Jack-up drilling rigs
from the whole of the duty of excise
leviable thereon, issued under the
Central Excise Rules, 1944, [Placed
in Library. See No. LT—6858/83]

(2) A copy of the Reserve Bank of India
(Note Issue) Regulations, 1935 (as
amended upto 11th May, 1983)
(Hindi and Engligh versions) under
sub-section (4) of section 58 of the

Reserve Bank of India Act, 1934,
[Placed in library. See No. LT
5859/83]

(3) A copy of the Report (Hindi and
English Versions) on the working and
activities of the New Bank of India
for the year ended the 31st December
1982 along with the Accounts and the
Auditor’s Report thercon, under sub-
section (8) of section 10 of the
Banking Companies (Acquisition and
Transfer of Undertakings) Act, 1980,
[Placed in Library. See No. LT —
6860/83]

(4) A copy of the Annual Report (Hindi
and English versions) of the Export-
Import Bank of India Bombay for the
year 1982 along with Audited
Accounts under sub-section (5) of
section 19 and sub-section (5) of
section 24 of the Export-Import Bank
of India Act,, 1981, |[Placed in
Library. See No. LT-6861/83].

Notifications under Export (Quality Control
and Inspection) Act, 1963.

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRIP. A.
SANGMA) :

I beg to lay on the Table a copy each of
the following Notifications (Hindi and
English versions) under sub-section (3) of
section 17 of the Export (Quality Control
and Inspection) Act, 1963 ;—
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(1) The Export of Fabricated Mica
(Quality Control and Inspection)
Rules, 1983 published in Notifica-
tion No. S.0. 2953 in Gazette of
Indja dated the 23rd Juty, 1983.

(2) The Export of Cement Concrete
Flooring Tiles (Inspection) Rules,
1983 published in Notification No.
S.0. 3000 in Gazetie of India dated
the 30th July, 1983.

[Placed in Library. See No. LT-6862/83]

12.27 Hrs.
MESSAGES FROM RAJYA SABHA

SECRETARY : Sir, I have to report the
following messages received from the Secre-
tary-General of Rajya Sabha :—

(i) “In accordancc with the provisions
of rule 127 of the Rules of Pro-
cedure and Conduct of Business in
the Rajya Sabha, I am directed to
inform the Lok Sabha that the Rajya
Sabha, at its sitting held on the
10th August, 1983, agreed without
any amendment to the National
Oilseeds and Vegetable Oils Deve-
lopment Board Bill, 1983 which was
passed by the Lok Sabha at its
sitting held on the 1st August,
1983,

(ii) “In accordance with the provisions
of sub-rule (6) of rule 186 of the
Rules of Procedure and Conduct of
Business in the Rajya Sabha, I am
directed to return herewith the
Vegetable Oils Cess Bill, 1983,
which was passed by the Lok Sabha
at its sitting held on the 1st August,
1983, and transmitted to the Rajya
Sabha for its recommendations and

" to state that this a House has no
recommendations to make to the
Lok Sabha in regard to the said
Bill.”

-12.28 Hrs.

PUBLIC ACCOUNTS COMMITTEE

Hundred and sixty-second and
Hundred and sixty-third Reports

SHRI SUNIL MAITRA (Calcutta
North East) : I begto present the following
Reports (Hindi and English versions) of the
Public Accounts Committee : —
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of Urgent Pub. Imp.

1. Hundred and sixty-second Report
relating to Ministry of Railways
(Railway Board) — Western Railways
—Construction of a metre gauge
line from Dabla to Singhana.

2. Hundred and sixty-third Report on
Action Taken by Government on
the recommendations contained in
the Hundred and eighth Report of
the Committee relating to Ministry
of Finance (Deptt. of Revenue)—
Union Excise Duties — Knocked
down condition.

12.29 Hrs.

RE : CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

MR. SPEAKER : Now, what do we do
about this Calling Attention ?

SOME HON. MEMBERS
over,

Hold it

MR. SPEAKER : The rule permits me
only if all agree. And 1 am ready to agree
with you if you have no objection, that I
will allow all the five Members to take part.
In spite that fact if somebody objects, then
I am not going to do it,

PROF. MADHU DANDAVATE : No
body will object. (Interruptions)

MR. SPEAKER : You will get the same
place as you have now Mr. Lakkappa. I just
introduced this subject because there was no
time left. 1 wanted the subject to be discussed
as desired and it was decided by all the
people including the Parliamentary Affairs
Minister that we must discuss about these
things. So, this was the only option left for
me to open this gate and let it end. Other-
wise there would have been no discussion in
that case. Now, if the whole House decides
I am ready to go along with you and 1 will
assure you that all these five Members will
be given the first priority and then we shall
allow other Members. But the time wiil have
to be found out by all the groups together.
Is that all right 2 Am I understood perfectly
right ?

SEVERAL HON. MEMBERS :
Sir...(Interruptions)

MR. SPEAKER : Now I hold it over and
go to the next item., Shri Buta Singh.

Yes,
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12.31 Hirs.
[MR. DEPUTY SPEAKER in the Chair]

12.31 Hrs,
BUSINESS OF THE HOUSE

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS, SPORTS AND WORKS
AND HOUSING (SHRI BUTA SINGH) :
With your permission, Sir, I rise to announce
that Government Business in this House
during the week commencing 16th August,
1983 will consist of : —

1. Consideration of any item of Govern-
ment Business carried over from to-
day’s Order Paper.

2. Discussion and voting on the Supple-
mentary Demands for Grants (Rail-
ways) for 1983-84,

3. Consideration and passing of :—
(1) The Delhi Rent Control (Amend-
ment) Bill, 1980.

(2) The Delegated Legislation Pro-
visions (Amendment) Bill, 1983,
as passed by Rajya Sabha.

(3) The Administrators— General
(Amendment) Bill, 1983, as pass-
ed by Rajya Sabha,

(4) The Dangerous Machines (Regu-
" Jation) Bill, 1983.

(5) The Mines (Amendment) Bill,
1983,

SHRI UTTAM RATHOD (Hingeli) :
During last session, the Parliamentary Affairs
Minister had withdrawan this Bill, saying
that it will be brought in the ensuing session
with amendments beneficial to the land
holders. Presently, though two weeks have
passed, this Bill is not shown even on the
agenda, Cultivators throughout the country
are vsey much worried because it is against
the interests of the cultivators. This Act was
enacted 90 years back. The Central and
State Governments are acquiring land for
public_purposes in thousands of acres every
year. The cultivators are dispossessed of
their land but they do not get proper com-
pensation for it. The cultivators are agitated
on this issue and as such, this Bill be consi-
dered and passed during the next week of
this session,
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st ow fawma q@am (Fre0g)
Sqreqer Agrad, § IS W) AT H@4T 3
® ggia gy agrg A faeafafag
fawaY a3 aga Igar g . —

QR 3T ¥ 53 wg uwe afaf
weYs fgafaat & fard @ifar grz &
aga fawe | afsT andf) a5 gw@wT @iw
faw 23 @@ uwe Tata 1 & a9 ws
g faar aar 31 399 fgw 17 @@ oFE
SHlE &Y gl & @19 faafig «v 0 2
39 17 @@ § ¥ gfega efearfaaYy &
qfaid §1 7 arm owe sHrT faafor #
TE g | S FEE qday £ & 9§ & g
s¥Y ity a1 wfaafgay & grer feet
gat afagart safda F gl 39 faar
qrar § X wdal &1 J9T qT S
afgF1T Agf famar ¢ a07 gfega  arqay
sty & fau f5asr qrar € I4%F qr
g | I § FA1 Az ¢ ar qfwafaay
gIu gras gfgared & g7 9T gaar fear
ST § 1 99 avg & 9zar fagrix § o
gz @& |

AT GEI A AT g 5 wfa g
qrat ) FfaarT F1 odf g 7 @1 sirg |

2. feeer w gggfaa afa wd oa-
sifa & oA &1 ! F17 qEr FIAIER
wer @A fagwor ¥ fReAy wanaw
g1 F1et sfaafaaaic axd) 2@ & )
feeeit & $© hel A foar fawr &
graafd agwm & oA g fgr ax
giagfa w1 sAgAsT maT &7 f&5l
TS § | FATARY B9 srAafa § afam
gr 1 & 1| g9% foo wazgs g fe wm-
afq &4 & @iy gifty e (eFATEA-
He) samar sg frad gl & ara &
ST FIF & 99197 g | Braafa & a9
g feedl garad & oF q97 HIFT qATT
faad gga oF af@ & fag & s
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#t & graafy wET & a1 W
fesedlY warrgs & @ 3qY ¥ fggm &1
gARL IeATT G W ¥ | Ty Fqgiaa
aifa od stasrfa & o & faar § wd
froraz 13 &1 gargar §

AT SIQFT Al fawal 9T oA
gqTg § I91 FTAY A7

SHRIMATI PRAMILA DANDAVATE
(Bombay North Central) : The decision of
the Nirankaris to send their “Sacrifice Squad”
to Amritsar on the 15th of August and a
counter threat by Mr. Bhindranwale to them
has created a dangerous and explosive situa-
tion in Punjab.

The Government has not only given pro-
tection to Mr. Bhindranwale, who is at the
root of all the trouble in Punjab, but has
failed to arrest him, His activities are being
connived at by the police and the Govern-
ment,

A full discussion on the issue and steps
taken by the Government to resolve the same
is very urgent.

The existence of certain sections in all
personal laws governing different religious
groups, discriminating against women. There
is a tendency among few citizens to resort to
conversions only to perpetuate the injustice,

In view of the demands made by a
number of women organisations all over the
country, I would request the Government to
come forward with a proposal to convene a
meeting of legal experts of all the personal
laws and religious heads and formulate a
uniform civil code, which would give equal
status to all the citizens guarantecd by the
Constitution,

1 request that Government should make
a statement in the House on this subject next
week.

FROF. RUP CHAND PAL (Hooghly) :
The Railway Ministry 1s reported to have
employed a large number of volunteers as
Ticket Collectors and Ticket Examiners in
Sealdah and Howrah Divisions of Eastern
Railway and some other places. They are
being paid Rs. 8 per day per head plus a
good percentage of the money realised as fine
from ticketless travellers. There is no denying
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that every effort should be made to check
and stop ticketless travelling in Indian Rail-
ways but the employment of personnel
should be made in a regular. way without
leaving any scope to raise suspicion.

The present manner of employment of
volunteers in railways very much looks like
backdoor rccruitment. There is a persistent
demand throughout the country that all
recruitments, even casual or temporary,
should be made through employment ex-
change only. The Central Government is also
committed to this principle.

In the circumstances, the recent behavi-
our of the Indian Railways is a serious
matter, which needs to discussed in this
House. 1 request the Minister of Parliamen-
tory Affairs to incorporate the above in next
week’s business.

5t FFFATA WA (TIIR) ; I8y
wglaq, AITH |6 ATETH TIET g7 1A
QATg ¥ AFTAT FT FAFIF A A fAeA-
fafaa faga¥ &1 i afenfas &@
FT T |

1. R 2T § adf aqr w@Ert gl
ag) % durgg s2f § W@}, fadw
7 & geagAW § | g9 UsA ¥ fqg qyg
¥ aal #Y FEr #T IAIL AT G g,
&I F1g fgara 747 | fagy v av ¥
U & YA ¥ 50 FUT &IC FY G5
JUE AL g1 1 DA F QFAT 99 goa
gl & #ifs 3¥zT a7 @H 9 gfA.
aifsg graguar sW AT § | ga F
F9 AgIA1 ¥ g7 guAl § 50 a7 I@WH &
"R A q4AT 500 F AT gIA T @A
g 1 ufz agY wfafafaai @ av ws faq
gAY FT g7 AREAT 1 JICAT |

2. gAR AW F FF wwifas F-
faaf, gusar T ofw fazaw faaam
g | dY 17 agr I T FY IGT WG
IR IC I I KU I G (G E
5o 5 7w wgrgedl, wgfea) oF gwmie
AT ¥ & Fuara) o) gueg G H
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faw sttaa wz gad fear feeg fee ot 2
gt gTg A6 g g W§ | HSwA
JRIHAT §F THIC & GIT gH ad g AR
qEardl # q9za § | §o Aufazard &
a1 S12-BI AT =41 I afq 37 & A
TE TFA | T wovn Fawg § AN FART
qof ®7 & wqm ¥ fag @@ W@
srfasia #1§ garat Fraa aAaT TR

st wfea A wgar (FHEIY)
IYIAET APIRT, FAT AqIZ N HIIIE
¥ freafafaa fawal 1 @t afeafaq &9
FT FI7 F7 |
1. avwa gfafaa sfwaar—

feay ez & sfufaa afwgaE &
AFIT TEAT I 9 FT AT g g | A
Fgi gl &1 geqr & ¥ e FfAAfaa
§ 1 uF s at fasra & gl F17 AL
7% # gad) A1 A A1 gear § whwgar
AT § A1 I7g ga} /@i 4 g
afvg W & fag AT 98 W
fagag & FraaEY 7 8 q wE T
e 31 ¢ fag usg fgg o awrdls g9
faar sttt sifgg 1 g9 93w ¥ fafaa
galfradl & faq @ gwa & & aqa
Hitade qFe i gagd &3 fqaiowaia
# faq awfes faafo & asdler  agqen
t Ige@ fasqu ggr swiFEd & fqq
I & AT & g a7 fafaw gfqad
%t frafea afvarg w3 smq) sigar g9%
faq srazasar ¥ @ oF a7 fagas §
gega feg srg

2. Fi@r & N

g qig giecatz 3 & fad aaq
3T § 9°Hg AR WIT 97 HQ § agl
% T weT@ gerw §F Wi § wgi
qEITT § qral w1 qt@ fowr qaw &
wi-gafan) &t ggafs § fasw & af
§! ¥ 9T §IRT A T Aqe 0
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gia? &1 57197 X IGH FIA GF
Mcarga a4t qas & fagq g grafrga)
T FIC FI JAIFT IHT @ IHIT &
FHT T T {00 FT THRAT | qT: §IDY
AFq1H g fagas i F1 q@rT ar g

SHRI CHITTA BASU (Barasat) : Sir,
with your permission I request the Govern-
ment to include the following items in the
next weeks’s business :—

1. ASSAM SITUATION : The political
situation in Assam calls for constant watch
and vigil.

Assam witnessed a holocaust in the recent
past with took a toll of life of more than
3000 persons, according to information
recently available from the Assam Govern-
ment. The task of rehabilitating thousands
of uprooted families remains yet to be com-
pleted speedily. Certain grievances have been
aired about the inadequacies of the rehabili-
tation programme undertaken by the Govern-
ment. Tribunpals are going to be set up to
dctect foreign nationals, without formulating
the guidelines on the basis of which the
tribunals are expected to give their decision.
The Election Commission has also prepared
a report on the General Election to the
Legislative Assembly of Assam, 1983, which
has been laid on the Table of the House on
August 2 last. The report, infer alia mentions
about a proposal for enactment of a Jegisla-
tion of the nature of Resident Alines Act in
USA which allows all rights to immigrants
except the right of enfranchisement. This is
a preposterous proposal which seeks to dis-
enfranchise large number of persons belong-
ing to minority communities in Assam, both
linguistic and religious. This bas engendered
fear and apprehension among the people of
Assam belonging to minority communities.

2. SIXTH PLAN ; This is the penulti-
mate year of the Sixth Five Year Plan. But
the House had no opportunity to discuss the
plan document. Mid-term appraisal of the
Plan is at the stage of completion.

The mid-term appraisal report should be
laid on the Table and discussed by the

House. )
I request the Government should make a
statement in the House on these subject next

week, Al
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st favrere Tag (99W) @ 1980-81 ¥
F9E 9T S9A gU W WA F Fgw 91 &
He gadsNgT qF 1894 ¥ qaad fwar
SITQay | S q@A snway gfewr ey |
16 HLE 81 ®Y W A ¥ Arq  fwErAl
# W F Far & qfa & afaugo &
wAF ¥ gavea fear srem @ fwaE
#1 qgt wfa &1 gaEst g Jfq &
STQ qF & FIAT A1T &1 fEar s |
qiae & $1§ Q@ gigg g o) §9 I H
gsrga qET 9 qgd g | arE fawa
darag &Y gagsix giafq N @@ed
wrer S1gdt @ ) §X A%y &1 Yo¥ 9§ A7
F ara Wig &1 faar san § foeg fhama
%Y wfq &7 gATESAT I AT F JIAIL
wrg &1 faar stiar g o wfa o & gag

q NaY ag ggq FT AT R |

gAR 3 & TFITAAC JATAT FH A ST
W& | aIRITA IAH! A1 wgrq Y faar
g fweg faaar sam gar aufgd saar ag)
fear ST W@T g | ST 9T FT IFTT A
g & g ArwfEl & ewia feaq
%3 fqq & ffeg W@ /&I 7 Qar agy
fear | %1 Qg & gra 1 #1§ gfaar
T8 8 ) fag & &1 IR anrwig fean
IR FH G FH 799 Foy § GG g
qger a@ o3 fgar srg 1 39% fao faard
F FAIS I QU SFEAT T J1T | TFT#TA7T
Faifaat & oF afafg a7 srg ot ag
W fr frawl gga faay a9 ae
gl fast | g fag za@ afas guia
) Fq7 17 g fF ¢F egaevar YA
¥ 999 7 fAay F w10 qew gear w1
foa® & s el fast & gt
gl T o Y F g4 IAR JT qA
W T T AT GIFIT F) 978 F @
¥ g7 9% IF AT F3 7 gg fang
%! q9T §¥ QFANSITT QFE |7 W7 Sy

qg ® A § afeqfaq fegr g
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SHRI BUTA SINGH : Sir, I have listen-~
ed carefully to the various points made by
hon. Members on the business to be taken
up in the next week. Most of these subjects
which they have highlighted will find their
way in some form or the other. For example,
about this Land Acquisition (Amendment)
Bill, more than 3-4 Members have mentioned.
Discussion on Punjab was the first subject
that we took after the House started discus-
sion. No useful purpose is served in having
the discussion time and again unless we are
able to reach some solution, Almost all the
items will engage the attention of the Busi-
ness Advisory Committee. In case they allot
some time, we will try to accommodate.

12.46 Hrs
ELECTION TQ COMMITTEES

(i) Central Advisory Committee for National
Cadet Corps.

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS, SPORTS AND WORKS
AND HOUSING (SHRI BUTA SINGH) :

On behalf of Shri K.P. Singh Deo, 1 beg
to move :

“That in pursuance of Section 12(1)
of the National Cadet Corps Act, 1948,
the members of this House do proceed
to elect, in such manner as the Speaker
may direct, two members from among
themselves to serve as members of the
Central Advisory Committee for the
National Cadet Corps for a term of one
year commencing from the 14th October,
1983, subject to the other provisions of
the said Act and the Rules made there-
under.”

MR. DEPUTY SPEAKER : The ques-
tion is :

“That in pursuance of Section 12(1)
of the National Cadet Corps Act, 1948,
the members of this House do proceed
to elect, in such manner as the Speaker
may direct, two members from among
themselves to serve as members of the
Central Advisory Committee for the
National Cadet Corps for a term of one
year commencing from the 14th October,
1983, subject to the other provisions of
the said Act and the Rules made there-
pnder”,
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The motion was adopted.
(ii) Central Silk Board.

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI P.A.
SANGMA):

I beg to move :

“That in pursuance of sub-section
(3)(c) of Section 4 of the Central Silk
Board Act, 1948, the members of this
House do proceed to elect, in such
manner as the Speaker may direct, four
members from among themselves to serve
as members of the Central Silk Board
subject to the other provisions of the
said Act.”

MR. DEPUTY SPEAKER : Tha ques-
tion is :

“That in pursuance of sub-section
(3)(c) of Section 4 of the Central Silk
Board Act, 1948, the members of this
House do proceed to elect, in such
manner as the Speaker may direct, four
members from among themselves to serve
as members of the Central Silk Board,
subject to the other provisions of the
said Act.”

The motion was adopted.

12.49 hrs.
EMIGRATION BILL—Contd.

MR. DEPUTY SPEAKER : We npow
take up further consideration of the Emigra-
tion Bill. The time alloted was three hours.
We have already taken two hours and twenty
one minutes. I would appeal to the Members
to be as brief as possible in their speeches so
that we can complete it after lunch,

st Aawe q|q1E AR (FIAET)

Sqreay WIRT, q &9 Fg W 9 f+w
ZAR WG & H1%9, 1071 a1 112 fadad
§ TH FIT FI @ & A 9hd _eAr
¥ faRely gar FAFT @ AT FT A W@
afea ga®y S ArF gt gdm g, AT
foa+y stig qearer gard aIFIT & FEL
arfed, Tt T A w g

g WIRd & §%8 @ fadal
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ggt ¥ ¢ W g AW W § & a@gl
I1%T qg faar s & N@gas ¥ SE
fed sy &1

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS, SPORTS AND WORKS
AND HOUSING (SHRI BUTA SINGH) :
We may forego lunch to that Members may
get more time to speak.

- MR. DEPUTY SPEAKER The
Minister of Parliamentary Affairs, says that
Members are very particular to speak. He
suggests that we may for go lunch,

SHRI RAMAVATAR SHASTRI (Patna):
In Budget session you do like that, But now
this suggestion should not be accepted. The
employees are also there. They have to take
their lunch.

MR. DEPUTY SPEAKER : All right.
If the suggestion is not acceptable to you,
Jlunch hour will be there,

Hft Qaae garg qat ;- g9 A
wery Afasifa)l o ggeerges g
o%3 fad @17 & 1| qee § | ¥ #§
AN ¥ §C & | AT I < TG
dYg ME-g8T & HATNRIAT H1 FATH
FAT W & | VT YW T 152 2a«
usfraal & srgga fag &1 I a9
QS AT H GHI W@ §, s Arel-wra
sar #1 uafgedt, agf, Az, gaadaa
gife Y s feqrE &1 gawa @ §
wgld e ge afefede femam
fafsag N s @I g 1 AT & fgamw
¥ 3 gt aafad 9 79, gexg ar g g
TIC IS KW § | A F) ST F FF
IEIZLT AR FIHA 1 IF § |

eaY gfear & gfesrd W Faa
gast ¥ §isiz @d § A o #
arg faasy @t &1 fa3al & 9o 3@ §,
wa @ agi 9T I F§ anegraA’ &1 GrgAr
SEIIE | AR T Y a9 &
Q180§ &l @A & i wfeagg] &
AT FIAT 93T § | awEr gy fGw@
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®T 17 W 99 QI § | FE FIOT JFAI-

frar & &% wiAlg g9Fe 7Y AT 98 o
W faw o ¢ &3 T T H W AQ)
qeNg § W g

grefan gre@WmS A1HE UF gAdr
¥ 11,000 TIC wfqeafes IFT 100 XM
H1 5T § A1 FTE wqar Ffaq fHar g
Ig @IFY & o ¥ AYF feara & faq

o AT AGT, UL IAS AEA & OFIg
sugEgr Al I T§ | gAY grEErT ¥

FE @aa qfgerd agl §a, s WEy
SuF] F1 0HA2] T IR T IA1 S |
gq faa ¥ s19 ®foar§ & gqd
aga @ ara) &1 wifqwa agy fear wan
21 1 49 faw 1 G GG qEH FI
fagr srar g, ar «ter g s9H @Wigd
FIY #1 Araeawar agar | § =wgar g fe
gy fad ¥ st amad & s, aifs
faas & wratat &1 g qrer qrarfaay
AYT g&e &1 #Hed f6ar o0 g%
argdtfem & gak &1 A S OE,
ga® fay ag fAaa g f& s s 3qa
faaar §, IEFT 50 TX@T agi 99 ¥
&) g@ IR 7 dra fea w1 wafg fraifa
2 gl A Wil & fqd agas wgd o
s gfewa rar g 1 Ifonw gg far g
fe sue drg feal & ar7qx WG &) an
gfeq @ fear war, @ ag dcw & Arar
¥ | gu¥ 9gT § €7 A Wy F q@Q
giaY & 1 gHIR g@TATe & I I A
w1 fadw agfand & s =ifgd 1w
q1@ A STa ¥ T A9 J91% gY WY §
Year, efaaa & 7@ @wEE A
grw @1a §, a1 weerw  afasifal g
g% an frar wrar B gz ag & % 50
qde ¥ Sq1Er ¥ WG Agl WT aFd Ay
50 9THE FgT 9T @9 A @, AV F I
fageh gar &1 #w1 31 g@lay g7 A
% faRy gfrar 37 &1 graww § 0
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wew g | fer fagr « & fadm A
HIq F § ITH 289 w1€ & G gfqzi,
gy sgafa-oF, aifes sgfe o
F1 graf-aq stfawrial & garfug &Ud
241 gYaT @ AfwT gad %7 & k@
giAt qedt & 1 & Hfasax sAgg ar
Fuag-fag MU gra & SifF S s ®
g3-a3 afawifeal & gros 9gf FT G%a
¢ gafay sasr Y qlaEr giat §
gafad gar ot Fgi 97 AT § qgi 9%
Uy orfaswifeal #Y syaeqr I grn
faast ggraar JIHT T AT H1T GE
THIT J 97 qfwix & wegor & @y
WG A AT % | 5 fgar § g A
Ffias 1% @rg qIFqT g faqg # agy
fdar g

AR T § FAF 7-8 F1& ANT AT
AR AT F W F TF gF § 1 AR agf
9T FqAT 9F aftada &3 & 47, gae-
19 ga7 & fqy 7 awrgs fear smar g
gHIR T gararg agh 9T & A& &Iy
T ¥ST H I A1 &1 W I &1
FIg sAICYT AEN § | Igq & AN &1, Agt
WA ¥ & ¥AT SF A0 @H 4T
FA1Ar g at qfada sw@rqgarg | zw
fetr & Y @FIT &1 @1 A1 =gy f
agl & fagyas) agr wal o&al grar <@
TE XA T FE AT X RS wEe A
99 qf1adT g uafqs § 9T 7 17 9% |
afe qar grar 3 aF ag aga sgfag g
... (F@agr=)

MR. DEPUTY-SPEAKER : Your Party
is entitled to only four minutes. But you
have already been given 15 minutes. Please-
conclude. You must cooperate. We are
very much behind the sehedule of legislative
business. You arc going on repeating the
same points which have already been men-
tioned by others in the House ; I have
heard. Please conclude.

R qaser gJarg qat - & ag sgarn
AT § & o ey § agh s wiwaies
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gfasrd gt SR IgEAT F@
FATIT 0F S1H 97 CF qHT § ©F a9
¥ SUTET Agi 9 A T | wig § g
AT FeTATG FTAAT F1 IFFTT W §
g1 JF¥ FI N 299 A€ § 9AF f@ws
agi gATarg & fiE At @ &Y SHF AIE-
Fq giea gy 74 AIfgd 1 @S A
qrq Zad O & QANE F1& fag ¥ g%
AFT F G & FIT & THFT HWT AT
F9Y qIg T FF E AN WA WA IT G
SGFI MM HT § —gax fag & dra-
g grar Fifge fF aesr B e §
siar sire OF feaar s afes aaq &1
afide gar & A1 i1 W {6 gar § g
Sg&! agi 9T faur s@ar 1 qiw & 9
ggi 9 gatEig § JgT Frfeax w@d
Ifge—F9 § 7 FgF 97 gAR QA &
ArEl A9gT TC T §, Al IT AW
Fifgar g9 Td & g fF o7 QAT
gaT § va¥! gafGaaz grar § ar ag¥ |
FAT AG g § At IAFT Arqq Ffaw
£X AN gaxr gfawnfs ufg oF @
QAT AT AT AT AT, ITH! Fod F<
ferar ST | EHY THIT Y FAT T QAT
FHYTA AT a\’ﬁ dg 5-10 a7 |5 gy
as & %12 AT St ag &1 fagiss, gra-
ATGT JAH! AT § ITFT WY garard &
a7 ANHE w3 f g7 qqr ar g & &
3% ¥ WY Za9 QT @I SA1F |

agt 9% &Y uga & ¢ad qdzq 3G 2
Hq 98 I, wedad grERATAT
wearfe Y WIHT MNT FI I} E | il
gk 300 @i difar ¥ w8 gq &, 15
@)y ¥ SAH aqq g fAar g 1 F T
FIT 1Y & A6 gFFEr AT gART A
wxZ A W & | A4 arfag qw )
5! o1 AAIAF §, I|IA 15 TGN §
#1€ a7 adf femr § 1 150 SrEt AW
9%.8Q & 1 faast JEad &1 gwa § @
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gaw 33 WMaffdm Wig ala
wqd fag e1§ wrfas g & |

13.00 Hrs.

T axg 1 o afgat §, 379 AN 9
AAL AT T HITH! sgITAT FEAT
Tifg |

Tl weal & wra § wal) st § =gm
fdgad uw sifeqdfas faa a7 alx @
gd a1 g1 faat #37 & faq fex wega
FY |

SHRI CHITTA BASU : (Barasat) : So
far as the Bill is concerned, I am in general
agreement with the spirit and the principle
lying behind it. It is a step, although very
small, in the desired direction. This is what
1 can say by way of preliminary remarks.

This Bill provides or rather is a legisla-
tive instrument to come to the aid of the
overseas Indian workers.

There are two principal features of this
Bill. One is that the Government wants to
get the private recruiting agents registered.
This is one particular aspect of the Bill. The
second principal aspect of the Bill is that
the emigrant worker must get a clearance
from the Protector-Gengeral of Emigrants.
These are the two principal aspects of the
Bill.

So far as the objective of the Bill is
concerned, it is, I expect, to come to the aid
and rescue of the overseas Indian workers. ..

MR. DEPUTY SPEAKER : The hon,
Member may continue after lunch. From
this side you are one speaker and one or
two more will be there and you have to
complete it by 2.15 p.m. because they want
the Bill to be passed to-day and the other
members of the ruling Party have been
asked to cancel. After you speak, one or two
from the Opposition will speak and each
will have five minutes and the Minister will
reply at 2,15 p.m. Now, we adjourn for
Lunch,

13.02 hrs

The Lok Sabha then adjourned for Lunch
till Fourteen of the Clock.

———
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The Lok Sabha re-assembled after Lunch
at nine minutes past Fourteen of the
Clock.

[SHRI R.S. SPARROW in the Chair]
EMIGRATION BILL-Contd.

MR. CHAIRMAN : How we take up
further consideration of the following motion
moved by Shri Veerendra Patil on the 10th
August, 1983, namely :

“That the Bill to consolidate and amend
the law relating to emigration of citizens
of India, be taken into comsideration.”

Now, Shri
nue.

SHRI CHITTA BASU (Barasat) : Sir,
I was speaking about the principal aspects
of this Bill. They are : (1) The registration
of the Recruiting Agent and (2) Emigrant
workers must get cleatance from the PGE.
For mz, these are the two principal aspects
of the Bill. Other things flow therefrom. I
am in disagreement with the Government
on this particular aspect, rather on the
scheme of things which the Government has
got in its mind,

Chitta Basu will conti-

The House has the opportunity of know-
ing the full details of exploitation to which
our workers are subjected, both by the
recruiting agents and the employers abroad.
In order to protect our Indian workers
from that exploitation, certain measures are
to be taken. In this respect, the recruicing
agents arc the main culprits. It is not nece-
ssary for me to describe in detail in what
way our workers are being exploited by
them. But a provision in the Bill is there
only to ensure that the private recruiting
agents are registered. For all the agents who
will be operating, only one preventive mea-
sure has been provided, viz. that they
should be duly registered. In the matter of
registration also, the system which has been
incorporated or visua-lized in the Bill, accor-
ding to me, is not a fool-proof one. The
only requirement for an agent to be regis-
tered is that he has to submit an affidavit,
and an application has to be made in a pre-
scribed from and security money which he
is required to pay, has to be deposited.
These conditions entitled him to get a regis-
tration certificate.

According to me, those registered agents
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can practise or indulge in the malpractices
which they were doing earlier, without being
registered. So, if the principal idea is to
protect our Indian workers from exploitation
by the recruiting agents, we are notin a
position, through this Bill, to provide
that protection to them. As a matter of fact,
if you permit, I would say that these mal-
practices are being institutionalized, What-
ever was being carried on by the unregis-
tered, private recruiting agents will be
continued even after being registered, because
there are no provisions to see that those
malpractices are obviated, or to see that a
fool-proof system is incorporated in the Bill,
so that a dishonest person, exploiter or
racketeer cannot be registered — because, as
I mentioned, there are simple conditions
which can be fulfilled by anybody. So, I do
not like to describe them in detail.

The question is : what can be the
alternative or substitute mechanism ? As a
matter of fact, I would like to quote a re-
commendation of the Estimates Committee
of 1980-81 which went into the subject. 1
think, Sir, you were one of the distinguished
members of that Committee ; and I had the
privilege of working in that Committee, The
Committee went into the matter in great,
depth. All these malpractices were discussed.
On page 109 of this Report, it reads as
follows :

“The Committee feel that what is
needed is a centralised agency with a
few Branches at selected metropolitan
cities which should register the appli-
cants for jobs abroad, prepare and sub-
mit panels of eligible candidates for
each job for approval of the foreign
employers, standardise terms and con-
ditions of work and keep in touch with
the foreign employers and Indian
Missions to monitor the working condi-
tions of Indian emigrants with a view
to ensuring that they are treated with
dignity and at par with the nationals of
other countries working in the same
field and they enjoy in full the terms
and conditions agreed upon.”

This recommendation provides an alter-
native system of protecting the interests of
the Indian workers abroad. I would have
been glad bad the Minister or the govern-
ment been persuaded with the recommenda-
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tion of the Committee. My main point of
objection is that the considered of opinion
the Committee of this House has not been
given full weight, I do not want to bring
in other things also because this is a very
simple Bill in that respect. Again I want to
draw your attention to another recommen-
dation of the Committee, that is even our
Indian workers employed by our own under-
takings have to resort to certain agitation
because conditions of work and living con-
ditions are not satisfactory. On page 120 of
the same report, it reads as follows :

“The Committee have come across
reports of discontentment among Indian
working on projects taken up by
Central Government Public Undertak-
ings abroad. Such reports projcct a
very bad image of public sector abroad
and surely bring a bad name to the
country. The Committee feel that public
sector undertakings are expected to be
model employers and this expectation is
not only with reference to the workers
at home but also abroad.

1 take this opportunity to say that the govern-
ment, particularly the Ministry of Labour,
whose primary objective is to see that
the workers’ rights are protected here— the
employers are our own public sector under-
takings — the Committec came to the conclu-
sion that their interests and rights are not
properly protected. T would request the hon.
Minister to see that this recommendation of
the Committee is properly taken note of
and necessary follow up action is taken to
fulfil the objective of the recommendation.

This Bill provides certain exemptions on
certain conditions. Section 41 of the Bill
reads as follows :

“It is necessary or expedient in the
public interest so to do, Central Go-
vernment may, by notification, and
subject to such conditions, if any, as
may be specified in the notification,
exempt from the operation of all or any
of the provisions of this Act....”

What 1is the public interest involved
in it ? If there is any public interest
involved, I shall be glad if you kindly
take some time to explain how the public
interest is involved. If there is any

public interest, it is that we are to protect

SRAVANA 21, 1905 (SAK 4)

Bili 286

our workers from the exploitation of the

foreign employers or any employer and
from the clutches of the recruiting agents.
Now, you bhave, simply by an executive

notification which is not required to be
placed before the House, exempted a large
number of employers from the purview of
this Act. Therefore, I am not going into
other clauses and sub-clauses, because those
have been mentioned by my distinguished
friend, Mr. Mool Chand Daga, and others.
There are many clauses which need modifi-
cation. Well, T agree with the objective of
the Bill, But I am not in agreement with
the mechanism, particularly in the matter of
registering private recruiting agents. The
ideal thing would have been, as the Commi-
ttee has recommended, to have a central
agency under the Government in order to
provide them adequate protection against
any kind of exploitation by the foreign
employers. It would be in the fitness of
things if the Ministry of labour provides
some incentives and facilities so that our
poor Indian workers can take advantage of
them and seek employment elsewhere, there-
by creating conditions for their living and
also earning for our country as a whole,

st g fagt (1) @ 5@ WA
F1 FIGT Hecq ¢ | §9 @ &1 $A7 o7&
AgY gr a7  gAr97 H g7 fagar gar
a1 % g8 I FT FITT AT AT
afea sa s 2197 qFIAT & AT oAIAHY
gg Y JgAr Fifgd ar fF o sy aw A g,
IgHT TN TAAT 71 AL A fgar w13 |
s arforag) & &grg s ST EH 9%
fear g f& s1zde cHar &1 g ®H A
2ar Fifgd | F9AFY uT ¥ wgwA A
g 1 grgae oA FIQAT 4T FT AT
gfefagarsy 3, IF) g FIW &7 AT
Tifgd #4ife w19 aga as1 § | A qW
e g AT ST AT FH W@ QR
AAr AIGY &, T FAAT AR §, qW &
fadr fada gar Wt ar g § ST A
F1 g A § SkaigT AN ogfaaa &F
®) ¥gT AT | gER AW H FAMEX
avad g 1 gad wug faw &t &
W § 98 § W g A fewq qg
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Wt aga wwd } ImAr e wlr SrET 3w
fgal & @ 1, Sa® gEE FT @I
W | 9 §S qqeqT #) TE § gE@b anr
#, a3 IE 4 | 9 R GIY TN K47 A
g AN AT §, I qIF F A9H A
fammr |gar g 1 @z fa&@) 7 qiwr faar
Al i ©: G FIAGEET A D g fF
Tq THIT &) 99 g1 9 dfggan Q@ aa
FY g7 AV & AT FGAT—aF  JATAT
fegr @@, §© AWHET § TF BATY
IaT AT OF T FT JAT qF AL I
I K€ ATHY FL A1 YA TAT &7 B
AN NI fHar | g1 F7 79T A
at Asfsr fewid §37 9871 ¥ @7 QT
ar AYF § | saFr g fqAay, ag @ A%
g ) afga o1 91T 709 H1ZE) ¢F W
T TF—AT FAT gHIT AT, H
qFEEgE NI, TE@ 9T FIE AU
Iy §1 S®@ - AgT AW A@T @
ga+! vgq ag faga § g3 & a7 49
faat st ar 2aw @91 & G frar w0
gy gar fewr ¢ gad1 afeq @ anar
w1 g7 faay g9 97%g a1 919 ST J9qT
fagr war g, s@  «=HE) &1 g9 Q9
A8 g1 9%ar & % fagy 3Iq9 Hrg &
IgF! A FT H g1 AE § AT AT @
gMT IF g GIgT & faar «qar g, 39
a0\T A1ZHY FT T § a7 wAWT gg Al
2 fiEr § w1 fqadl @A Iy aga &7
7§ 2 ag A fog FW A QU FEHS
fad & 7€ 8, AT qg T I FA &l
q A HII1AT §, A1Y ME ¢ g1, ar
Sa g & g9 F19 & fay fSaqr sg@m
¥ g &1 fear & ag wIaT I FI99
female &1 AT ¥@ FAA T A
S g, agf av fgrgea & &1 oY wiga-
FILE L E, qaa g o1 @A ¥ &9
gT 9T ®AT qd § AN AT FIA FUA
% fay gfe s I €, g fesad wx
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¥ fa qarg Y It | *Y7 fegar =i
ar § 98 $371 giewa & afFT S 15
g% Aar Hf 12 FARX AR |0 AT
AAT 8 | FET 3% AT Fr AT 8, 9 FAIT
H Al IUFT ®IT g AT g1 FIAT B
qT F 1T A ITE F19 &Y Qfa HAT 4
gde 7EY A, AT I AIGA | &@HI-
gz Zfee & a1 9 gqae< aifgg A
9% a1 9% fa¥ ast giiwa g wdr §
FE qI oar Ay Avar & w5 e faua
#I 3¥ qifaq qgaEr qgar § AR SaF
faa g1z 7 Iasr 5,7 AT 79T AT &
qgd § IA¥ ag aai WY agw frar
1A g |

15 I %94 q 38 989 & @9
HATE IH q18 7,8 AT AT @F FAT
9FAT ] 1 20 EAR F F(T WA F qAZT
Iz & fod &1 Pre-mer geaT grar @,
qgq gar g, 41§ & fay  age wan
AIGAT §, SEHI TAFT JIA[ AT ARIT @
gl Strar g v Zaa&r sadr 918 v @l
SH AET g a%dT AT IFFT 7 NI FIX
AgY AT gFdl | gafad 39 agmrEy S
qrer Al § IaFr w9ar arfew £F o
ag gar Jifgd |

W e § g8 F19T FIH I §
ATAT | GUAT F19T 0T 99 qgF HT @I
Ul | A% AT F1 T8GF 4 | I 2
wglA T gaAR T gFaAr §, «df &
a9 § g9 918 $T g §, AV fadga
f& awm Tz agud F a7 WA &
aug «ifaa a1 fee €@ qra @y
2 AT ¥ FITF FIE qrawiF A fag
ST, QAT A G417 @ )

xafed gg qr agug & fa=re fwar
S YT ¥ graeg § A QHIg HIAANG
azeql A § AN AT IF AT AT F

WEr 7 &I @ &H-Y-H9 1 Y T
s gmy @ § fF ad9 gird a9
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TEN FT F47T FUIT, TAHT FIIATT aF FE 7
#E gffeliz @ a9 9% mfas waT
fifay | S Hg ITY agw A T,
X 9g AIHTH grar g ar a8 wqar faa
QY ¥ Iq¥ IgH! g & fay fear g,
gg 39y ga&t Afyg feamar @@, a8
STAETT ar AT FA-F-F7 ¥4 ghgarar &
JIT FATHT g0 0¥ &7 & Y agd

HeBT 1 |
g2l wsal & gra ¥ FaA) a@ g
FIT § |

*SHRI S.T.K. JAKKAYAN (Periaku-
lam): Mr. Chairman, Sir, on behalf of my
party the All India Anna D M.K.I wish to
make a few suggestions. This Bill seeks to pro
tect the common people from the exploitation
by recruiting agents. When this Bill becomes
an Act, it will tighten the noose around the
neck of unscrupulous recuiting agent. Now
the recruiting agent has to register himself
and also deposit a security amount of
Rs. 1,00,000. The agents who violate the
provisions of this law will be sent to prison
for two years along with a fine of Rs,
2000/-, What is the use of sending them
to prison ? After their release, they will
again resort to such devious methods of
exploiting the aspirants for workers. I would
suggest that their registration should be
withdrawn and their security deposit should
be forfeited. The hon. Members who
preceded me have narrated in detail the
methods of exploitation by these recruiting
agents and how they take gullible people
outside the country and make them beggars
there. 1 would pot repéat them liere. Shri
Ravindra Varma, the former Labour
Minister of Janata Government had gone to
Middle-east countries and seen in person
the condition of living of these workers
there. The newspapers had carried detailed
version of his findings. He has stated in
his report to the Government, among many
other things, how in a room of 8 X6
more than 16 workers live and how they
sleep in instalments.

As far as I am concerned, I feel that

there should be no private recruitment
agents for this purpose. The recruitment of
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workers for countries abroad must be
entrusted to the State Labour Department
Presently in the Home Ministry here there
is a Cell which receives applications for
foreign assignments for top posts abroad.
The aspirants send their applications and
get themselves registered in this Cell. As
and when the Cell gets demand calls, the
aspirants are informed and they get foreign
assignments according to their achievements
and qualifications. Similarly, in the CSIR
there is a National Register in which the
scientists and technical people get themselves
registered and they are also enabled to get
assignments abroad. When the responsibi-
lity of recruiting aspirants for top assign-
ments has been vested with the Central
Home Ministry here, what is the harm if the
job of recruiting workers for foreign
countries is entrusted ‘to the Labour
Department of the State Government, so
that the exploitation by private recruiting
agents is cnded for ever ? 1 appeal to the
hon. Minister of Labour to look into this
and do the needful, as I am sure that this
is the best prqposition in the existing cir-
cumstances. With these words T conclude
my speech.

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI VEERENDRA
Chairman, in all 11 hon
Members have participated in the discussion
on this subject. I consider myself fortunate
in having been able to move this Bill, which
has received universal support from all
sections of this House.

While moving the Bill for consideration,
I made a brief statement, indicating the
objects of the Bill. In order to allay any
fears which may be lurking in the minds of
the hon. Members, I repeat that the main
purpose of this Bill is to promote the export
of lalour and, at the same time, to check
cheuating, frauds and malpractices adopted
by the recruiting agents and the exploitation
that is resorted to by some of the recruiting
agents. I do not want to condemn all the
recruiting agents because there are quite a
good number of recruiting agents who arc
doing good work. But it is true that many
a time the emigrants or the intending
emigrants are subjected to  harassment,
exploitation and cheating. Whenever such
instances have been brought to the notice

—— - —

*The original speech was delivered in Tamil, -
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of Government, prompt action has been
taken,

As 1 said, the object of the Bill is
to promote the export of labour. We want
to encourage those Indians who want to go
abroad for work. At the same time, we
want to ensure that, while they are anxious
to go outside and work, they should not
unnecessarily be harassed, or subjected to
exploitation or cheating. So, I feel that
sufficient provisions have been made in the
Bill to safeguard the interest of our workers
going abroad.

Sir, I might tell.the hon House in the
beginning itself that the empjoyment market,
particularly in the Middle East, is a very
competitive market and there are so many
countries, particularly our neighbouring
countries, who are strongly competing with
us. It is correct to say that the Middle-
East countries or the North African coun-
tries or the countries where our workers
are working, are entirely depending on our
country for manpower because there are
so many countries which are anxious to send
their workers. Pakistan is anxious to send
as many workers as possible. Similarly,
there are Bangladesh, Thailand, Sri Lanke
and even South Korea. There are so many
countries who are competing. So, when we
are facing a competitive market, you
appreciate that if you put undue restrictions
either on the emigrants or foreign employers
or our recruiting agents, it is going to be
unproductive and ultimately it will harm
the interest of the country and also the
interest of those workers who want to go
and work outside and come after some
time,

Sir, several Members while participating
in the debate suggested: Why not this Bill be
refered to a Select Committee for a closer
scrutiny ? As I have mentioned already, and
the hon. Members are also aware that the
Supreme Court gave a judgment in 1979 and
the Supreme Court gave a directive that we
must have a legislation non emigration as
early as possible, but I have accepted or I
have confessed this fact that the Govern-
ment has taken a long time in coming
forward with this Bill. Sir, the time that

,was taken, it was while legislating some-
thing — we are legislating for the first time
after 1922 ; so when we are legislating, we
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thought that because it is a very important
matter, a very sensitive matter, it is going
to affect not only the workers who are going
abroad, but also the finances and the foreign
exchange and the balance of payments of our
country. So, we thought that while drafting
the Bill sufficient care should be taken. So, I
can assure the hon. Members that the Bill
that is before this hon House has been scruti-
nised at different levels with great care and in
depth. The Secretaries Committee was ap-
pointed only for this purpose to scrutinise
this Bill. The Group of Ministers also went
into the details of every provision of this
Bill and ultimately this was approved by the
Chairman and the approval of the Chairman
was obtained. So, after having all these
scrutinies that were necessary in order to
ensure that there are not any lapses, this
Bill is finally brought forward and produced
before the House again. At this stage,
when you say that it should go before the
Sclect Committee, -1 am not in a position
to appreciate this demand because everybody
agrees that this is a non-controversial Bill.
I do not think any hon. Member is in a
position to point out any provision which
is controversial. No provision of this Bill
is controversial. FEverybody agrees with
the principle and spirit behind this Bill.
When this is the state of affairs, I do not
think there is any point in again referring
it to a Select Committee and delaying this
matter for another two months, three months
or six months. I am very sorry I am not
in a position to concede the demand of the
hon. Members to refer this Bill to a Select
Committee,

Shri Banatwalla is not here.
taken lot of interest and he has sent lot of
amendments to this Bill. I am happy he
has studied this Bill in depth. I do not
dispute that point. He is of the opinion
that we should not have any restrictions._
Particularly, he feels, that on foreign
employers there should not be any restric-
tions. Yesterday I was listening him with
rapt attention. . He says that let foreign
employers come here and take as many
emigrants or workers as they want
Why do you want to come in the way ?
I must submit that I cannot subscribed to
this philosophy. This is not a slaves
market where anybody can enter and
purchase as they were purchasing in the
past. After all we are independent country

He has
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and yesterday I am happy Shri Eduardo
Faleiro was saying and I am 1009 in
agreement with him that we have to safe-
guard the dignity, honoar of our workers
and also of our country. Therefore, what-
ever restrictions have to be on the foreign
employers, it is only to ensure that our
workers when they go to that country,
where they are going to work, they are
again not subjected to exploitation. I do
not want to quote so many instances. But
I can quote one or two instances.

Foreign employers or agents recruit
skilled workers. When the workers go to
that country, our emigrants have to sign
another contract there. When they sign
another contract, then skilled becomes
unskilled. They say you must -sign the
contract as us-skilled workers, otherwise you
go back. We are not interested in you.
Sometimes our workers on reaching there
have to sign another substitute contract. The
contract is attested here. After close
scrutiny of all those contract papers duly
attested by our foreign missions, we give
emigration clearance. Even afterwards they
are subjected to exploitation in certain
case. In certain countries after they go
there, here they sign the contract in English.
There they have to sign the contract in
Arabic. The poor people do not know
Arabic at all. Without knowing the con-
tents of the contract they sign. They are
made to sign. That is why I say if there
are any reasonable restrictions on the

foreign employers why should be object to’

that ? These restrictions that we are putting,
it is only to safeguard the interests of our
workers when they go there. Therefore,
we are having these restrictions.

It is true that some of our recruiting
agents are exploiting, cheating. It is also a
fact that they are demanding Rs 10,000 or
Rs 15,000 per job; they are demanding
even more than that. Now, we have taken
sufficient powers under the Act. Under
this Act, the punishment is two years and
a fine of Rs 2000, Because-we want-to have
a deterrent punishment for the people who
indulge in mal-practices, corrupt practices
and exploitation of workers, we have
provided in the proviso : '

“provided that in the absence of

any special and adequate reasons to the -
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contrary to be mentioned in the judgment
of the court, such imprisonment shall
not be less than six months and such
fine shall not be less than one thousand
rupees.”

Even here, we have tied down the bands of
judiciary. We say that in such instances,
the punishment shall not be less than six
months, The judicial offical is bound to
give punishment of not less than six months.
So we have taken sufficient powers under

the Act. The provision is there for
punishment.
Also, the certificates are cancelied. We

have made it very easy because we have said
that our policy is to encourage more and

more workers to go abroad and, if there are

any recruijting agents who are prepared to
recruit-people for going abroad, we want to-
encourage recruiting agents. That is why
we are not insisting on a licence. We are
only issuing a certificate and that too it will
automatically be issued.

SHRI CHITTA BASU : Tbat is my
objection.
SHRT VEERENDRA PATIL: The

policy of the Government is to encourage
more and more workers to go abroad, I
made it very clear that this is a competitive
market and we cannot put too many codi-
tions. That is our policy.

Then, the hon. Members wanted to
know, because of the slash in the oil price,
whether the employment market or the job
market is affected. I have got figures and
1 have tried to check up with all our
Embassies, particularly, in Middle-East and
North African countries wherever we have
our Embassies. I can say with confidence
that so far as our share in the job market
is concerned, it has not affected and, even
it has affected, it has affected only marginally,
I can give you the figures. During 1982-83,
the total number of migrants clearances
granted were 2,39, 545 and this year, upto
June, 1983, we have already granted migrants
clearances to the tune of 1,19,000. So, the
situation is not bad because Middle East
countries, although to some extent oil price
has gone down, have sufficient reserves and,
I understand, that so far as their develop-
ment projects are concerned, particularly on-

going projects, they do not want to interrupt
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on-going projects. They want to see that
those projects are completed and they also
want to take up some important projects
about which they are thinking.

Some hon. Members wanted to know
why not have the Manpower Export Corpo-
ration in the public sector. I have made
clear the policy of the Government of India
We want to ensure that these recruiting
agents, particularly, the private recruiting
agents with not resort to mal-practices.
Sufficient provisions have becn made in that

regard. Four or five States are alrcady
having these Manpower Export Corpo-
rations. For example, there is one in
Kerala ; there is one in Madras ; there is

" one in Orissa and there is one in West
Bengal at Calcutta., If they want to
compete with the private recruiting agents,
they can compete. Bui I cannot go into
the details because it is a very competitive
market. Such manpower export corporations
will not be successful in the public sector.
I do not want to divulge the details. But
then All I can say is that these corporations
which have been started by the State sector,
let them function efficiently. Let them carry
on the activities. Where is the need for the
Government of India to have a corporation
of their own when the State Government are
having their own corporations.

SHRI CHITTA BASU: They cannot
function properly unless the Government of
India helps them to function. I know the
reasons why these corporations are not taken
over.

SHR1 VEERENDRA PATIL : Hon.
Member Mr. Chitta Basu knows that
these public sector undertakings cannot
function effectively in this market. So I do
not want to go into the details.

SHRI CHITTA BASU : Because they
cannot resort to that sort of malpractices
which the private recruiting agents do.

SHRI VEERENDRA PATIL : Mostly
these emigrants are going from Kerala and
Tamilnadu and West Bengal. In all those
places; the State Governments have their
own corporations, Let them function
efficiently. Mr. Chitta Basu says that
they are coming in the way. If they are
coming in the way, I will see that those
hurdles are removed and we will give all out

/
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cooperation to them. There will not be
any difficulty. Let them function. But I
know their difficulties and their limitations.
They cannot function efficiently. You
know well and I also know very well -about
them.

SHRI CHITTA BASU : In order to
remove that difficulty, something bas to be.
done.

MR. DEPUTY SPEAKER : Why can’t
you try in West Bengal ?

SHRI CHITTA BASU:
tried. These private
resorts (0 malpractices,

SHRI VEERENDRA PATIL: Some
Hon. Members feel that our workers are
going abroad in search of work because
they are unemployed here. Ido not think
that is the case, They are going although
they are employed. May be many
unemployed are going abroad. I do not
dispute that point. I had an occasion to
discuss with our workers who have gone and
come back. They say ‘“During our life
time whatever we earn and save here, that
we can do in a foreign country within much
less time.”” They are coming back with lot
of money. They invest that money and
they carry on some activities after coming
back here and, at the same time, they are
bringing lot of valuable foreign exchange to
our country. It is not correct to say that
they are going abroad because they are
unemployed here, That is not the case.

We have
recruiting agents

In this Bill, work is also defined. This
Bill and the provisions of this Bill are
applicable only to skilled, semi-skilled and
unskilled workers. We are not concerned
with those doctors, engineers and others who
are going abroad because we feel that they
are in a position to safeguard their own
interests. We need not safeguard their
interests. But, these are people who are
illiterate and subject to exploitation. That
is why this Bill is only for safeguarding the
interests of the workers who fall under this
category.

Mr, Banatwalla and some other Hon.
Members have suggested that there should
be time-limit.- I can very well appreciate
the anxiety of the Hon, Members because
they want to see that there should not be
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any delay in giving emigrant clearance
because of the bureaucratic method of
functioning. 1 want to assure the Hon.
Members that we are also equally anxious
and we have powers under the rules and
we will see that sufficient provisions are
made in the rules in order to ensure
expeditious disposal of the cases so
far as emigrant clearances are concerned
although I cannot spell out the details here in
the Bill. Those powers will be taken under
the rules. Sufficient provision will be made
in the rules and those rules are going to be
placed on thc Table of the House. At that
time, the Hon. Members can make
scrutiny. At that time the hon. Members
will be at liberty 1o make a scrutiny.

With regard to the allegation or
observation that has been made the Embassy
people do not give sufficient help or
guidance, the difficulty is that in the
Embassy they are not well equipped to deal
with this problem because thousands of
workers have gone. That is why, we have
a suggestion to have-our Labour Attache or
Labour Officer in these foreign Missions
where we have got concentration of workers.
We have taken up the matter wich the
External Affairs Ministry. As you know, the
Samar Sen Committee has been appointed. We
have submitted the proposal to the Samar
Sen Committee also. After the Bill is passed,
we want to strengthen our Embassies, we
want .to have our officers in Embassies
where we have concentration of workers
working at those places to sce that the
interests of our workers are well
safeguarded.

With these few words. ..

SHRI NATHU RAM MIRDHA
(Nagaur) : What about the important point
that T had raised ?

SHRI VEERENDRA PATIL : 1 will
reply. The hon. member says that those
people have to pay Rs. 10,000 or Rs. 15,000
or Rs. 20,000 and if they are cheated,
he is asking, what is the provision
in the Bill in order to see that their money
is returned. In this Bill we have taken a
decision in principle that all the recruiting
agents will levy a service charge. That is
going to be prescribed in the rules. They
have to levy a service charge and collect it
from the emigrants or intended emigrants.
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What is going to be that charge or that fee
is going to be laid down in the rules. Thay
cannot charge more than that. 1f they
charge more than that, they are liable for
punishment under the Corrupt Practices Act,
When they cannot charge more than that,
there is no question of recovering that
amount from them.

SHRI NATHU RAM MIRDHA ;
After this Bill comes into force, all these
things will be there. But things have been
going on for the last so many years. What
is going to happen to those cases of people
from whom money has already been charged
but whose purpose has not been served.
What Will happen to such persons if they
have paid that money and the money has
not been paid back to them ? What is going
to be done in such cases ?

SHR1 VEERENDRA PATIL : As I said,
emigrant clearance is being given under the
guidelines fixed by the Supreme Court. The
Supreme Court has fixed the guidelines.
Now we are going to have an Act. Before
that, there was no fixed fee to be levied by
the recruiting agent. He was collecting lot
of money. If he has collected the money
and also provided him with a job, it is not
an offence. But if he has- collected the
money and not provided the job, it amounts
to cheating. When it is cheating, we can
refer the matter in such cases to the police
for taking necessary action, That, we have
already done. The man who has suffered
can also go the court and recover the money
from him. It is open to him. That is
why, now we are fixing the fees in the
rules. Hecannot charge more than that.
Therefore, the question of recovering
Rs. 10,00007 Rs. 15,00 will not arise.

oY fegr @ sqve  (MEAIRT)
goreaet wgiRd, § wEdAtg A4 S F
sraar 9igar g & faa & ¥ Fawme
geT & @ &) faRy § 493 ¥ fao
qifae femary & fad sfy safes g -
gt xaar faar § & @@l s
zHasl far §, 97 o & faers ang
F41 ®IGAEY FT W &, AT A W

“qx A% qu & fqu Far sgaeqr F@

ar |’
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15.00 Hrs.

ot fx qifew : N fewfenr odzw
99T IFA K@ TOT AT F AAHL A
feara # Y Ffgg ave gk Afeq A
S w1g’ &t g9 qfea & feer 1 @ga
¥ AT T & ax ¥ gw Agfam A
formr ot @1 Sfer & 3% faers w1L-
ar€ g &t &, 1 § widar€ I@ gFAl
2 &Y< 3aFr gar W asa g

st fre 1<t v sare ¢« faa gafan
qseg ¥ foa &yl ¥ o qF ArzAy @
g1t waar faar qxfae fagam & am a3
afsa agl feaamar a1 g9 awg ¥ A
+qaT 399 fFar, 97+ faars war S¢ag

FLIW S

THE  MINISTER OF PARLIAMEN-
TARY AFFAIRS, SPORTS AND WORKS
AND HOUSING (SHRI BUTA SINGH)
I have to make a submission. The Bill
has almost been seen through by the hon
Members. I request that the discussion on
this Bill be resumed soon after the Private
Members’ Business is over and we pass
the Bill to-day. It will not take more than

half an hour.
MR. DEPUTY SPEAKER : Hon.
Members, the Parliamentary Affairs

Minister wants that as the Bill has come
to the stage of clause by clause Considera-
tion and he wants that the Bill shouid be
sent to the Rajya Sabha, the Bill be taken
up and passed to-day itself after the Private
Members’ Business and the Half-an-Hour
discussion....

SHRI H. N. BAHUGUNA (Garhwal) :
The Minister is very right.

MR. DEPUTY SPEAKER ; Therefore,
if the House agrees, we will sit after the
Half-an-hour discussion and complete the
Bill.

SHRI N, K, SHEJWALKAR (Gwalior):
No other business, I suppose. Only this
Bill we will complete after the Half-an-hour
discussion,
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SHRI BUTA SINGH :
this business.

MR DEPUTY SPEAKER : Only this
Bill will be taken up and completed.

Yes, yes, only

15.03 Hrs.

COMMITTEE ON PRIVATE MEMBERS’
BILLS AND RESOLUTIONS
Sixty-Second Report

SHRI AJITSINH DABHI :
I beg to move :

(Kaira) :

“That this House do agree with the
Sixty-second Report of the Committee
on Private Members’ Bills and

Resolutions presented to the House on

the 10th August, 1983.”

MR  DEPUTY SPEAKER: The
question is.

“That this House do agree with
the Sixty-second Report of the
Committee on Private Members’ Bills
and Resolutions psesented to the House
on the 10th August, 1983.”

The motion was adopted.

PROHIBITION ON CHILDRENS’
EMPLOYMENT BILL

SHRI K. LAKKAPPA (Tumkur) : I beg
to move for leave to introduce a Bill to
provide for prohibition on employment of
children.

MR.
question is :

DEPUTY  SPEAKER : The

“That leave be granted to introduce
a Bill to provide for prohibition on
employment of children.”

The motion was adopted.

SHRI K. LAKKAPPA :
the Bill.

I introduce

15.04 Hrs.

RESERVATIONS OF POSTS FOR
WOMEN IN GOVERNMENT
SERVICES BILL*

SHRIMATI GEETA MUKHERIJEE
(Panskura) ; I beg to move for leave to

*published in Gazette of India Extra-ordinary Part II, Sections 2 dated 12.8.83,
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introduce a Bill to provide for reseruation
for women in posts or appointments in

services under the control of the Central

Government.

MR. DEPUTY SPEAKER: The

question is :

“That leave be granted to move
for leave to introduce a Bill to provide
for reservation for women in posts or
appointments in services under the
control of the Central Government,”

The motion was adopted.

SHRIMATI GEETA MUKHERIJEE
I introduce the Bill.

MR. DEPUTY SPEAKER : Shri
Harish Rawat — not here.

Shri Chitta Basu.
15.06 Hrs.

CONSTITUTION (AMENDMENT)

BILL"
Amendment of Seventh Schedule
SHRI CHITTA BASU (Basirhat) :

1 beg to move for leave to introduce a Bill
further to amend the Constitution of India.

MR. DEPUTY SPEAKER : The

question is :

“That leave be granted to introduce
a Bill further to amend the Constitution

of India.”
The motion was adopd.

SHRI CHITTA BASU: 1 introduce

the Bill.

CONSTITUTION (AMENDMENT) BILL*
Constitution of article 324, etc.

SHRI H.N. BAHUGUNA (Garhwal) :
Sir, 1- beg to move for leave to introduce
a Bill further to amend the Constitution of
India.

MR. DEPUTY SPEAKER: The

question is :
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““That leave be granted to introduce
a Bill further to amend the Constitution
of India.”

The motion was adopted.

SHRI H.N. BAHUGUNA ;
introduce the Bill.

Sir, 1

B

15.07 Hirs.
CONSTITUTION (AMENDMENT) BILL*

(Amendment of article 98, etc )

MR. DEPUTY SPEAKER : Mr. A.U.
Azmi.

DR. A.U. AZMI (Jaunpur) : Sir,
1 beg to move for leave to introduce a Bill
further to amend the Constitution of India.

MR.
question is :

DEPUTY SPEAKER : The

“That leave be granted to introduce
a Bill further to amend the Constitution
of India.”

The motion was adopted.

DR."A.U. AZMI :
Bill.

Sir, I introduce the

PROMOTION OF A CASTELESS
AND RELIGIONLESS SOCIETY
BILL —Contd.

MR. DEPUTY SPEAKER : Now, we
take up further consideration of the follow-
ing motion moved by Shrimati Vidya
Chennupati on 6th May, 1983, namely : —

“That the Bill to provide for the
promotion of a casteless and religionless
society in India, be taken into conside-
ration”,

Shri R.L.P. Verma was on his legs, You
can continue. You only get the chance,
I think you are now tired to-day.

= Qaene Sa F|i (W)
SqIEasT VAT, AT IR IM A USHY
uFAT F @AY @ST g oAGT ¥ o
qfzfeafg & goi?t am-ta ggear saH
fagr Yeafa oY o& wifa-<fga, aw@-wfga

*published in Gazette of India Extra-ordinary Part 11, Section 2 dated 12.8.83.
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qursr wearor fagaw @€ §, awga: I3
e wrw, afcfeafy & aqma i gNA
g

A &q UH qIG T, Jifg, 94,
q:q HIX AMI THIX & Wa-Aqrad &
GHAIST &) ANA-HAN afzq FT 19 9F
W@ g uEr ofefenfs & ave gw oF
@fag g3 &, gHi0qT ¥ ®F T § ar
W &Y gHar w1 N agra fafas giar
Iifgd ag 9% g1 9rar § AT g R
usz &1 fasar 9 % Faa oF wifa-
fadg g1 geagg  faw &1 dFfEq
FHI HFAT § IAWHT IAF WIT H
gHY @Y § A7 gF QR A F FTA1T F)
ara 9 gras safzafase g1 sy g
gafay gnfeg-fass 17 & &% HEazas
gfF gma F ot anl ® Y oF g A
fqdda &1 warg frar S A 39 R o
gg fagu® aga ag fa=re 7, wifawd
I I3 F AT T GHAT G |

AT AT 99 & fay go &g a1 fa@
AqH1 ATA "iT W & | fag a7 & M
qT SiY &9 gq@ qIg F1 990 a9 gray
oY, HIT ZH a4 IgaE) g A fw ogm
fag faa 7wy &1 § 1 & afga FiF
AT AT g, FH ALIIAT FT HE@TT AT
WY & 1 &% Ig AU g9, «fa AT A
& FIUM I AATHAAT I 9T "I
Y & 7g 2 QT a1 TAIA F 5037 &
AIEY ! T @R S ¥ F
954 & T qUIT T &8 WEATRT & FT
ISAT q¥ AT AT gEF fad gFR F S
FAA QAR § g Gqlrara) & ared
& fad sar@ sTAT gy, ot ag g9
gl @B, FgEr &1 FHIR A€ § A,
g dae & gars 9 W fagr g fw
e1d gFar ¥ FoT gzAr wfgy | zgH
fagr §— '
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«grg M qQ3fa,
TOAT AT |

sereaf@m@m g,
Fggagerasd 1"

qrvr faza § FTea § |

gg g2« &1 fgarx g i ag ww g,
ag au e, 93 ¥ sify §arargs srfa @)
gt 3q ¥ qg w0 R, 98 «whag § 98
srarg | W€ gg Ag) wgaAr 5 F gwdy &1
wrxda g1 F€ sy F fgeg g, w1 A4
AT FI1§ FAATT | HTT §T HI7 R
ferg e @ a1 g@ o gagaa faned
aMd g | 1w qF gal & wfg ggasraa
a8 &1 &5 € Fa &1 waw frar g A
g1 ¢ f5 &g # Ak gaIT ) & Fg
g & dla " @R gurs &1 qA S
SIET & | s4T gvg TWIfAaT & S0 &1
warfagd, feagatas & &1m &) feag,
FqAY & | &t THT AR FEa F S
#t fafew gaifaq fear sar g

gaIR & 7 T %gq § 5 & 315 g,
Fagmo g, A gaama g, Fdmsg &
foe g | 29 9@ a9 § SSaifas aq
IS FT GLIT ART G Wr g | I WY
9 199 § I @ F T TG FHgaT |
aF 97 TE Fad & 16 gA WS O
WE-AR § | Flaa N wgr ¢ & garw
fgrgeam @R S8l ¥ =T &, 98 qfawig
1T gH AT A &, T 99 fgrgearay
g | T A1 I &gl S(1aT g fop 59 Q=
F @t &1 fgeg 98Y wgr o1 wwar, @
fa 378 Wi wgr Sar g ofew 9"
g9 AT H F19, FHTEE A} e F ATYT
qT T I, qT g9 &I7 JITH] W
Y Hg 5 § 7

AT fAusR, g9-satd Ak GF-
o |ag o & fag &1 fer e
agt wgr o § 6 qu A F &7 ¢
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TH HfgT ¥ v §, O JER ¥ T 8,
£41 WA fremT Fa™ § a5 g
FR AfeTg & qraa A qGA FT A
freear &, @ T M HI 9 FAQ
g 1 72T & graw qrfaar tasaar g,
aa HY WIET g § 1 fSw T gg &t
Tt §9 & foq 2, gar gas fag g, ad
FT I g% AT U §, IO q9E $7a%
ot gaa fog g1 gwfog 5@ wreEr & T
gfvart @t Trfeq fF gaw a7 e
g ar gv st sgar S A F & |
grqur faga § Haer 31 & sirfaar & | gy
siTfa &R &= wrfa o

SHRI N.K. SHEJWALKAR (Gwalior):
All are equal. Don't treat them as second-
class citizens.
st QaA™ qqrg awl : qEAT 0F
grfa &, o wefa 7 A &1 IEHT R
gy FT JAAT AAT AT § | Faer T
FT0r wfgerte g%e Farg fafes & &
STat | gardy srew fafrer w2 fafesw

g1

FUR AT A FAWT I AT W g .
FGAT IRY: | AT F OFTAIT FH G
TEY WU & | qHTIT A Fg AT T
FH-wg fazg & @, ot o7 F, 4@l
qY %el ATET | FH g & ATHIT g (H-
faars g3 AT e ST & AT ATT a9
Tedor, eafya, 937 AR E, a4 ¥ Jfew
T § GET9 ATH HT G g7 G0 g
TET | AR FIE TG A=A FTH HET §,
dl ag SR Sl AT E | A 7
AE-9R A FY@ FT OWEAT il
ATGY | &1L ¥ &Y HAISHT ATV FaT
g | Y fqawes 7 wgr 91 f g w5
WIgW ST 8 | 3T FEAr & : TG

a4
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HY T fageasrd R ATAE-gerE w-
ST §, SHH! TIAT ATT | GIHTT §IA AY-
A9 O A, WIAATHE  THAT, FT A1
qMAT ITAT &, afed fagm deet AW
gigfasr § Jrfa o< F97 F (79713 9T T
AR AT 3 &1 a1 &1 AT E ST
am ¥ o ggam oftfeafa & soW ow
fafreex & @ ¥RW f& OF ggRE &
AT & AT AT A9 | T8 faodq e
ATEAT I+ T ATfgy & aq=r gare
gATY & | Tqaear S1fe7 & a13 36 9T
A T E | gmIL afaue ¥ ag srawm
qr fs |5 a9 F AT ITF FE A
frgeT gatm aw agt W@ afeT fey queer
HTTHT HYT FTHT FTAAHT ATAT T T
aar fies go e 9 T IR AT
qe & g famr gar v o fowe
gq T8 @, g A8t o R arror ag
q7qR [T FT ASTE AT gt 9 &g
FAAT | AT ST TTHTHRN 99 @r § Iq
GATT 33 AT FATS AT 7 98 @T & |
zafae & FgaT Jrgar g fF afs g &
THTRAT AT g, ATEATU FR JIqeq FY
HTAAT GaT FLAT & AR USHT UTHAT F7
JITaT FAT @ A1 THF U 97 & #9445
Srfaera WTaqT 98 W & S99 g9Ier
FT I | TS 1€ FT =T F
THIR 3 § FTEE-HIT & ITHT GHIR FIAT
ENIT | g9 Seiia 1 faamg &7 qoer &y
aroeTd | et fa=m sgafa, fosgia @
fasr %1 agf 9X o1 foar @, Sfy @@y
Fegatd fqaTg T ST I qrHA
T@T 2 | SFEI 9 a1 F1 @F ATY FT
anp fear 2 | gH auer W T
FI T g | JigAr A1fgy |
(sagEna)

MR. DEPUTY SPEAKER : Mrs.
Vidya Chennupati is already practising this

in her life T know that,
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SHRI RAMAVATAR SBASTRI
(Patna) : Not only she, but her whole
family. (Interruptions)

MR. DEPUTY SPEAKER: Mr.
Verma also can do it. He can marry off
his daughter to some boy of another caste,
i.e. an inter-caste marriage.

SHRI MOOL CHAND DAGA (Pali):
Why does he put ‘Verma' in his name ?
He should remove this word from his name
now.

MR. DEPUTY SPEAKER : 1Itis not

a caste name.

Y Qgens Jq1@ FAL . SUTEUH

qgad, ag UF qgAFT A9 qver fasr &1
& ¢ AfFT ag arazmw g f5 9 &
ATETX 9% T ATy g 7 fF «rfa &
T 9T | gAR fagix & wagd ged
Y, Y oY AqeRy g §, I Sfa
g% 7TA gt fear a1 fowd fag & 9
gegaTg 3471 § | (@awid) H g9l g
g A F FifagEF AW gerw} &,
@ ar A A S HY g & SaE
TR & a1 JA1fgn | A9 g@ v §
uF Free garfaae faw o au fear 210

Sed BT Fgr g F swag ¥ aw &
frmera @1 @1 &, @1 sifageEs i &
T ¥ qe W@ E, T F gAT FE Al
AT AT @ -9 AN 979 W@ qT g
F N wrfa 99w 7 &, S W, §97,
areAY, faaerwry, etfE ) A w93
FO & @0 W A9 Tr3eew @ fog
AT A FTH AA GHAT S | TH AE W

FFA TAWH TG & ¥IE FT .

1fgd | N Frferst a1 gAafad= & | g
9 W1 B1H & oy § 97 F o sirfagees
FTAW FT FET IAT TN | @l AT
FT A & a9 987 I AT Ioow &,
YT 9 HT 1§ HTAAFAT TG & | 37
ag 9Tfd  Y9F Soor@ HFETH TE Y
wuTer A qa7 g T § 1 Agi aw R e

AUGUST 12, 1983

Religionless So. Bill 308

giag wifgat & @ € a7 §—gfaw
a¥, syrfeard) =9, sougens &, fower
&1, 7 19 gy &1 g A 937 FQ 99
AT REITAGAE & T F FTAO
g 3 FA-HAY HT WTGFT AT AT Y -
g AR T q@ & O 999 ¥ AR AT
ST #r HATQA @ gar g | 79 o
oY T AT FA & f9F agd g F
I q N aU-f 9= 9T FT ST 8 |
TS B Sl g WTAqT g A
qfE@a e F, ST FEA & HTATT FTH F
39 &1 Iregres faar sr =fed, anfus
waz aAT ATRA | Y Aqwiara faarg #R
S & o gfaag § srwrw &3, 9 H
WIcqTed & qrfd oo ¥ u&ar &1 WreAr
% HIX AT ag T AT qHal &1
TF a3 |

St FFEqTe A (FAW) ;99T
e ST, TH g &1 geariag agean
staer feemagefa St & g9 fagas &
agl g & & fag & gifew grarg
AT FTEAT | IR T qRE e g,
ot fgma fea §—g9 faw #1 agi
AT FT | g faet aFe F7 @ 98 I
qTaTT X A 9T g 9T, Afe Tg &
TEGE § T YA GSA § I91 HT AT
frar mar 2, 091 w9i 9o 2 @ foeQ
q gawal g 39 & qEafaat &1, g9 |
yyfagarg @ a aafwat #1oeg
@iay &1 qr1 fFaT g |

zgfaer & RN &5 A% a9 g
FIATS &1 AT W FMA §, {U G
AT g, T a7 Jar g g aw ¥
fafrr aat = a a @ @y §,
fafwe srrfaat & a7 |a § AR #
ag g f& a6 F F101, Srfqay F F00
g &1 g1 faT dem a2 §, O ag sfazan-
fort €T Y 1 R nfEE SR ST
FT HZ ATAAT I A AL grely, O WA
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qg A A AAF A1 YATH T JAT gaT |
BIT-BIe Yok AT fwd o qra § gATT
YHFEAT TG T THd &, J1F AT garA
T FT WA IST HFT ¥ I, g7 I
§EAT FLE I T | WG g ax g S
fordfYy ST ¥ gwaar AR gEFfT FT A
T, St ey s § @ # fafear #@r
QAT 97 | 99 THW §  g-a<ol & A9,
gE W F o, 99 6 agr 9X gans
SR qgT ¥, IAMET A Y, "Wex #@
Tg T8 oY, ardee, e ST e g
¥, qret AT @sad g gArd HyAr F
g arT & & fa=rm s & fog agi srmar
FIX | g7 T gEar R g #@
93 & fau omar F F A A ;T A
AT FT IY FT T FQ@ T AR Fgad A
f Wit o age & &, faw #r qfs @
sE wf-gtt K gl A aeas
QTS Ik Gar gg & | FE 9% AH
g ¥ T FTAGRAT A AT @A
TAGETT AT A gATA WG Al
sfraat e g€ &, [oegle £ 917 *1 gy
fear 8 R Fa9 g FL &l dal dfed
A offad § 39 FX & fe@mar g | 3@ IT
¥ 0w W gey R wigwig g€ &
famein & wifs S &1 gaq afa d
T FT g 5@ &% & AN & TP
a1 Tt feErar g )

ag St faer At &, WA AT 98 F@T
e & gwwar § v oo oft aareran
faareara & @ §, foaw o serfazne
faaremT & T &, A AT g {IEA
¥ gR-fdear & fagam @ §
ST =X AT & I9 IA & TF qdg8
I -FAMT FET &, T I A9 FT Fod o
fe g WA T AT oF oy AT
FIT T8 T A TF ATIHT @, T&F 917
QA Hguww glear o d
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AT TEA AT FT ATT FEr AT § HR
I FT AT T &1 OIFT Fer AGT §, v
9 ¥ ¥ g A9 ggEw arfaw &
gadr g | FT foat & 59 fawg ax ==t
T @ & AR T8 M gg I91 et @Y
2 8 AT W TT gvEey N ag W=l 9
W& | T A7 g8 AgAY g F
qrTig gaed 39 fae aT gAY WraAn
gHE FI, 9T &1 AT F FF FQ g,
AR F @q: 39 gy § uF  fao
ql Jfgd S g9 ga9 & qreq9 ¥ TF
FEA 1 HR A FT G @ W & AT
AqTH IST TF |

FTeed  qrETEel R feiew |9
qETEET, q@9 § 4 qd 98T & ASI
q & IR AWRET ¥ sregme faan
ST, qIAEIT § 4§ 9gd A6 dgd ©
IR Fga wwer fagra § =@ &
T I T AT g AT | 9, &
FTECHY TIATET  FT aTq gl STar g, ai
Tga ¥ @, 57 & s AEr Faw
zafau god) g f&a am ¥ g7ias g1
GaT FL F FATAAT &7 GH WTGAT qQT
FTH AN HT ATTT § FSIT FIX W€
FAU R I F JMEITHF T 19
JSTT | 4FIT q@w § ag qm@T g fF o
AT T AR gl Fa AT ST H TF AT
agt afed  SITSATEr & I HAF AT -
etfa® &7 gu, widtg &% gY, B9 @R
wgdl ¥ g gu, feg-guewel ¥ &% gu
I fam T fergei & @ gu, Qv <9 &
7S fafga @i #FTgw wWrg AT
q¥g & Sraar I anfaE JTEiT-a}
A FT ACAT FI HOAT @ry-fagr
¥) M T FTUAA qg ¢ fF ;T A
T AE D FAT § A9 g HTT AW
F Al F gET &, 99 » fqoaTe g€
g g&d FIATEr giHr ATEY | T gAT
ey gt S AT @ A HR I gl
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g7 fiF fagme & g=o #9307 it st fasy
#t & gafag aoté a7 S1Er § HAifE
SN ST FqH ATH- & qTr A1fq gEE
wee oy w@T 91, S FT JUYA AW A
ger fear | R q@r ST av 9g UF §9-
Fog faem g aR oo feamer o ==
FTH JgT § T &1 79 qE F1 7
qar AT ATRU | AT AT F AW [
R & gy ¢ f& arfagas e
g, ¥ fomelt WY Jare, Tog-wEd ST WA
AT Fr A A ARy Ml T H
STdEar #1 agrar faear g 1 "riee-
qaF ST [T &, T W H g ATIAT qar
s & fr vt safw s 9w w1 ATEE
T &, G qgT Y A g AN g,
TgT ¥ S, Trwl, FAT AR YT AR A
T\ TEAE & Wedl & @A g qrawal
e WA 9rfET | Agy AEl afew AT
gqr ¥ UFAT 9T & & fqu, swe-
sTa faarg o s attns faargi &1
SITTEA 9T TR0 | WX Fgd FT A7«
ag ¢ & st @ s aifas faamg &3,
99 ®1 I &1 @A #1 agferaq
= Tifge | s fau g A |
forgee & 1 o fawaa &1 A1gg #
Saa #e qfie & fau favw g faeet
F7fgw | g% &9 § A& yg@ar faasr
=1feT | 9@ T wreATEd qrn &1 e at
T YAt AR aiiAS faarg F3 &
frg soET 1 R g/ JTTT | 5 I
¥ SrraEar AT FIiHEST F WAAT qATAT
g Q1 9y I F1 UHAT M IJ@SAT F
T 9T AT § |

#1952 AT 1957 & AT 39 & |
# qg q19 g T A58 <@ THdT 5 99
g%d SN §  S{IIEAr SR grfasar &
WIeAT aga &9 97 | qar fagwn, sra9
graTfores 1t & STeTT 9T AT gATEt A

SAEtAd T 1 afFT s aaa ¥, § @
e & Areqw F R IW FT QAT
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argat g {7 g3 @17 e fsit @rdaa
T 3 ¥ ATArEar &Y aHfa #7 haE
HaYgu | Sgiv 3@ IW # Srgar
FI TG *T o0 femr & 9 Sregar
F JTYTT IR A9 HT qOAIAF AT Fgar
g® fear & | fomFr ofomw aggar g e
frs® Fo FAE@ ¥ FEAAr dgg I
FX AT & | fo7 ot w1 faga & 9
& #1 faw faar gar & X
FATIL G & & I& dIE a7 & FIIHIT
&1 ft g7 § arfafadr grr Svar strar
¢ | T8 A F1 aAgfa feva-feq aaudr
SIT G@Y & IR TR SqIAFar vt qoerfa
¥ g fae W@ & gwaw #t S S
qT sryrfem weetfa &, AT uF wrfa &
I G A1 g4 qrfq F @90 f1 qQie
T ¥ UFT JM@T g, IH 9T &
TR fga &1 AR a9 | T AQ
uF Fifa & g g arfa & 9 9%
JE aAEH Jo0 HIX AR Y I
&1 g ard F19 a2 gl AMfgq | 99 aF
garR 7 7 Fifatfea ok gq<Em aw
Tl @ 9 aF 56 a<g w1 Safa w
AFT ¥ Y FTHATE Ag1 g 74 |

R arfagt & gav qFr e &
g | gwiFa g & fr oa g S d
W@Ar 91, 921 qX AN E FI GA-FA
GTIT FIET 9T S qUaI9 57 § TSHT &F
T X gEeEa gam & g 9@ qwg &
fagr o wgrgest & o6 & 5w faa |
Iq THT ¥ ¥ AME & Wifg & &g
gga & fFar ) o uE @ S 4@
fad fo et & w9 & wifa ok
gicawT faerdy 97 AR I Iy Hed HT
W9 T 97 | S Iga S °f
i fr sgamT s s FaR &
FrEaT O HR AT ST 9T | ST G
S gHY AT T, 99 w9 0§
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giar i AT Agt aF ghag G @ fF
wgl o gH WA ¥, I X Aigead
¥ @ fammar &, OF g & asaE Jrar
fommEr & a8 AT HH F ATH 9T AT
FarEl WEIETF A7 IEH I
FT FTATT T | 99 F IMH 9L TH o
F ey AT FT S TE | 99T TG HA &
AT qX f@ad T & @19 g7 A
forgr T | A FIE HH FT ETH Tl 2
g§ ar ST ®T ARG W ATEAT T
FAT faamar g 1

S T9 3T | JUITHY sgaeqT T S
gAT 9T TqT A AISA F FH  HTHIT 4T
gAT 9T, F7q & ATHT T Al | AFH
# aF ¢ fF g @A g I F Q1]
WY IS FT FETATUIHT AT FATIT B
FIYTT 9 I @I g | 99 "AT ST FN
Tga-foes I F FIFN FFATA o, T T
gg 3w H AR fogaw 403
eI FFATA 4, ST GAT-ATST AT &A1Y
F I T 99 FFATT 9 AR AT FHS
T JMEFW 4 A g7 FAW G | wfww
HFTR FY qT ¢ fF T FuU-enaEdr
gATA AT qTq AT & A1 W gH FTHIY
TG AT g6 & | AT FIE R g fFwAT
qgT-for@T g1, WITaQ AT &1 AFE0 &7
foreer & uXux ofeq &, FE T AT YH
g )T | T =g qF & | T, 3FY,
gz =g fhaar g s qR FE 8
a9 W ITHTI AT A 99 &g foear
JAT AT QI g | 74 f7az7 § f aw o=
IT AT § AT I QIR qOUHT Y
qreAT 9N, 3 QHI FIAT 99T |
AT AT wgF AT W &, T gy A
BT X A § AT F1gar § A gw
wife AR ew HITH gu e | gw AW
TG 9% 9T W E | R GIFI 3F AN §
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AT W JaSwg 7 FIX I NTHIT -
el w) gur war fradg ® oy
qFAT g I GUIRT 3 TS I AT T
frg M & <gar a1, ag MA@ AT
Sreq fRaT 9T gear @ | #AfE g
¥ faumr 1 FW AE0 g, GIX FT FA A
g, faam &7 &7 g &1 AT A AT
SidTaar AR gFfaa arfaw ArEaEi w1
BT FX ATA dgd § T g9 I9: 3 A=A
FT AT FT GFd & A e a7 7 gArR
ST H 97 |

T qeal & 9T K S(qAT 919 dHIT
X1 g AIX 979978 JqT § f5 g% anaq
Jie &7 QT

*SHRI N. SELVARAJU (Tiruchirap-

palli) : My hon, colleague Shrimati Vidya
Chennupati has introduced a Bill to provide

for the promotion of casteless and religion-
less society in India.
MR. DEPUTY SPEAKER: Mr.

Selvaraju, when you begin to [speak, you
must address the Chair. Then only you
begin your speech. I am only telling you
the parliamentary procedure. Please start.

SHRI N. SELVARAJU :
whole country Tamil Nadu occupies a
premier place in social resurgence and
social awareness. This is primarily due to
the fact Thanthai Periyar in 1925 surrende-
red all the posts he was occupying in the
Congress Party and severed all his connec-
tion with that party since he found that
Congress Party was showing only lip
sympathy to the abolition of caste system
in the country. From then on Thanthai
Periyar’s life was a saga of sacrifice in the
cause of establishment of casteless society
and religionless society in the country. He
mingled with the masses in Tamil Nadu and
he moved ceaselessly from place to place in
Tamil Nadu, He spoke in the tongue of
the common people so that they could
understand what he was telling them. By
his simplicity he was able to impress upon
them evil of casteism. Sometimes he

Today in the

*The original speech was delivered in Tamil.

e —
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appealed to them to break the shackles of
casteism ; some other times he adminished
them for behaving like dumb driven cattle
in the hands of upper caste people.

He inculcated in them a sense of resis-
tance to this age-old practice. He awakened
the people of Tamil Nadu. But in these
efforts he had also to incur the wrath of
political leaders and others from affluent
sections of the society since they got frighte-
ned that their authority was being under-
mined. His own life was threatened on
many occasions. They opposed not only
in words but also in physical bouts, But
he faced this challenge boldly and came
out unscathed, The rationalist movement
took firm roots in Tamil Nadu due to tireless
endeavours of Thanthai Periyvar., The seeds
of social resurgence were sown by him then
and today the entire Tamil Nadu has
blossomed into a fragrant flower, the sweet
smell of which is being blown into the
neighbouring  States also. This is the
occasion for me to wish for thousands of
Thanthai Periyar all over the country so
that India can become the haven of casteless
society.

The father of the Mover of this Bill.
Shri Gora, is really Andhra Pradesh’s
Thanthai Periyar. Hise life has also been
a saga of dedication to the cause of
rationalism. It is proper that his daugher
Mrs. Vidya has brought forward this Bill.
I extend my whole-hearted support to this
Bill.

Thanthai Periyar’s conviction and ideals
became the life-breath of Perarignar Anna,
who gave the unique slogan of ONE CASTE
AND ONE GOD. He did not rest content
with shouting slogans of social reforms.
He converted the social reform movement
into a well-knit political organisation, as
he realised that without legal support the
social reforms would in course of time be
submerged by political upheavals. After
he became the Chief Minister of Tamil
Nadu, Perarignar Anna gave statutory
support to the ideals of Periyar Thanthai.
He gave governmental impetus .to the Self-
Respect Movement. He encouraged Self-
respect marriages so that the people can
get rid of superstitions, which were the
stumbling blocks in the way of progress.
Dr. Kalaignar Karunanidhi followed his
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footsteps with greater verve and vigour.
He took the initiative of giving awards to
those going in for inter-caste marriages.
He did not stop himself by paying only lip-
sympathy. He wanted to preach and practice
what he preached. He wanted to be in
unison with his profession and -practice.
He got married his son to a Harijan girl.
Today we see widening gap between what
is preached and what is practised by our
leaders. In fact the preachers feel that
what they say is for public consumption and
not to be practised by themselves. Kalaignar
Karunanidh enacted a law which ensured
that anyone can become a priest in a temple;
he saw to it that the exclusive preserve of a
particular community is ended for the good
of the people. Again the vested interests
struck the blow and moved the Court for
stopping this progressive move. They suc-
cessfully stayed the implementation of this
measure,

Man has gone to the moon and come
back. India is in the forefront of space
research. We have launched successfully
Aryabhatta, Bhaskara, Insat and Rohini
into the Space. It is really regrettable
that we have not yet been able to cross the
caste barriers. Many hon. Members of this
House have appended their caste names to
their names. It is expected that the repre-
sentatives of the people would be real
rationalists since they have to represent a
cross section of the society. They can
succeed in their public efforts if they adopt
“why and what” for every problem they are
confronted with, They should be real
examples for others to emulate, since they
are the law-makers. 1 would say that there
should be a law prohibiting the use of caste
name along with their names.

It is also unfortunate that politicians have
become puppets in the hands of fanatics of
caste and religion. 1 would take this oppor-
tunity to suggest that the Election Commis-
sion should not allow any political party
having allegiance particular religious concepts
to contest the General Elections. We have
22  States, but we have 70 castes.
Hinduism perpetuates casteism. Marriage
is the seed-bed for casteism to grow. Instead
of considering the physical fitness and the
acquisition of qualifications as the criteria
for marriage alliance, people move from
State to State in search of a bride or a



317 Pro. of a Castless

bridegroom belonging to particular caste to
which they belong. Casteism is the bane of
Hindu society. Unless casteism is eradica-
ted, we cannot think of making meaningful
social progress. That is why in Tamil
Nadu the wards of couple who belong to
different castes are given bonus marks in
the schools ; they are also given priority in
government jobs. Unless such incentives
are offered, with adequate legal support,
mere lip sympathy for the abolition of caste
system is not going to help us. We must
have discussed this subject in this Parlia-
ment and also in earlier Parliaments several
times. The recrudescence of communal
conflagrations in our country even after
35 years of Independence reminds us of the
existence of casteism in our couniry. While
I extend my support to this Bill, I would
appeal to the Government that there should
be concerted efforts for the abolition of
casteism in our country. It is not enough
that we have enshrined in our Constitution
that the objective of the State is to have a
secullar State., Secularism seems to be an
elusive dream., 1 conclude my speech by
reiterating the need for arousing the national
conciousness against casteism in the country.

MR. CHAIRMAN : The time allotted
to this Bill was three hours. We have
exhausted that. I want to know from the
House how much to extend more.

SHRI MOOL CHAND DAGA : It
should be extended by one hour.

SHRI MOHAN LAL PATEL : I have
to introduce and speak on my Bill.

MR. CHAIRMAN : You have already
introduced it. Now it cannot lapse.

St TwwrgaT srest o gwrafg S,
oYX @@ F Y agT AR AEed qleq AT

g
awafa agi g - TW 55 TF fFar
&, ST T farer TSI |

=Y ST S, T |7 gwET faw ara
FT JeqTE T@T &, AT AT qITT THT FH

&T Ao |

I will request the House to accommodate
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so that we may finish it by 16.50. For the
time being we may proceed with that idea
and at 16,50 we will see the position and
decide later on.

Shri Mool Chand Daga.

o Terarg ®T: GWIR UET Al 9@
Wl FeT 747 2 fr—

zf~ &1 w5 |1 gk &1 g,
STA-91T 98 T@1 F19 |

gR a1 STia-aiq | fazamg 98 F3 §,
T IIF-T7T & 1

gl Ffag Fgar ¢ fer ww faw
FT T TETT & 7 AT ATEHFA 14, 15

-

H—

“l4, The State shall not deny any per-
son equality before the law or the
equal protection of the laws with-
in the territory of India.

The State shall not discriminate
against any citizen on grounds
only of religion, race, caste, sex,
place of birth or any of them.

15 (1):

16 (1): There shall be equality of oppor-
tunity for all citizens in matters
relating to employment or
appointment to any office under

the State.”

“(2) No citizen shall, on grounds only
of religion, race, caste, sey,
descent, place of birth, residence
or any of them , be ineligible
for, or discriminated against in
respect of, any employment or
office under the State.”

g giawT W% Fgar g fF agr
9% ATE-977, "9 A% G99 F HTYT 9%
1% fefreqm agl {#ar oo 1 g9 faer
FI AT WA F1 gfaamw F shoese
T weHedr Wizw H wfaw  fear
T i —

‘““‘We, the people of India, having
solemnly resolved to constitute India
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into a Sovereign Socialist Secular Demo-
cratic Republic and to secure to a]l its
citizens ;

“Justice, social, economic and
political ; Equality of status and of
opportunity ;”

AR 36T ¥4 faw F g +Arge v
g o wrrfa &1 A & g2 feur @tg ) wfF=
T & € wrew g onar ¢ 5 e et
FT FT IH 2 | FAX AW QAR &, Al
7g forg & AT AT aregd TR, AT A
QEFATE & | @ AT Y ger fear Sy
ot & & faarr fag 2, 9 =1l @
ST, @ 98 GAAATT g1 S0 |

§ o 03w H @ r g fuH w5
Srfaat iR w9 2, afF7 o gax & A
T OET ErE g fF  meouw ;A
qrEY & | gAY gl qAEar § umar fed
gt 8 | T & FI T w7 A0 R agl
qx F9F FIAI7 AT o7 § | 797 A9 g
UF UET 99T AN qAT 2, TG S0
FY AT ZT T | 7T ANEL T TG
WA g, A &M AG-T F FH ATAT!
g ? g 7 srfa & e & are faar 1
g% gg g f% as=+ sta agr W9
azara & Hfex, afeww, v U q9y-
raT | gure faw FE F AL g,
FHTT I 319 AR AT AT & |

JYTT AT T GHT JaT H AR ¢ |
TR &1 0§ #aw I3+ =gy, foaa
+ ZH AT FTHU 7 & | T I
grerer ey gfRea Fear § st 3@
a1 i gudr sifa & amer s & &
S¥ ARG T # aafasar 0 afgw
T IFIR & A3 q §9 T 3 A1
g | ST 7 TIY 97T GATX FE
arg @i @ ) ST @ o7 foogm
gl g 1% Ag@THT T 91 7 FI
® BEW W9 BT OE, gw ST
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yafeg FY R E | AEAT gSe T S
fa=r &€ &, ITQ A1 gy & gwar |
(e )

Taafy wgreg, & Q@ Sw@-a &
AT T @I E A ATT R AFAT
AZT & | ATYHI A TR qAF gET
ITET | & gHWATE  WITHA  Fqar qref
W 3T ATy "EHT 2 |

15.55 Hrs.
[MR. SPEAKER in the Chair]

gHTZ GTHF I YAIGT 1% ThIeed
neg Mawaeaw @imady faq emar 2

Srgi fo@r 2

“No public body which maintains
any form shall include in its column
which requires afly person to state
his caste or religion.”

gt Wt e  fawAar gear
g, g 8T Sar 7 o9 feg #ee &
g1gma o figgew T g a g swfau
f& gma wfegat a1 € o =93 fau
QAT FX G E | AT FEAT F€0
g | dffq qT & yqEr 19 goaw
foaaT g ar w1 Su& o ag W {og
fr & gfwa g arfow srfa #71 g ot
T SOEI @9 foae gEa | o forar
g
“provided no one’s caste or religion
shall continue to be stated in any

document as required under the
provisions of any existing law.”

q1 5 faw & Ay F QY Y wrgA
a1, ST qFHFT 91 SR I@ T 9Ifgy |
dIST S FAATT gAY § 9N FBoam
qifaars X gEvergaTe & ATy 9%
AT £ | TEHT UFA F faw W Faw
9oTC ST 1Y | 31y ey & f o
STfaas &R geweTaare #1 7 derg | &
FAHT § T K R fa g% R g
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FAIX FET ¢ a7 SUH A TR ATAT
ST =TfEY | srrfaere @K gesEEETe &
ATHI 9T AT ¥ KT AFT S0

ATfRy |

gy faw oY agi o AT @
T & U & & fqu § oawwar g
gAR Gfaua § @@ et @ | S =E-
e fafagew § o faws fagta €, 11
F®EHIT TEGH § I A q@ § AT
o ST =TT |

MR. SPEAKER : Shri Ramavatar
Shastri. The Prime Minister will.

SHRI RAMAVATAR SHASTRI : The
Prime Minister will make a statement. I can
speak later later.

PROF. MADHU DANDAVATE
(Rajapur) : The press report was correct
regarding the statement.

SHRI INDRAJIT GUPTA (Basirhat) :
Yesterday you made shout for so long for
something which obviously was already
decided.

DR. SUBRAMANIAM SWAMY
(Bombay North East) : It is a good practice,
any way.

SHRI INDRAJIT GUPTA : 1t had
already been announced in the other House
that the Prime Minister would be making a
statement.

16.00 hrs.

STATEMENT ON THE SITUATION
IN SHRI LANKA

THE PRIME MINISTER (SHRIMATI
INDIRA'GANDHI) : Mr. Speaker, Sir, last
week I announced that the President of Sri
Lanka was sending a personal representative
to New Delhi to discuss the situation in
Sri Lanka with me. Mr. HW Jayewardene,
this special amissary, is now in Delhi. He
has had discussions with me as also with
our Minister for External Affairs.

I conveyed to Mr. Jayewardene the deep
concern of our Parliament and of the people
of India at the recent happenings in Sri
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Lanka and our distress at the human
suffering resulting therefrom. We have
always condemned such violence, killings
and discrimination, especially when the
victims are defenceless.

1 took the opportunity to reassure Mr.
Jayewardene that India stands for the
independence, unity and integrity of Sri
Lanka, India does not interfere in the
internal affairs of other countries. However,
because of the historical, cultural and such
other close ties between the peoples of the
two countries, particularly between the
Tamil community of Sri Lanka and us,
India cannot remain unaffected by such
events there.

Mr. Jayewardene told us that the
situation in Sri Lanka is fast returning to
normal. According to him, the number of
people in refugee camps has come down from
80,000 to 30,000. He said that most people
are returning to their homes, but the
Government would still be left with the
problem of the several thousand people who
have been rendered homeless. The Shri
Lanka authorities are making arrangements
for their relief and rehabilitation for which
a special agency of the Government has
b.en set up. “

The tragic sufferings of Indian nationals
and the people of Indian origin, living in
Sri Lanka have aroused spontaneous
sympathy from all Sections of our people,
This was movingly  expressed in
debates in our Parliament in the last few
days. The immediate task before us is to
provide succour to those who have suffered
in the disturbances. The Government of
India are doing whatever they can to render
relief to the affected persons. But this is a
big task which the Government cannot
accomplish alone ; public cooperation is
important, I have, therefore, decided to
constitute a “Sri Lanka Relief Fund” and a
“Sri Lanka Relief Fund Committee”
under my chairmanship with an initial
contribution of Indian Rs. 1 crore (i.c. ten
million) from the prime Minister’s National
Relief Fund. I appeal to my fellow citizens,
including those living abroad, to contribute
generously to the Fund and thereby express
their anguish and sympathy for the
unfortunate victims of this senseless violence
in a tangible and positive manner,
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Sir, in reply to my question about the
recent law vesting damaged and abandoned
proporties in the Government, Mr,
Jayewardene explained that this measure was
taken in the interest of the affected persons
to prevent distress sales, unlawful occupation
and other such possible misuse.

I conveyed to Mr. Jayewardene that
while measures were being taken to meet the
immediate situation, the process of finding
a permanent solution to satisfy the legitimate
aspirations, and to ensure the security, of
the Tamil minority will have to be urgently
initiated.

Mr. Jayewardene has
following information to me :

conveyed the

The President of Sri Lanka had intended
to place before the Round-Table
Conference, which could not be hold, certain
proposals, which included (a) full implemen-
tation of the laws relating to the District
Development Councils ;
as provided for in the Constitution as a
national language ; (¢) to initiatc a dialogue
on amnesty on condition that violence will
be given up ; (d) discontinuance of the
active role of the armed forces in Jaffna
on the cessation of terrorist violence ; and
(e) the repeal of the prevention of Terrorism
Act,

In addition, he said, if the idea of a
separate State is abandoned the President is
willing to discuss the release of those
detained in prisons not already convicted or
awaiting trial, and to implement any other
assurance contained in the 1977 manifesto of
the UNP. I am sharing this information
with honourable members.

I expressed my view that these proposals
may not meet the aspirations of the Tamil
community. Mr. Jayawardenc told me that
the Sri Lankan Government are willing to
consider any other proposals, which
would give the Tamil minority their due
share in the affairs of their country, within
the framework of a united Sri Lanka. I
give my opinion that discussion between
the Government and the Tamil community
on this broader basis would be useful and
that a solution has to be sought at the
conference tacle. I offered our good
offices in -whatever manner they may be

weded, Mr. Jayewardene expressed his
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appreciation of this offer made in the
context of the traditional friendly ties
between our two countries. He later
informed me that his President welcomes the
offer.

The need of the hour is to reduce
tensions and establish confidence. I hope

~that all concerned will feel able to meet at

the Conference table in an atmosphere of
goodwill and mutual trust to settle their
problems.

Through Mr. Jayewardene, the President
of Sri Lanka, has conveyed an invitation to
our Parliament to send an all-party delaga-
tion to visit Sri Lanka,

The House will agree that the situation
arising out of the events in Sri Lanka is
serious and highly complex, and needs
careful handling. The Government are
dealing with it appropriately and will
continue to remain in close touch with the
Government of Sri Lanka and others
concerned. I appeal t¢ the House and all
sections of our people not to take any step
which could result in aggravating the
problems and hardships of the Temils in Sri
Lanka, and at the same time make it more
difficult for us to help in the immediate
task of relief and rehabilitation as well as
of finding a lasting solution,

SEVERAL HON MEMBERS rose.
(Interruptions)

SHRI C. T. DHANDAPANT (Pollachl)
I want a clarification, Sir.

SHRI K. MAYATHEVAR (Dindigul) :
What happened to the resolution, Sir ?

DR. SUBRAMANIAM SWAMY :
(Bomboy North East) : Sir, they are going
to have a discussion in Rajya Sabha, Why
not in this House ?

MR. SPEAKER : I have got the motion
with me. We shall discuss it on Tuesday in
the Business Advisory Committee.

DR. SUBRAMANIAM SWAMY : The
Rajya Sabha is going to discuss it on
Tuesday. Where is the time for the BAC ?

MR. SPEAKER : I have always said
and if the whole Housg says...

SHRI K, MAYATHEVAR : A Parlia-
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mentary team will be visiting Sri Lanka,
Therefore, should we not discuss now, Sir ?

SHRIMATI INDIRA GANDHI: I
have conveyed the invitation to this House.
Now it is for the Speaker and the House to
decide.

SHRI K. MAYATHEVAR : If so, why
not we discuss it ?

SHRI C. T. DHANDAPANI :
to have some clarifications.

I want

MR. SPEAKER : I will allow clarifi-
fications when we meet on Tuesday and
discuss in the Business Advisory Committee
as to what more steps we should take.

DR. SUBRAMANIAM SWAMY:
When is the meeting ? The Rajya Sabha is
discussing it on Tuesday. The Prime
Minister’s statement will be stale by
Tuesday— I mean if it is later than Tuesday.
There will be more developments also.

MR. SPEAKER :
time.

DR. SUBRAMANIAM SWAMY : Then
why not fix it for Tuesday ?

MR. SPEAKER ; We shall see. It has
to be done by the BAC.

&l URTEATT MESH (921 HHA
F1 TG F G, @1 AT F fawqw
TSATESALN FHET &1 HITST FT A |

Even hurry takes

PROF. MADHU DANDAVATE :
Will the discussion be on the Prime
Minister’s statement or on some motion
that we have given ?

I have said that I have a motion
regarding the discussion on the Prime
Minister’s statement. That also 1 might
put before the Business Advisory Committee
and you decide it, whataver it is. I am in
the hands of the House. No problem.
You can also discuss about this parlia-
mentary delegation which has been invited.
The hon. Prime Minister has said that it is
upto the House to decide whatever you like,
I will come to you, No clarifications please
at this time, It will be allowed later on.

SHRI C. T. DHANDAPANI :
to have a small clarification.

I want
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MR. SPEAKER : No. I am bound by
the rules. )

SHRI C. T. DHANDAPANI :
some information with me. . .

MR. SPEAKER : They might be in
possession of more information than you
have...

I have

(Interruptions)

PROF. MADHU DANDAVATE : When
the statement was read, was any page

missing or all the pages have been
covered ?
(Interruptions)
MR. SPEAKER : No question allowed

at this moment. No clarification now,
Nothing. Mr. Halder, I will not allow you.
T am not going to change my course, when I
have adhered to the rules.

DR. SUBRAMANIAM SWAMY: Is
Mr. Jayawardane still here 7 s he extending
his stay ?

SHRI C. T. DHANDAPANI : 1 want
to put a specific question.

MR. SPEAKER : No. If I allow you, I
will have to allow others also.

SHRI K. MAYATHEVAR :
suspend rule 389, ..

You can

(Interruptious)"*

MR. SPEAKER : I have not allowed

it.

SHRI C. T. DHANDAPANI: Many
things have been left out ; except raising of
funds, nothing has come up.

(Inrerruptions)*®*

MR. SPEAKER : Nothing doing.
(Interruptions)**

MR. SPEAKER : 1 am not going to

allow. I am bound by rules.
(Interruptions)™*
MR. SPEAKER : Nothing is going on
record.

(Interruptions)*"

MR. SPEAKER : Mr. Shastri, I have
called you...If they have decency...

(Interruptions)**

**Note recorded
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MR. SPEAKER :
SHRI C.T. DHANDAPANI : rose.

(Interruptions)"*

MR. SPEAKER: Hon. Members of
the House, please try to help me. What
can I do ? If I am'not going according to
the rules, then I am to be blamed. But if
the rules are going to be flagrantly violated,
what am I to do ? I have not barred you
from discussing it. But you cannot force
me,

I cannot allow it.

(Interruptions)**

MR. SPEAKER : Do you think you
are the all-powerful God ?

(Interruptions)"*

MR. SPEAKER : 1 have not allowed
anybody. Nothing is going on record.

DR. SUBRAMANIAM SWAMY : This
is a matter which is exercising the people of
Tamil Nadu and therefore we should take
early notice of it.

MR. SPEAKER : You decide it,

DR. SUBRAMANIAM SWAMY : On
Tuesday, you should take it. You can call
an emergency Business Advisory Committee
meeting at your house. You can give them

dinner.
THE MINISTER OF PARLIA-

MENTARY AFFAIRS, SPORTS AND
WORKS AND HOUSING (SHRI BUTA

SINGH) : No emergency on the advice of
Mr. Swamy.
DR. SUBRAMANIAM SWAMY :

All right, have a dinner meeting in your
house. But the fact of the matter is that
Dr. Dhandapani has a valid point. The
Prime Minister has made a statement. He

wants to say something on it. So you have
an ecarly discussion on it,

MR. SPEAKER : The earliest is
Tuesday.

DR. SUBRAMANIAM SWAMY :

All right, have it on Tuesday.

SHRI K. MAYATHEVAR : The point
is anything may happen by that time.
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MR. SPEAKER : Nothing will happen.
What has happened has happened. It is very
bad. Whatever has happened, we have
decried it all. We have passionately discus-
sed this thing and we are going to discuss it
again.

SHRI INDRAJIT GUPTA: On
Tuesday will we be in a position to know
whether the Report which Mr. Jayawardhane
has given to the Prime Minister regarding
the situation there is corroborated by our
High Commissioner in Colombo ?

MR. SPEAKER : Well, the Foreign
Minister is there. He has already assured
you that he will keep himself in touch and
keep the House informed.

(Interruptions)

SHRI C.T. DHANDAPANI: What

- 1 want to know is whether our High Com-

missioner in Colombo will corraborate
about the number of refugees and all these
things ? We should also know the informa-
tion from our High Commissioner. It is
according to Mr. Jayawardbane,

MR. SPEAKER : Not like this.

SHRI K. MAYATHEVAR : What is
the information according to our High
Commissioner and the Consulate General
there ?

MR. SPEAKER: Mr, Foreign
Minister, do I under stand that from time to
time you have assured the House that you
will keep the House informed as and when
the situation comes to notice ?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P. V. NARASIMHA
RAO) : Absolutely so.

MR. SPEAKER : So, he has assured

the House time and again, What more can
be done ?
SHRI C.T. DHANDAPANI: 1 want

just one clarification...

MR. SPEAKER : I cannot do anything,

Dhandapaniji. I am helpless. I am sorry
I cannot do it, the way you like, I cannot
do.

(Interruptions)

-

* ¥ Not recorded.
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SHRI C.T. DHANDAPANI : Sir,
I am not satisfied with the Statement, I am
walking out in protest.
16.18 Hrs.

Shri C.T. Dhandapani and some other
Hon. Members then left the House.

MR. SPEAKER : Nothing will go on
record. Now, Shri Ramavatar Shastri.

(Interruptions)®

16.19 Hrs.

PRONOTION OF A CASTELESS
AND RELIGIONLESS SOCIETY

BILL—Contd.

st TR ARt (TSAT) ¢ STEAE
S, sfmat faar st ¥ gg o A g
fados 9o feard e i@ Rog=d &
T2 99 W &, ¥ SOFT 9IT FEI§ |
YA < gq § Q- awal A oF=
FAT ATaRIS THWAT G |

sy fae St & 5@ a<g &1 faga®
Iy T TR &1 T ) 59 fagad
F T gRIN AT &g, AT v g
fs aTfa g=% (i a9 g=F @@ o &
gETE ST | T8 I &1 19 agd ar
ST A & FHI A GAT G, gH AT
sTfa & gafog aF AR G F FA-FA
¥ g I & | gt e AT A1fEy |

STl faemt ety faagl Y
W THGF § | AR AT ¥ g qiEre &
N g AN A ey fqang e
BRI T aY qgT ¥ ©F aqgiem
wifa & awed & @ a9t farg fraT &
1 faag W aawitdg &1 59 ag @
fasas ¥ T R aTET & &

gl AT a8 & 5 T qu af@nx
FATEE @S @ S I% 99 ¥ SATeT 99w §
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wif gr N sfEEe §  fagam &3
&1z fuar o, T AT@T S, TR
qfEEIT & a9 AT AARa<arar @ § &
FARIETs FT S HFE & fqu @&

faar ST 7 T 3w o etfug s @I §

g g wrfq A w AT TEEE
95T T & FAT) 9ATT ¥ ag @9 &
HTSH & | gAR TEm S X faum gt
g fauma ¥ AF & wErmarg &
g s faaer fagreal q¥ |, &
FT THAT T qATY WAT A ThH T A
ST W §FTEE ATAM ST TRIEE] A gL
FJAT | ATTTT T FTAF @AT 97 g
qeAT & g fFg o ¥ fagarg 5@ &
TTY AT UHQT  A9gd gl gy, afew
FATIT I & | §F THA § JTG,
erfa, de o1 gx, T AT Ul & AT
feg ¥ &7 7 /g ST T FT A IBI A
fa % fd g9 aw % 3 F qreN
qIeT 1T F FL AT & F 419 H ATAAT
g9 qET GTq Fg FL GHTST &1 9T
sfea frar | o3 gdf 9@ wfga w1 guren
2199y S AT g Susl sarfsa w1,
QAT Fg HY SvEA gETS F [GT HT
FAATE T[T | T T g & W Ag
ghrarg gz 9 @t Afww  IgA IEH!
X Awga R AR SATqUTE G&T FH
¥ Iegiv gIEAr &v | TOH! g9 faw F
s gu ) dreqT =1fgd | 9g A% g%
g fawr ¥ our & Angw qf@ad T8l
ENT a9 & QT &1 TSl a1 QT S
F1 g7 gEr 3@, T fAas[@ T I§, 997
AT aFg T8 8, (R g W9 §9
T Fg T &, 3T I THAT & J91G
@ ¥ 9y agradr fae awdr g | Sra-
9T T FTAH T ¥ UF FT FTAH g
¥ T ¥ wgrae e gwdl § | 9@ A3 A

*Not recorded.
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gATY gt & & o1 oraT @ &R g feg
g9 & g, S & 371 1040 AT 1941 F
Faqw qea I § 971 A H WA
W G IAgH gEATH FE T a]
9" AT R g A & gu fFg a0
H1 qTa &1, frg o1g & g1 | #q Fgr F
¥ g g wfew 3 am & o
fergeart 7t fomr o, SEdE @7
aw fgg & wrew # =er faar @S9
Y # qTEAT AT 9T, ATEAT FT q@TE FX
T 97 |

g &% ¢ fr fyg a@ & gar A
g9 FeqdT W g, W fa@w @R aw
fagr gt &, ag 3@ (AT 9 &
gL ¥ A @9 gFdr | 99U faq gH
THISTATE  SqaedT ®1 N ST T |
q'SreTe & JIEAT  GNIT | GHISTATSY - ]
g o & a7 g ¥ Srfg - s=T IR
FAH §, 9 F AT & AT &Y
T & 3R S aygear 9gi g, WEI-fagh
STaeyT, IHHI aATH & U gH agT quq
I FET FTEr g 1 3@ [agas &1 9™
FT AN Y qg HIW Al g1, Ig A1 3P
g | AfFT g JTT G g ag T | T Y
d § gu fada® &1 quIT F Q| 9
qEF fagas &1 q@dd a@FR & W
FET ATy ARG F & g &1 FAT
T1fgd | F8 AT Fgd ¢ (& (R ag 919
Y STTTT a1 gg ST AT 1 919 §, 9
# TEAET gY FATT |
16.23 Hrs.

[SHRI N.K. SHEJWALKAR in the Chair]

AT § 3 77 fq@r Jar g 7
g sy sy & ok dfwe & foea 8
qrEaT™, JAsd, w61 | gFEsary
W frgdt s & faw asx & &fs
xfwe ¥ famq § 91w, AT g | TR
gq . fo@T &1 |1 FTIEFAT g T AT
forr) SreEwr XA E, TR o & fee
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W awd § | AfFT oo F a9 )
TA-HTAS & G0 § gg  FTAW a7 ©
@ T AN ¥ FF-AT FT ATIAT AT
AT 8 | Tafa?d o gerar |rfgd | e
IS FEH AT FWI Y ! gH ATIET
a® a9 § fagarg £ aror 7g) § |
Y TR @< afqwr . gaTIiq " iy,

gwiafa wgew: W AITTE, I
qIg T A A | Ig T gl gar |

s UHTIAIR m%a’i 9T Arfa S
T ¥ @IT, STFT AT e FIiod |

st T ey qfast: &% F20 f&
ggafaa srfa w78 ? g} W fow g
g |

s} ITAEAR qEsy . O W =g
faaT ST FFAT & | qeAT qfewd Few §
F A1fa & oF B1F T gfewa &1 a9
fagsT waq o foar |

g FHIT H AT, AETH A, g
[T WY IR W F WY, 9H, aEIARIT &
aw oy, wrfa & amm ax f@g aw &)
HITT-gEdT T §, ATIF H ST I AT
2, oz gafafeq & 1 anfY gw farg Qoo
grg Ty §, AR g9 HT QT ATEAT
GATS ST g R TTE H UE gEl &7
TAT FTEA FI JATT g ST 8 | G oy
¥ orfaa’ & Fgr 91—

“Religion is the opium of the masses.”

U9 HEH g | AR &I dAE g A
femmT #Y @OF FT A & AR T8 A9 F
FEA-HW T ¢

% faq &1 Aoas a1 difaa g &
T STE 9 AT 1fq FT R @A,
SO¥ FgT WHS g gFal g 7 gOe fud
T T I T & JTAEHAT TG
gl afaam ¥ agg @ ard & o swwwr H
T o |
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TR FHT § ATEy, au-arfy #7
FTAT BTTH | TG ATIF AT A ATAT
gfaad & g @r & afsT uw oy g e
FT fagas § gofad & &1 gaga &<
QT g | @1 g farea §, SeFT gersy,
Y qg QT AT GHTST &1 THAT TG0 a7
THM | T TH a% CHAT & fad warg
FW WA, AfFT Ig THAT I TG
g |

§ qufadw AT &1 1T T&l H
®|I g, Say & e & gies e gl
21 arfas R sAfas g w1 e
#Fr a1q 39 fagas ¥ 787 Far T8 ¢ AfFa
Sfy HIR W &7 Y ATT AT HA Al
THY 3T FT THAT FT AT dg4 § W(%-
I T7fYq FT §  SATST weg fAEAdT |
g q9 ¥ 9 fagas &1 a9gT FAHq
st & frar &, & WY gEHwar g fF oo
aex gqraT  fagaw g, 9T guAT
ST AT |

= qto AW (AETE) ¢ AT
awrafy wgtea, shadr faar a=afa F
STt faer @At &, § ITFT GHGT FIT § |
Sein gl & fF wfasa ) qF-esia-
F FF-HT] AL Atqfae T S wrd
T AL AW &, I8 § AT A HEC
FT F1@d gl fear 9t | fog syl
F & faAT FAT §, IH FIEC HT AGAT
gl & | fFT a7 q|w ¥ Aq7aT g fF aTee
FT HTEHT AGT TTAT G—ATHL Al F7ELg
AR FrfEer F gy | W ITFT _UT
9gaT & | graife grevey a9 aiar wirfgx
T &, afFT  IEF 99 §F @19 FEI G
strar & fF ag sresy 98 FgFE FT &
L T FA & Teedide H fa@r g,
al EEY AP ATT BIE AGI g G |
aferT g A faawT q9mr sor, 98
TE Fg HEFar | ‘

I
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ATET g 7 59 faw ¥ fmee
SASATA &Y qTT FEYT & | T AR ¥ RS
HXATga & qa g a1 T
TET 9T [HAT & | GZ G T WL
qr, ofFT F@T  F 3 X 9@ §R
gfeamo &1 ey a7 1%’ | 7=eT g fE
g g amiwT T @cwawm & fou
@ qgw ITHT A TA, I AR
gATR ge& # I ot sar | g awar @
fF 3o @ UF €T ¥ I |G qrT AT
g1 ST | AT gHIX goF F 28, 29 TIW
A gfr Q0T &1 R EEl W
QAT UITTEEHZT & TT SAITRIFA AT
g @F  giaam  F1 @ @A gy
w@aq aad & fag a1z g1 AT & I,
T WIS JATT FT WAST ¥7 &eH gl ATY
T AT TAEATT FIX F FFAT @6
I HTAYTS F¥aT F 9+ faw § foq-
/9 &1 o gAgwe  foar gan, Qv awr
w1 gral |

gl a% g fae &1 qew @, &
wAf § ¥ FIee A KfawT & a7 w1
gIT A AT FGTE | & aFar g f&
I 999 Jg fasw 99 A g1 | GWEIT &
arad §B giawara W g awar g | afsT
57 FIAH] BT GEAT FIE qET AT AG & |
THA Yo& H TASUIT § WS (AT | TG
TEX AT 91T |

TH 97 AAETT F 917 § 39 fae F7
qrEE F@I§ |
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st oW Qe after  (TEEE)
awTafa wgiey, § g gear, shwd
fawm S=qafa, & == faw & Wt @R
T I AT qE FIFH@T § 1 G B
T AT F AT GIEGT ¥ TAHT TR
fraT & | SRR =9 faw & #1¢ samar @
agigl far Dt &I g FEa ag
Fgl ¢ f& Awd & fag Y w7 & SO
STfagas e A8 g1 I1fgy | gak S
AT IF GEITF § It WY Qq 717 A

~Eq A1fgy {9 wrfqg av g9 F1 Oy

gl | afs ST at 99 ¥ gg fa @
TATT AT § AT ¥ A AT § Zfaard
Tgr ST g fFed AaSgiuws I
AfaFaT | FIT FEH THIT H AW
qEMAT § qEI 9X dgd Y agfaq  A@EEE
At g1 & & ey gfaar & sarifa get
ge e fawes gamg aRww 7 aga
sreafazarg W 931 fFat § 1 afs § ag 78
fF a9 & FIX07 §F ag 3w JATH gAT A
afozaifa a8 g | T9 AigeAg ST
¥ Frfearare ¥ fag afax ax gaen fan
qr @ gt & afsqdt T FE o9 tF 1w
S T gEUS F TEW A2l 8, 9g T4
ferT I&T I HgwHe TSI FT qIe T
Figd HT qAIT I8 & [ 0 THI1T & 3y-
fogara § STAHT WTT FATH &1 JATH
a1 faar T | 37 axg A agg @ @q
qeATT WY § | ag a1a 9gr ¢ {6 gardy s
gerfa g, @ ax gw kg 0 & SEw
FEAT T AT 92T FT |

I T =T Y A gfaww F @
Arfeweq &1 gl 9T Sargewr fear g1 &
99 FgAT ATgal § % ag qrfeded aqw
STTg 9% goed § S agi 9T sAtfewed
AR gfauTa 71 w57 T8 &, 78F X Aafew
FITAG I AT A T AF FGE
for T o Wil w1 ufen fael sretey

¥ dor § W S wrew @ g fr wEw
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wexT S AT afasr g ot Mg g fs
qg TEAITT FHT |

& #fl T TEAT St HT qJTAT
wgaT gfF gAR gew H oAt gt @
fiey ot ek & T A STfoagEs g9 g )
ag WTEQTT #og 7 e
fran @ & 1€ gaw o fF a fg7g
§ | gfom & 9 F Q1 a6 TH W
JY W @€ A, IS TH | T TG
qfcfeafa ot TRARE AR gH TgT
s ¥ =T U g gafae dEw gH @
FH IAN AT Agig lgHaw H TH
e WTaET Gar FET e Sy rfg &7
W & T G ATY |

Faft grer Y § =y =< fag @R
WIS STAQT qTet &7 T&aweT goll  g—
qg HI I TSaq799 g 7 qg  ToaeHd AT
AqTE g 1 TE Aifarm g §R g
gregerfas § | T gg Qa1 faed & a1
3 ¥ & o feafgqar g ? e
gAIR 3 § STt ATANT §I3A &9 @§ & 4T
TENSTT F I IR ST a9 | § S99
g qga WA @Y T STaRuEAr |
g agT 4 agi R ag M faq @1 @
SqH ATSUH ¥ Igid 59 3 & (ATH &
FE TEAE B ATE AFA-GHWHT FT HIHT

fear & | a7 F T WA ¥ @F wET
g
AMGI TIT & JOFH TG

TOrHA F AT 9T I 9 ST T & |
Wi aw s g fe o & o<l
ATEAT &1 99§ & faw, agi e
fageasrd aa §—Te Niwfedsr qrdler
¥ a1 qTi9® G591 §F—Iq g AF T
grit 1 S ot W § faweasrd syfa
qal 3 & IAH! a4 2 | F AT

@R A @ e & % wifghm
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feg amT =tfge | sgen & & e
e fFygm faa st afm &=
SR &9 faw F1 FIHF AT IR W F7
ST 9 N ATHivT fFaT § 98 S
g ARzl T qam & TAY T SAHT
AT 47 Sg&T gia g ,E #)

g wes & gy K gw faw Y ande
FIT § AR AMAAT g TG 7AYo &
frmsw@ g fFaa=-fwis @
FeT & A GF Fiivefaa fasr dwr @30

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
NIHAR RANJAN LASKAR) : Mr.
Chairman, at the outset I would like to say
that I am grateful to all those members who
have participated in this very important
discussion, particularly to Shrimati Vidaya,
who initiated this discussion. The aim and
object of this discussion is to see that a
casteless society is ushered in our country.
So much of interest was generated in this
House, as you would have yourself observed,
that the time had to be extended and we had
been discussing this Resolution for two days
This only shows the interest the members
have shown in this discussion.

I feel that there should be more of this
sort of discussion mobilise the public
opinion. During the course of the discus-
sion many valuable suggestions were made to
the Government, which I have noted.
Whenever we frame our policy for the
future, naturally we will be benefited by
these suggestions.

Though some of the members, while
speaking on this subject, projected the
viewpoint of their party, all the members
have expressed' the view that a casteless
society should emerge. While initiating the
debate, Shrimati Vidya referred to the forces
of disintegration, based on communal and
caste considerations. She also stressed that
the forces of secularism must unite to carry
on the relentless fight against the divisive
forces. This is the theme which st develo-
ped while making her speech,

There cannot be any dis  gr nt or
two opinions on the intentions. of Shrimati
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Vidya. The hon, Member from the CPM,
Shri Ajit Bag, while he admitted that his
aim is to have a casteless society, feels that
it is possible only through a total revolution.
I totally disagree with that view, but I
cannot deny him the right to hold his view,
All the same, he also wants a classless
society. All the other hon. Members who
have spoken also expressed the need for
avoiding casteism. That was the theme of
the speech of all hon, Members.

Government agree that this is the order
of the day and it is in line with the secular
policy of the Government that casteism
should not be the basis for anything.

Sir, as has been rightly said by Mr.
Daga, the Constitution of India by which
the people of India have resolved to consti-
tute India as sovereign, socialist, secular,
democratic Republic, makes specific pro-
visions to guarantee the freedom of thought,
expression, faith, belief and worship,
equality —social, economic and political
justice and fraternity among all communi-
ties. So, this is where we stand according
to our Constitution. Not only that. There
are various other provisions in the Constitu=
tion which provide with the driving force
for the removal of ¢aste distinctions. In this
connection I will just mention one or two
Articles. '

PROF. N.G. RANGA (Guntur): I
think we are not moving in that direction.

SHRI NIHAR RANJAN LASKAR :
We are moving. If you look inlo Article 15
of the Constitution, you will find that it
prohibits discrimination on grounds of
religion, race, caste, sex and place of birth.
Again, if you see Article 17 which is very
very specific, you will ind that untouchabi-
lity which is considered to be the most
prominent evil of the caste system has been
abolished under this Article.

SHRI RAMAVATAR SHASTRI : But
still it is being practised.

SHRI NIHAR RANJAN LASKAR :
Not only this. Special facilities are also
provided for the Scheduled Castes and
Scheduled Tribes who form a major portion
of the weaker sections of our society. Thus
you will. find the various provisions of the
Constitution and the various laws enacted
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both by the Centre and State Governments
are meant for removal of caste system from
our country.

Again, we have our laws here, We have
the Protection of Civil Rights Act, 1955.
1 will specifically mention some of the Acts
which directly deal with this problem. This
Protection of Civil Rights Act had been
passed to ensure that any practice of the
evil of untouchability can be punished.

MR. CHAIRMAN :
Act ?

SHRI NIHAR RANJAN LASKAR :
That Act is Protection of Civil Rights Act,
1955.

What is ”that

I would also like to bring to the notice
of the hon. Members that the Central
Government has also taken oiher numerous
measures in this regard. For example, in
the census enumerations since 1951 no entry
about caste is made in the records except
in the case of Scheduled Castes and
Scheduled Tribes which we have to do,
T think, under the Constitution.

MR. CHAIRMAN : In her Bill also
there is a proviso which she has referred to.

SHRI NTHAR RANJAN LASKAR:
I will come to that. I am just enumerating
some of the steps taken in regard to removal
of caste distinctions. It has been decided
that reference to caste or sub-caste in all
matters connected with the State and its
Services should be abolished. These are
the specific directives we have g.ven. Other
legislative and executive measures pertaining
to protection of women, land reforms,
indebtedness, alienation of land, legislation
on inequalities of income, expansion of
employment opportunities etc. have been
undertaken which help in the reconstruction
of our social order and raising the social
and economic status of the people of all
castes, particularly the under-privileged.,

Sir, in this regard I would also like to
mention here about the National Integration
Council and its Committees.

sitat faer  weafa (faorgaTeT) ¢
ST TreR-HTeE AT I § AT AT T
FEE FI §, IT I JI9 F1§ G
TR AT AT E T



341 Pro. of a Casteless

SHRI NIHAR' RANJAN LASKAR :
You all know very well that we are also
moving in that direction. I will refer to
this also a little later.

I was telling that the National Integra-
tion Council and its Committees on educa-
tion and communal and caste harmony
bring out a national level forum on
imparting education and to mobilise public
opinion to eradicate evils of casteism and
communalism.

MR. CHAIRMAN : Are you going
in any way to encourage that sort of thing
by allowing them in some way or the
other ?

SHRI NIHAR RANJAN LASKAR :
I will answer this point.

With a view to promote the image of
secularism and fraternity among communi-
ties, the Government encourages inter-caste
and inter-religion marriages.

MR. CHAIRMAN : In what way ?

SHRI NIHAR RANJAN LASKAR :
We give some sort of monetary benefits for
inter-caste marriage. Some of the State
Governments provide specific incentives
in this direction. All these details are
not with me, but I know that they are giving
benefits.

To promote national amity and ingre-
dients of our national life, three language
formula has been formed.

16.51 Hrs.
[MR. DEPUTY SPEAKER in the Chair]

The hon. Members have suggested various
measures., We are moving in this direction.
Government is seized of the evil of the caste
system. Its policies and programmes are
directed towards lessening the effects of the
caste system. I can inform the hon. House
. that the basic approach to our development
planning has been to evolve a socialistic
pattern to ultimately achieve a classless
_ society in our country.

At this moment I would like to appeal
hon. Members what is needed is to change
the mental attitude of everybody. Irrespective
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of caste and creed people should work
together to eliminate the evils of caste

Point has been raised and I like to say
that casteless and religionless society cannot
be promoted by simply not mentioning the
caste in various forms. Many Members
have already said about this. In our
country the name itself indicates the religion.
It is a fact of life. You cannot ignore it.
Therefore, no useful purpose will be served
by the provisions in the Bill which has
been brought before the House.

In the case .of Scheduled Castes and
Scheduled Tribes record is necessary to give
them certain benefits as is contemplated in
the Constitution itself.

What is required is the change of heart
of the people. We should respect other
religions and work together for the progress
and unity of the country. This feeling of
co-existence and mutual respect —may
improve the atmosphere thereby solving the
problem.

I have in short tried to explain the
view point of the Government and I would
now request Shrimati Vidya Chennupati to
withdraw her Bill.

Once again I would like to thank the
hon. Members for their valuable views.

MR. DEPUTY SPEAKER : Let her

also speak.

siwct famr awafa (fasrars) -
Iqrew  wgew, ug o1 faw # 1@ @@
¥ @ § ag zafag 1€ g f& &
@ W g fF g ¥ OAY W
gl Jifd o) = F 1w qr &
FO GHITT § 99 @7 §, 9997 gH FY
fremr &1 gaR ¥} w1 FiedgEw
HAX § AT cSRrToett ooy =9 @
W R I W AT AG GO R €
WY TEF A 7F a3 F1T 1 TE€@
& SR g4 9<% gH 1Y SwAT F7 ArEee
oo FET



343 Pro. of a Casteless &

SAAT FT HAIES HY 99 g1 | TWH
T o aTF FIT & TEW g AR g@A
aTE TAT A FTH-HTF IEF ATEE F)
AT F FT | AR TS T Fga ¢ %
T FHIAIUF SIWIHE g1 AT 4§ A
Y S &Y ST | FAfFT gE SruAT  Aar
sy gy il St & Agcd ¥ 9ga
THIAIE Taaade #1 & Afed Iqd 91
ft A F ATEFE ¥ o) foelleg Ay
dqg ¢ faerdl &\ 99 qE A FTOH
@Y qEaw WS WITS ¥ FRE
Figaag, TS FIREAT 1 TG [TH67a
FY & | TaEHT TS & AT H 0T A
FITTAT A & AT T T FIAA] F
TE ¥ M gfae s g1 ey 47
Ferag & fF s feaa =iy,
S+ faq s w1F QT |

MR.' DEPUTY SPEAKER : That can
be done only when you establish a casteless

society.

siwat faet weafy o TR, FER
T W FLEFT & | FqT wH @ |
oy fooda =tfgy ¥ ga AT
FIOT H @Y GUEA [RET F ATEFS A
F& G FT GHT | TWH @ gL
Taye  ATielTeq Y, TH SWdl &
HTEFE F1 A9 Al H AFT & | 9
faar My agi ox fqgw aaT &, 99 %
Wfqdr I A G qF Ik FS Tl
g W AW o § fF a8 Sga
grar @ Tg e JfFET IEET AT W
TR dgd 18T ¢ |

g8 Wl A FaT § 5 Fewe afw
a7 F SToH a9 AT g | HA e
ifm A 2 AT s U a1 F
gt W T R W g |
€ yeow TG & (X ay =
g I AR A OF O g A
YA HTqHT  FIEE q9 fewR F@ § |
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afremre & T St & AR iR &
TSI WAAHA &6 A58T 14
F fa@mar § | g7 @ ¥ g e
FTE qrieai FLaTE § | '

W ST ATy JTIHT FRE G oA
W § 9% AT g7 o & 7@ H
e Tt € 1 39 Tl & @A gU A
AT AT FRIAT $HY [SFAITT FT THa
gl@MT 8T v g fF aw s
fg s w9 feg | R aeEt 7 @
a9 #T awge fFar 8 fr g7 s &1
frrereT =1fgy | 3o M FE0 & fF T
T G &hal [§ | 97 T ST geFmIg
ge fRararag N agr #ga & o
T TQ@ ¥ UF-UF ATSHT & qATHG F
¥ FT @A STTAT |

FiEdiegra § yacafafady & fau
ST a1 a1 § 1 et 9% gH sFew-
faferdt =1 qareg 98 F e § | wwlog
&9 FEAT AR § o guat ¥ arew g
=gy |

zq faar & g § ag W 7w F&
g F o Tewre AT W@ & sast
F8 THieq fear swAT =mfemw 1 &e-
AT ASAT H ST ARG & gfed
fear 1 @ &, sUEY IEEQ AR 9 &
U IR & AFHT AT g1 ®IQ qoF fear
STAT & | ZTA HTH AGN g | I q==l
®1 9g4 &1 giqur & ey, sasr gram-
e #r gfaur 2 ffvw | 393 fag ot
el A AW A 1E@ AR T IEC
qrae &7 qTaRTAFAT ¢ | g aga @R
F FEIHIET e Feams & | gATR qA
F1E SToqd TGN ATE | qiwRe A Iaw
St #R afaemreg § witer o 3 ag wfew
g fFagi T FAE eem Agi g |
T TeAH qE agt  afew gAY
T @3 | gk dw ¥ e o
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FIYAA TAEH AT B oA § ¥ agl
g |
17.00 Hrs.

oF W q wgr v o 99 A
@y & e & feg g, & gfew g, & fow
g afr & frgea g, TR WE TG
FEaT & | Jg 9 AHQIG FI q@ g AW
w d AT | WG A S A EaAr g, 99
forgeaTlY &, T09 § | ¥9 S F1 G
¥ forg & @ fag ot 7 @ g & A
gftemior gaTer aAT AIfEgd | FfeesH
R fefas #) qgrar 3 & weuee &
TEY & 7T qgEay & | gETT §FgAT Q7
21 gw WIqETdr § 1 gw a9 T g |
HF F7 FgAT Argy fw gw  wr@ar §
fergeardt &, gra &, 7 i gw gfaw g,
ferg & fom & &1 TEm @1 o &8
T AT 9 fagas &1 am o war g |
gET T G <@ F §9 Iqx argfears
FI TqF qHT @Y F7 HfFEmr ar 1
qoF FT fga @19 WY § | g7 gag Jr@ait
@I HY @A § A Tar g fo Wi &9
S g9 AN I ST STTUT | F97 A
& THe g WTCT ? IW ag &1 @I 1@
FT 4T gam ool § &§ g7 78 gar g
3T g9 FEd & T gATT qegaR dw gl
99 § 98T g9 &1 g FTH AT ANgd
f #1ee 91T R F Frorm 1 g7 gar
g | AT FITAST AT AL ) THY FRE
Sfeasr &1 @y ¥ mae  faenm
AT AT T HIA a1 qIX GaT & §ae
NEHH § &, g 5@ A § oy
FT A A g7 dfcasr &7 s F &
R g fFmd @1 & Jwwr ggarg

§ A ATawT ATATA FAY 1 Ay ageT

%W FrAT TR |

w1 ue ffosm s &t fwmes
s foed wixfoe sx@ g 7w

Society Bill

T T @ FFAX A A= @ fag
Fgd § wfh & iy @rsw & faqg aroer
Fgal § | T8 fomem & A d 59
AT TG 9 0| 39Q W F9aq7T F1 Ag
i fo W G9gAT & 1 AT TR &
fF afqum T agrmm g fF garar Em
q9ga% & | afFT amw Sar gy 98
qEdt &1 ag W Y AR STa &7
IHF! TgaTE fored 7 g), 9% F9 g7 I
F@T1 157 | gufee § g9 9X gfaw &%
@ ! | |

ag gl Smar g fF s1ee #R fefasw
freY & wg av 7€ faer gar g 1 o
T foma & 1 sgige AR s &7 oa
J TH T H g7 %I § 9979 & 98 qare
agt 7l ¢ | frg Afegw v oF o @R
a7 ¥ fega g | fFet #Y gaer S@ FT 1T
ag 781 Fg awq & ¥ ag Fgglaa srfa
FTE AT AEE & | ATIT 3 T T TH
TE) @A T FEwF feard a@ aar
2 | AFAT H TS FF AG & | XU Jr AT
g faa 1T &7, 7 ¥ F15 &% Jg8) g |
U@ T F T AR grzeg ¥ O wF
€ ag A-I AL &1 T eAH gAR AL
qal g | 39 9% " fa9ys W a9
¥ arawr Fwig o Agf g =TfEd |
TAHRT FTEdTeIfoae g HY aga saTar
qe T |

TATH g TF 7 wfgaren &
faw aga sser s fear | @@t T )
AT & & fau sgiv awgw qfesm
fear | @ fafeaw afafer w1 s
M aq & fag afa fear w11 a@w
o #L W afa & arg fagr & sor fean
STET 9T | FTIHA gH SAH! 41T FLd &
#T I 1504 FTAQ AT Q@ § A
g ¥ T ofgw ¥ Y | IR Y Afgwm
% fog fesr aft s ao wfgers &
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fae smaoiiat, Svaed &IT A=A &
faamel #1 MiTign F3& F FAF AT
e afgers § FAX SATET 94T £ |
AW FFAFT ITW Feaq IC A
wfeeren & forw &€ 1 syt 5 fawr st
FAq@ A RO I I FQ & fog
g Wgl st a1 e A
T giag W@ oW T §
fegeart & | SAaY Afe Freww Al
g T Y A W s A G A ]
graifes qg o w AR arfa d ATy
F gHar of, AfFw @ fFar s|e
T ? gufed fF ag axee 3 2 fady =gl
ff 1 A R F AW a IR
T foam |

T AT N I9Fr gATA, WEA &l
Tee 9Tfgd | g 918 g % T80 98 |
AR AT T Mg g--4TST ATH e,
ATIT ATE HIE e | 5 gH el =157 &1
G &Y TR AT SR YR I & | A
I FE AT 19T FT FTaH AT
AT EH JERIlcEy § AR WId g I gW
draa € o g war =@ifgd g8 &
g Wi = § fF Fee R fefism a @
a1 G F AT HY QA | HU AT g
g s gww oy fAwr &0 ar ag
femmr & g & 939 |

g A HIEE g, SSRWd
ATIEYH TR T § g ot fF  aga samaT
R TR FiAgew § W S,

S fes AR dga AT faedt &, safrd

JgT ASH AT TF WA H W T3 A
FT gFa § gl ot & ofw 1 ag et
g (ear faw g e ST & 1976 ¥ =@
weRgE fFar 11976 & TR gw dge-
fendaR s asa g1 gfea
W 7w Fe8T frorg fegr 91 ) SER AR
e g W W Fefee W e
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fasmasT @19, SO a0F Fgwag
19 o g0 197 F & ford 3 g |
. T §S9 & YO A THET Agq Ao
qE Y gaga fegr &, S g Wy
TS § i 598 qug T FT qQFT
I ATST § | AR IWHA frem aref &,
fet e w11 fewl@ady &1 @«
TRd & B garo IwdTeR D, R
Y A FAA VL T g, g W H
STfa & T 9T AL A gV

T 939 ¥ 39 oo &7 g gAfam-
AT FHYT AT &, Tg T =S 1 2 |
ag A8 AqAT ATeAW ALY &, W AT gaA
%Y NTeed g | 3OfAY geegl 7 S @uyge
frar &, % A & o9 &7 wegars &)
g18ga Wag ofega gy § R
FIEHTL &1 AT 91T ggaar Ffgd | gafad
8 Fgr fF N wyemsy &, geem € ag
aq Nifafere Fizrg g afer qafafes
wierd g1 A1fegd | gt el #rp
Tgl T1fed, Turfaga &1 oW JeTed tar
gH 1T W § |

IR AT @l g fo gw e ey
araTsEr & § |

'MR. DEPUTY-SPEAKER : I think,
Mr. Ramavatar Shastri’s religion and caste
is communism,

SHRI RAMAVATAR SHASTRI : I do
not believe in religion and caste.

SHRI H. N. BAHUGUNA (Garhwal) :
Sir, be should accept your advice because
he is Ram and you are Lakshman.

MR. DEPUTY-SPEAKER : Mr. Rama-
vatar Shastri. I have only said that your
religion and caste is communism.

SHRI RAMAVATAR SHASTRI : That
is your ideology.

MR. DEPUTY-SPEAKER : You can
accept it.

SHRI RAMAVATAR  SHASTRI :
Aliright, But please get her Bill accepted,
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stmelt faan Sequfa : wfad s
qre gl N fEsy e
g | y

MR. DEPUTY-SPEAKER : If you
have to remove that, you have to bring a
Constitution Amendment because under the
Constitution the Scheduled Castes and
Scheduled Tribes are being given some
guarantee for some more years.

SHRIMATI VIDYA CHENNUPATI :
That is not a problem. We are not against
reservation....

MR. DEPUTY-SPEAKER : For your
information, ‘backward classes’ are also
there. It was brought in by the First cons-
titution Amendment. As far as Madras is
concerned, ‘backward classes’ is also reco-
gnised by the Constitution. Mr, Dhanda-
pani knows,

SHRI C.T. DHANDAPANI
there is the 1935 Act.

SHRIMATI VIDYA CHENNUPATI :
Reservations are given under the Constitu-
tion. Separate forms can be used for
reservations. You can introduce it and they
can fill in the form and after that they can
get the benefits also.

: Yes,

MR. DEPUTY-SPEAKER : But people
are adding to the number of Backward

Classes.

SHRIMATI VIDYA CHENNUPATI :
We are not against any reservation.

MR. DEPUTY SPEAKER : That is all
right,

sftuat fawr weafe : g0 R ad
ey § & Fre o fifesw & sl
#1 frwmer femr g ) @A OF GgER
@TE | AT FRCFRE HIW T
fefoae Afcer 3@ &, 998 a== #\ qgrd
X umemgdz & fau 3o wfafeds
oY =ife 1 o wfesead & greTanre
IR gre-fefaum dfcw R §, & o9
T & 19 o qfg Y FIEE FATEN € |
ag wfema] 8% AN E ) TWY I
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Society Bill

e ooy | e @@ ST W Higd
g R fafagy §few & gurdr Agg
Y, 39 1 5t AW A T TW
BT #3T FL AT AT & Ig AT |
F3 far St N7 geearee AT Fre-fifaee
Afee #GT, I95) 9T & TG |

g TEMI F g W A @Al
Aq7gq &, F1ee A fefasa & 9w 78 |
gmam A yfg & g @@ &9 @ &
foqg Jax g | @a-gaa ¥ W g
g7 foRar a1 | g9 § g9 g A AN
F W A 1 gH T IT A UF GFAT
e Iy § 1R fafawex ame
AT FI1E TATS THE AEI $X TFd, I a8
R H FLF | ‘

SHRI NIHAR RANJAN LASKAR :

Most of the points she has mentioned 1 have
replied in detail.

Regarding inter-caste marriages we are
looking into it., There are various sechemes
with the State Governments. 1 have also
explained our views, There are certain
difficulties which cannot be removed
through this Bill.

In view of‘ what I have said, I request
the hon. Member to withdraw her Bill and I
think she is doing it.

SHRI RAMAVATAR SHASTRI : You
bring a new Bill.

SHRI H. N. BAHUGUNA : Let him
bring a Bill... This is no good.

SHRIMATI VIDYA CHENNUPATI :
I am withdrawing it.

DEPUTY-SPEAKER The

MR,
question is :

‘“That leave be granted to with-
draw the Bill to provide for the
promotion of a casteless and religion-

Jess society in India.”
The motions was adopted.

SHRIMATI VIDYA CHENNUPATI : I
withdraw the Bill.
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PROF. N.G. RANGA
done your duty.

SHRI H. N. BAHUGUNA : You have
done a good work.

: You have

17.14 Hrs,

BAN ON EXPOSURE OF WOMAN'S
BODY IN ADVERTISEMENTS
BILL®

MR. DEPUTY-SPEAKER : The House
will now take up the next Bill. Shri Mohan
Lal Patel.

it MgA AR q@q  (JATE ) : AT
eqer wgred, A0 fae 97 4= GRESL
AT AT STET 37 SAETEAey fad
T fasmoat & a1 QR swma 9%
qraeat fada® & | g a1 |a i & fF e
R # Ffgmren 1 ) wifers & S
1T AIAITAF qearei W HH AL W@ &
ST S wifess g, SAET T AT H
@ &1 g Hyer faar &1 sue fag
HTIHT ATATY § | 39 9a7 § {1 99 Ig
fasr <@ ar IgF T1E G 979 aR WIE-
Iy ¥ 7% goaren ¥, s grniyd afEad
¥ fag & ®T @ §, 9g7 R @@ Q@
T R aga g geey frer fomr asd
§ gawar g 2030 feer & &9 TG
gNTT | SH ¥ g1 § ggl ax Y Smar
g ) 9ga g Sggam W g ¥ e &
frg ermg | SwEtR @gr fF aTar dF S
W gq TR 33 @ § S9! aral
¥ a1C g9¢ § @1 1§ AT 3@E Y
EATY ATIHT QI AT & |

ST HEIRd, FE (99 QA g &
Rk @ qg @1 § Sfew 7 faer
g asTFam s @ e & 1 &HTO
AT §EFIA ¢ ... (V09

SHRI MOOL CHAND DAGA (Pali) :
Sir, this matter concerns the information
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and Broadcasting Ministry. The Minister

concerned is not present here.

MR. DEPUTY-SPEAKER : The matter
concerns the Home Ministry. The Minister
is present,

THE MINISTER OF HOME AFFAIRS
(SHRI P.C. SETHI) : This subject has been
transferred to the Home Ministry.

MR. DEPUTY-SPEAKER : Now, Mr.
Patel, you can go ahead.

5t WigA TS g3 : SUTEAE WA,
g fadas o & gger +ff 39 @a9 § 39
TRE Jga & AA fFUag g | g7T F
g W wae gu | amaifus  gfcadw
F & fag sorwe aga & st fag S
W@ & 912 g safwal & gra g, qurfas
FEgTT & gT gl AT TG LRI GIAq i |
FUERR G T amwrias afeas am &
frgaga ¥ fadas agi g AT TC § &R
agd & ¥ few g § AR AqT FA@EHY
&I & faaeaik N fagas a9 #71
g1 @R 7 9 % FEIY, A
geT, aOs AT & IR A IgT § A
g0 § A g9 & g&ed] #1 T™OT &
ATET 9% 74 fq9aF gET A a1 @y §
TEH dESe AT A Sy grArfas
qUAT 96 Wl & SOhT &I A1 g 7
qg W FATHIL GG ® &, ATHedd
73 <& § A qtw wig 9 @ §
q@ q & quwdaT § aTQ Y Sg FT AW
YERA & | TR A W I A
g W IE¥ Ay Al @ @ g
YT WY N B9 § fomadr wrdag ar
JT9-3E7 TF 19 3@ A qHA § | 9T
ATT AT I JT qTEa-aE «ifSg
a7 e ¥ W gU Neex Ao 98 @
WA & & S8 ¥ OF 919 @ Al
THd § | T & g F T TR I AR

qrEvEl W A JIC A Ty [T THE

*Published in Gazette of India Extra-ordinary, Part-1I, Section 2 dated 12.8,83,
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g ? &S JHRATT AL 1T | WG A
g qrETEl 7 50 wfowa wfgad g AR
qg JAFT I FTATTF | TaT TgI AW
F wigwTd 39 IR FA1 UL | AT
FY IAFT MY 1T I5AT & AFFA
fFR ag A a5 G AT & | FS AAAT
e (g 21 97 Igwag g fF
fadgs 1T WIRG &1 ) SA@AT FEHfq
gag TN W@ | WH fow THET A
FT 7 FB FIA IS AMMEA, Iq G OF
arry =gl g & fa wg & fafweA
T # S wEr weRAl gt & 99 9
gHTY 7% DT FT FF7AT AT FE | AT
gesfa ¥ aarar @7 & : —

AT AT qIAT TR AT 94T |
STgf ATE FY T GIAT & qgT gl H
Ty YT § | T #IX AAT & Aged F
T gEHT & FATE §  QEOIAT AT § | EAT
FT S Aged 2 g TI% S9 &1 qfegrar
3| 7g g g H AT AT AW g,
AT FT 3T B,

Wit §o 9 wom o AT S arfan
T QAT 2 |

sl WYg AN qa« ;. qEH] A5 AR
FL o GeATiegl &7 W 2 1 FIEr FT
WL forw F AIIEIT FT AR AGTATE
& gg goAT | AT Tgi % TAT -
AT g3 & (99 & g gH audT Wiy
aesfa &7 qda FT gFa § | R 7w fao
®T UG WM ¥ qg 5 GEA A AT -
U 6 79, o9 H 99 F g § FO
AT FTGAT § | A% (/T A7 F9a A1
T g HuF g @ 491, A 39 F
TH GIATE HT 98 FT GATAT §—

“Mr. Kamalnath asked the Go-
vernment to immediately -bring in a
legislation for banning vulgar and obs-
cenc advertisements in the pewspapers,
magazines and hoardings.”

SRAVANA 21, 1905 (SAKA)
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gV SagRwr § fgegeata evgwd &7
QAT E—ITH UF IS SN N SUH ug
BITIITE WY AT | g7 Fr FF wlgAT -
qreft F 0F Fog  fAErar a1 R faaw
WE qIEg JUg-SUg AN d I A1 OEE
STAT | 39 4 Tgeq ¥ foar & —

“In a symvolic protest, a group of
women in the capital today marched
through the streets defacing film hoard-
ings depicting woman in obscene poses.
A march in the Ferozeshah Kotla area
was held by the Committee on the
Portrayal of women in media in which

are the representatives of so many
institutions.”’

Their names have been given.

“The protest is part of the cam-
paign against the successive pagative
and distorted images of women in adver-
tisements, films, TV, Radio which has
lead to the growing violence and sexual
harassment of women.”

W FE F AT Ag & fF AR
gfe g7 graey § F© 78 0, T U
qEET qET AT JT TH F A HIG
fqFa= arer g €1 AT 99 aga ¥
freeg Ay § faa § & faw uw-ar &
fe@erar J1gar g | w19 f@T T qreEx
¥ AT FY I FT AT HY FAT 97 B
I QIFed USIRETISAS & & |

MR. DEPUTY-SPEAKER : Mr Patel,

please don’t exhibit it. If you wanted to do
it, you must have taken my permission.

SHRI MOHAN LAL PATEL : There
arc so many posters which they are using
in advertisements. I would like to ask you,
Sir, whether we should see these posters

there. _
U OTF ggd @K 1% A1 §, @W
e § ¥R gHorew ors § HIH qEv
VAT g {7 59 & WA # I a@
¥ qrezt feum & F1E q®€@ G &
T AT 3 &1 wemw fwar o, @
§9 9X qTEeET E A | FIAL T AR
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F O § a1 Ag FT TIWA AG g0,
aY T e qg faRd av Fg gYed
garee Ag) fadar | gufAq ag S oA
sesr fdar SITaT 8, 39 9T g arEel
AT | H® qF AfgAT®l d ST TR
TqaT TET ¥ g wger Ry g sk S
WaATT &, 99 &Y 2@ FT AIHIT B W
F @ X 9 QY= G057 | W F F
TEAET gg a1 X gEar & fe ST gHTa
TEAETESHE &1 §Re e &, o dYo, foid
o< agq ¥ WreE for ¥ UeAReTEALH
¥ F T A feed ar & F o g
g far s gw 3@ W agl awa & U
guwar g6 Ta feam H e % o
Yo g0 8, ¥ §% S draq &, g al
SAFT FT AT T&T fAFAT grar 1 v
AT 7g Ty g fF 39 fagas &1 §eq
Fag T g fav dR @& R
faaet Wt g fergmma v Afgerren
F geqm F, 99 F AR QI @T AT §
R I &7 WraATSHT & F FgT T@AT
TR § |

A & AT F g g F fquy
4 foaem Wt g5 F7gT ;. ST @ w4
g | §X TF STANT & qegai 93 UaT HeT
fasaw saar gar &, 59 71 fo% &
T gfewer & o) agi aX fa@i® ax a9
T grEeEr 9T & |

I am placing this on the Table.

I @i I F g Edr g,
W #Y et wg ST ag gAT dw A
aepfa 78 g A9 | e gewhr §
A HAT W TEATETESHE G Q@ | AR
B9 T9 9T qTaFaT Agl SO, 9F oF  f&
DT T fF g & g AN wrer sy
W IF 9T g 9 q awy o @
§ | T T URAerswey § A3 A
waw fraT ST qn, ag A W47 e
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o qt |1 F9ar g 6 3w w1 =g faeae
W oW @@l gFd § AR @ A F
THTAC TG § | g 1T 3T FT 1 gH
AR @Y IT W®WE, O TH gHy 4T
F1@T fe R gax # faar Fust & oe-
qIEIE9AHE § BT JTTIT X gH @A
Q@A | gARR WIT 3 &t 1 g g&sfa
4, 39 a5l 1 J@v F fow age #F
AT Fgi 3T ¥ AR gAR agf F1 gF
F1 drad ¥ fag 3 agr sy ¥ ) ag E -
giaat #13w g1 wiag @ Wt o2
FH § FH P Feela ql (a7 A0 F45ifF
gard &1 A€ AT g, S F qAE 9T T
FTEUS JGT qaAT & 3 3@ & a0 H
g §19aT 9Tfgu | R gw et 39 &
IR A TG AN, @ ag gE gl
FHY FHTST qg! giar |

MR. DEPUTY-SPEAKER : Mr Patel,
you can continue next time,

17.30 Hrs.

HALF-AN-HOUR DISCUSSION
UNIFORM PRICES FOR FOODGRAINS

MR. DEPUTY SPEAKER : We shall
now take up half-an-hour discussion. Shri
H.N. Bahuguna.

s} gaEsdt AT agun (EAT)
Sureger T, & AT9HT AR § fF s
oYET f@ar g9 ATy 92 #Y agq F fad
ag 39 savdifra A & faafaar § @
wr g as IO gt e #7159
e | femm mar o) 5w @gw #1 gw
FW Y gt W fawag zgd fE

AT AU I8 97 AR I9FT 9QT T
HqTAT | S g A VT o7 SHHT 9gAT

feear g7 91—

“Wil the Minister of Food &
Civil Supplies be pleased to state
whether Government will consider uni-
form price for foedgrains throughout
the country,”
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TR SHST 19 fear—

“Foodgrains are issued at & uni-
form price by the Government of India
to all the States in the country.”

¥ quT 9T g T Fl, A FE §
AT T T©F A% T FEY 1T HY g

feeeT 81—

“on the lines of postal railways
and petroleum products and as a first
step to a beginning in the hills, which
are at present discriminated against
- despite their weak economic conditions.”

TT g & T G FT SarT oy
AT AR gER g #71 srame @ faar—

““As the cost of transporting food-
grains in the hill States is high, Go-
vernment of India is reimbursing the
transport cost in those States upto the
declared principal Distribution Centres.”

I geT 91 9ERY &7, RN SR
faar agret usa’ | §3 qsT1 91 @17 3w,
TR #gr fd AR Tsa’ 1 F a9y ag
frae <A1 F1gal § 5 o9 awg @ gaR
gaTel T ATIHT giaarwg =@ @t § fF
AR gare 3F § a1 A, I A ¥
FHTR T & I SF & AT AE, SAH!
qrEq #) A A QT | §HIR E@aTH
fore, 1T fX | SR W a@ &
a gaTd 7uiRT &R 59 9eq #r Agier
T TSI 19T | 9gET ar A gEHIReT ag
g ! |
@R AU EgT g g oW e
I greg oY of & SrfeT gAET Fer
T 9% & f* ga feoelt ©aw & | o
¥ Ziaae & fau g 3w § 1 F a0 N
¥ AT AIEAT fF IO R_W § S 8
qgrdr e & o ¥ oA & waT W=
S #Y qg@ QT ST F gt andt W
9, W Wew A 1 ag g o § e
TH MPATT  HT HIEISYEAT g A I

SRAVANA 21, 1905 (SAKA)
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7 forer TeaTer, IEIET A1 FWFH ATA
&, ST ¥ oY gwrg Avew g AR @A
quEe 2, &7 A1 sgl g o fawr §
& gax wewr &1 fgwar & Fav [agh & f&Q
W Ty gy & W § 7 AT ATT IEIEN
g F geiSr 3 W g Y wifge g
TETEY USA & ATOFT Aaaw faww, fEE-
I F FEIXE R 1 FHag AT
ITeaT § fF SToRT F S A A3 GEIET
foor @ A form otTg 3¥ g & gedre!
A e AR TG IEWeE @
T g ag foaar w & fo srg e
ST ST Y, W ATAHT AT GIEIST I 7
qg TF @aTE Jq1d g | 196! S Ay
frora rar =Tfgy ag giaardt st )
FAT  ATfgy AN IV T G AR &FAT
H1fgq | ST 1T TrEWIE F qraEd ¥ agre
TSl FT GRS a7 g, S fF A% ug §
facgw srqut 8, ST AR & SATIWN g
135 foret & fow o geeter a =fem o
qAT IgT & T ¥ goTaET 937 gt %
FTgEY Fo JTANT | fET g A FIH
T T fof guA 9T FIU & |

qI-aa, TF 919 98 & % Jmfo gHo
Tho & Fgd ¥ %S (L ST § G 7
SISl OIS § d9 ¥ @A & qmw
g d30 & | Iud fqT agET gy forar
g fF |f% ga aIHE STy agrg @
g 9 M50 W g7 FQgT @ € | am
qTad 1 TGIE & AT SA1ET @1 § It
g fFaaT agT 1 19817 15 WU wfa
foeer #1aw IEN, 20 WU A foaes
& IUHE, 10 ®qQ Afq s guw
HTET ITISY | ITH 1T 1982 ¥ 13 &9C
AR Fg1 fau | Jgi o AF T AT F
SU* WIF WY 1981 ¥ 15 WY, 1982 # 15
Y, 1983 § 12 T9Q @1 fau | q@ ag
AF 9T 5T TFITHA 42 w0Q wfq  fqaeeq
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geT fau &R 9@« % g7 33 TqU wiq
fames a7 few | @ a@ ¥ 99 qETET @
¥ frad qrer  OTHT FT FIAG Al a@T QA
wé FfeFm gedrEY g & % | ag g7 ¥H°
g forey &) &Y € & | S4IH T FEA § B
Fg wraE Tafae gon #aife agi & 1M
¥ wvowr q9 fAar 2| ag I AF G2
gL |1 ﬁg@ Eﬁ?{a ¥—You should not

only be good but you should be known to
be good. I am afraid, this Government 1is
not known, to be good.

Jg q1T 3F A1 g | I A9 IqH qF1Y
3 R g9 W &7 weETEr } W E AR
q 3T gfsqer & 1T |

g e 1 T1w efgw | 7O ga@
TET SATIF 97 | T A F GT FT0-
JWH & T A 99 Toodt fAgT IATH H
TaT & ar fagar agr oF 9™ &1 @4l
grar & ag Wt &gl & @ & foar s
g T d 99 arfearar &1 weew
agat faerar & 8T g2, semeans, face
F @ T w1 qar fAqar & | ag adqEr
THA g | ST GEIL YL 7 F A&
QT &7 AT UF IR 9L A & 9% IgH1
MrFTiET A TATTATET AHTTHY Fgl
ST gEFAT € | FH A & TF A o9 SraHt
gaTeaTar X AiFaifas Fgad & | a8
TAHT qEATT AL € |

T I AGATE FTE | oW
TIEq TEF  [Y70-71 FT AT J00 HH
foran @ @Y ag 1982 ¥ 231 & AT AR
1983 ¥ 279 gt 7t | WTEH fwad s &
FYI— AT |3 TGS, FAIX v.6 TWQL,
I 7.4 T, 99F6T 16.4 9592, Fray
S 9T AT W @I E 4.8 TEE, HA
20 TTHE, IS & FIA 22 UREE, AT
53.5 9XHE | AT ST 9gTe ¥ G TAT |
o fegdy, =wet ¥ @g w41, aIgT g
fase qrat | agi T #9130 WU fegew
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SERECEIUE EIIE R R
H gTaT & SHFT WA 53.5 Sfowd & T4v |

This is the wholesale price indices of selected
commodities during the last six months
ending June, 1983.

qg T=A GEAT 42, 27 qATE 1983 & a7«
® HAT AT F FIAqTAT € |

g FPA 2 fF oag awwIvA@ g
qgTel § G0 g AT AT FT Q7 AG
faerar sty s=ar o1 @« & §u grae
fear smar & so#r Fiwg @@ I g
AT WM § HTAT § AT T gaT gar
Tfe 53 9T@E @8 AT @S e
3 § 937 gIaT @ 98 53 TEE F7 orar
g | AT9eT TAAHE FHIATHT F1 fovaar fAg-
qAs FT @Y & g8 39 fag g Frar 2

FSGHAT Jieaaa 19 faa us a
g1 FgAy & fAu ag |7 ST @ g,
TEHT AT 1T 3G | ATTHT HT  FIAIREA
are 3 fear Wi @ 99w etz @Y &7
F1 FSHIST & AT & 1 1983-84 F aoi
§ T geHISt F1 yaTyT FT L 2 | 39
IIE ag TANr aEr gAufyw @ T8 2
aifs st g8 @med, —zifsz «rg gnm,
ST @Y g1 ST, T AT IgHT 99T
3% fa=ar =rfgw | garR w937 &
qIEq 9 fF G FIROTEIH T 957-
ATHY § IS gTET ATS G FUT @9 g
qTAT & T T I & 3T FAT |

YT AT ST &7 & qF fq@r 9t |
S9FT H qg AT ATEATE | g 9% 18
TS 1983 FT fa@T 91 | IFT MW &
T &1 AT & g8y o forat a1 | god
¥ w51 o7 fo @@ET &a) F v qfc
g7 &1 @l AfyFd N F FIOr g9 F
WEIT AT |0T @ 8 | A @A W ¥ W
g | X & 91T 8 friiiex & 9% A
At S feeaer g & —garw! 1 F 991
FT W § | 981 AT FT @ qgad g T
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g MY Am A A fFzman o
gFR #) qfagt & @9 &1 0% fgedr
qETAT & ®7 § 989 FIAT 97leq AW T
TFT @I qTOAT & FrAA] S GSAT
arfed | s srfafos Sfem #aa &1 gam
¥ ges ¥ A fega gaim & & A€l
gt =Tfgy | @@t § ITH A aF S
¥ frg @es @@ & W1 9T @Y
AT F fau a1 rHiA A g, ghEwe
¥ dFEe A TeF g, fag &
e FEd & HIX 9T 9T F«@AT qsal
21 BRAMTY ITH wrd 917 & fay QU
ue fam 9T & | @i ¥ snE g Al
fawr ¥ offT agi qga7 & @rF ag a1 faq
Y & ST 43w FAT 9gqr & | AT A
g, eIl A . qgT aF 1A § Sq4T 997
AT 2 | TS qT qT 971F g T G5 9
STTEA, THAE g ¥ 3 faq & sriawl
F FT 2 AR faE FHd FT A3 9T
AT & T GFam g | G FHIFA 13-
I N 2 | g9 Fgd & % 59 gAm@ &1 W
1Y Q@ | 9% GG F1 GATRI & | T &
g TEFT GIGE AT g | Agid &
FI W A gred g | T AR & A
F a0 grad ag § & e arw agi v
F1 Sifaq T@aT =1gd § ar o At gd
TgT & ATLH 979§ Ty 9% A A4+
ST g Fgr agt dieg ¥ § W ag
faeray € o1T g9aT 3y #Y JwAT AT |
g F gH AT RATATIT AT & o &
Mg wrg gT &9 § &gy A agr a1
qwge fysw g ox fear st & 1 e
FTITI T TIHT Fgi 9% & | T@reT foredl &
AT |T FIWIAA & TISTST dgi IQ
g ? X9 §F 9 Qo WMo Frfe F MITIA
T § 1 ¥ aex e BRd § WY A8
WA, WY A w7 gand 1 @t
AT 3G | HIAT g AT qEdy WA
T F NS 9 agT QT ar wigFw &

SRAVANA 21, 1905 (SAK A)
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qTAT % 3: 91 fEardeT &1 wEar g |
g: §Y faarme ¥ o § gors &1 @t
w47 &1 Wifear @€ am o9 & g '™
F AL & 7 ag al o HEIN AT A A
¥ T B WG AT ¥ N FA TG H
9T EATET IUFT a9 F@T & A AT AT
ST %, A& & ware FE aw s
St adid #ar §, g am ! W feafa
AU Fga1 dg ¢ (% W § @R faq-
T &1 TQFT AF TG § | T Faeqr A
arg FI AfFT YA F 5 7 F gL AW-
for & gTUSTg 9T U& I qU @ &I
qraar e TG | F ¥ FW gg AT FA
fagaT ST &1 oY AT agr 9E, AR w0
a8 AT HIT U H WG AN qT FY,
A%F 9T W A ATl KT ST FHIA
gwig e § faw & afs v qa i wg-
wfr g, sg®r W AN qg ww 1 Fw
fafraw afas qo 37 @ & | & X
150 F 9T J80 TIF T AT farew &
qm F A% | 999 78 § 99T § QU 59
a Wt § Fgar | ST USA A GEIT
FT A @I /AT H1 G 97 fo@r gex
SAT &1 9 fe@r | weer WY €l 9gEm,
FYHIT E g 5, T ¢ T9 | FF FT91-
AT F MITIT I TG-S a7
g1 AT AT F G o1 § g G
a7 qr 3% grar afeT g9 game § w9
q% g% A€ §, ag gfasT a8 § 9 qe-
It & gl arfed a9 gavie #Y FrEe
g A | 99 g 9 -q€ wgd A
TG TGN FY a9 §  T(CGIE FT FrEE
g A §, fafaaw faar gieqe 71 F1ee |
AT AT AT § I & e

80 FUT RIAT HIIFT THE FHAT BT
FITRIA &T AT | AR 10 FOE
AEETST 1 e TG & 1 W g fagany
g f5 ag awR el v et T 4
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Ffea T @ a1 g agi T & aww
WTAT AT & FHif6 a1gT ¥ ot foew a19-
T AT & a8 g9 & faer fomm sdem |
g AW W F waEl & faa o A7
g7 Jg e fF oY 3@ WO wel §,
SS9 ged, ag T« v & fod, foss
@ F Ay E ) agam am gt @
IET, AT, TG, JgaA & 79 |
ATENT €T AN LT T 9o §, AT
I T goTHT § Jud fad | a9 fawae
g WA E A AT wT qeAr @ 7

FEUTEA ATl HT Nfaw{aHeT agr
HTAT 9T | LT {TH Jqfora 9 T
Har 1 SfaaeT faan @, gt ot FTar QA
§ foa¥ wgr & % @A agi oo g9
wg A& facar 81 @ arfow A 9
Jy st & for &@ @, T.l &
fratfont & fof & FW@ a1 & aF
TT TeoAT TR & farfaat &1 & & Al
q Fg gE N AR Y @ AT AfgA
g & gwg @y HOFH FEE FAT
HATEAT § ST ATTHT § F= qTa+ {HA-
Seer § faer § 9w =9 § @ gu St
20-F FTLHT FT g1 Jgt 941 g, qAH-
T 79 ST T GeT & g9 e ¢, F
Y AIAT AT § fF ag gz 3@ & o
¥ I FAL T SIS AT § | AT ITh!
T FIIIE FT ITHT a7 AT, g
AT FT ATHAT 3iF g AT ¥ a€ ~q79-
B &1 A Fga w7 Aq9T g8 @ fw
faaifear st &1 gar afwd, sy O
ey, gay i g9 A @meak ¥ AR
qETet & & foqd gt aaT SN @ ag
g9 SF FI I T FI6 ATIHT ATHT § |

& @ & g0 wEw g wWiE
ST @R gl § A1 W A FgAn
SR | FY yET @R w) ox frer A
v g e fe 89 gt foel @ ol
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%51 & I a8 ot g7 Sory § Swy gwg
FU | AUFgATag e o mragr fF
TS g g 919 fr g7 § are @ 9
gt F1 fvemews gor faerferd |

TETST T F g ATq § TFE T @I |
S qEaTd Weg A9 F A T § s
qE Teard #1 g & 2 7G4 & WA
TET 7Y A AT AT FT T7E 1T | e
gHE T 7@ | 91T qF YT AGT HIA, TGS
g1 #1 oot #Y a@ = aE A ar
SRT & 73T | 9T H gIAIT 3 AGH
FT WY AT & T WIH |

3T T & 9T ST ATIN PR WG
fear, sa& a2 & sowt wgaETR XAT E
AR AT Fa1 § F A ST 5w st
g @A 9Tl &7 g oAgl, S W d9
So1aT a1, A afw wgvT @ g fa &
AT I XA & gaL & F IS M
% TR I & I ARG | /X 3
#ATT AL T T AT g fF a2
§ TF W9 TedT SCATGA AT AL, WIE-
9% qq18 qIfd q19aT 1% g 9 fe
FGHIT &7 77 9fex |1 ¢ 7

MR DEPUTY-SPEAKER :
your demand is quite reasonable.

I think

SHRI H.N. BAHUGUNA ; I am grate-
ful to you.

MR DEPUTY-SPEAKER : I do not
know what the Government is going to say ;
it is left to them. I feel it is reasonable, I
do not impose my own views upon them.
But I say I agree with you, especially in the
case of hill stations.

SHRI H. N. BAHUGUNA : As far as
I am concerned, I have won the game. I do
not care whether the Government says
“Yes™ or “No”, Danicl come to judgment,

st FANY W (TFET) - W9 Al
FH 7 AT A, gegHAr o ¥, e A
U OE W Fw d MY aew s e 7
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st gAEAY TVEA APAAT @ W AEAAET
firy sga &% «gEEE wfae @
g | 98 g9 &I T I A AT I FW
¥ & agt qAET A Argar, wwa ¥ 5T
FLAT |

THE DEPUTY MINISTER IN THE
DEPARTMENT OF ELECTRONICS AND
IN THE MINISTRY OF FOOD AND
CIVIL SUPPLIES (SHRI M.S. SANJEEVI
RAO) :

Mr. Deputy-Speaker, Sir, the Central
Government supplies the foodgrains, namely,
wheat and rice, to the entire length and
breadth of the country at a uniform fixed
price. There are several FCI godowns in
the respective States and from those god-
owns the State Governments take them and
add the distribution overheads, namely, the
transportation charges, storage charges and
administrative charges, sales tax and the
margin money for the retailers. And the
Central Government issues these foodgrains
at Rs. 172 per quintal for wheat and Rs.
188 per quintal Common for rice. But, as
you know, the Central Government is insis-
ting on the State Government that the
difference between the Central issue price
and the retail price should not be more
than Rs. 15 per quintal. But unfortunately
some of the States do not follow this
advice. Itis varying from Rs. 6 to as
much as Rs, 41 per quintal.

SHRI H. N. BAHUGUNA : Are you
talking of the average or.

SHRI M.S. SANIJEEVI RAO : Not
average. Some States go up to as much as
Rs. 41 whereas some States charge as little
as Rs. 2, as in Andhra Pradesh.

Now, recounting the days Mr. Bahugu-
na ji was also an eminent Central leader
and Uttar Pradesh Chief Minister, he was
ruling the State during 1979-80, He gave
the statistics of price rise. I would like to
bring to his notice that in the 1979
drought situation the country was affected
in respect of as much as 41 million hectares
affecting a population of 24 crores and at
that time when he was an important Central
Minister, the inflation rose from 9.1 per

cemt in 1979 to 22.1 per centinm 1980,
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whereas if you look at this last years’
drought, you will find that it affected 48
million hectares and a population of ‘31
crores, and it was declared that it was the
worst drought ever seen in the entire
century, and yet what is the inflation ? Im
1982, it was 2.1 per cent, now it is 7.5 per
cent, That clearly shows how competent we
are compared to you,

MR. DEPUTY-SPEAKER : He can
also take some credit because he was also
with you for some time.

(Interruptions)

SHRI M.S. SANJEEVI RAO : Sir, as
I told you, he is the one person who wants
more power for the States, and at the same
time he says, ‘Now, you take away more’,
Now, what we are doing is, we are giving
foodgrains at a fixed ptice at the respective
FCI godowns in the States and we are
giving them all the opportunities to see that
this retail issue price is fixed as best as
they can, For your information we are spen-
ding as much as Rs. 40.76 p. per quintal
for wheat, which means Rs. 407.6 P. per
tonne and Rs. 42,67 per quintal for rice
which amounts to nearly Rs. 710 crores
this year as subsidy to food prices. Should
not the States spend a little more to see that
at their respective places at every nook and
corner the foodgrains reach at a reasonable
price ? Lot of States, for example, in
South — Karnataka, Andhra Pradesh and
Tamilnadu, they are spending much more.
They are giving rule to the people with
very little margin, sometimes at price lower
than the issue price. So, it is for the State
Government. When Shri Bahuguna was the
Chief Minister of Uttar Pradesh he should
have seen that the price whether it was in
Lucknow or Almora or Nanital had been
the same, by seeing that the little transport
cost were borne by the State Government.

Let me once again tell you, you need
not compare the sugar price because in the
sugar price, levy price is fixed at Rs. 3.75.
That is because we have control over these
mills. There are about 327 mills and we take
as much as nearly 659 of it and we dis-
tribute throughout the length and breadth of
the country at the priced price of Rs. 3,75
and no sales tax,
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In foodgrains every State charges their
own Sales Tax. How can we control ? We
give guidelines. we request them We are
incurring  expenditure of Rs. 40/-per
quintal on wheat and Rs. 42/-per quintal
on rice, Kindly give little more subsidy so
that the commodity reaches at a uniform
point everywhere.” 1 assure you we will
make all efforts to see that the essential
grains reach the common man.

SHRI H. N. BAHUGUNA ; The point
is that they can change the Chief Minister
of State from here. Uttar Pradesh Govern-
ment is under them.,

About Sales Tax I may state, when I
was the Chief Minister I reduced at from
4% to 2%. Shri Narayan Dutt Tewari
raised it from 39 to 49%. Transportation
Cost 609, was borne by the State Govern-
ment. at that time. But my successor rever-
sed the whole cycle. Your physicians have
created disease. You better cure them.

&t ywfawa grgaw (FISYR) ¢
Neer AT, T agIoT gigd A S
feeram s@maT g, 1 @< Sorg & =e
qgq Hged Wl § | qfa L& AT I
YT FI7 § 778 F5ATE &7 araTg § ag
T AT &1 9w feunT § @ A A AT
T ¥ g &, ST srrfaarey § s & @«
& a1 I ggTel 9% @A § I IR g A
AT 9% @Y & AN Jg a1 agq TAIL g |
fsg mig AT A T IFT FI @ T Fgl
q¥ & €% AG g AT AT | I GHA
& gt T 91 S9fF Fgi I gerg S
@ oft | {97 o1 F1 Ig A= TaEH
@I g1, -8 AGIA Uge, SIH! o oIT
frer | ¥ | STF I@T § WIgH g
q7 f& 3 o7 Sfraw /g @ & Fa}
FWE | AW AT Avmee W @
q1 agi W &7 @7 fF a7 I fReeR
ATHY, AT gl qI=T STHT gaT &, ab
SHHRT AHT ATA & | THT a@ & o1 gfEon
fagrz 2, st @1 AmrgR & S R,
W §UTH TCMT R AT ggRAgE ¥
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AT STTEY &Y ATTHT g7 T R I
Srad et e § 1 99 o et oft 7
Fgl & agr Y o+ &1 WoeTT @ar @
A aTeft WTeTT A ¥ T W 7
A foreft & ara a=for F3fedt A 2,
gzt & faudy & & & @1 Sua
ATTF WoSTT ¥ FAT faRrar ? gy o A
1 AAT § A F TS 7 0
&Hrﬁf%am?gqagsﬁﬁﬁﬁﬁﬁ
T § 37 9 Sat € afew a1 o3 @
§ 1 o g 4 e o ot anfearh £,
g & mrdr &% ¥ e A § g
WA T E oA s g oar
TATH & |
18.00 Hrs.
SAE 9T AT AT qgEar g, ag fHaw
Al ¥ ogwar &, ag Ay @re &Y A 2,
TS T AT AT A A S, I
#@%ﬁma‘ﬁmg%m TE qr4r
S o g adE Ag g & R
qd g7 eI 9 A(qw H1 & FT a1
MY T Iwand A W §
SO R § TEAT @y, WA T
o am€o & WL W & | AT & faord
i Q¢ 4%, faq & wifas gard @
B ¥ 9el FT waws g | guiad g
AT 9= 2 AT T4 & & L 9%
T @ifrd o St foraer adw @ gEd
it TR F1 Sar -@- TITYT FAT
atfed |

AT g 1T F gAwT § Afady—
TETTAT, g FT A qA=A, T AT
agi ¥ frwar < oA, aft gad A
At ot o 4 AT g TEgE AW E
fergeere ¥ &, afer R @ 2T A W
1Y AT HT SAAGL T W@ F | A
TR wgi T ¥ v 2o Wi
qW WY, B ISATT T W WA W
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¥y gy wfew g fmar ar w@r g
ag auwAT ¢ afg ¥ q9T qw-mE gl
ST ar 8w &1 sfgw ¥ afas AT 9%
F1T & faarr g gara it siEasas
F 9T &1 GHT | STHT AZ WA SAT
WIEAT &, FfHT g 9w AT WITFA FT
F19 7 FITAT | g9 @ g™ & 9
gfeort, snfaarfaat & fem, faegia &l
qF AT AT AEl gET F, wAw faqd
TS AT AT &7 WATE Erfad arid
G'Fl"cl"ff ff g8 egaT & 9% fF 3 AT
FToTE 34 & Al & §7 g8 T TRl
qT— 577 aF fgrgea@ & a4 @A B
sz 78 g 5 g aw A fome sfe-
FIT ARIAA &1 8, 34 & AfTHFT Th
YA T &, 99 a% g8 ;W FAL T3
TE FHAT

FZYVT ST A UF A AT FATA AT
FawT @ U9 I oA s alT
HEHT § A9 Arg TAET ggr 7 fawny
AT ggaT ar w7 & faw T 9T a@

feeelt ¥ @rar g, @A ¥ @Iar g, qeAr .

¥ qrar 2, 9Ay 3T 9T g AT W1 fewEa
F egaear &3 AT 1 Ad G F}
FATAATEY, T A A AT, A1T T
FLZH TF QAT FTAFH &1 953 AT,
aiT oTq FAar T & AT al B! AZETH
ginT B gw ot 73U & i §, s
FIS -AFHIST & AT AL @I & |

MR. DEPUTY-SPEAKER : Shri R.L.P.

Verma.

Shri Bahuguna’s speech is there and
the Minister’s reply is there. Therefore, you
only put a pointed question, Everything has
been very vividly described here. You only
put a straight questior.. This is only a Half-
An-our Discussion. Half an hour is already
ov:r. So, you must put only a question
now.

(Interruptions)
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SHRI SUDHIRGIRI : (Contai) Why are
you intervening ? He has not yet started.

MR. DEPUTY-SPEAKER : I am only
helping him,

SUDHIR GIRI : He knows

(interruptions)

SHRI
everything.

MR. DEPUTY-SPEAKER : I am only
guiding him. Half an hour is already over.
I can stop the Discussion now. Please sit
down. You do not follow the rules. For
everything you are getting up. Should I not
guide him as to what he should do ? Let
him put appointed question, It is between
him and me. (/nterruptions) you need not
get up and interrupt, I know how to con-
duct the House, You cannot intorfere like
this. Don’t 1ecord anything of whet he says.
(Interruption:)"*

There is a limit to everything. I am
only guiding him. Shri R.L.P. Verma.
=t aA™ warg qut (FIWT) ¢
3qTETEr S, AZIUT ST HIX AT TW-
faerra ST o1 FgT 2, § 99 & 7gwad g
afea @z e § 91 7 gEwfa fqawr
SUITST FT 3HE &, S &1L § o1 T4
T FTAFE T ST HqAr g, f& o
fergeamm & awT 3T 9T A & ST @Y
g 98 H grwar § §dr a8l ¢ g avg
¥ TE-HIEHT &, -9 § qEd &1
ATRIT A% & § G919 A1q F fae srav
2 o gan Mg faarg adi g &, s
ave ¥ 3@ & fow gar 9rfew | gwEww
Fgal g & 8¢ TFE 9T A1 q8 TEIT 9%
21 a1 §3 | 1T 978 gg fofwT a1 ar
zfess g, 79 &1 =9 JUIT IR 9%
@I T @I e, afea Qe a1a T8 8
A THET FIT § qg TAWAT § [ a1
ITH TFAU § GIFTT FAATET FI
weqel Fq9 aar & ofew fagwor swret
arent faqdl gFE & A FqT 2,856
g 79 & §F fau @ aw H §, a1 W

**Not recorded.
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gHTAT & ST ATFAF §, IA&HT AT @9
FLEg aW # fAamfaa #fsg arfs
IAET qF H §A HS) F T AT I |

& ag M Fgar =gan g fF A A
gow qiferEt & qer agh qE g 3 '
759 % wix feen faerd &, @i ST &
a8 6.25 Wi foat e & 1 ag o 19
FT FAL &, T qT TAIAA & A 3qS
fag srfead & faer-sger T R wis-Ts
& I, Jg I &9 &7 A-qF I FT
Fa g, IAH AT § FB q@eS Ad
¢ A T8 A ¥ I A Kl oqF FW
FTAIOLI & | Wi JT a9 & 77
Fgl & f5 =% M1 @w F@ & fag 3=
FFMET FT I o F3A1 F1fgy aife
I A T TR FT g IATA 9
AR T AT o & AFTTH | FT AT
T @ F FE AT FA AT QR E !

Y A § qg FEAT AR 5 Fiw
g JTanT S S F q e w3ar
g, @ A, 99 A S F7T RTA &, 39
¥ framt &t oAt s qdr 8, e
g @ g, foaer faseft @1 @aq
gt &, AT FizarF gar8al 9% 39 F
g9 giaT & R farget IuEr ot AgAa
A &, T 99 9% I9 B fRgAT Ay
faermT =TTfew, SUw! AN H @ FT WA
frra fFa o €, o faeel 1 a0
THAT ISTAT qSqT § | AE & T AT
150 =97 wfa freer form &< far stafw
70 10 TEIT ¥ BT & 200 w0 ¥ fra-
v fra @ arfgu e sy wgr &
175 go¥fa fraew e #ifT | o a=
wf® aral gL AR F A fawar & A
AT IGFH! FH qH QA &, q& TGHT AT
T T g R @ o wF gt d ek
FETAT & AT 58 Harorr< § o7 $ o
g qE®  FETET o Wiy 'y e g
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M AT sy & @ faww §, AW q dm
GRS AT § 3T FI 0T AT & | TW
s &) UFT & fqQ 419 FT AT 9
fAaeaor FAT T | T AR H AW
geqr faam ok fog & qesg gFMl
T Ag HIT A &, 99 & 9 aoR §
faera, & f&¥ ag sa& Agl grm AT §
ar ag wuNar g fF ag st @sEer «mq
¥ W@ E 9T UF ATAT 8 HI JTq1 FT
@l FUS! §9AT AR ZT W E | A A7
g FgAl & B T8 AT FT AT HY @7
w7fgq R snfwa<d & @ty e gore-
ST &7 ST FT &6fF FW g, I
A & gy sar @ &

PROF. AJIT KUMAR MEHTA (Samas-
tipur) : If you cannot deliver the goods, at
least allow me to tell something.

MR. DEPUTY-SPEAKER : Central
Government is giving at a uniform price,
the State Governments are.........

SHRI H. N. BAHUGUNA : It is not
correct. His reply is to incorrect. They are
giving at_ the FCI godown at the uniform
price and FCI godowns are located not in
every part. I am talking of the consumer
and it is essential. They have taken the
responsibility or food distribution, food
procurement and State Government is their
agency. They must see that the State Go-
vernments fall in line. Otherwise, they can
be dismissed like Mr. Jagannath Misra.

PROF. AJIT KUMAR MEHTA : We
are not concerned whether the Central
Government gives at a uniform rate or not.
We are concerned with consumers and as
far as the consumers are concerned, they do
not get at a uniform rate,

R r g fr gw w & femmw
gt ag ¥ Ffuyxw Mfvg g o9 g9 fag

AR o it a8 @ & | feam
FT AIET FAA & T q1Z g AT G4

TeAT SFAT qaT ¢ AN a1 § & IT
St To BT AETD qEET & Areyw ¥
aEAT qgar g | e g ¥ ¥ e
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qedr § A fod geg a3 Sq @A gaedn
g @Al ¥ T sawT Afuw grar & fa gw
gg Fg A ¢ 6 fwam oo aga i
g1

Ffe A w2 f anfa &t e AT
A | 1T T FEHT THRAT [@F @y
fir wTgX AT AWgd @@ & % G-
foa & #T gearel T GFAT 8, TEHIA
FAATA A afed gr FT g2 FLIFA
& | ororRel @ ATEHRTY HHFT AT GaAfea
g FT GSAT & & 99T & Ghd & |
T gl & A e gfxard & &g
Tq Iy FY JAHEIT FT UF  AMES
W | 39 UHE-ANTE WA 97 I
dr F1 yfuyw @9 gar g, SAFRT A9

gedl g, HglE Wl S@arg | ar ag

I @ I 9L F7 AT & | S 3 F)
SageqT #1 dF-ararg wnr g faew fa
afasax fEgF €, ag v ¥ sfus mifug
&\ Igw! AT g faeae ey arfe
qg AT AT Aq7 TIAT FT WXO-90
FT G, Ja7 5491 1 HAT-IET FIED |
TOd QII-g79 Iq  JIAT REE AT FweA
FT ¢ 3T 3 a9 F1A gea  faaar

rfgq s fF 7 & W|re |
Iy § TII-91X T=T FET AT g |

(1) 71 FigsFa F= a0 J FIT@H
F YT A F AT F A F
F1% srqura fauifa &30 ?

(2) #@T @RI T IJearah (G
#1 faar S araT arasrd o 1T
STNITHST & fqam 9 aner qoF &l
feaz g 90 wiazaa fAutfa w3 7

(3) s¥enEa fass @ § |@F ATEA
A FERI AT AT WAy A
EF ¥ QY J qrA AT F
ATATATT @F H GTH1T FIT QT 2
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AW foes ax § a8 amma@
¥ FGT FIeYT Al ¢ | Fgi I ¥ fAA
Fod! GEH § 1 FHT BT FEIAA &
TATHI H QTATS &7 Yo 9gd 9¢ 917 & |
FTX A ¥ a1 gEmER fraita
e 9T @IEATS 977 § A S§  FHAEIL
T AT AL @ WHAT §, A G WIE H
QAT | a8 A 91 1 g0 FE@ & a7
FTAT GHT FIQT g | TF BT 4 98 HIAT
YT F FT qdqT & a1 IUH! FET F ITHT
e 9 9raT § AR fET ag gRam @
FIAT Y97 FWT g | 3 9 FT AHA
Ffar #9 T y9 &2 & | ;7T @R
qR AW F W|EA F TH gAFH ¥T59
qT A9 STAsH FXA HI JICT FIiT
AT agl aX 1 9g9 & fau gserer
& 7

N gheew aggr :  (M@R)
A8 Faw dqg WM @ g 5 FEw
qrae A A &1 I G QR A
7 oafedt g oadt gfent wmew @
faer, afes faadr st @ qrnd @
9g T M ¥ FEEAIR FANIT a7 &
anrt &1 gfreed wgw 9x fae o g
TRA G AT FH AT E ! a8
9Tq A & fw AT e ST g &
frgao & g 99 ax druy g & 97
FIT TG W@ GFal, AfFHT §q1 39 T
aEHT &) gg fAsa A&l feur sir g%ar fw
¥ zq foam & #19 F3 ? o9 USg g@TA
¥ feafaa sT Qar g at  sgfraafed
Fra@Ff@TI@arg | Mg ar &
SY AT AR AT AT gEAl ! qW A9
HEET M T AT G &7 s
g § @ gFH ) g W
qr g Aot §, 96 W 9% e}
§ W qiate faer, @R MU osar sEw
SSTTAT ?
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ZLEATH § BT FIXIILRT HIAT TNEH
I | @I T 9grEl AT fque gwi
¥ AW F gEI Al H g w H
G FILI(LTT FT AR AT A0 |

I want to know whether you are going

to set up Food Corporation Godowns in
every block and especially in those
areas which are situated on the borders
and in the hilly regions,
FAT AT ST GETG w1 gz fAgw &
T ST GERTA F qEq Al HI TATHL
SAY ATIE HA fF Tw w9 9 G
FILGRGT FT MW &1 HIX 3T TEW &
GLET FHFTY, T ATH STATHE AT{E-
Y. 7 < &1, g1 qqF, ATy Arlw |
TR & ST MiEl | faafa ¢ 1 38
fa=ifadl & @19 ¥ o7 W q ST TR
T SITET 2, T FTEN g3 qFH TAT iy |
TH G F I AEI AT FIFU HI
frae & 7

ST AT TTAT 2 AT AadAerd gl 2
1 99 gNT H@ad Adr g | 99T 9ad
F giar {1 & qumm FIT ATAgT 7 a-
0T wL 9| gl g qga =1 fazag
yarq fag ST faurgs 9 gad A
fagre, Tea™ § HFAT GG F HTOT {E-
g & THER 9gA & fAwd g0 H ag
SAAT Jigal g @ 93 gar ar saegl
grIar g °9 sma § waw< ar feafg @
FIHG Wl T & AT FFAT €, I HrEAl
51 fqgfaa & & fau gw@T a9 sy
FOI ATH FATIT I FT T8d 7 I
=T FTHAT ST § A /% |

MR. .DEPUTY-SPEAKER : The hon.
Minister.

SHRI H. N. BAHUGUNA : In one
sentence you can finish the whole thing —
that you will try to give at the uniform
rate,
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SHRI M. S. SANJEEVI RAO: Mr.
Paswan has raised the issue whether we will
be able to give at a reasonable price parti-
cularly to the backward areas and also to
hilly areas.

I would like to inform this august House
that particularly for the 9 hill States like
Arunachal Pradesh, Himachal Pradesh,
Jammu & Kashmir, Manipur, Meghalaya,
Mizoram, Nagaland, Tripura and Sikkim,
knowing that these 9 States are hilly States
and there is very little transportation,
particularly, rail transportation, we have
taken steps (o see that the transportation
charges from the FCI godowns to their
principal cities are subsidised.

SHRI H. N. BAHUGUNA : Subsidised
means what ?

SHRI M. S. SANJEEVI RAO : The
common man in these 9 hill states gets at
very reasonable price the foodgrains,
whether it is rice or....

SHRI H. N. BAHUGUNA : Question.

SHRI M. S. SANIJEEVI RAO : This
is again the same thing which Mr, Bahu-
guna wanted for the Hill State of U.P.

SHRI H. N. BAHUGUNA : Do you
want the hill districts of U.P. to be States
before they can get back the benefits ? And
is it your suggestion ? I am merely acting
on your advice and I may tell them
accordingly.

SHRI M.S. SANJEEVI RAO : I am
saying that hill districts are not only located
in U.P. but they are also located in
Rajasthan and Madhya Pradesh. A state
like U.P., with all its resources should also
look after the ten per cent of the hill popu-
lation, particularly, in view of thc fact that
the Central Government is spending such a
buge amount of Rs, 710 crorer. That is
what I said,

SHRI H. N. BAHUGUNA : What
about the price ?

SHIR M. S. SANJEEVI RAO : Now,
Sir, coming back to Mr. Paswan.

He was telling that the people living
below the povertyline should get the priority
in the matter of the supply of a commodity
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at a reasonable price. This
reason why in our 20-Point Programme,
under the 15th Point, we have made it a
point that they get the commodity at a

reasonable price,

PROF. AJIT KUMAR MEHTA : You
may be spending crores of rupees. But, what
is the ultimate achievement ?

SHRI M.S. SANIJEEVI RAO : That
was the reason why I say this. In 1980
we had only 2,52,000 fair price shops. Now,
we have nearly 2,90,000 fair price shops
spread all over India. Our aim is that we
should have a fairprice shop for every 2,000
people. Also, we want these fairprice shops
more and more for the tribals as also the

harijan people

With this background, we are working.
Let me tell you, as I told you carlier, in
spite of the drought year we had, realising
the situation, we sent as much as 10.87
million tonnes of grains this year in these
eight months, compared to 9.67 lakh tonnes
sent last year. This is the step we have

taken.

Shri Harikesh Babadur raised the ques-
tion about edible oil supply. We used to
give only 30,000 tonnes upto May but In
June and July, particularly, in addition to
47 000 tonnes, we have raised this to 60,000
tonnes, that is, we have supplied 13,000
more tonnes. This was the distribution made
to the States. This was nearly 20% more.
Above all this, what we have done is this,
We used to give Vanaspati to the extent of
609, of the requirements. Now, because
of the drought situation, we have given
209/, more so that vanaspati can be easily
available through the year. This is the step
we are taking. We are ready to take a
number of steps. I do not know why Mr,
Bahuguna was repeatedly talking about the
dismissal of Dr. Jagannath. Is he recollecting
the past about his own dismissal ?

SHRI H. N. BAHUGUNA : 1 am
trying to simply say this. Are we discussing
the price or about the supply of grains ?
About the price he is running away, Sir.

SHRI M.S. SANJEEVI RAO: I am
pot running away. You are running away.
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MR. DEPUTY-SPEAKER : You deal
with Mr. Verma’s point. You may go one
by one.

SHRI M.S. SANIJEEVI RAO : As
regards Mr. Verma’s point, I have told him
repeatedly that our emphasis is more on
the public distribution system. We are all
the time seeing that fair price shops are
given to the respective States.

MR. DEPUTY-SPEAKER : He wants
that the public distribution system should
be extended to the village level and to hill
areas,

SHRI M.S. SANJEEVI RAO : That
was what T was repeatedly telling. The
Centre is giving foodgrains through the
State Governments, Let me tell you that
State Governments are not controlled only
by Congress (I). There are several States
run by different parties. Do not forget
about it. What I am telling is that you are
particularly insisting on more autonomy for
the States. We are giving the grains to the
respective States at a fixed price. That is
how the grains are distributed.

MR. DEPUTY-SPEAKER : Now you
come back to Prof. Mehta.

SHRI M.S. SANJEEVI RAO :
Mr. Mehta has told us about the sufferings
of the farmers. 1 totally agree with him.
That is the very reason why we are increas-
ing the support price regularly, for which
Mr. Bahuguna is repeatedly saying why we
are increasing the price of rice and all
that regularly. How can we do that unless
we do that,

SHRI HN. BAHUGUNA : We protest,
The hon. Minister should do his homework,
From the support price and the issue price
you are making profit.

SHRI M.S. SANJEEVI RAO : Out of
that we are giving 40% subsidy for wheat
and 42% for rice.

SHRI H.N. BAHUGUNA : Earlier it
was much more.
SHRI M.S. SANJEEVI RAO: Shri

Harikesh Bahadur said there should be
godown in every block. I want him as he
claims as if he is a big technocrat of Uttar
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Pradesh from the Banaras Hindu University,
to let us know will it be viable to have a
big FCI godown in every block ?

SHR1 HARIKESH BAHADUR : Yss.

SHRI M.S. SANJEEVI RAO: We
give it to the State and it is for the State to
build their own warehousing corporation
and supply it.

SHRI HARIKESH BAHADUR : Why
did I make this suggestion, because this
transport charge will be on the Government
and the people will not have to pay for the
transport. That is why we want.

MR. DEPUTY SPEAKER : The
Minister has answered all the main questions.
Half-an-hour discussion is over.

18.27 Hrs.
EMIGRATION BILL—Contd.

MR. DEPUTY-SPEAKER : There are
amendments to the consideration Motion.
We will dispose of them.

I will now put Amendment No. 2 moved
by Shri R.L.P. Verma to the vote of the
House.

Amendment No. 2 was put and negatived.

MR. DEPUTY-SPEAKER : I will
now put Amendment No. 3 by Shri E.
Balanandan to the vote of the House.

Amendment No. 3 was put and negatived.

MR. DEPUTY-SPEAKER : I will now
put Amendment No. 4 and 5 by Shri G.M.
Banatwala to the vote of the House,

Amendment Nos. 4 and 5 were put
and negatived .

MR. DEPUTY-SPEAKER : I will now
put Amendment No. 39 by Shri M.M.
Lawrence to the vote of the House.

Amendment No. 39 was put and negatived.

MR. DEPUTY-SPEAKER : Now, the
Question is :

““That the Bill to consolidate and
amend the law relating to emigration of
citizens of India, be taken into conside-
ration.”

The Motion was adopted.

AUGUST 12, 1983

Bill 380

MR. DEPUTY-SPEAKER : The House
will now take up Clause-by-clause considera-
tion of the Bill.

MR. DEPUTY-SPEAKER : Clause 2
Shri G.M. Banatwalla is not present and
Shri Mool Chand Daga is not moving his
Amendment.

The question is :

“That Clause 2 stand part of the
Bill.
The Motion was adopted.
Clause 2 was added to the Bill.

MR. DEPUTY-SPEAKER ; Now clause
3. Shri R.L.P. Verma is absent,

The question is :

““That Clause 3/stand part of the
Bill.”

The Motion was adopted.
Clause 3 was added to the Bill.

MR. DEPUTY-SPEAKER : CLAUSES
4 AND 5—Shri G.M. Banatwalla and Shri
R.L.P. Verma are absent., And in Clause 5
there is no Amendment. So, I will put
both the Clause together to the vote of the
House.

The Question is :

“That Clauses 4 and 5 stand part
of the Bill.”

The Motion was adopted.
Clauses 4 and 5 were added to the Bill.

CLAUSE 6 —EMIGRATION
CHECK-POSTS

MR. DEPUTY-SPEAKER : Shri G.M.,
Banatwalla and Shri R. L. P Verma are
absent. Shri Mool Chand Daga, are you
moving your Amendment ?

SHRI MOOL CHAND DAGA :I am
moving my amendment.

I beg to move:
Page 4, line 32,—
for “specified” substitute <“notified” (43)

It is a very valid amendment. It should
be accepted. Why should it be specified ?
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It should be notified. I am talking about
Clause 6.

THE MINISTER OF LABOUR REHA-
BILITATION (SHRI VEERENDRA
PATIL) : For the benefit of the hon.
Member, I read clause 6 (1) :

‘““Where the Central Government
considers that, with a view to prevent-
ing or checking the contravention of the
provisions of this Act, it is necessary so
to do, it may, by notification, set up
such number of emigration check-posts
at such places as may be specified.”

MR. DEPUTY SPEAKER : Mr, Daga,
you must see it with your glasses. Now,
are you pressing, or are you withdrawing it ?

SHRI MOOL CHAND DAGA :I am
withdrawing it.

MR. DEPUTY SPEAKER : Has Mr.
Daga the leave of the House to withdraw
his amendment ?

Amendment No. 43 was, by leave, withdrawn.

MR. DEPUTY SPEAKAR: The
question is :

“That Clauses 6 and 7 stand part
of the Bill.”

The Motion was adopted.
Clauses 6 and 7 were added to the Bill.

MR. DEPUTY SPEAKER : Clause
7A, new clause. Shri Banatwalla is not
here. The question is :

«That Clauses 8 to 10 stand part of
the Bill.”

The Moiton was adopted.
Clauses 8 to 10 were added to the Bill.

MR. DEPUTY SPEAKER: Now
Clause 11. Mr. Banatwalla is not here,
Mr, Daga is not moving his amendments.
The question is :

“That Clause 11 stand part fof the
Bill.

The Motion was adopted.
Clause 11 was added eo the Bill.

MR. DEPUTY SPEAKER :
Clause 12, there is no amendment.)

i question is ;

For
The
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“That Clause 12 stand part of the
Bill.”

The Motion was adopted.
Clause 12 was added 1o the Bill.

Clause—13—Renewal of Registration

MR. DEPUTY SPEAKER : Now
Clause 13, Mr. R.L.P. Verma is not present,
Mr. Daga, are you moving your amend-
ments ?

SHRI MOOL CHAND DAGA : Yes.
I beg to move :

Page 6, line 44,—
add at the end —

“and at the time of renewal, the
registering authority may call for such
information as he may consider fit” (46)
Page 6, after line 47 insert —

“provided further that the register-

ing authority may for valid reasons
condone the delay.” (47)
SHRI VEERENDRA PATIL: I can

accept amendment No. 47 subject to the
following changes in the wording. T will
read it :

Page 6, after line 47 insert —

“provided further that the register-
ing authority may for valid reasons
condone the delay.” (47)

We may accept the amendment subject
to the following changes in the wording. The
amended amendment—which I have
amended —will read as follows :

Page 6, after line 47 insert —

“provided further that the register-
ing authority may entertain an applica-
tion for the renewal of a certificate
which has been made at any time during
the period of three months prior to the
date on which the certificate would but
for such renewal cease to be valid if the
applicant  satisfies the  registering
authority that he had sufficient cause
for not making such application before
the said period.”

MR. DEPUTY SPEAKER : Mr.
Minister, you can give this amendment
which you have suggested now, in writin; ;
and it can be allowed,
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SHRI VEERENDRA PATIL : I will
give it.
MR. DEPUTY SPEAKER : I am put-

ting amendment No. 47 moved by Shri Daga,
as amended by the Minister. The question is:

Page 6, after line 47 insert —

“provided further that the register-
ing authority may entertain an applica-
tion for the renewal of a certificate which
has been made at any time during the
period of three months prior to the
date on which the certificate would but
for such renewal cease to be valid if the
applicant  satisfies the registering
authority that he had sufficient cause
for not making such application before
such period.” (47)

The Motion was adopted.

MR. DEPUTY SPEAKER : Mr. IDaga,
are you withdrawing amendment No. 46 ?

SHRI MOOL CHAND DAGA : Yes.

MR. DEPUTY SPEAKER : Is it the
pleasure of the House that the amendment
No. 46 moved by Shri Daga be withdrawn?

Amendment No. 46 was, by lzave, withdrawn.

MR. DEPUTY SPEAKER: The
question Is :

“That Clause 13, as amended, stand
part of the Bill.”

The motion was adopted.
Clause 13, as amended was added to the Bill.
Clause 14— Cancellation, Suspension,
etc. of a Certificate

MR. DEPUTY SPEAKER : Shri
Banatwalla—not present. Shri Verma—not
present,

SHRI MOOL CHAND DAGA (Pali):
I beg to move :

Page 7, line 2,—
omit “and on no other ground” (48)
Page 7, lines 18 and 19,—

omit “to imprisonment for not less than
six months” (49)

On page 7 of the Bill, it reads as
follows :
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“The registering authority may
cancel any certificate on any omne or
more of the following grounds and on
no other ground, namelly : —"°

““and on no other ground,” these words
should be deleted.

SHRI VEEREDRA PATIL : These
words, by way of abundant caution, we
have added. This is according to the advice
given to us by the Ministry of Law,

MR. DEPUTY SPEAKER :
pressing for it ?

Are you

SHRI MOOL CHAND DAGA : No.

MR. DEPUTY SPEAKER : Has Shri
Mool Chand Daga leave of the House to
withdraw his amendments ?

SEVERAL HON. MEMBERS : Yes.

Amendments Nos. 48 and 49 were by
leave, withdrawn.

MR.
question is :

DEPUTY SPEAKER : The

“That Clause 14 stand part of the
Bill.”

The motion was adopted.

Clause 14 was added 1o the Bill.

MR. DEPUTY SPEAKER : Now
Clause 15. Are you moving your amend-
ment ?

SHRI MOOL CHAND DAGA : No.

MR. DEPUTY SPEAKXER : The
question is : '
“That Clause 15 stand part of the

Bill.”

The motion was adopted.
Clause 15 was added to the Bill.

MR. DEPUTY SPEAKER : Clause 16 —
Shri Banatwalla —not present. The question
is :

“That Clause 16 stand part of the

Bill.”

The motion was adopted.
Clause 16 was added to the Bill,
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MR. DEPUTY SPEAKER : Now
Clause 17. Shri Banatwalla—not present.

Are you moving amendment ?
SHRI MOOL CHAND DAGA : No.

MR. DEPUTY SPEAKER : There are
no amendments to clause 18. The question

is :
“That Clauses 17 to 18 stand part
of the Bill.”
The motion was adopted.

Clauses 17 1o 18 were added to the Bill.

MR. DEPUTY SPEAKER : Now
Clause 19 Shri Banatwalla—not present.
There are no amendments to clause 20, The

question is :
“That Clauses 19 to 20 stand part
of the Bill.”

The motion was adopted.
Clauses 19 to 20 were added to the Bill.

MR. DEPUTY SPEAKER : Clause 21.
Are you moving your amendment ?

SHRI MOOL CHAND DAGA : No.
MR. DEPUTY SPEAKER : The
question is :

“That Clause 21 stand part of the

Bill.”
The motion was adopted.
Clause 21 was added to the Bill.
Clause 22— Appeuls

SPEAKER : Shrn

MR. DEPUTY
Banatwalla— not present.

SHRI MOOL CHAND DAGA : 1 beg
to move :

Page 10, line 37,—

add at the end —

“which shall not exceed rupees ten” (53)
Page 11, lines 3 and 4, —

omit “aqnd on no other ground” (54)
Page 11,—

after line 26, insert —

“Provided that no such order shall
be made unless the applicant has been
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given an opportunity of  being

heard.” (55)

“Provided that no such order shall be
made unless the applicant has been given
an opportunity of being heard.” This is a
national principle of justice that whenever a
decision is taken against a person, he must
be given an opportunity of being heard; then
only a decision should be given. It should be

accepted,

SHRI VEERENDRA PATIL : It is all
administrative power.

SHRI MOOL CHAND DAGA : That
cannot be delegated. Nobody is interested
in going through the Bill. It is not a dele-
gated legislation. Nobody should be
punished wunless and until he is heard,
because it is again the Constitution. If you
want to condemn a person, the basic
principle is that the aggrieved man must
be given an opportunity of being heard,.
I have simply added these words and nothing
else. The Minister should accept this.

SHR] VEERENDRA PATIL : It is not
possible to accept this amendment simply
because in the course of exercising his duties
as Protector of Emigrants he has to pass
several orders. If I accept the amendment
of the hon. Member, then in the case of
rejection, the party has to be given a notice.
Then the party has to appear before him.
He has to hear the party. That means,
that officer will become a quasi-judicial
officer. And this procedure will become a
time consuming process.

Therefore, it is not acceptable. Moreover,
there is a provision for appeal. The aggrie-
ved party can go in appeal.

MR. DEPUTY-SPEAKER : Now I
sha]l put Amendments Nos. 53, 54 and 55
moved by Shri M.C. Daga to clause 22 to
vote.

Amendments Nos. 53, 54 and 55 were
put and negatived

DEPUTY-SPEAKER : The

MR.
question 18 :
“The clause 22 stand, part of the
Bill.”
The motion was adopted.
Clause 22 was added to the Bill
Clauses 23 to 26 were added to the Bill
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Clause 27— Previous Sanction of Central
Government necessary.

Amendment made

Page 13,—
after line 48, insert—

“provided that no sanction shall
be required when an offence has been
committed in respect of an emigrant or
an intending emigrant and the complaint
is field by such emigrant or intending
emigrant, or on behalf of such emigrant
or intending emigrant, by the father,
mother, husband, wife, son, daughter,
brother, sister or guardian of such
emigrant or intending emigrant, or if
such emigrant or intending emigrant is
a member of a joint Hindu family, by
the Manager of that family.”(59)

(Shri Veerendra Patil)

MR. DEPUTY-SPEAKER : The
question is :
¢“That clause 27, as amended, be

adopted.”
The motion was adopted.

Clause 27, as amended, was added to
the Bill

Clause 28 was added to the Bill.

Clause 29— Determination of question as
to whether a person ts an emigrant.

SHRI MOOL CHAND DAGA : I am
moving an amendment to Clause 29, 1
beg to move.

Page 14,
after line 11, insert—

“Provided that no order prejudicial
to the interests of a person shall be
passed without giving him an
opportunity of being heard.” (56)

SHRI VEERENDRA PATIL :

I have
already replied to that, Sir.

SHRI MOOL CHAND DAGA: Sir,
where a question arises before a Protector
~of Emigrants as to whether a person intends
to depart from India and his application is
being rejected, I say that he must be given
a chagce to be heard. That is valid also,
otherwise how can the relevant decision
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be taken against a personm if that person is
not given a chance of even being heard ?

MR. DEPUTY SPEAKER : He has
already explained his position.

SHRI MOOL CHAND DAGA: All
right, Sir. That is just for record.

MR. DEPUTY SPEAKER : how put
amendment No. 56 to clause 29 to the vote
of the House.

The Amendment No. 56 was put and
negatived.

MR. DEPUTY SPEAKER :
question is :

The

‘““That Clause 29 stand part of the
Bill.”

The motion was adopted.
Clause 29 was added to the Bill.

MR. DEPUTY SPEAKER : There are
no amendments to Clauses 30 to 42. There-
fore, I put clauses 30 to 42 to the vote of
the House. The question is :

“That Clauses 30 to 42 stand part
of the Bill.”

The motion was adopted.
Clauses 30 to 42 were added to the Bill.

MR. DEPUTY SPEAKER : Clause 43,
Mr. Banpatwalla, not present. The question
is @

“That Clause 43 stand part of the
Bill.”

The motion was adopted

Clause 43 was added to the Bill.
Clause 44— Notification and rules ot be
laid before Parliament

MR. DEPUTY SPEAKER :
to Clause 44.

We come

SHRI VEERENDRA PATIL :
is an amendment, Sir. I beg to move :

There

“Page 19, line 30,—

after ‘‘issued under’’ insert—
“clause (e¢) of sub-section (1) of

section 2,” (60)

MR. DEPUTY §PEAKER ; Mr, Daga,
what \pout your amepdment ?
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SHRI MOOL CHAND DAGA : 1 am
putting my amendment.

MR. DEPUTY SPEAKER : You are
moving amendment No. 57 or 58 ?

SHRI MOOL CHAND DAGA : ] am

moving both 57 and 58 _ (Interruptions).
Kindly hear me on this amendment Sir. I
want to know what are the basic principles
because in every clause you find ‘as
prescribed’ ? So many clauses will be
prescribed. Because this is a subordinate
legislation. So, every rule regulation, bye-
law, according to your own Rule 223, is to
be laid on the Table of the House. Now,
We see that particular clauses he has pointed
out. I say, for every rule, regulation, bye-
law, there is a model clause which has been
adopted by this Parliament in the year
1955, then again in the year 1962 and then
again in 1967, and that model clause which
is in your rule, should be put. Every rule,
regulation, bye-law notification which is
made under this rule, should be laid on the
Table of the House.

SHRI VEERENDRA PATIL : Sir,
what the bon. Member wants is that all
the notifications issued under this Act be
placed on the Table of the House. There
are so many notifications which are issued
with which the people are not conctrned,
the emigrants are not concerned. That is
why oaly notifications which are issued
under Clauses 31 and 32 which are very
important .. (In terruptions).

SHRI MOOL CHAND DAGA : Every
bye-law, notification should be laid on the

Table of the House., So, I beg to move :
“Page 19, line 30,—

omit “issued under section 30,
section 31 or section 32" (57)

‘“Page 19, line 31, —

omit ‘“‘made under section 43"(58)

MR. DEPUTY SPEAKER : 1 thall
first put Government amendment No. 60 to
the vote of the House, The question is :

“Page 19, line 30, —

after ‘‘issued under” insert—
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“clause (0) of sub-section (1) of
section 2,"” (60)

The motion was adopted

MR. DEPUTY-SPEAKER : I will now
put amendment Nos. 57 and 58, moved by
Shri Daga, to the vote of House.

Amendments Nos. 57 and 58 were put
and negatived

MR. DEPUTY-SPEAKER : The ques-
tion is.

“That clause 44, as amended, stand
part of the Bill”.

The motion was adopted
Clause 44, as amended, was added to the Bill
Clause 45 was added to the Bill
Clause 1, the Enacting Formula and the
Title were added to the Bill

SHRI VEERENDRA PATIL :
move :

I beg to

“That the Bill, as amended, be
passed”’

MR. DEPUTY-SPEAKER : Motion

moved :

“That the Bill, as amended, be

passed”’
o) TIATAATT |OERt (TSAT) © IqTETE
ST, 0 fagas F1ar F gwda &w@r g
afeT g fagas qx 9} srfas e &<
AT, Tl ATST GIAT | STeaaTSit ¥ HT9 7!
2T FT{gT o7 X STeQATSIT &1 AGAT gg
g fF sy w31 ST & S qE;iET @
gu &, fraw & garfas fegwdt ok &r'asit
0 & g aJrfge & Jfew seeas #
g I A AT AT IGH | WAR
TwTeT Afafaw 1963 T H1T 7 I -
g9 frar g o U See-a 1 a9ig &
gar g, 1 f& T a1 =fgg a1
ATT HT AT FY GEH A€ HAT A8 4T,
faafa samr =ifge v | gafau a9
A 7 5 faor wY ya< gfafg § 9w a9
i &7 @Y, I9 H AT GEL AT ) FH W
a3 afffa ¥ F e FyW A f[qEIR
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FT T T AW F JMENTH T FT F
AT | I AT AT AT AR WA F FT A
g fagas aTT o FX EFT A | Al
qgelt a1 at & 9g FgAT A8l g |

g a1 S & FgAT FATEAT § AT AT
IS Wge &Y 1T & AR qE ag & andt
AR 3 ¥ ST AW &7 ¥ FT &
T AT @ AR ZHFT AT g0 F T
fag & f% A 290 &1 709 1€ # AT~
e 9 SEqEd HCT GTT & A gH A
F1 agd gUIFd § T TEQT g | AT
1 agT Awq fea & frdg agi 9%
TN gUE FRA SN FI qId E A
&I, e ®qET 9GS L & A qg
o7 fqufyg FTF ST W1 ST
F1 T Ag! foar J1ar g A q 91 1Y
AR fA &1 39Y gaR 3w # & ATl
it &1 gg g 1 FTAAE VFA & U
FIHTT FT SATET ¥ SATET €417 A7 H1{gY
3T IT A FT GRATHT A AT FAIX
27 FY wfgsst 3 g%, gafau =9 aw@WF
Wfead 1 ges ¥ g&x g (AT

ITfgq |

T drQ ag ¥ FgAl AT g F aw
¥ sqTET =419 g9 a1d 9T AT =ifgu fE
ST R gl & nn &l i fwaar g
F&Y, 59 1 QO ST FI A AT AT ST
S F & qIF arey FEfaar §, T &F al
el g, s Fr Rfre §, A & ax g
FTAHIA AT AfgU A W F TH
R ¥ Saraeg) g Afeu AR g A &
I 9T TF a9 R T FFafaai i
ey R GLFIX @T T FY, 4T
I FgAl & |
FEHTT & AN HT T T FT F &HA
feer@ F1 &9 & TH G gg Sl
F=e1 0 | gg s UGy a9 S A
T HTH W § TTH! TTE FTHIT $T A=
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q SuEr =M RAT =g | @ AW
frage &1

s foeerdt s save (eETST)
SqTeRe] ST, 99 & 9g« AT gg fded @
e aft, stofom 9 & sgaga &
HraTd & | & THHT @A FQAT g |

I ST SRS FRT FIZT AT F1 o AT
g I I wwar a7 & few e faw
FNHa W T Y W) faeana & sow
TFA & forw srq 7 F1gagy s @ &7
THH Fga W TRgUAw @i ) anfasr
g 13 TS AR § q9T qorg<d & Sr-ar
ATTAR AT 4R ga8 oY 9gq sy
WATS &d g 08 &1m & fagas g
T FAIE FX W & 7 993 fau dqrow
AW FT 999 fwar & 7 oy v A
TH AFTH F FAST ¥qAT FH1AT & | foaoer
AT § f9aT W g7 uSReT 7 91g¥ "eg
uS g 9Ad srfusia ¥ et gd g w9
T & (G T qF F1F FTATET TGN
gL 8 | U8 USvel & ATy rqF arferrdy
Wt fae gra € 1| U uaeel ek S9® 91y
TIEHIS FXH qIAT & (&% Aqzq  FT9-
arer glaT AT R & #4r &y fadew
FYAT gl § (6 g9% fag 3w faq &
STEET AT A1fgT | s q7 QT Ay
FT AT FITF & AT AT AET IAFT 290
FET H GZIATAT & ¢ 9k f@ens #18
FITATE &1 ST T 3q% f9Q 59 fae §
FIE gaeqT AE g | SO gHH geay
¥ Irazg syaedT gAY A1fgu | 3@ wrAS
¥ dgd § rRquad anr Wy arfas @
fSm® g qizwie #T F g7 woel A
FUST AT FATAT & | AT I AWM &
R H HAT ST AT AT a7 g SAET
ATH T Far &7 1 ¢ wfew & fEers s
fe wqQa &0 w7 T I@AT ATEA &
X FTAATE AL g1 QA a7 9T ag
SqqeYT 3% ¥ Ag1 I qUaeY |
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AT gerel &1 fagn T & fag ow
|TE TIAT T@T ¢ | TqAT qOT AT A qiA
rafagl & FAT TFa 8 | FIX JIT ITHT
TF oT@ AT H FTHT AT IAE
F1E Fh G IS IT | IAET S W agi
gTaef &, ST WY TET QA ¢ 98 91 &7
Iy g FAT AR I qrHT 7
T fFd TR F el W ¥ a9
g | gafag  ag a1 #TOwT
FT AT |

U ATaq 397 g STaemna A g fF
7T FFHT T 6 HET T FF FT AT gral
:a Sgwr gfefede amag g gar |
ST AT HITT TTHEIE &1 FTA T &,
IATT SAHT UF fo &Y fy ST @t § a1
W IaFT gicfmde  ar arode qreg Ag0
g =1fge | ag sgaTaT STIwY TEE AL
1T |

feet Frgwr g F & g T
JEHT AT ASEa g I | QE
smaeqT 194 TaH ¥ g faw @ A
O o7 § ATE! TIIT FATAT g IAH! &l
g g a1 & arg ez g ¥
FIT ©F TSaT 2 | QF 1M &7 a1 I a1
F arz gar, foeed v & fou ez e
g g 7T |1fgy | 9 IFHIL &7 FEALME
ATTHT TIH FET AR |

TF A194 THH qg AT F § fF
faAT gTFIT FT AT & FI8 (HAT 9%
GFHEAT A& FT FHT |

MR. DEPUTY-SPEAKER : Mr. Vyas,
this is the Third Reading, You cannot raise
so many points. You have to follow the
rules, Mr. Vyas, What is this ? Now, Mr,
Minister, you reply to him, '

(Interruptions)

ot freaTd AT w@iw: 39 IR &
ST HI-BIE {IHA gra & ITH T &l
AT Y HIg FECT Ag0 AT =LY |

SRAVANA 21, 1905 (SAKA)

Bill 394

19.00 Hrs,
T o &1 fAfemg q 0% & s ger

3T wrfgw | 7@ fawr ¥ & sugwdr @R
UL B FE N gD FfawTd e
TS ATRT ®T HY T T AT AT | gHIR
faq ag aga @ od v s s A
Tt wgied § faas § & g swaewT &)
fafe=a alx 9T gersw )

wq Wi qa-ta qot (=it @t qfew):
{T=gax, TAAGIX qTeAT S 7 faq &
e FHET T A FT A fowar §
faer qT oY feaz gg & owd ¥4 o9&
% aga faax g aar faar g1 g9 am
T & JIgUAT G ATEAT | oGE FHT F
TAHT AT HT HTIRAFIT 781 & | §F U
98 & AgT qru-fa=R g qHF T & | A
AR Goge FHel § W feqr Sqream @y
gAY 5-6 AEI X a7 S1eT | g fag
e FHE A AT T AT qT8Q Tl
FET & |

AT A St A FgT g F I
TSRy 9 &, ¥% A ¥ 98 & fag o
g S qIgT F TITHT 9gAFT Bre f&gqr srar
g | o9 faw ¥ ag smawm fFar wn g
far gYd o AT F T HIE 4G a7
gaar | fopedic e 1 feuie dex
MEIF  FIAT I, TIUEHAS &g a2
1T FIAT G T qTIT (NG HTAT
fag ox fepede ove aR ade&F #ft
qIEA  gRr 98 aTTad SEH! FHIT W
FIgq fear QT | FEET F1 rfas
FE & q2 A fad 7 97 qoene  Iamar
T | T A ¥ A ot fopeie i
foret 1 3T AT A HT FIT

§ zq @ ® "W g e ooew g
Tor g1 QT B 1 ¥ AR A A ot
grf § | T ATTEIG I A W a|TEr
fiF TR 10-15 BITIT T W0 § AT LR
qTg W WE FTT AN gAY SR ) i
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TF FH AR F FIE A A ar1 57
AT Fulm f@ar @ @1 g
gii ®1e #1 wme g9 ¥ fagw @
far Str <@g 97 | I ag L AG A
a1 f&F Qofe gTU 9T ¥ @91 I FAT
qifeq | ZEAT qET IR F Qg W S
CIEUE OV N R AU C ol S LU O
A AGl uT | gafAn A1 oA g o
gFa ¥ | gafar 9% gw gfea 3 998
A ¥ | giA9 JUAT FEATE B
o FY FEaredr aM T G E |
affs @ FMF FAr F d@ H
faame  faomr =mgar g f5 Ed foT
FTH TaEqT gt TGN | oFey T
T 1% W T T F1 HT FE@T 8,
TN FIAT &, FIA B f@arwasi Fam
g @ IUF! 1 I FF e AT 2000 TIAT
ST 3T g 1 @ & R o g
Ia&! & amaad wrae & ¢ gam@r Ggar
g | 39 ¥ syqeqr ag # TX & ¢

“provided that in the absence of
any special and adequate reasons to the
contrary to be mentioned in the judgment
of the court, such imprisonment shall
not be less than six months”

IR Ig AN STAT 74T, FEA & g
FE W, T IEHTFA Y FH T GGM
N FH gor faeer w@ifgd | &€ FT
Fgaie gl ¢ 5 ® afgr ¥ #W
gar 2 | feele ofvmde s W @
gHAT 2 AT FT AEAA A A q@ H @
SIZTFEA F a4 & I A A 3T
IS g1 g1 &, Afew gt @ & § awear
§ dgd &< O FA gl JAT4T |

Qe St w1 FgAr 9 ff way e
T ST F79 g, (O el Goieq 19 &4
§ 9% TAHE B FT A118Y | TR A
# w1 S feaT § I FT § | Ao
QRATIHE WY AT wEqeifeq Wifwe g
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TE R 18X oF WEaT & fF oww #edw
¥, fafew §e A, olwa Fvalw § oruw
R F IHT F AT FHIH FTHI GHT qGT
g | sufg FEeE aga & 1 arfEw,
FAAT T, HAFT F1gAE  Iy1iT AT 2|
& Q1Y FFIEIRE FT 7@ § | ST HIqLN-
I H W F SEAT § A qgT TV FAT
gt | & qRE & ST A STRar g
AT ST MY AT A waw F qrgT §
SAHT ST T | TaHE & fag a8 &9
FLAT 9T ghawa § | I TEadE g9
FTH & HGT AT AT IT gw fag FET
R g, grfed FE@T J"y € a8 32w
gifae g T @A | FITWRIAT W |
HETE A B, A H g SsrarAfa ¥ g1 &
€eh 39 JE F FIAIET earfaq A0
AT § ITHI ZH FAT Agl HXA | SAH]
TN TSRS FAN | qT FTIRETAT JIX
A=l AIg ¥ gl 9 & al g9 AR § |
affT zaar ameargT §3 gwarg fF
T F1E €23 TAGHE T AN HT AIZT
e fear & A sEE a9
& fau o e § a7 rewde anw 3 fear
g St Y giaurg g et §—S7t gq
3T & fAu Jare g |

1 St 7 Fgl & & ar" Fav grar
g? @ fganfer g o daeeaw
F T AT I | IqF qTE 49T 1 oF
qTE 0ol § AL LA 0 for ot
g sRfEi & A @ g S
T 4T FT AT W agi 9 fentEr

& I g AT I 7 |

MR. DEPUTY SPEAKER : Mr. Vyas
said that many people become lakhiers and
all that. If he furnishes the list, you can
tell him that you will take action, He can
give the list to the Government.

oY sy qifew : AT g ag §
g Yore PR B QT @ fog
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AR Y I5g I W aga F<dr g al
FA F1 fgers asit ag F@r & T
FIE A § & g, a6 TMESATTT I
I @l §—

st feaTeY |1 aqwE 9 qEg goIS
TE I AT & GG F AT fad™
¥ U | 3% fgerrs FIE FTOAEr FA
qATw@ g7

st fier qifed | X FNE TEAS
FT AFHTL THF T FAag a4 & e
qdar Jar g &l gadr arfad FAT
T1fed | straF FEA o ¢ A fAar @i
FAT & | FIE AHAT THAE & {7
¥ et @if gw frer ar fEma
ST & @ g TEArd 4 & fag A
2 X 9UH aTe R gg Wifaq g «rar
g @1 guwr feafgg <@ s WA
gffmdc 3 &, 30 F fauda g
e F S a9 @l g qg A1 zafag fw
T [H  GIfad g AT 8 a1 FH § 74
B: WEry &1 AT FrAT AT |

gqrg ST A Fgl fF X &1 e
FIIT &, 997 oat 8, AA Fat fearar
o fawrs F@aE F@ F fAw,
I & fAg T Fqd w1 A
e ¢ | ey #F et sriiede H9
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frat &, & Tt F1 gAR 99 H &
fram s sSe@adl 21 & T/
sfisHie q@ gl fFar war g, s @,
qM9, WTE, 927, 9, fawed v aw & oy
T wgTerd A o7 @hal @ AT g &
AR F15 W FT AT 2 AR I7% Faed
AT g1 AT § | 94 A 1qqde &
T ATH [ AT F] TEG 81 2 |

ST FTaaTST F uF w¥edz g fear
AT | (TS FE(EHEAST § ag dgi Tl g |
ag gfieHe =g & a1 agt @few &
e@T fF 98 aga I&4 AR arfoe e
g, S AR FEAT AT 1 3=+ 9 g1
F1 goig 9 F 39 JFSHT Ft AT dX
0T FF G AT @I

T IFE FAT g FF 39 AT & are
g & AT S AT gl @I, a8 aws
SR | gaT w3 fazgm g

MR. DEPUTY SPEAKER: The
question is :

“That the Bill, as amended, be
passed.”

The motion was adopted

19.11 Hrs.
The Lok Sabha then adjourned till Eleven

of the Clock on Tuesday, August 16,
1983/Sravana 25, 1905 (Saka)
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